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INTRODUC!T'ION 

I, the Chairman of the Public Accounts Committee, do present on 
their behalf this _Fqrty-second Report on the Appropriation Accounts 
(Civil), 1963-64 and Audit Report (Civil), 1965 and Audit Report 
(Commercial), 1965 in so far as they relate to the Ministries of 
External Affairs, Health, Home Affairs, · Information and Broad­
casting and Labour and Employment. 

2. The Appropriation Accounts (Civil), 1963.:.64 and Audit Report 
(Civil), 1965 were laid on the Table of the House on the 12th March, 
1965 and Audit Report (Commercial) on 29th April, 1965. 
The Committee examined these at their sittings held on the 23rd, 
26th, 27th, 28th, and 30th July and 8th and 12th October, 1965. A 
brief record of the proceedings of each sitting forms part of the 
Report (Part II) . * 

3. The Committee considered and finalised the Report at their 
sitting held on the 4th December, 1965. 

5. A statement showing the summary .of the main 
conclusions/recommendations of the Committee is appended to the 
Report (Appendix XV). For facility of reference these have been 
printed in thick type in the body of the Report . 

. ' 
5. The Committee place on record their appreciation of the assis-

tance rendered to them in their examination of these accounts by 
the Comptroller & Auditor General of India. 

They would also like to express their thanks to the officers of the 
Ministries etc. concerned, for the co-opera.tion extended by them 
in giving information to the Committee during the course of evi­
dence. 

NSw DELm; 
December 4, 1965. 

Agrahayana 13, 1887(Saka). 

R. R. MORARKA, 
Chciinluin, 

Public Accounts Committee. 

•Not printed. One cyclostyled copy laid on the Table of the HouliC lllld five copies 
placed in Parliament Library. 

(iv) .. , 



I 

,MINISTRY OF EXTERNAL AFFAfRS 

Extra e.xpenditure on the constructio'!'I- of Embassy Bui,l.ding: Pq.ges 
44-45-P.ara 38 of Audit 'Report (Civil), 1965: 

In October, 1962, 11 tenders were received by the Indian Mis­
sion at Ankara for the construction of the Embassy building esti­
mated to cost Rs. 4·30 lakhs. The amounts of tenders ranged bet­
ween 29.6 and 5 per cent. below the estimated cost. Although the · 
Mission's architect deputed a representative to examine the ten­
ders and he stated that the firm which had tendered for 17.22 per 
cent less than the estimated cost "would be able to translate the 
architectural conceptions of the architect faithfully", never theless, 
.the contract was awarded to the firm whose offer was 5 per cent . 
below the estimated cost on the plea that this firm had a good 
reputation. The extra expenditure as a result of this decision has 
amounted to about Rs. 86,000 so far, out of a total expenditure of 
Rs. 6.91 lakhs incurred upto May, 1964. 

1.2. The Secretary, Ministry of External Affairs informed the 
Committee in evidence that the question had to be seen in its pers­
pec.tive of the situation in which the Ambassador had accepted the 
higher tender. · Tracing the back-ground of the construction of the 
building, the witness stated that the Foreign Government con­
cerned had offered a plot of land and the foundation stqne of the 
building was laid by the 19te Prime Minister in May, 1960. There 
was .a coup shortly thereafter, and the building operation had re­
mained suspen.ded for a period of two years. The plot was also 
resumed by the foreign Government. In view of the changed cir­
cumstances, it 

1
1Vas not possible for the Government .of India to get 

any compensation for the construction which had taken place. The 
Ambassador was pressing the new Government to give another 
plot in lieu· of :the .previous plot and in this he succeeded in April, 
19_62. After the second plot was given the Ambassador was advis­
ed by the Foreign Government to proceed with the construction 
of the building. without any delay. .Another: important reason .was 
that the plot was very much more expensive . and attractive than 
the previous one and other :people were also interestecf in getting 
it. 'rhe. Government of India w~re not required to pay higher price 
for this plot as it was in lieu of the first plot. Under those circum­
stances the Ambassador had examined the various tenders and 

2028 (Aii) LS-1. 
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found that the lowest tenderer, who had offered at 29.6 per cent 
below the estimated cost had never built any house before and as. 
such rejected his offer. Then the question was whether the tender 
which was 17.22 per cent below the estimated cost or the other tender 
which was 5 per cent below the. estimated cost should be accepted. 
The Ambassador examined the offers of both the parties in detail and 
in consultation with the Architect he awarded the work to the con­
tractor who had offered at 5 per cent below the estimated cost. 
Ambassador recorded reasons for accepting the highest tender. A 
part of his noting on this point, was as under ". . . . . . . . we have 
therefore to ma~e a choice between a comparatively unknown person 
on the · one hand' and best known contracting firm with a very good 
reputation on the other. I therefore chose .... . . though his charges 
ace higher than others ...... ". 

1.3. He added that the work was urgent and the Turkish Contrac­
tors did not appear to have the necessary facilities to start the work 
immediately. Further, the architect had agreed with the Ambassa­
dor that the Turkish Contractor who had quoted 17.22 per cent below 
the estimated cost was not suitable and the contractor who was given 
the work (foreign firm) was more suitable and reliable. The Am­
bassador had also made extensive enquiries about the reliability 
of the Contractor. Under those circumstances, he had declded to 
accept the offer which was higher. The result was that the Em­
bassy building had been constructed in so satisfactory a manner 
that it was the envy of many other Missions. 

J .4. In reply to a question the witness stated that under the rules, 
when awarding the contract to a higher bidder, the Ambassador had 
to record his reason in writing and he had accordingly recorded the 
same. In reply to another question, the representative of External 
Affairs Ministry stated that at the time of calling the tenders, the 
Ambassador was keen to ensure that the foreign contractor would 
himself be a tenderer. So much so· that the ambassador persuaded 
him through the various sources to submit a tender. 

1.5. In reply to another question the witness stated that the second 
plot was offered in the middle of 1962 and the Mission hurriedly got 
the plans made and had sent the same to the Government for approval 
in August. In September, the Government had authorised the Am­
bassador to proceed further and accordingly a contract was signed in 
October, 1962. 

1.6. The Committee are not satisfied with the manner in which this 
contract was awarded to the highest tenderer. From the evidence 
given before the Committee, it appeared that the Ambassador ha~ 
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even to persuade the foreign contracting firm through various sources 
to give a tender at the time of calling tenders. It appears that the 
Mission had already made up their mind to award the work to the 
foreign firm before the tenders were called for. Since there was a 
wide gap in the rates quoted by the lowest tenderer and the contrac­
tor to whom the work was awarded, the Committee feel that while 
accep.ting the tender, the Ambassador should have atleast persuaded 
the tenderer to reduce the rate of tender to the extent possible, if not 
to the extent of the lowest tenderer. 

1.7. A request was made by the Mission in September, 1963 for ad­
ditional funds of Rs. 2·14 lakhs (i.e. about '50 per cent of the original 
approved estimate) for carrying out certain es.sential additional itelll-' 
of work (such as retaining wall, filling of earth, ceiling for hiding the 
beams, etc,) but this was not accepted by the Ministry and t he Mis­
sion was informed that every precaution should be taken to keep to 
the limits of the financial sanction already given . The Mission, how­
ever, executed the work according to the revised plan and incurred a 
total expenditure of Rs. 6· 91 lakhs upto May, 1964 against the origi­
nal sanctioned amount of Rs. 4.30 lakhs. 

A revised sanction was accorded by the Ministry in July, 1964 
after the completion of the work. The procedure adopted in this case 
was irregular cf. , recommendation made by the Public Accounts Com­
mittee in paragraph 14(4) of their 1st Report (First Lok Sabha) that 
in cases where it became apparent in the course of execution of a 
work that there was likely to be an excess over the sanctioned esti­
mates of the work, revised estimates should be prepared and the 
sanction of the competent .authority obtained prior to the additional 
work being undertaken. 

1.8. The Committee desired to know (i) the estimated cost of the 
building and (ii) whether the building was completed within the 
estimated cost. The Secretary, Ministry of External Affairs inform­
ed the Committee that the estimated cost was Rs. 4·30 lakhs which 
was subsequently increased by Rs. 2·40 lakhs. The witness added 
that it appeared that the preliminary estimates were made in haste 
and at the time estimates were made and the approval of the Gov­
ernment sought, the Ambassador as well as the architect had warned 
that the estimates were made in a hurry and it was difficult to know 
all the repercussions and the possibilities because the plot was on a 
slope. After the commencement of the construction of the building 
it was found that a retaining wall, addition of terraces and certain ex­
cavations were required for the safety of the building. So in Septem­
ber, 1963 when the additional work became evident it was found that 
it could be constructed only by an increase in the expenditure. The 
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work could not be avoided because the bulk of the building already 
constructed :was showing stresses and strains. In view of that, revised 
estimates were called for and those were submitted. Before the se~ 
ting in of the winter the retaining wall had to be completed. The new 
Ambassador had authorised the construction immediately and that 
was how the additional expenditure came to be incurred. The sanc­
tion for the expenditure was issued in July, 1964. The Committee 
drew the attention of the witness to a letter dated 2nd November,. 
1963 from the architect in which he had stated that the funds avail­
able for the purpose would not be enough to include all the items 
th at were ordinarily included in such a project an d that a request 
w as made to him to exclude as many items as prescribed in the con­
tract which was to be put to tender and letter dated 28th January, 
1964, from t he Ministry of External Affairs and pointed out that the 
facts placed before the Committee and the explanations contained in 
those two letter s w ere quite different. The witness st ated that the 
contention of the architect had been refuted by the Ambassador. In 
reply to a question, the .witness stated that the . letter of 28th Janu­
ary, 1964 from the Ministry of External Affairs was written to the 
present Ambassador without adequate knowledge and before the 
explanation of the previous Ambassador who was responsible for 
the contract was received. In reply to a question the representative 
of the Ministry stated that the retaining wall seemed to be an essen­
tial thing which should have been there when the construction was 
proceeding. 

1.9. He added that from the statement of the Ambassador, it was 
clear that a number of items were excluded because the Ambassador 
did not anticipate their n e.cessity. The version of the architect was 
that he ha~ excluded those items to keep within the budget and ac­
cording to the Ambassador the architect should have pointed out 
that those were essential items and could not be avoided. The wit­
ness added that the Ambassador had proceeded on . the basis of the 
o~iginal sanction given . in 1960 and had tried to get the work done 
~ithin that sanction. 

1.10. In reply to a further question, the representative of the Min­
istry stated that the estimates were referred to the CPWD. But 
since local conditions were not known it was not possible for anybody 
co comment on the omission. · 

1.11. In note subsequently furnished to the Committee at their 
instance it has been stated that "In December, 1963 the CPWD'.s final 
assessment was that from the justification given by the Architect 
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and the Ambassador for increase in cost, it appeared to them that 
~riginaJly certain items were omitted from the project to show a 
lower cost, but. subsequently the items being important were includ­
ed. It was also held by them · that the topography of the land was 
another factor, but the architect should have visualised the facts 
earlier and made it clear to the Embassy about the technical require-· 
ments i.e. retaining wall etc. So far as the checking of the estimates 
was concerned, it was observed by them that sirice the Embassy had 
supplied only the abstract of cost giving the quantities of various 
i.tems, the quantities co'tlld not be checked in the absence of the 
detailed plans and it was not possible to pin-point any item as super­
fluous. They concluded that as a matter of fact it was an increase in 
quantity of items concerned which caused the excess and not the 
new items. As regards rates they observed that in view of the dif­
ferent code of practice adopted in various countries, it would not be 
possible to compare unit prices for various articles and the architect 
engaged by the Embassy could alone. certify their correctness. 

1.12. The Committee desired to know the final cost of the build­
mg. The representative of the Ministry stated that the Administra­
tive approval had been given for Rs. 7.24 lakhs in July, 1964, and tb& 
information about the final cost was still awaited. 

1.13. It is unfortunate that important items such as retaining wall, 
addition of terraces and certain excavations were omitted in the ori­
ginal estimate: The Committee are unable to accept the plea that the 
preliminary estimates were made in haste and it was difficult to know 
the repercussions and possibilities when particularly the retaining 
wall should have been an essential part of the building project in 
view of the location of plot on a slope. Even the architect in his letter 
dated 2-11-1963 stated that he was given to understand that the funds 
available for the purpose would not be enough to include all the items 
that were ordinarily included in such a project and tt.at a request was 
made to him to exclude as many items as possible from the contrad 
which was to be put up for tender. The assessment of the Central 
PWD also confirms the view that these items which were essential, 
were omitted from the project to show a lower cost. From the facts 
adduced before the Committee, it is clear that the original estimates 
were shown deli berately on the lower side to obtain the necessary 
sanctioJ?-s. The Committee deprecate this practice of obtaining sanc­
tion for a smaller amount initially by withholding essential items 
and coming up subsequently for the sanction of additional 
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amount on the plea that the original estimate did not include some 
essential items. The Committee suggest that the Ministry of Exter­
n a.l Affairs should issue necessary instructions to the Missions abroad 
to obtain the prior sanction of the Ministry on the basis of the cor-
1·ect estimate in future. Steps should also be taken by the Ministry 
to keep a close watch on the progress of expenditure so that estimates 
are not exceeded without due justification, and in cases where esti­
mates aire likely to be exceeded, sanction of the competent authority 
should be obtained prior to the undertaking of the additional work. 

1.14. The building was to be completed by the 15th December, 
1963, failing which a penalty of about Rs. 265 per day was recover-

. able from the contractor. Although the work of construction was 
completed only in July, 1964, no liquidated damages were claimed 
from the contractor, on the ground that there had been delay in ap­
p roving the revised plan of the building. The delay in completion 
of the building entailed an avoidable expenditure of Rs. 20,635 by 
w ay of rent of the residence of the Head of the Mission for a period 
of over six months from 15th December, 1963 to 30th June, 1964. 

1.15. The Committee desired to know as to why the penalty was 
n ot imposed. The Secretary, Ministry of External Affairs informed 
t he Committee that the main reasons for not imposing the liquidated 
d amages were as follows: 

1. New items of work were introduced which were not in the 
original estimates or original contract, which had put 
the whole programme out of gear. 

2. Delay in the approval of the revised estimates; 

3. Delay in the arr~val of the imported m aterial. 

The. witness added that there was also delay which was completely 
outside the control of the contractor. The Municipal Authorities had 
raised the question of payment of taxes on a reciprocal basis. i.e. they 
w anted to have the same concession for their country's embassy in 
Delhi. That question had to be referred to the Municipal Authorities 
in Delhi which took time. The supplementary protocol which was 
signed for those additional new items of work did not prescribe any 
time limit. Further the question of liquidated damages was r eferred 
to the Ministry of Law and that .Ministry had expl;'essed the opinion 
that there was no justification for claiming liquidated damages and 
hence that was not enforced. 
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1.16. The Committee regret to note that there was a serious omis­
sion in the supplementary agreement regarding the time limit fbr 
the completion of the construction of the building and the penalty to 
be levied in the event of default. The Committee hope that in 
future, agreements will be drafted in clear terms making provision 
for all the eventualities, which would avoid any loss to the public 
exchequer. 

1.17. The contract further stipulated that certain materials (listed 
in the "special specifications" appended to the agreement) would be 
imported by the Embassy and supplied to the contractor, free of 
charge for use in the construction to effect economy in the cost of the 
building. The materials worth about Rs. 67,800, when received from 
the suppliers, were h anded over in their entirety to the representa­
tive of the architect. No stock or issue register was maintained by 
the Mission to watch proper utilisation of this material. It has been 
stated (July, 1964) that the contractor was _due to account for the 
imported materials used by him shortly and that arrangements would 
then be made to take over charge of what might be left over and to 
have the~ entered in the property register of the Embassy. 

1.18. In reply to a question, the Secretary, Ministry of External 
Affairs informed the Committee, that the Embassy had no adequate 
storage arrangements for keeping large quantities of materials. The 
imported materials were handed over to the contractor with full and 
complete responsibility for custody, u tilisation and also accounting 
to the Embassy of the material, which had been utilised. Accordingly 
all the invoices were pasted in the stock register and the utilisation 
cer tificates were obtained from the Supervising. Engineer and re­
corded. The Embassy had a complete account of the mater ials issued, 
u tilised and the balance left for ,future use. On being pointed out 
the Audit observation in that regard, the witness added that it would 
be technically correct. The invoices were pasted in the r egister in 
order to save clerical labour in regard to detailed accounting. · 

1.19. The Committee are unable to u n derstand as to how in the 
absence of stock and issue registers the Mission could ensure the pro­
per utilisation of the imported material. They suggest that the Em­
bassy should post all the transactions in stock registers to ensure that 
the imported m aterial has been utilised pro:{>erly and that unutilised 

. __ :iterial is returned to the Embassy. 
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Uneconomical expenditure on hiring of accommodati<:>n, pages 45-46-
paiia ·391 

1.20. In paragraph 34 of the Audit Report, 1963, certain instances 
of hiring of accommodation by the Indian Missions abroad in 
excess of the scale of sanctioned accommodation/prescribed rental 
ceilings, etc., were reported. During local audit conducted in June. 
1964, the following irregularities in respect of hiring of accommo­
dation by the Indian Embassy at Baghdad came to notice. 

(a) Embassy residence 

l.2L In January, 1960, a new residence consist ing of 25 rooms 
and· other ancillaries was hired · for the ambassador at an annual 
rent of Rs. 46,66']. and the old residence surrendered (the rent of. 
which wa:; only Rs. 22,000 per annum). 

1.22. The annual rent for the furniture- and; furnishings supplied 
by the landlord amounted to Rs. 6,667 (included in the total rent 
of Rs. 46,667). It was noticed that in addition to the six air­
conru:fiioners and three air-coolers supplied by the landlord, three 
more air-conditioners were installed at a cost of Rs. 7,140 in July, 
1961. The Ministry informed Audit (November, 1964), that action 
to recover the cost from the landlord was being taken by the Mission. 

1.23. An expenditure of Rs. · fr,000 per annum is being incurred 
in respect of w ater and electr icity charges of the building. Audit 
were informed that "continuous air-condition in g of the building 
was also n ecessary to k eep the valuable furniture and furnishings 
in good cond it ion." 

1.24. A sum of Rs. 7 ,485 w as spent on repairs on beh alf of the 
landlord between January, 1960 and July , 1961 but the am ount has 
no t been r ecovere'd from t he rent so far in accordance w ith the 
terms of t he lease. The full annual r ent of Rs. 46,667 for the year 
commencing from 17th J anuary, 1963 was paid on 24th J anuary, 
1963. 

1.25. Explain ing th e circumstances in which the building at 
Bagh dad came to be rented , the w itness stated that the Mission in 
Baghdad s tarted with a First S ecretary char ge d'affairs, in 1951 
when the Ministry hired a h ouse only for 1,000 Iraqi Din ars 
(Rs. 13,333) on a l ease for five years. This lease for five years expir ed 
in 1956 and the then Ambassador said that that building w as unsuit­
able for the r es:: den ce ot an Ambassador and that a new building 
should be hired a t a r en t of 2.800 Dinars. (A Dinar =about £1 Sterl­
ing). The reasons which the Ambassador gave for hiring a new 
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l>uilding were that- an1Ambassador was being posted there for the first 
time; the house then occupied was not suitable-for the Ambassador's 
residence. It was old- and somewhat dilapidated. The pmmoing 
and electricity system frequently failed. There was only one ser­
vant's room and the area in which it was situated was also un­
healthy being full of ;mosquitoes and sand-fli't;s. The Ministdy 
thought, however, that with some repairs and• additions th.e same 
house should continue to be rented for another five years. There­
fore, lease wa3 entered into at enhanced rent of 1,650 Dinars. 
'This situation continued till Hf58. In 1958 the Iraqi Revolution 
took place; the Monarchy was overthrown and a Revolutionary 
Government was set up. In these circumstances the new Amoassa­
dor urge\d that the Mission should hire a new building and release 
the old building about which his predecessor had reported that it 
was unsa tisfactory. The grounds which the new Ambassador gave 
were the building requir ed substantial repairs including sanitary 
ijstem, electricity and water system. Moreover, that was the only 
diplomatic house which was located in an obscure side street with 
open drain and public washings as daily r ituals outside the resi­
dence. It was, therefore, not S!ltisfactory for representational func­
tions. 

1.26. The new Ambassador had further informed the Ministry 
that the Iraqi Government had placed the building under the Local 
Government's control "pending certain charges against the landlord 
and invest igations." Under these cir:::umstances the Min~stry per­
mitted the new Ambassador to negotiate with the Iraqi Govern­
ment for renting a new building. The new Ambassador proceeded 
to do that and reported to the Government of India in January, 
1959, that the Iraqi Government had offered a house for 3,000 Iraqi 
Dinars and 500 Dinars for furniture. The Government of Ind;a 
sanctioned that amount i.e. , 3,500 Dinars per annum. But some 
months later it was found that the building which was proposed 
to be rented, was close to a power house and heavy security guards 
all around did not make it suitable for Embassy re>idence. So, on 
the request of the Ambassador the Iraqi Government off Pred 
another house at 3,500 Iraqi Dinars. That house was inspected by 
the Fore;gn Service Inspectors and they approved of · its being 
hired. That house thereafter came to be hired from the 16th Janu­
ary, 1960. 

1.27. Exnlaining the circumstances under which the second and 
the bigger building was hired, the witness stated that in J anuary, 
1959 the Government had authorised the Amb3ssador to incur 
3,500 Dinars per annum as expenditure on rent of the building plus 
furniture. The Ambassador first negotiated for the first building 
which was small. Since, another bigger building at the same r ent 
was available the Ambassador concluded arrangements for h iring 
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-the second building which was bigger than the previous one with­
.out consulting the Mjnistry. 

1.28. Coming to the question whether the sanction given by the 
Ministry was for a particular building or for any buildmg, the wit­
ness stated that the sanction was for the particular bui1dmg actu­
ally proposed by the Ambassador. But the Ambassador took the 
sanction in a general way that the Government was willing to spend 
3,500 Dinars and if the Ambassador had taken any buildmg on that 
rent, the Ministry would not object to that. The Committee en­
quired if the matter was required to be referred to the Ministry of 
External Affairs in case the Ambassador took another house. The 
.witness stated "Technically that would be correct". 

1.29. The Committee enquired about the procedure followed in 
such cases. The witness stated that the normal procedure was that 
prior concurrence of the Government must be obtained. In this 
case the authority given was to hire a building for 3,500 Dinars per 
annum and so the building was hired within the prescribed limit. 
In answer to the question whether the Chancery could be shifted to 
the bigger building, the Committee were informed that the land­
lord of the building would not have allowed the Chancery to be shift­
ed to the main building. Residential building could not be used for 
office purposes. 

1.30. Explaining why· a bigger and costlier building was needed for 
The Ambassador vis-a-vis the Chancery building; the witness stated 
that the Chancery's staff requirements were limited. Ambassador's 
·residence required reception, dining, drawing and offi(:e rooms and 
so the Embassy residence was always more expensive than the 
.Chancery. This was the pattern generally followed in all the coun­
tries. The Committee enquired as to why the Ambassador proposed 
to shift the chancer y, where people worked, to the Embassy build­
ing whi-.:h he himself considered unhygienic and unsatisfactory as 
the residence of the Ambassador. The witness stated that the 
Embassy was unsatisfactory but the Chancery more unsatisfactory. 
It was situated in a back' alley in the middle of the city. This was 
the only build~ng available on rent which the Government was pre­
pared to authorise at that t ime. He however, added that the Chan­
cery was shifted to the new premises a fortnight before the Ambas­
·sador moved into his new residence. So, both the Chancery and 
Embassy residences were changed. . 

1.31. The Committee then enquired as to how the Ministry of 
Finance agreed to sanction the expenditure of 3,500 Iraqi Dinars 
w ithout details. The r epresentative of Finance stated that the 
delegated powers of 1958 gave the Ministry of External Affairs 
powers to rent a house at Rs. 5,000 per month. So, the first 
-concurrence for renting the house at 3,500 Iraqi Dinars was given 
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with the concurrence of the internal finance. When the Ambassador 
reported that another house had been taken, it was a fait accompLi 
and the concurrence had to be given. 

1.32. In this connection the Committee further desired -to know 
whether similar cases of irregularities had been committed at other 
Missions also. They, therefore, desired to be furnished with a com­
prehensive note showing (i) Embassies where this Ambassador was 
posted (ii) In how many cases, he recommended change of Embassy 
building, furniture, etc. From the note submitted by the Ministry 

-it is observed that the Ambassador concerned was posted at the 
following places and incurred the expenditure shown against each 
item without prior sanction of the Government:-

s. Amount Items of bxpenditure 
No. Places spent and year in which incurred. 

I Kuwait. 
2 Stockholm 
3 Beirut . 

Rs. 
9,142·12 
2,070·00 

35,306· 52 

--~~-------------

Furniture (1964) 
Do. (1955-58) 

Furnitu1e ar.d oil .er . te rns like 
bedcovers etc. (September, 1962 
to Dec~mber, 1963) 

1.33. The Committee are not satisfied with the way in which the 
building in question was hired. They are surpcised how the A1!1-bas­
sador interpreted the Gove1·nmeillt's sanction in a general way and 
hired another building which was bigger than the one for which 
sanction was given. It was highly irregular that the second building 
w as hired without the p1·ior approval of the Ministry. The Ministry 
was informed of this when the lease deed was already signed and the 
Ministry treated this as a fait accompli and ·therefore had to give 
sanction for this. 

1.34. From this case and other cases of in-egularities set for th in 
the note furnishe~ by tl\e Ministry, the Commi!tee1 have come to the 
conclusion that the Ministry's control over the activities of thie 
Indian Missions abroad leaves much to be desired. The Committee 
trust that, in fut.u1·e·, the Ministry will tighten up their financial con­
trol and such cases will not r ecur. The Committee also suggest that 
where there are frequent cases of 'actilng without authority' in finan­
cial matters, discip<linary actiOill should be taken against the person 
concerned. 

1.35. In regard to the expenditure to the extent of Rs. 9,142 and 
Rs. 35,307 from Government funds for additional furniture! 
furnishings, etc., incurred by the Ambassador at Kuwait 
and Be·~t r espectively witt..out prior sanction of Government, it 
has bee.n stated by the Ministry that the m atter is under examina­
tion. The Committee would urge for an eal'ly settlement and would 
like to be informed of the result. 
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1.36. The witness justified the inordinate increase which was more 
than double the previous rent on the ground that the security in the 
e:xisting house was thoroughly unsatisfactory; the existing house had 
been rented nine years earlier and the rents had gone up by 100 to 
150 per cent. The choice of the house was limited. The Iraqi Gov­
ernrnent had fixed the rent and there was no chance of negotiating 
rent, as could be done with a private party. In view of those cir­
ci.uri.stances it was a question of either taking it or leaving it and 
since the Government of India wanted to set up a satisfactory and 
impressive Embassy in the new regime the new Ambassador pro­
posed that it should be accepted and the Ministry accepted that. 

1.37. The Committee enquired whether such a big building with 25 
bedrooms was required by the Ambassador there and how the 
Foreign Service Inspector approved of it. The witness stated that 
those rooms might be counted as such but the probable usable rooms 
were in the neighbourhood of 13 or 14 and the rest were niches, cor­
ners, cubicles here and there in the basement and so on. Secondly, 
in the case of Heads of Missions, there was no ceiling laid down in 
regard to accominodation which should be made available. Para­
graph 34 of the Audit Report 1963 covered instances of hiring of 
accommodation and laid down ceilings of rentals and scale of accom­
modation, for officers other than Heads of Mission. Technically, there 
was no breach of any regulation in having hired that house. The 
house did seem to be large and would not be normally rented, but it 
had to be rented in the circumstan~es mentioned above. Asked if 
any efforts were made to get a smaller or modest house, the witness 
admitted that there was nothing on record nor the details of the 
negotiations which the Ambassador had about possibilities of alterna­
tive accommodation. 

1.38. As regards the limit or ceiling for accommodation for Heads 
of Missions, the Committee were informed that no Ambassador could 
hire any accommodation without the prior approval of the Govern- . 
ment. It was the r esponsibility of the Government, to see that the 
accommodation hired was reasonable. It would vary w :th the impor­
tance of the country and with the nature of conditions prevailing in 
each capital and it would be for the Government to judge in ea~h 
case as to what k ind of bui.lding would be reasonable. In each case 
the Ministry of External Affairs would have to obtain the approval 
of the Finance Mi.nistry. There was a proforma laid down and infor­
mation had to be supplied to be able to get the financial sanction to 
authorise the hiring of the building. When the Committee enquired 
whether· the Ministry had considered the question . of laying down 
some sort of ceiling in terms of accommodation as also in terms af 
money to be spent on a particular building for the Heads of Mission, 
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the witness replied that such a proposition would be very difficult to 
i~plement. No single yardstick could be applied to . services in res­
pe7t of vary~ng cond.i.tiqns ,in different .parts .of ·the ·world. 

1.39. The Comm_ittee ¥C .not cpnvinced .with the justification for 
renting suoh a big buildi~g which was appare~tly in excess of the 
requirement of the Amb~s~~d9r. In the absence .of any record they 
are not sure whether an attempt, jf any, was made by the head of the 
~ssion to _get a sm~ll.er and less expensive accommodation from the 
foreign Government. Under the circumstances, the Ministry would 
be well a~vised to co:a;isider the .feasibility of. fixing an appro"priate 
ceiling for accQ~odaQ.on f<!r ,Heftds of the Missions ab1·oad. While 
It m~y not be practicable ,to fix a uniform limit in terms of accommo­
dation and r ent for h eads of Missions in all the counhie:s, yet some 
general limits in regard to size of accommodation, rent etc. can be 
laid down taking into consider ation the importance of a country, its 
economic conditions, and the standard of living. 

1.40. The Committee enquired whether any ceiling had been fixed 
on the number of air-conditioners supplied to the Embassy residences. 
The witness replied in the negative. He added however, that it 
depended on the climate and temperature chart of a particular coun­
try where these air-conditioners were to be installed and that Gov­
ernment sanction was required for getting an air conditioner in an 
Embai:;sy. 

1.41. The Committee pointed out that the electric;ity bil~s went up 
to as high as Rs. 9,000 a year because the air-conditio:p.ers were work­
ed for longer hours in order to protect the valuable furni.ture . The 
witness stated that the Ambassador concerned wrote that the h01+se 
was equipped with valuable furniture which would ~eteriorate if 
subjected to the vagar~es of the extreme climate in that place and it 
naturally required continuous .air-cooling or heating of the premises 
which accounted for the rather high power and ftl.el charg~s . 

. 1.4;2. The Committee are surprised to knOJW that the Embassy was 
furnished ,with such costly furniture that it reqmred continuous air­
conditioning of t:Qe .building to keep the Embas~y furnitm:e in good 
condition. It is very strange that the air-conditioners wer:e used -for 
longer homs not for the convenience of the peopile visiting the 
Embassy but for the sake of furnituJ;e. 

1.43. The Committee suggest that while fixing the limit f.or accom­
modation, the Ministry should comider the feasihility of laying down 
,certain monetary limits .for hiring of furniture in these buildings also. 
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(b) Accommodation for the Consulate at Basrah 

1.44. In pursuance of Government's decision taken in June, 1961 · 
to convert the honorary Consulate a Basrah into a regular one, a 
buildmg for the consulate at an annual rent Rs. 10,667 was hired 
and donations and other excesses like floral presents, memorial ser­
with a landlord in August, 1961. Though the rent for one year was. 
paid in advance, the possession of the house was not taken over and 
ultimately the lease was terminated on 31st August, 1962. Mean­
while, the Embassy without obtaining the approval of the Govern­
ment, hired another accommodation on 14th February, 1962 at an 
annual rental of Rs. 17,667 for the Consulate-cum-residence on the 
ground that the first house was not suitable for office-cum-residence. 
The renting of the first building thus res~lted in a nugatory expen. 
diture of Rs. 10,667. 

1.45. The Committee were informed in evidence that in June, 1961 
it was decided to remove the honorary Consul and to establish a regu­
lar Consulate at Basrah. The Indian Ambassador in Iraq had inform­
ed the Ministry about the avaHability of a suitable office accommoda­
tion, on receipt of which t he Ministry gave their approval on 22nd 
July, 1961. It was added that the Ambassador had sent the First 
Secretary to inspect this house at Basrah. Apparently he was satis­
fied that the house should be rented, and a five year contract was 
accordingly made and an advance of Rs. 10,667 was paid for one year. 
But soon after this the Ambassador had second thoughts about this · 
house. and as a r esult of this the house taken on hire was given up 
and another house located, which involved the infructuous expendi­
ture of Rs. 10,667. 

1.46. Justifying the sudden change in the opinion about the house 
taken on hire, the witness stated that the Ambassador visited· Basrah 
for the first time, after the house was rented, in November, 1961. He 
found the building unsatisfactory. Certain essential improvements 
and alterations in the building were suggested but the landlord dec­
lined to meet the expenses. · After this the Ambassador met the 
Mayor and Governor to inform them about this house. Both of them 
expressed astonishment at the type of building hired. In their opinion 
it would reflect poorly on India's prestige and position. Both of them, 
however, agreed to see that the lease was terminated and the advance 
rent given refunded. Hence, the Ambassador again agreed for a 
change of house for the Consulate in November, 1961. The Ambassa­
dor left the country in the beginning of January, 1962. (Subsequent 
events showed that the landlord refused to agree to refund the ad­
vance). 

1.47. The Committ~e were further informed that the new Ambas­
,sador also agreed with his predecessor that the building was unsatis­
factory and he rented a new building without reference to the Gov-

I 
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ernment. The witness added that the new Ambassador had explain­
ed that he had acted on the advice of the Governor and Mayor and 
other local persons about the rent, and selection of the building etc. 
Moreover the present building was enough to accommodate offLe as 
well as Consulate residence with more central location, easy accessi-· 
bility and other benefits. 

1.48. The Committee regret that in this case the hasty step taken 
by the Ambassador resulted in an infructuous expenditure of 
Rs. 10,667. When the ambassador deputed the First Secretary to 
select the house, and when the latter made the selection and entered 
into a contract and paid an advance of Rs. 10,667 his judgment should 
have been relied upon, and the commi!tment honoured, alternatively, 
the ambassador should have inspecfod the house, before the contract 
was finalised. Had either of these courses been adopted, the infructu­
ous expenditure of Rs. 10,667 could have been easily avoided. 

1.49. Further, this is another case in which a Head of the Mission 
rented the building without prior approval of the Ministry of External 
Affairs. The Committee trust that the Ministry will take suitable 
measures to obviate the recurrence of such irregularities. 

Overdrawal of Representational Grant-Page 180-Appendix I­
Item No. 2.\ 

1.50. Under the rules, the representational grant is paid to Heads· 
of Missions/ Posts abroad and other diplomatic officers for meeting 
expenditure of representational nature in discharge of their diplo­
matic obligations while on duty in the post. An officer of the Indian 
Foreign Service, while holding the post of the Head of a Mi.s:;ion, was 
appointed as leader of the Indian Delegation and Chairman of a Com­
mission in another country from 28th April, 1961 to 31st December, 
1961. An entertainment grant of Rs. 850 p.m. was admissible to the 
officer as Chairman of the Commission. But the officer continued to 
draw in addition, the representational grant attached to the post of 
the Head of the Mission during the entire period, except for on~ 
month from 27th September, 1961 to 26th O:!tober, 1961. In reply to 
.an audit enquiry, the Ministry confirmed in September, 1962 that the 
representational grant was inadmissible to the officer, and also stated 
in July, 1963 that they were taking steps to recover the amount from 
the Officer. The excess amount of about Rs. 4,400 drawn by the 
officer had not so far been refunded to Government (December, 1964). 
The Ministry informed Audit in December, 1964 that since the officer 
had raised vital issues in his further r5!presentation, it might · take 
some more time to arrive at a final decision. 
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1.5.1. Gi\'.ing the full c;ietails of the ca~e, the witness stated ithat in 
t:Pe b~ginning of 1961 Laos CQmmission was suddenly reconvened. 
';['.he In.dian .High Commissioner in Aust:r;alia was recalled from Can­
l;:>erra and was sent to Laos. At that time it was anticipated .that it 
wo,uld last for two or three _months and so, the High Commissioner 
was asked to maintain his family at Canberra. But the High Com­
missioner remained in Laos for al;>out 8 months. "Sanction for the 
terms of his appointment were not issued till 3rd October, 1961 and 
the final disposal of the terms was not effected till 16th January, 1962 
after the period of deputation was in fact over." In the meant~me 
while the terms of appointment of the High Commissioner were being 
finalised, the Ambassador drew the representational grant. He later 
explained that he had assumed that under the rules he was entitled 
to draw that grant and that his wife had performed the usual repre­
sentational duties in his absen-::e . Secondly, when the Laos Commis­
sion was established in 1954 it gave Rs. 1,000 per month as represen­
tational grant but the Ambassador was allowed only Rs. 850 and the 
Ministry instead asked him to pay Rs. 100 per month for the mainten­
ance of car in Canberra by his wife. The Ministry of External 
Affairs were not quite satisfied with those grounds and asked the 
Ambassador to reimburse the amount of Rs. 4,405 but the A.mbassador 
kept on making one representation after another giving reasons that 
it was very unfair and unjust to the Ambassador. 

1.52. Explaining further as to how that problem 11,ad arisen, the 
witness stated that under the Representational Grant Rules an Am­
bassador or head of the Mission may be absent from his head quar­
ters normally for two or three months. In this period of his absence 
there will be no entertainment under the rules. The Ambassador or 
head of the Mission would be able to utilise the whole amount accru­
ed during that period on his r eturn. In this case the head of the 
Mission was absent for a period of 8 months. The rules did not en­
visage that a head of the Mission might be absent for such a long 
time. 

1.53. The witness urged that although drawal of the representa­
tional allowanc0 by the Ambassador was irregular, the Ambassador 
was alc;o justified in this mp.tter to some extent. Since he was ex­
pected to be away for two or three months he had to maintain his 
.whole establishment in Canberra, supervised by his wife for this 
whole period. This the rules did not provide. But there were certain 
expenditure which had to be incurred e.g. club subscription, ch::irities 
an d d '"''1ations and other ex·· ~_:;es like floral presents, memorial ser­
vices e tc. 

1.54. In reply to .a question the witness stated that when an Ambas­
sador was absent from his post for more than two months than half 
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•Df the representational grant was given to the acting Head of the 
Mission and the other half kept in reserve so that when the Ambassa­
dor returned to the post, he might utilise the reserve kept for the pur­
pose. In this case, the view taken by the Ministry was that the 
clrawal of representational allowance was irregular and the Ambassa­
dor should refund the whole amount. The Ministry was however 
prepared to reimburse the inescapable expenditure incurred by the 
Ambassador's wife on an ad hoc basis, as this was not covered by the 
Rules. 

1.55. The witness further added that the Ministry had asked the 
Ambassador finally in August, 1965 to refund the entire amount of 
Rs. 4405 drawn by him and to give the details of the inescapable ex­
penditure incurred during his absence. 

1.56. The Committee enquired whether there were any financial 
rules which permitted the wife of an Ambassador to inclir expenses 
and draw allowances in the absence of the Ambassador. The wit­
ness stated that the present rules did' not provide for contingencies 
like a dual charge. But the witness agreed that there should be rule 
providing this because such contingen'.:!ies do arise. 

1.57. The Committee regret to note that this irregular transaction 
has been allowed to remain unsettled for more than four years. The 
Committee feel that when the Ministry of External Affairs asked the 
Ambassador to refnnd the amount of Rs. 4405 considered as in admis­
sible the correct and more dignified coul'se for the Ambassador woulcl 
have been to refund the amount promptly, and then to make what­
ever representations he wanted to make to the Ministry. This would 
have set a good example for other junior officers to follow. The Com­
mittee desire that the case in question should be settled without fur­
ther delay, 
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MINISTRY OF HEALTH 

Government Hospitals in Delhi Para 4.4, Pages 50-55 Sub-para (i) 
Purchase and Utilisation of Stores: 

The hospitals in Delhi obtain their supplies of n1.edicines, surgical 
instruments and other stores (i) by placing indents on the Medical 
Stores Depot, Karnal; (ii) by placing indents on the Directorate 
General of Supplies and Disposals, and (iii) by m aking local pur­
chases. During 1963-64, the purchases made by the hospitals locally 
consti~ted 30 to 73 per cent. of the total supplies in respect of medi­
cines and surgical goods and 13 to 69 per cen t. in the case of linen 
items, as shown below: 

M edicines, su rgical goods etc. Linen items 
Name of Hospital ---------

Total Local percent- Total Local perccn-
purchases purchase age of purchases pm ell [ Se rnge of 

local local 
purchase purchase 

to the to the 
total total 

purchases purchases 

(In lakhs of rupees) 

I rwin Hospital rr·76 8·53 73 0 ·69 0·27 39 
Safdarjang Hospital 34·90 ro·42 30 2 ·68 o· 36 r3 
Willingdon Hospital 6 ·76 4 · 78 7I 1 ·oo 0·69 69 

In a number of cases the rates paid for the local purchases were 
higher than those paid for supplies received through the Medical 
S tores Depot or the Directorate General of Supplies and Disposals. 
The Audit Report cited a few instances of such purchases at higher 
rates. Audit h ad been informed that the heavy local purchases were 
mainly due to (i) non-availability of the items at the Medical stores 
Depot and (ii) failure on the part of the Medical S tores Depot and 
the Directorate General of Supplies and Disposals to an;ange supplies 
in t ime. Against an indent for medicines estimated to cost Rs. 10·21 
lakhs, placed by the Safdar jung Hospital in July, 1963, the Medical 
Stores Depot could make supplies to the extent of Rs. 2·19 lakhs only; 
certain important surgical articles of the estimated value of Rs. 2·78 
lakhs were stated to be not available at the Medical Stores Depot. 

2.2. The Commi ttee enquired about the procedure for making pur­
chases through the D.G.S.&D., how much time it generally took and 

18 

( 



19 

the circumstances w1der which local purchases were made by the 
Hospitals. The Secretary to the Ministry of Health stated that large 
quantities of medicines were purchased through the D.G.S. & D., but 
the hospitals also had authority to make local purchases upto certain 
prescribed limits. Generally, the D.G.S.&D. took three to four 
months and sometimes even more to make supplies. Hence local 
purchases had to be resorted to, to meet urgent requirements. He 
added that the figures 0£ local purchases shown in the Audit Report 
included items purchased by hospitals through restricted tenders 
within the prescribed ceiling. Since this was an approved method, 
these purchases should not have been shown in the Audit Report as 
local purchases, which comprised of odd bits purchased from approv­
ed suppliers. On being asked to give the break-up of the supplies 
r eceived from restricted tenders and other local purchases, the wit­
ness prom·sed to furnish a note to the Committee. However, he quot­
ed the example of bulk purchases made from the Hindustan Antibio­
tics Ltd. In the case of Hindustan Antibiotics, he stated, the hospi­
tals had been empowered to make direct purchases, but these had 
also been included in the figure mentioned in the Audit Report. The 
Committee enquired the quantum of such purchases made from 
Hindustan Antibiotics Ltd. In a note submitted at the instance of 
the Committee. the Ministry has furnished the following details:-

Purchases made Other purchases 'Purchases m2cc 
through restri- made locally from Hindustan 

cted ten ders 1 ! ; Antibiotics 
within the L td. 

powers delega-
ted to them 

Rs . Rs. Rs . 

Irwin H ospita l . 3,04,634* 2,66,000 2,87,cco 

S:ifdarjang Hospital 7,02,000 r , 29,000 2,r 1 ,ccc~· * 

Willingdon Hospital r,05,322 3,7r ,900 778 

2.3. The Committee enquired as to why this point was not raised 
and the figures disputed when the Audit Para was referred to the 
Ministry for factual verification. The Secretary stated that all those 
reasons must have been brought to the notice of Audit. In the c;;ise 
of Irwin Hospital, for ex;ample, he added that the Medical Super in­
tendent of the Hospital had stated that the percentage of local pur­
chases to total purchases was 24·52 per cent. instead of 73 per cent. as 
shown in the Audit Para in the case of medic~nes and 34·.2 per cent. 

*Ac:ording to Audit the figu re is 3,00,000. 
**Includes puFchase from Governmeflt agencies like Hindustan Antibiotics, Haffkine 

Institute and Ato :nic Energy Commission and UNICEF. 
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instead of 39 per cent. in case of linen items. The Comptroller and 
Auditor-General clarified that on receipt of a reference from the hoS­
pital another Audit Party was sent to verify the figures . It had then 
reported that no further change in respect of these items was neces­
sary as th e figures of expenditure intimated by the Hospital did not 
conform to these actually booked in the contingent register. The 
Secretary, Ministry of Health admitted that certain purchases for 
which exchange vouchers were available had not been entered in the 
contingent register. Had these been taken into account the total 
purchases in respect of Irwin Hospital during the year would come 
to Rs. 18·68 lakhs instead of Rs. 11 ·76 lakhs as shown in the Audit 
Report. Besides the figure of local purchase also included a sum of 
Rs. 2·85 lakl;is on account of purchases made from the Hindustan Anti­
biotics L td. If these were deducted, the percentage of local purchase 
to the total purchase made by the Hospital would come to 24·5 per 
cent. As regards the other hospital the witness accepted the figure 
of local purchases as given by Audit. 

2.4. The Committee ru·e surprised at the manner in which the Min­
istry of Health tried to dispute facts and figures quoted iu the Audit 
Reporf at this late stage. In this connection they would fm·ther draw 
the attention of the Ministry to their recommendation ( c.f. paras 9 
and 15 of their 26th Report, 1963-64) that the Ministries/Departments 
should bdng the conect position to the notice of the Committee as 
soon as possible, at any rate before they consider the Audit Report, so 
as to enable them to anive at proper conclusions without any waste 
of time. While the Committee appreciate that it would be necessary 
to make local pw·chase to meet urgent requirements, they a1·e of. the 
view that greater efforts should he made to effect pm·chases through 
the standard government agencies such as D.G.S.&D. and the Medical 
Stores Depots, so as to get the advantage. of cheape1· rates due to bulk 
pm·chases. 

2.5. The Committee enquired from the D .G.S.&D. as to what time 
was normally taken by him in making supplies to the hospitals. He 
stated that it took three to five months to cover a demand. If the 
samples were to be tested, it took longer time. 

2.6. It was pointed out that in the course of his evidence before the 
Public Accounts Committee (1963-64) , (Para 39 of 20th Report P.A.C. 
Third Lok Sabha refers) , the D.G.S.&D. had stated that a procedure 
had been evolved between the D.G.S.&D. and the Director General of 
Health Services that indents should be placed before the end of July 
every year, and that medicines should be classified a'2cording to cer­
tain broad categories. The Committee were also then informed that 
the system was working satisfactorily. The representative of the 
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Supply Department stated that , that system was not followed during 
the year 1963-64. While there were no indents from Willingdon 
Hospital, in the case of Safdar jung Hospit al the indents were r eceiv­
ed at the end of J uly or later and in every case the Purchase Organi­
sation was called upon to make supplies w ithin three months, which 
in his opinion was apparently impossible if the n ormal procedure of 
procurement was to be followed. · 

2.7. On being further asked as to from which per iod the procedure, 
which was intimated to the Public Account s Committee (1963-64), 
w as discontinued the witness stated that he had no knowledge of th at 
but the faC!t was that indents were placed after July and even in 
October, 1963. The D.G.S.&D. further informed the Committee that 
rate contracts were being finalised by the Department with certain 
firms with a view to enabling the Hospitals and the D.G.H.S. to make 
direct purchases as and when required. He stated that a large num­
ber of items would be covered under this system and it was expected 
that the system would be introduced in a few month's time. 

2.8. The Secretary, Ministry of Health also confirmed that the 
said procedure was not be~ng followed. He expressed the view that 
it would not be workable to depend for supplies on an indent submit­
ted in J uly with supplies to come in the next year. While one prin­
cipal indent for the whole year could certainly be placed on the 
D.G.S.&D., he urged, supplementary indents would have to be placed 
from time to t ime. He added that the Ministry would settle with the 
D.G.S.&D. as to the normal time required by that Organisation to 
make supplies and the main indent would be submitted accordingly. 
In reply to a question, the Secretary stated that a Committee of 
officers on which D.G.S.&D. was also represented had been appointed 
to look into the question of supplies to the hospitals and t o suggest 
measures to reduce delays in procurement etc. The Committee sub­
mitted their report in March, 1965, which was being examined by the 
Minis try. In reply to a question, the witness stated that they should 
be able to limit local purchases to 20 per cent. or so. 

2.9. From the facts placed before them, the Committee are con­
strained to o·bserve that no serious attempt had been made by the 
authorities (Ministry of Health and the D.G.S.&D.) to evolve a suit­
able procedure for speedy procurement of supplies to Hospitals. 

2.10. Another disquieting feature of the case is that either evidence 
given before the Public Accounts Committee (1963.-64) was not wholly 
correct or the represent~tives of the Ministri'es, who appeared to 
tender evidence befo1·e the present Committee were not fully aware 
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of the facts. The Committee would like to be informed of the correct 
position in this regard. Trheiy also desire to be apprised of the pro­
gress made in establishing p1·oper co-ordination between the Health 
authori1ties and the D.G.S.&I>. to ensure speedy procurement of sup­
plies to hospi tals. They would also like to know the progress of fina­
lisation of rate conh-acts with the suppliers as was deposed by the 
witnesses in evidence. 

2.11. The dates of expiry of the life of the medicines had generally 
not been indicated in the stock registers maintained by the Safdar­
jang and Wlllingdon Hospitals and, as such, it could not b e ensured 
whether the medicines purchased had the requisite minimum life at 
the t ime of purchase and whether they were issued for use before 
the expiry date. Such information was available in Irwin Hospital, 
where it was noticed that a large number of injections had remained 
in stock upto the m arked date of expiry and h ad been issued there­
after. It was also noticed that certain injections, which had been 
declared as sub-standard after chemical analysis by the Drug Con­
troller, were used after the date of receipt of the communication 
from him. 

2.12. As regards entering of particulars of date of expiry of life 
of medicines in the stock registers, the Committee were informed that 
in the Willingdon Hospital this procedure was being followed and 
instructions had also been issued to the authorities in Safdarjung 
Hospital to do likewise. On being pointed out that the use of medi­
cines after their life had expired, was a serious matter and that in 
the absence of proper r ecord the Hospital could not check this, t he 
repr esentative of the Ministry agreed that the dates of manufacture 
and expiry of life were very importan t factors and stated that these 
details were prominently displayed by the m anufacturers. It was 
important for the medical men as such to check up those dates as to 
see th e type of medicine th ey were using. The Secretary , however, 
admit ted that it was desirable to enter these details in the stock regis­
ter also as it would provide a double check. As regards the use of 
sub-standar d drugs by the Irwin Hospital, the Secretary stated that 
out of a consignment of a particular injection, which was being used 
by the Hospital, samples taken by the Drug Controller were declared 
to be of sub-standard quality . After the receipt of this information 
in the Hospital in June, 1963 further use of these injections was stop­
ped. He added that the matter was taken: up with the suppliers 
who replaced most of the supplies. 

2.13. The Committee regret to note that there should have been 
even isolated instances of injections whose life had expired or which 
were found to be sub-standard having been used ih a 1·outine manner. 
They are, however, glad to note that the lacuna of not recording the 
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life of medicines in the stock Register, which existed for a long time, 
has been plugged. They trust that strict care would be exercised in 
the use of such drugs and that medicines which are either sub-stan­
.clard or "vhose life has expired will not he issued in a routine m~nner. 

Sub-para (ii )-Purchase · of stores in excess of financial powers: 

2.14. In regard to local purchase of stores of recurring nature, the 
beads of the three hospitals had been exercising powers upto the 
higher monetary limits prescribed for similar purchases of non-recur­
ring items. In some cases, purchases made on the same day or within 
.a short interval were spread over several separate purchase orders 
(details given in Appendix I) to keep them within the prescribed 
monetary limits instead of obtaining the sanction of the higher autho­
rities . 

2.15. The Secretary, Ministry of Health explained in evidence that 
the Hospital authorities had exceeded their powers in these cases be­
cause of extreme em.ergency for buying drugs which were needed for 
life saving purposes. He added that the question whether the powers 
given to the Medical Superintendents should be enhanced was under 
consideration of the Ministry but in the meanwhile it had been im­
pressed upon them that they should not exceed these powers and that 
they should try to plan their requirements well in advance. It was 
pointed out that while in the Safdarjung and Willingdon Hospitals, 
the powers of purchase of Medical Superintendents were Rs. 200 non­
recurring and Rs. 15 recurring, in the Irwin Hospital corresponding 
powers were Rs. 1 000 non-recurring and Rs. 500 recurring. The 
Secretary explained that the Irwin Hospital was hitherto functioning 
under the Delhi Administration and that was the reaso1i. for the dis­
parity. The question of bringing uniformity in this matter in the 
three hospitals was under examination of the Ministry. In a note 
subsequently furnished to the Committee it has been stated that the 
financial powers of the Medical Superintendents of the Willingdon 
and Safdarjung Hospitals have since been enhanced (May, 1965) as 
under:-

N o~•-rccurring 

Recurring 

Not exceeding Rs. rnoo/-in 
each ciise. 

Not exceeding Rs . 500/-p.a. 
in each case. j 

2.16. Referring to the purchase of plastic adhesives by the Safdar­
jung Hospital on the 25th January, 1962 (mentioned in Appendix XI 
-Of Audit Report) the Committee enquired whether placing of 10 

I 



orders for six dozen each of that item could be considered on the 
grounds of emergency. The Secretary stated that the urgency and 
importance of the items purchased could be judged by going into the 
facts of each case. He added that he had gone by the assurance of 
the heads of hospitals as well as the D.G.H.S. that in all these cases 
there was an urgency and importance to meet the requirement. He 
further assured the Committee that he would look into all the pur­
chases mentioned in the Audit Report and take suitable action to 
avoid the recurrence of such cases. 

2.17. The Committee desired to be furnished with a detailed note 
explaining in brief the reasons as to why purchase orders were split up 
in all the cases mentioned in Appendix XI to the Audit Report. A 
note has since been received which states that in the absence of 
supplies materialising from the D.G.S.&D. jM.S. Depot, local pur­
chases were made by the Medical Superintendents to meet the day 
.o day needs of the Hospitals . When these had to be of a size larger 
than what was their financial competence, to ensure that shortage 
would not arise suddenly and also to get favourable rate on larger 
quanity purchased at one time, they were compelled to split the 
order to make these within the financial limits which they were 
authorised to -operate. It has been further stated that such proce­
dure has been adopted in the interest of patients. 

2.18. The Committee regret to note that inadequacy of the 
financial power deleg·ated to the Medical Superintendents for 
making loeal purchases of medicines was not rectified by the Minis­
try earlier with the result that an in-egular procedure of splitting 
up the orders was adopted. They have now been informed that 
the powe1·s of the Medical Superintendents have been suitably 
enhanced fo1· · incurring recurring and non-recurring items of 
expenclitm·e. They hope that with the enhancement of the powe1·s 
of the Medical Superintendents, such inegular procedure of splitting 
up the sanction will be strictly avoided. 

Sub-para (iii) Avoidable expenditure-Sterilizers: 

2.19. In 1962, the Safdarjung Hospital purchased certain types 
of sterilizers from a Delhi firm whose rates were considerably 
higher than those quoted by others, as indicated below, on the 
ground that the firm had given guarantee for removal of m_anu­
facturing defects for 12 months and that, being a local firm, i t 
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could :provide servicing facilities easily:-

No. of Rate of Rate quoted· 
N1me of the equipment articles accepted 

purchased tenderer by the lowest 
enC:o er 

per unit per unit 
Rs. Rs . 

Sterilizer instruments electric 7 2,860 l,700 

Sterilizers for bowls 7 3,860 l ,740 

Small rectangular sterilizers electric . 2 19,200 r2,6co 

The extra cost paid on account of higher rates amounted to 
about Rs. 36,000. According to Audit Report the justification for 
the purchase at higher rates was not clear particularly as certain 
other types of sterilizers were simultaneously purchased from 
firms, outside Delhi. Moreover, the guarantee of repairs given by 
the firm could not be availed of as the instruments, which were 
received on 6th August, 1963, were not installed till 20th August, 
19'64. 

· 2.20. The Secretary, Ministry of Health informed the Committee 
in evidence that out of the 14 tenderers who had offered to supply 
the equipment, only 2 firms were on the approved list of the 
Director General of Technical Development. Tenders were invited 
in this case by D.G.S.&D. The Superintendent of the Hospital and 
the technical committee assisting him, to whom the tenders were 
referred for advice, came to the conclusion that it would be desir­
able to obtain the equipment from a firm which was in a IJOSition 
to provide local service and they preferred to restrict their choice 
to the firms which were on the approved list of the D.G.T.D. The 
witness added that the Directorate of Technical Development, with 
whom the Superintendent of the Hospital was also associated, had 
made a good study of the manufacturing firms in the country and 
their approved list contained only the best among them. The 
Superintendent of Safdarjung Hospital added that he had been 
associated with the Committee on Medical Instruments in the 
Development Wing of the D.G.T.D. and they had done a lot of 
study about medical equipments. 

2.21. The Committee pointed out that in an earlier explanation 
to Audit the main reasons for selecting the firm wer e stated to be 
that (a) the firm had a local agency an d service arrangements and 
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.(b) they undertook to remove any manufacturing defects if 
discovered within 12 months. The Committee enquired if the two 
conditions were mentioned in the notice calling for tenders and 
whether any enquiry was made subsequently from other firms if 
they could provide these facilities. The witness stated that these 
conditions were not mentioned in the notice nor was any enquiry 
made by the Hospital authorities in this regard. The Secretary, 
Ministry of Health, added that the Hospital authorities had only 
given technical advice and that the final choice rested with the 
D.G.S.&D. The D.G.S.&D., however, stated that in the case of 
drugs, pharmaceuticals as well as hospital equipments the manufac­
turing experience in India was very limited and to be on the safe 
side the Supply Department strictly abided by the decision of the 
consumer. The Department could not take risk of forcing an equip­
ment which might fail during service. He added:-

"We have taken a sort of conventional unwritten decision that 
we shall not interfere in these cases which deal with 
the security of the human beings". 

2.22. The Commiittee are hardly convinced by the justification 
advanced for the purchase of sterilizers at much higher rates. .If 
ihe Health authorities intended to purchase the equipment only 
from a firm which had a local aigency and could provide service 
facilities, they should have indicated this condition fo the D.G.S.&D. 
at the outset, so that this could be included in the tender notice. 
If on the other hand, orders were 'to be placed on a firm included 
in the appr oved list of the D.G.T .D., the1·e was no need to call for 
tenders. It is also unfortunate that neither the Health authorities 
nor the D.G.S.&D. enquired from the other firms if they could 
provide service facilities. Had it been done, there was a possibility 
of avoiding extra expenditure incurred on this purchase. 

2.23. Further, as pointed 011t in the Audit Report, eqmpment 
which was purchased in 1963 was not installed for full one year. 
Thus the first condition namely 'the removal of manufacturing 
defects by the firm within 12 months became infructuous. The 
Secretary, Ministry of Health explained that apart from attending 
to defects and break-downs, there was also the need for normal 
servicing and that normal servicing was being done by the firm. 
The Superintendent of the Hospital stated that the installation of 
:the equipment depended upon the provision of electric connection 
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-and there was some difficulty in obtaining high tension cables 
which were not available in the country at that time. He promised 
to furnish a synopsis of the correspondence exchanged between the 
Safdarjung Hospital and the C.P .W.D. in connection with the instal­
lation of the equipment. In a note submitted t~ the Committee the 
Ministry have stated that after the sterilizers were received 
in August, 1963 the Electrical and Executive engineers were 
approached on 23rd September, 1963 to undertake the instal­
lation of electric connections and plumbing work. In the 
case of 2 Small Rectangular Bulk Sterilizers, the Electri­
cal Engineer decided that the installation work might be 
given to the supplying firm as it was urgent. The equipment was 
accordingly installed by the firm in December, 196~ . For the 
remaining 14 sterilizers, the request for undertaking installation 
work was originally made on 23rd September, 1963. The Electrical 
Engineer was r eminded on 25th October. 1963 and further by· d.o. 
letters on 12th May, 1964 and 1st July, 1964. To obviate delay, the 
firm was approached and their estimates received on 27th April, 
1964 were forwarded to the D.G.H.S. on 20th May, 1964. The 
Ministry accorded their sanction on 22nd October, 1964 and the 
work was completed on 20th November, 1964. It has been further 
stated in the note that the Electrical Engineer was requested on 
·21st January, 1965 to provide necessary electric load to feed the 
sterilizers. He was reminded on 22nd April, 19'65. On 27th May, 
1965 the Engineer informed that the N.D.M.C. had not given service 
connection and necessary provision had to be made in the estimates. 
The requisite estimate for a sum of Rs. 4,490.00 was received on 21st 
July, 1965 and the same was forwarded to the D.G.H.S. on 30th 
.July, 1965 for according administrative approval. 

2.24. From the above note the Committee regret to observe that 
the Elecfrical and Executive engineers were i-esponsible for the 
delay in the installation of the eq'111ipme11t. They desire that the 
Teasons for the delay on the part of the Engineers should be investi· 
gated by the l\finisfry of Works & Housing and suitable action 
taken to fix responsibility. 

Sub-para (iv) Equipment lying idle: 

·2.25. The following instances of costly items of equipment lying 
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unutilised for long periods in the Hospitals are given below:-

Name of Hospital Category of equip­
m ent/ Month of pur­

chase 

Value Rem arks 

S afdar jang 
pital 

Hos-

I rwin Hospital . 

$8II5 2 Rectangular steam 
jacketted sterilizers 
and r portable X­
R ay machine (Sup­
plied by TCM) 
(Sept., 1956 and 
Nov. 1958) 

(Cost) 
Rs. 25,000 

(C.Duty) 

L ying idle for the last six 
years. Audit was informed 
(December, 1964) that with 
the help of the TCM Autho­
rities the sterilizers had been 

Equipment for ortho- Rs . 
paedic Institute 
(F..:b./March 1962). 

Klinographic X-Ray Rs. 
Unit & Image In­
tensifier Unit '(Ma­
rch, 1963) 

Pill making machine 
with motor (Octo­

ber, 1957) 

Rs. 

installed but some damaged 
parts were jyet to be re­
placed. 

82,393 Out of equipment worth Rs. 
l,41,280 articles of the value 
of Rs . 58,877 were brought 
into use while the remainicg 
items were lying unutilised . 

l,85,873 Accesso1ie~ for in t~ll<1 icn f 
the equipment were obtained 
from the suppliers after about 
one yea (March, 1964) 
The equipment had, how­
ever, not been brought in to 
u se till December, 1964. 

22,000 It remained idle with the 
Irwin Hospital till Febrna1 y, 
1963 when it was . transfer­
red to the lv1aulana Azad 
College. 

2.26. Explaining the first item the Secretray Ministry of Health 
stated in evidence that the sterilizers were obtained as a gift from 
the T.C.M., in order to organise the Central Service Sterilisation 
Department in the Safdarjung Hospital. They had also loaned . the 
services of an expert to help the Hospital in the installation of the 
machinery. For some time, however, no firm could be found in 
India to undertake the job. Later on, the help of T .C.M. authorities 
was sought and a firm toop up the work but when the crates were 
opened a part of the equipment was "found damaged and certain 
p arts were also missing. 

2.27. He added that at one stage the firm undertook to get the 
equipment· repaired. as a part of the deal but it failed to do so. 
The T.C.M. also expressed their inability to help in this regard. 
Ultimately, therefore, an application had been made to the Minis­
try of Finance for sanctioning foreign exchange worth about Rs. 500 
to obtain the requisite parts from the source of supply. On being 
pointed out that equipment costing Rs. 25,000 was kept idle for 

\ , 
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want of foreign exchange worth Rs. 500 only, the witI).ess stated 
that they were hesitant because of the tight foreign exchange 
position. In reply to another question it was stated that the crates 
were not opened upto 1963 (for seven years) but it· was assumed 
that the damage · might have been caused during transit. It was 
stated that a list of all the missing and damaged parts was made 
out after opening the crates. The Committee pointed out that had 
the equipment (sterilisers) been installed in time it would perhaps 
not have been necessary to purchase the 16 sterilisers referred to in 
the preceding para (sub-para-(iii) of the Audit Report). The 
witness stated that originally it was intended to meet the require­
·ments of the Hospital only. Now the scheme was to supply sterilised 
equipment to all the C.G.H.S. dispensaries and that nothing would 
be surplus. 

2.28. The Conunitte·e can hardly appreciate the contention of the 
Ministry that due to the tight foreign exchange situation they 
were hesitant to demand foreign exchange worth about Rs. 500 
only and postponed the installation of the eq'uipment wo:i:th 
Rs. 25,000. They are also sm·prised to learn that the equipment was 
not even checked but allowed to remain in the crates for more than 
seven years. Had it been checked immediately on receipt .the 
broken and missing parts could have been detected and the matter 
could have been taken up with the supplie1·s and the shipping 
·Company for replacement. 

2.29. In the case of the second item v.iz., equipment for ortho­
paedic Institute it was stated in evidence that the Institute was 
expected to be opened in July, 1964 but there was delay in the 
completion of the building and it started only in November, 1964. 

2.30. The Klinographic X -ray unit and image intensifier could 
not be used as the cardiac surgeon who had the specialised know­
ledge had gone on a study leave abroad. It was being used since 
bis return from leave. 

2.31. As regards the Pill making m achine, the Superintendent 
of Irwin Hospital informed the Committee that the price of the 
machine was about Rs. 11,000 and not Rs. 22,000 as shown in the 
Audit Report . He added that the equipment was obtained at the 
recommendation of the then medical Superintendent in 1954. The 
machine was received in 1955 but parts were found to be missing and 
damaged. These were obtained in October, 1957. By the time it 
could be installed and put t o use, it was found that the machine 
did not fulfil the requirements of the Drug Control Act and that a 
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further expenditure would have to be incurred t o make it usable. 
It was, therefore, not considered economical to use the machine in 
Irwin Hospital. It was stated that the machine was being used for 
training the students. On being asked as to how an outmoded 
machine, which did not meet the requirements of the Drug Control 
Act, was being u sed by the College, it was stated that in the College 
it was being used for demonstrating how pills were made. The pills 
were not used for human consumption. 

2.32. From this and the earlier paragraphs the Committee are 
constrained to observe that the H~spital authorities had not been 
prompt in the installation of cQstly equipment. It is also unfortu­
nate that machines were not checked in time. They trust that the 
Ministry of Health will issue suitable instructions to avoid such 
cases in future. 

Sub-para ( v) Variations in dietary scales : 

2.33. Government had not prescribed any common standard diet 
formula for the patients. The daily diet of a patient at Irwin 
Hospital included 30 gms. of veget able ghee whereas the other two 
hospitals had prescribed 55 gms. of desi-ghee. There were variations 
also in the scale of atta., rice, vegetables, milk and sugar supplied 
to each patient at the Irwin Hospital as compared to that at the 
other two hospitals. The d1iet scale of a child patient at Irwin 
Hospital was the same as of an adult. 

2.34. The average cost of diet served to the patients in 1963-64 
was as under:-

Hospital 

Irwin 
Safdarjung 
Willingdon (including Nursing 

Home) 

Average cost of diet per diem 

Rs. 
I ·03 

0·99 

2.35. The Committee enquired if a decision had been taken in the· 
m atter of prescribing a uniform scale for the three Hospitals in Delhi. 
The Secretary stated that an administrative decision had been 
taken and the matter was under examination o.f the Ministry of 
Finance. He added that the disparity in the scales of diet was due 
to the fact that the Irwin Hospital was hitherto functioning under 
the administrative control of the Delhi Administration whereas 
the other two functioned directly under the Ministry of Health. In 
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reply to another question he stated that the question of br inging 
about uniformity was taken up when th e matter was brough t to t heir 
notice through the Audit P ara. 

2.36. According to the Audit Para the diet scale of a child 
patient was the same as that of an adult in the Irwin Hospital. The 
witness explained that although the prescr ibed scale was the same, 
the actual issues were regulated according to the needs of the 
patients. While th e quantity of milk was almost equal, other items 
were reduced. As regards disparity in the average cost of diet per 
diem, the Committee were informed that there was a special ward 
and Nursing Home in Willingdon Hospital where the cost of diet 
was higher. 

2.37. The Committee are surprised to note that there has been 
wicle vai-iation in dietairy scales in the 3 hospitals viz. IrWin 
Hospital on the one side and Safdarjung and Willingdon 
Hospitals on the othe . The daily diet of a patient in Irwin Hospital 
includes 30 gms. of vegetable ghee whereas th other two Hospitals 
have prescribed 55 gms. of desi-ghee. The diet of a child patient 
at Irwin Hospital was the same as that of an adult. There . wer~ 
also variations in the scales of atta, rice, vegetabie, milk and sugar 
supplied to each patient at the Irwin Hospital as compared to that 
with othel: two hospitals. The Committee regret to note that such 
an important matter as the disparity in diet scales in Government 
Hospitals remained unnoticed by the Health Authorities and action 
was initiated only after this w as brought to their notice by 
Audit. They hope that the unifom1ity will now be brought about 
in the dietary scales in all the 3 hospitals. 

Sub-para (vi) - Laundry arrangements 

2.38. The Willingdon Hospital had got paid clhobies on its 
regular establishment. On the basis of expenditure on the salaries 
of t he clhobies and on soap and other material, during April, 1963 
to June, 1963, the average cost of washing and ironing in the hospital 
worked out ~.o Rs. 64 per 1,000 clothes. In the Irwin and Safdar­
jung Hospitals, however, the laundry: work was awarded on 
contract to dhobies on the basis of open t enders invit ed at th~ 

commencement of each year. The laundry expenditure w orked 
out to Rs. 29 ai'1.d Rs. 35 per 1,000 clothes in these hospit als r espec­
tively. Au dit was informed that a m echanical laundry was b eing 
sanctioned for the Irwin Hospital and that th e existing arrange­
m ent was sub-standard and a source of danger to the patients. 
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2.39. In the Safdarj ung Hospital, boilers and other machinery for 
.an electric laundry plant costing about Rs. 2 lakhs were purchased 
during April, 1960 to J anuary, 1964. The plant had however, not been 
commissioned (t ill August, 1964) for want or certain accessories, the 
p urchase order in respect of which was placed very late and also be­
cause of the non-availability of the required quantity of water. 
Meanwhile, some store keepers, laundry operators and a supervisor 
were appointed by the hospital during December, 1962 to April, 1964. 
The cost of establishment upto December, 1964 amounted to about 
Rs. 17,000. It had been explained to Audit in December, 1964 that the 
supervisor and the laundry operators were appointed to get acquaint­
ed with the special type of work. 

2.40. The Committee enquired as to when were the unsatisfactory 
arrangements noticed and what action was taken to improve them. 
It was stated in evidence that in the case of Willingdon Hospital 
dhobis were employed on a monthly basis and the quality of work 
was satisfactory. The Medical Superintendent stated that they had 
not felt the need for a machanical laundry as yet though a demand 
had been placed and the machine was expected before the end of the 
year. In the case of Safdarjung Hospital it was stated that the work 
was got done through a labour contract. The work was allotted to 
the lowest tenderer but the quality was found to be very poor. The 
Medical Superintendent, Safdarjung informed the Committee that the 
Hospital was trying to improve the position as early as 1956. Since 
i t was felt that the rate at which contract had been given was too low, 
the washennen were pursuaded to form themselves into cooperative 
societies and ask for better rates but they did not abide by this ad­
vice of the hospital authorities. Subsequently in 1959 a proposal t o 
set up a mechanical laundry was submitted to the Ministry of Health. 

2.41. In the Irwin Hospital the arrangement was tolerably satis­
factory t ill 1962 but when the dhobis started defaulting they r ealised 
the inconvenience and the unsatisfactory nature of the arrangemen ts. 
The Administration was, therefore, approached to sanction a mecha­
n ical laundr y. 

2.42. The Secretary Ministry of H ealth admitted that the matter 
should have been pursued ~arlier and more vigorously in the Min­
istry to ensure satisfactory arrangements. At first . ther e w as diffi­
culty of obtain ing :financial concur r ence to the proposal and getting 
sanction for the n ecessary foreign exchange. L ater on when the 
machiner y was available in the country, sanction w as accorded t o the 
setting up of m echanical laundries in th e three Hospitals. It was 
pointed out by the Committee that the system of employing dhobies 

.. 
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.on month~y wages was working satisfactorily. in V{illingdon Hospital 
aiiCt enquired a~ to wrl.y it ~a'.s not tri~d in the other :Hospitals. The 
re:f:>I:e!Senta'.tive of the D.d.H:s. stated iha"t the size of the H'.ospit_ai 
and the type of work it d'id, had to be 'taken info ~onsideratfon. He 
added that the Willingdon Hospital w~s much smaller (250 beds as 
against more than a thousand in Sa'fdarjung Hospital) than the other 
.two and the three Hospitals could not be treated alike. · 

2.43 . .(is for the delay in installation of the machinery of the laun-:­
dry J?lant, the Committee were informed ~n evidence that the indent 
for th~. foundry W?-S placed in February, 1962 and the date of delivery 
was 30th April, 1963 later extended to July, 1963. The staff was re­
cruited after the equipment was received but the work of installation . 
was delayed by the firm because of th~ir payments being withheld 
by t~e D.G.S.&D, Later on the work was started in July, 1964 an<;! 
completed by Januar y, 1965. The witness added that the staff which 
was appointed after the equipment was received, had to be sent to the 
~snowhite' company to learn the work. While admitting the fact 
that the personnel were not fully occupied for about 8 months the 
witness urged that the delay in installation of the plant was not due 
±o any foreseeable factors. 

·2.44. The Committee cannot accept that satisfacto1·y analigements 
are possible anywheere these days for laundry at the i·a.fes given to 
these ilhobies either on monthly basis or on contract basis. The Com­
Jl4ittee feel that even if the Safdarjm1g and Irwin Hospitals were big-

g~r ~hai;i, t~e ~i1:li~g~on tt;e>:sP~tal, t~e~·e ap~rareµ:_to b~ ~~ r.e~~o~ .~by 
t~e ~~~~od 0f, emPiloyin~ d~<>:~i~.s on mon~~ly ~as1s, wh~c-~ h~~. pro"."~~ 
succeS.sful in one Hospital could not be hied in the other two Hospi­
tals. 

I~ the opini~~ of the Comntltte~ no s-~rfous atte~pt was made t~· 
:..11. J t , .. , • •l.' ' .. 

improve the laundry arrangements in the Safdarjung and Irwin H<>S.-
pi'tals with tli~ result tb.'af th"e sihlatfon deteriOl;ated fo su'cli ·an. e~tent 
that' tlie air'atlgemeii'ts b"ecame a· sourcti of danger to the patients. fu­
·spff'e Of sucii unsal;'isfact;()ry Iaun'd'ry' arrangemeii'ts then exfstmg, 
tlie Corii'riifftee regret to' note' tlial the hlachlnecy for the laundry 
plaA't receive'd' up t'o J"tily, f963' at' tlie Safdarjuitg Hospit'ar \Va~ ili­
stalfetl' arid st~Hetf ftinctionfog. otiiy in Jruma~y, 19l>5 re~tiltilllg bi 
an' avafti~ble ' ex~ei:i'cfftliie· on the sfaff. They h'ope tha·t the la\i~dry 
aWan'~emrenls i£: tli~se H6spitals would be satisfactory witlf the 
setting up of mechanical laundries. 
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Miscellaneous, Sub-para (vii) (b) 

2.45. Appendix XII to the Audit Report indicated that medicines 
were purchased by the different Hospitals from the same firm at diffe­
rent r ates in a given period resulting in extra expenditure. 

2.46. The Secretary, Ministry of Health explained in evidence that 
the two Hospitals mentioned in the Report namely . Irwin Hospital 
and Safdarjung Hospital were functioning under different manage­
ment-one under the Delhi Administration and the other under the 
Ministry of Health. He, however, admitted that results as indicated. 
in the Audit Report had been unsatisfactory and that he proposed to 
appoint an officer specially to go into these purchases carefully, with 
a view to finding out if there was anything serious behind them. On 
being pointed out that the purchases were made during 1963, but n~ 
action had been initiated in this regard, the Secretary assured the 
Committee that if an officer was found guilty, suitable action would 
be taken against him even though he had been transferred out of the 
Organisation. Discussing further the items mentioned in the Appen­
dix, the Committee enquired whether any action had been taken 
against the firm of manufacturers which had supplied the same medi­
cine (Serial No. 5 of Appendix II) at different rates to the two Hos­
:r>itals within the same period. The Director-General of Health Ser­
vices informed the Committee that there had been other complaints 
against this firm and purchases had since been stopped from it for the 
last two years. The Committee desired to know the date from which 
the firm had been removed from the list of suppliers since a ccording 
to the Audit Report purchases were being made as late as in D e­
cember, 1963. The witness promised to furnish the information to 
the Committee. 

2.47. In a note submitted by the Ministry, it has been stated that 
pr:ocurement of supplies from the firm was suspended afte'r August, 
1962 when a registered list of standard and reputed manufacturers 
was drawn up. / It has been further stated that the firm was not in­
cluded in the list on account of many complaints regarding the infe­
rior quality and efficacy of their products from the clinicians work­
ing in the C.G.H. Scheme. 

· 2.48. The Committee are surprised to note from the Audit Repol"i 
(See Appendix II) that even after procUl'ement of supplies was sus­
pended from this firm in August, 1962, purch ases were still made dur­
ing April 1963 to March 1964. They desire that circumstances under 
which purchases were made from the firm in question may be enquir­
ed · into and responsibility fixed. The Committee may also be inform­
ed of the result ot enauiry nrouoser] to be conducted by the Secretary 
into the cases of purchases mentioned in Appendix XII to the Audit 
lteport. 

• 



CENTRAL GOVERNMENT HEALTH SCHEME 

Para 45, pages 5~57 

2.49. The Contributory Health Service Scheme was introdu ced in 
1954 to provide medical facilities to the Central Government Em­
ployees residing in Delhi and New Delhi. Employees are required 
to make contribution according to the scale prescribed by Govern­
ment. The scheme has been styled with effect from 9th September, 
1963 as 'Central Government Health Scheme' and has been extended 
to the employees of 63 semi-Government organisations/ autonomous 
bodies and from 1st July, 1964 it also covers the gener al public in 
certain selected areas of Delhi/New Delhi. 

During 1962-63 and 1963-64, the expenditur e on the scheme was 
Rs. 104·!;!3 lakhs and Rs. 133:54 lakhs as against the contribution of 
Rs. 42·80 lakhs and Rs. 54·25 lakhs respectively from the beneficiaries. 
This did not include an expenditure of about Rs. 5·50 lakhs per annum 
incurred on Headquarters establishment, r ent of buildings, pr inting 
and stationery, etc. 

2;50. According to Audit, the Department had not yet commenced 
the preparation of annual proforma accounts although the forms 
thereof were approved by Government in May, 1962. It had been 
stated in November, 1964 that the work could be started only after 
the necessary staff w as sanctioned. 

The Committee enquired about the latest decision to extend the 
scheme to the general public in some selected areas of Delhi and New 
Delhi. The Deputy Director General Health Services informed the 
Committee that in the course of nex t 5 or 10 years it was planned 
to extend the facilities, which were n ow open t o Central Government 
Servants, to every cit izen of Delhi. 

2.51. As r egards maintenance of proforma accounts, the Committee 
w er e further informed in evidence that a proforma had been laid 
down by the A.G.C.R. and approved by the Ministry of Finance. 
There were certain items in th e proforma for which additional staff 
was required but in view of the n eed for economy because of the 
emergency, the Ministry did not press for addit ional staff. Mean­
while, a w ork study w as being con ducted at the suggestion of the 
Ministry of F inance and after it was com pleted, the over-all requir e­
ments of staff w ould be known. The Secretary added that certain 
re-or:ganisation was also being effected between the Ministry and the 
D.G.H.S. and it was expected that the changes would streamline the 
pr ocedure and reduce requirements of staff. The Committee feel that 
the preparation of proforma accounts, which w as recommended in 
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par a 38 of their 20th Repoi·t ('tt1iht Lok Sabn aj may be started w ith­
out further delay. They may also be informed of tile results of the 
p1·oposed r e-organ isation of the Ministry and the D.G.H.S. an d other 
action ta~eh in this regatcl . 

LOCAL PURCHASE OF MEDICINES 

Sub-para (i) 

2.52. In par a 48(A ) of the Central (Civil) Audit Report, 1963, men= 
tfon w as m ade of heavy expenditure incurred on local purchase of 
medicines t o t he ex tent of about 50 per cent of the total purchases 
during the year 1959-60 to 1961-62. The Audit Report , 1965 disclosed 
that the Department w as continuing to incur h eavy expenditure on 
the local purchase of medicines as indicated below~ 

Year 

1961-62 
1962-63 
1963-64 

Total 
purchases 

during the 
year 

47 ·2r 
59· 02 
73·42 

(In lakhs of rupees) 

Expenditure on local purchase 
Percentage 

From By invit ing Tot2l of 10cal 
authorised limited ten- purchase 

chemists ders for re- to total 
p!enishment purchases 

of stocks 

8·06 16·69 24 ·75 52 
8 ·61 22· 88 3r· 49 53 1 

9 · 38 29·52 38·90 52 

The Min istry h ad informed Audrt in November, 1904 that it had 
not b een found feasible t o r educe the size of local purchases mainly 
due to :-

(i) Items with a turn-over of less than Rs. 10,000 being out­
side the purview of the Director General, Supplies· and 
Disposals. 

(ii)' J.itl'escapab'i-hity oI fl:ie nee'd of daily' purchase of m'edicines 
from authOFfsed chemists of non-stocked items or items 
tem!'>brarily out of st0ck, ciJ?.d 

(iii) Continual intrnduction and use of new therapeutic 
agents, which. cannot lt>e anticipated and the purchase 
action of which cotlld not be arranged in advance. 

2.53. The Deputy D.G.H.S. informed the Committee in evidence .J 
that b1:1lk of the purchases were through the D.G.S'. & D. and ai:i 
arrangement was being worked out according to which indents for 
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t~~ ye~'s su:pply would be placed on the I?.G.S. & p. 6 to 7 months 
in advance. Indoents would be placed in October and the supplies 
could commence from April next year. In jus tification of local 
purchases the witness stated that apart from the fact that the sup­
plies d id not mature on the expected dates, the C.G.H.S. authorities 
eould not anticipate accurately their , requirements. Some times 
~n item which w as expected to last six months exhausted in 3 or 4 
months. Th is gap h ad to be filled by local purchases. 

2.54. The witness further inform ed the Committee that for the 
last two years, they were entering into running r ate contracts under 
which rates were settled and orders were placed as and when things 
were required. He added that the Scheme had about 300 doctors 
with a daily turn-over of about 25,000 patients and normally about 
1,500 items were being prescribed daily . It was thus not possible 
to ensure that all the items were available at the Depot and i:t 
&ften happened that items required by a Dispensary Jaad to be pur­
ehased from the Chemist locally. During the year 1~4-65, the 
~ositio:n of local purclaases was as follows: 

(i) Purchases from authori?eq c~emists--R?. 3 .Q~ lakh?. 

(ii) Purchases by inviting limited tender-Rs. 14 l'akhs. 

(iii) Percentage of local purchases to total purchase-25 per 
~t. 

Ji).urin'g 1965-66 in view of the delay in finalisation of rate contracts 
and certain items having been returned for local purchase tfl,e 
Scheme had already purchased items worth Rs. 12 lakhs. 

2.55. The Witness further observed that if supplies were to mate­
Fialise within the period of six months from the main supplier local 
purchases would almost disappear. He added that the question of 
local purchases by the Medical Stores Depots, Government Hospitals 
and the C.G.H .S. was under consideration for some time past and 
that two Departmental Committees had gone into this problem. Cer­
tain decisions had been taken which! were being implemented. The 
wit ness stated that the major point was that the D.G.S. & D. should 
:finalise rate contracts With suppliers and the Stores Depots might 
be given authority for making dir ect purchases. 

2.56. In this connection, the Cornmit•tee would reiterate their r e­
e2mmendation made in para 39 of their 20th Report (Third L-Ok 
Sabha) suggesting that in appropriate cases D .G .S. & D. should 
e~ter into r ate and running contracts with the manufaclurers for 
supplies through their local agents. They would watch the results 
of the steps taken in this regard. 
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RECOVERIES FROM SEMI-GOVERNMENT ORGANISATIONS AND A UTONO~O~ 

BODIES 

Para 45 (iii), page 57 

2.57. The r 2:: :)veries from the semi-Government organisations/ 
autonomous bodies admitted to the scheme , are made on the basis 
'of per capita expenditure calculated with reference to the annual 
expenditure. The recoveries on this account in respect of the years 
1959-60 and 1960-61 amounted to Rs. 1.45 lakhs and -Rs. 2.00 lakhs 
.respectively. It had been noticed that some indirect charges like 
r ent of buildings, printing and stationery, etc. had not been includ­
ed in this calculation and the cost of hospitalisation in Central Gov­
ernment hospitals had been taken as Rs. 7 instead of the actual 
pro rata cost of Rs. 15 to Rs. 18 per family till 1960-61. This re­
su lted in a shor t recovery of Rs. 44,000 during 1959-60 and 1960-61. 

2.58. The Committee were informed in evidence that at the 
·beginning of the year each Institution was requfred to make deposits 
in accordance with the prevailing rates. Later on, at the close of the . 
y ear adjustments were made on the basis of actual expenditure in­
curred by the Scheme in respect of the staff of these bodies. So it 
was a continuous process. 'The latest position of outstanding 
amounts w as appro:Kimately as under : 

Year Amount due Already re -overed Still to be recovered 
--- · 

Rs. Rs. Rs. 

1961-62 46,000 24,000 22,000 

1962-63 1,88,000 95,000 93,000 

1963-64 2,59,000 80,000 1,79,000 

In reply to a question the witness stated that while some of the 
organisations had asked for details of how the dues had been cal­
culated etc., others had not made any provision in their budgets 
during the year. The Secretary, Ministry of Health added that 
there were only procedural difficulties and the amounts would be re­
covered very quickly. On a suggestion that an ad hoc lump-sum 
amount might be fixed for recovery every year, the witness added 
that it would differ from the actual expenditure incurred by the 
Scheme. 

2.59. From the above statement the Committee note that more 
than 50 per cent of the dues to be recovered from semi-Government 
Organisations and Autonomous Bodies were still outstanding. If 
as stated by the Secretary, Ministry of Health, there were only p1·0-
cedural difficulties the Committee desire that early steps should be 
taken to streamline the procedure and effect recoveries which are 
long over due. 



39 

Para 97, page 133, Loss due to failure to include a warranty clause 
in the agreement 

2. 60. During 1960-61, 433 metric tonnes of 50 per cent D.D.T . 
were pur chased, after inspection by Government from Messrs. 
H industan Insecticides Ltd., and supplied to Kerala State under the 
Nati9nal Malaria Eradication Programme. In March, 1961, it was 
r eported by the State Government that some quantity of insecticide 
had deter iorated within 2-3 months of storage. The total quantity 
-0£ such deteriorated insecticide had been assessed as 300 metric 
ton nes. The suppliers with whom the matter was taken up held that 
there was no manufacturing defect and they were, therefore, not 
responsible for the loss. Government had to incur an additional 
.expenditure of about Rs. 1.75 lakhs on the reprocessing of 269 metric 
'tonnes upto September, 1963 and the balance quantity of 31 tonnes 
still required to be reprocessed (November, 1964). There y.ras, how-

•ever, no warrantly clause in the contract. 

2.61. Government had informed Audit that it had not been 
·possible to establish the actual causes which led to the deteriora­
·tion of the D.D.T., and in order to safeguard Goverriment interest 
and to fix responsibility in the event of sim ilar deterioration in 
futur e, the clause had since been incorporated in the specifications 
1aid down by the IS.I. that the su pplies of insecticides should n ot 
deteriorate in suspensibility during storage within a 'period of six 

-months from the date of man uf°acture. 

2.62. The Secretary, Ministry of Health stated in evidence that 
this was the only solitary case of deter ioration of D.D.T. supplied 
·by the factory. At the time of acceptance of the consignment it 
bad been duly analysed at the factory itself and it fully conformed 
to LS.I. specification. He added that the Medical authorities had 
reinforced steps for stric t scrutiny and analysis of the: stocks being 
purchased from the factories. Besides that, supplies had been res­
i:ricted to six months requirements, as the warranty clause gave 
·protection for six months only. In reply t o a question the witness 
·info rmed the Committee that out of 300 tonnes of deteriorated 
material 296.53 tonnes were reprocessed at a cost of Rs. 1,68,786.60 

·paise. Th e witness added that the figure of Rs. 1.75 lakhs in tim ated 
'to Audit earlier might have been the estimated amount. 

2.63. The Committee enquired if the m aterial was supplied by 
i he factory in good condition and if so, whether it was not stored 
·properly. The witness stated that samples taken from the consign­
IDlents had been examined and it was unlikely if the. defects could 
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have escaped their notice. As regards storage 'Conditions it was 
~tate.d that other consignments . stored under the same conditions 
had not deteriorated. The cause fo r deterioration could however 

' ' not be established in spite of efforts made both by the Health autho-
rities and the supplier. · · · 

2.64. Tpe Managing Director Hindustan II,lsecticides Lt~. e?Cp­
lained the nature of the deterioration and the way it was reproce1?:?­
~d. He adde~ that each anc;l every batch was tested in the Factory 
~nd if any defects 'Yere noticed i'~ \fas reproces~ed before d~livery. 
In r.eply to a qu,estion whether any stock had deteriorated in the 

' -. { ' ~ ~ ~ I • \ ,- • • • • 

Factory itself the witness stated that tl:fey d~d not keep the i:paterial 
fn' ~If~ 'f~1dory ~or ·~ · 19~.~. ti,Ilje. ~~ also_ 

0

inf~~xred the po~.VJ,i~·e 
~hat supplies were not mad~ to private :(irms or outs~de bod~es. 

, : , ' , ,. • • • '1 , ' •' I r ( •' , • # f' • ' j• 1 , " • • ~ i I l '":; .. 

;.<>~ .. 'J.'.~«; ~?ntWJ~e~ ~~~~ ~~,~ t,h~ 1!-?~.-if,1~lu_s~o~ of.~ ~.~'fr.~~,tY 
clause m the contract was a ~~P~~- Te~~ ~s,_t ~ft~~ ~~'!} !~e ~.~a­
sures now adopted by the IIeafth authorities such. cases of loss wi1I 

~~t ref~~· T~e ~~!"ipitt~~ ar~ ~~~?. ~~ri~e4 that the ca~~~ of 
iteterioration coul'd not be found out. · ' -- · ,.,,, 
p ... •, {. .. f • J .. r. -:- , ·} ' - ": .. f .. r. 

Idle vehicles, Para ~8, pa_ges 133-134 
: - . ' . - : (' 

2.6.6. Vnder the Nati,anal Ma~aria Eradication. P_rogramme, 2,66t> 
vehicles (1~47 trucks, 6,72 j_eep.s and 37 station wagons) were sup­
plied (wi_th sp~e · parts wortl;i 10 per cep.t of th.e co~t of v.ehicles) t0 
the different States beh~een 1953,:__62 .. · ':!;he d,qta cpllected by the 
Department in November, 1964 showed that about 8~9 vehicles 
~ere lying of!; !h.i; road for ~al'.}t of repa_il;s. 

2.61. Acc9,r.di_~!5, to \~~ A;u~.it ~~par~ t~e J?~~a~tJR.ent ~?.~ :qqt 
aware of the exact dates from which the vehicles were off the 

,i/I'\•• <' , • : « 1. J!' •I ~ • ~ .,.. • t~· r • [f .. , 

road and whethe'r the expenditure on the drivers and cleaners con-
t.in~~d to b~ i.~c~rred_ a.rid_ to ~~_:~t extent 'it fiad b~'en i~{r:1:J-~tua'u~. 
~O. ~r c~n~ of the extra ~:lf.penditur~ on the oper1:1-tioi;ial cost iricurr~d 
o_ver and. ~bp'Y'e t~e ex:r:enditur~ iJ:!curr_e~ in 19,5~-58 was borr:i.e ?l 
the Cen~ral G_oy~r;~ent. The JY.[inis~ry J:iad s.ta~ed i'n ~ov~mber, 
1964 that the State Governments had been requested to take suit­
~b,le action to. pr~ve.nt any i~fructuous ex_pe~9},~ure. on ac.~ou~t .· Gf 
idleness of drivers and cleaners caused by tl].e vehicles rem~imng 
off the road. 

2.68. The Secre~ary, Min_istry of Health explained in. the course 
of evidence that there was no system of getting periodical reports 
:from the States regarding the condition of these vehicles. The 
general position was, ·however, wellknown to the Department and 
· :- ~.. ... • I r , \ ~ ri r 
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it was being br:ought to the notice of the State Governments in th~ 
confe:rien.ces held once or t~ce in a yea~. The Dire~tor also tour ed 
~ ·~e;:i.t deal to see the progress of the Scheme and during h is visits . 
he was personally impressing on the State Governments that the 
standar d of r epairs and maintenance of veh icle;s should impr ove. 
It was, tl~erefore, not corr ect to say that the Department was not 
aware of the position alth ough the specific details were n ot known. 
He added that regular system of obtaining quar terly r eports from 
the States had since been introduced. 

2.69. Asked to give a y~ar-y.ri~e break up of the vehicles going 
off th~ r oad the witness stated that the information was not avail­
able with the Ministry. He ~dded that the positic;m ha~ worsened ' 
as the vehicles were ageing. In certain cases there was difficulty of 
~pare parts and ac~ion had since been initiated by the Ministry tG 
<i>'l?tai,n them. In r~ply to a question he stated that out of 829 vehi­
~les 360 were due for minor: repairs such as replaoing a tub!'! or a 
tyre. 11) r~.~pect of 469 vehicles major repairs were needed. A 
s:o.~_Rli~,at~\f st.~~~rpeµt 0f tqe spB;r:e p~:r;t~ was P.:t:~pa:red in Jurt~,, 
19(>4 ~nd an in,~ent wa~ p~aced on th~ D.<J:.S. & D. ~m 31st M~rch, 
19.65. He <1-4.deq tµat in 9e:rJ;qin cases e,ve:r;i: the ~par~ parts o:r;iginal-

1 ,-,; t . I , . , J •• J • 

l•y supplied wer.e not utiliseq ::i,nd vy-ere lyit\g p~cked ~i;i crates. 

2.70. In reply to another question the wit~~~s ~d?~\i: th~t the 
vehicles had been received mostly as grants-in-aid from the 
lJSl\ID and ..,.,.ei;.e allotted to the States. The running and · 
~ail}te~ance w_as enti:r;ely the responsibility of the States. He add­
ed that tl].ere yras inaQ.equ_acy. o:fi arrangements in States for proper 
maintenance and n;!pairs of their vehicles. The vehicles were dis­
tributed to many places in India and some of them vere located in 
sma~ler places where facilities were not available. 

2.71. The Committee enquired if. the efficiency of the Department: 
was' in any way affected because the . vehicles were off the road 
from time to time and what action was taken by the Denar tment 
in this regard. The Director , Malaria eradication programme stat­
ed that the matter was being syst ematically brought to the notice 
of the authorities at the h ighest level in every State. H e _added 
that on automobile engineer of the Organisation was constantly on 
the move, advising the States and bringin g to their notice the con­
dit ion of these vehicles. 

2.72. T4e Committee a1·e not s~tisfied with the efforits stated to 
h ave been mad,e by the I;>epartment to en st;1re P!<?Pirr up-~e<fp a1_1d 
m aintenance of vehicles by t IJ.e St,ate <;;.oye:i;1_1ip.ents. Tl)ey also• 
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·regret to observe that while a consolidali:ed statement of spare parts 
required for the vehicles was prepared in June, 1964 an indent was 

-placed on the D.G.S. & D. only in March, 1965. Even though the 
proper up-k eep of vehicles was the responsibili'ty of the State Gov­

·ernments, the Committee feel thrut the br eak down of a large num­
-ber of vehicles must have affected the efficacy of the Programme. 
Further 50 per cent of the extra expenditure on operational cost in­
curred over and above the expenditure incurred in 1957 -58 is to be 
'borne by rthe Centr al Government and as such the Deptt. should 
have ensured proper up-keep of vehlcles. The Committee trust 
·.that the Deptt. will take suitable steps to improve the position. 

Locking up of funds: Item I Appendix I, page 181 

2.73. A disinfector, sanctioned by Government in December, 1959 
·was procured for the Kandla Por t H ealth Organisation at a cost of 
Rs. 24,000 through the India Store Department, London. Replace­
ment for certairu p arts of the m achinery found missing on its receipt 
in Kandla in March, 1961 was received in May, 1962. The disinfee­
tor had not, however, been put tOi use for want of suitable accom-

·modation to instal it. Thie Ministry informed Audit in January, 
1965 that the sanction for construction work had been issued by the 
Ministry of Works and Housing and acti on was being tak en tOi ex­
·pedite construction. 

2.74. It was stated in evidence that according to a decision 
taken in February, 1962, the building for housing the disinfector 

·was to be constru cted by the Development Commissioner Kandla 
Port. In the first instance there was some delay in · obtaining the 
clearanc•e from the C.P.W.D. to the plans and estimates prepared 
by the Developm ent Commissioner. The difficulty was particular ­
ly in regard t o foundation specifica t ions and obser :ving the rules and 
:regulations in the C.P.W.D. Code. Thereafter, the au thorities could 
n ot get any contractor for the work. There was no response to the 
tender n otice: and the Super intending Engineer had since been ask­
ed to n egotiate w ith a suitable partly. The outcome was st il1 
awaited. 

2.75. It was pointed; out by the Committee that the sanction of 
·t he C.P.W.D. was accorde d in F ebruary , 19£4 but tenders were in­
vited only in May, 1965 after 16 m onths. The witness stated that 

·under the economy drive a ban h ad been imposed on new construc­
tion work and the C.P.W.D. h ad asked the Executivie Engineer to 

·postpone the work. Ultimately, they agreed to the starting of the 
·work and tenders were called in May, 1965. 

.( 
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The ·committee enquired as to why the work was not under­
~aken departmentally when contractors were not available. The 
'Secretary, Ministry of Health stated that he did not have the exact 
information. He promised that he would get the suggestion exa­

:mined and ensure that the work was taken up as soon as possible. 

Z.76. The Committee are not happy alt the manner in which the 
-work of construction to accommodate the disinfector was handled 
ooth by the Development Commissioner, Kandla Port and the 
C.P.W.i;>. The delay at different stages had resulted in the costly 
equipment not being utilised for the last six years. The Committee 
are not convinced that this delay was not avoidable. The Committee 
trust that the Ministry of Health were examining the feasibility of 
undertaking the work departmentally without further loss of time or 
get it done at an early date through C.P.W.D. 

Defective Planning, Item 2, Appendix I, pages 181-182 

2.77. In 1954, Government sanctioned a scheme for construction 
·of a 50-bed Mental Hospital and the Out Patients Department Block 
' of the General Hospital at Sahadara at an estimated cost of Rs. 13.25 
'1akhs and Rs. 15.83 lakhs respectively. The construction work of 
54 staff quarters of the Mental Hospital and the O.P.D. Block, which 
was taken up first was completed in 1957, at a total cost of Rs. 2.11 
lakhs and Rs. 1.05 lakhs respectively. The construction work of the 
rest of the Project had to be suspended in May, 1958 due to non­
availability of water and electricity. 

The staff quarters and the O.P.D. Block remained vacant from 
1957 to 1959. Subsequently, the O.P.D. Block ?nd 31\ quarters were 
handed over in February, 1960 to the Directorate of Social Welfare 
for the use of the non-infected children of the leprosy patients, as 
the Directorate agreed to their use without the amenities of water 
and electricity. 20 more quarters were given to ·them in August, 
1963. The remaining three quarters were lying vacant till Decem-

. ber, 1964. 

Of the 51 quarters taken over by the Directorate, 23 were allot­
ted by them to their staff on a rent-free basis under the verbal 
orders of the Director. 

2.78. The Ministry had explained to Audit in December , 19f:i4 
· that allotment to leprosyi patients had been made by the Directorate 
under the Scheme for Children's Home and that there had b€en 

: no loss 1 o the Government on this account in-as-much as the Gov­
' ernment would have incurred expenditure on the payment of rent 
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of hiring private building fo r running the Children's Home, Shah­
dara for the non-infected children of leprosYi patients in case these 
·quarter s had not been allotted to them. 

2.79. The Secretary Ministry of Health informed the Coi:ru;nHtee 
in evidence that the Ex ecutive Engineer, Delhi Administration had 
now stated that due to unprecedented rains in 1957-58 the area w as 
Hooded and the developm ent schemes received a set back. As a 
result, · the work of providing water and severage connections was 
taken up only in 1958. Later on there was a change in the civic· 
bo.dy and the D.M.C. was 'set up. These factors were stated to be· 
responsiblei fo~ the d~~ay in the provision of anciliary services. Th!i­
auth9_r~ties were no"Y iri a position to supply water. The Commit­
tee enquired the estimates of consfructi1an of the O.P.D. Block, .. ~ . . 
General Hospital and t"9-~ S~l;lff quarters separately. As p~ecise 
details were not available the Co'mmittee desi red to be furnished 
with a note giv~ng f~l~ 9;~t<\il.s, 9f the sch,e:i;n~, stljl~ing i11ite~-~Ha t,heo­
estimated and actu al costs of construction of the O.P.D. Block and 
1Jhe General Hospital, separately.. The Ministry hav:e since submit-­
ied a note which is at Appendix III. It h~s been stated that es.ti­
mate prepared for the staff quarters of the Mental Hospitali and the· 
O.P.D. Block of the General Hospital; was :R.1. 4,09,000 and Rs. 1,3-2,000 · 
respectively. 'Dhe construction of the staff· quarters and the 0 .P.B. 
Block was · completed in early 1957 at a cost of Rs. 2.11 lakhs and. 
Rs. 1.05 lakhs respectively. It has been further state.d that a~­

though construction work of these Blocks was c:on.ipleted in 1957,. 
connections of water and electi;ici-ty could not be made available .. 
Water Supply to Shahdara was the responsibility of the Shahdara· 
Municipai C9m:r;nittee and ' th~ · JC?int Wa.ter and Sewerage Board .. 
sin«;e ~hey V{'?re still not :i;-~ady with their schemes for augmenting­
water supply to Shahda_ra for which they had been working since · 
long~ water connection could not be made available by that Body. 
Electr icity to Shahdara was being supplied by Upper J amuna Valley· 
El ectr icity Supply Co., Limited, Meerut. They, also expressed their­
inability to make available ele ctr icity to these buildings. As such 
these buildings were not transferred to the Department and remain-.­
ed under the charge of the C.P.W.D. 

2.80. In the opin ion of the Committee the £Olll)llencement of 
construction work w ithout ensuring the provision of water and 
electricity disclosed lack of the fore thought and play.nipg. The fact 
that the buildings remained un-accupied for two years. after com- · 
pletion indicates lack qf co,...or dination bet~een th.e Health Authori­
ties and the Civic hodies. ]further the e::i...'Jl~wiat;W~ giv:en rto Au <µ.t 
that there had been no_IC?ss to <;;ovei:nn,.e:i;it a :>_ the. buildi.J;i.gs h~d . 
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h_een u til.ised for run~ing the Children's Home can hardly justify 
1he initial _lapses. on the part ?~ the adminh1ti·ation. The Commit­
iee trus t that suitable S eps will be taken to avoid SUCh cases Of 

,defective planning and that construction work involving large 
:amoumts will be undertaken only after proper investigation and en­
.:suring the provision of ancillary services in time. 

2.81. It has been further stated in the note submitted by the 
Ministry that no rent w as being recovered from the staff occupying 
23 out of 54 quarters. It was decided by the Delhi Administration 
on 6th May, 1965 to recover the rent from the staff of the Children's 
Home w ho we.re not entitled to rent-free accommodation, with re­
trospective effect and that recovery has actually been started with 
effect from 1st June, 1965. The Committee desire that the circum­
stances under which the quarte s wer e allotted to the staff free of 
rent may be inv;estigated and a report sent to them. 

Para 30 (c) / pages 33-34 

TRANSACTION KEPT OUTSIDE THE CONSOLIDATED FUND OF INDIA DEMO­

GRAPIUC TRAINING AND RESEARCH C ENTRE BOMBAY 

'2.82. The Demographic Training and Research Centre, which w as 
star ted by Government, in 1956 in collaboration with the United 
Nations and Tata Memorial Trust functioned under the administra­
tive control of the Ministry. The Centre had been getting grants 
from Government though it had not been endowed with a corporate 
-status so far. The total grants received by the Centre during 1962-
63 and 1963-64 amounted to Rs. 4.34 lakhs ar{d Rs. 2.84 lakhs, res­
pectively. The Ministry w as requeste d by Audit in April, 1959 to 
examine the ad.missi'bility 6f payment of grants-in-aid' to the centre 
as it liad no legal status. 

2.83. It was stated in December, 1964 that the future status. af. 

the institution was· under consideration of the Ministry and that in 
view of the Centre being a regional institution started in collabora­
tion with the United Nation's assistance, it was consfdered that it 
should remain semi-autonomous and· not change its character till a 
:final decision was reached. 

2'.84. The Committee were informed in evidence that approxi­
mately a sum Rs. 25·.9 fakhs had .been paid to the Centre by way of 
grants upto 31st March, 1965. It had· since been decided to form it 
into a registered Society. The witness added that in December, 
1959 the Ministry of Law was consulted and they were of the 
opinion that' since there was no intention to recover money, the 
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grants could be given in this form. It was then decided to give-· 
the institution a semi-autonomous status and it was all along felt 
that lt was not irregular to give grants-in-aid to the Centre in the-· 
existing form. 

2.85. In reply to another question the witness stated that the · 
Centre :functioned more or less like a Department of Government 
although it was also receiving help from International bodies and 
its accounts were not includedj in the Appropriation Accounts of the­
Ministry of Health. He admitted that the Centre had no legal 
status. 

2.86. The Committee asked the reason for the delay in taking 
a decision on the suggestio~ made by Audit in 1959. The witness 
admit ted that there had been some delay. He, however, mentioned 
that the Ministry of Health had earlier commu n 'cated the Law 
Ministry's views to Audit and as there was no reply it was felt that 
they had been satisfied. He assured the{ Commi ttee that the regis­
tration of the Society would be completed in about hree months' 
time. 

2.87. The Committee feel that there was no valid reason for 
taking more tjian five years to decide thei future legal sitatus &f the 
Demogr aphic Training and Resear ch Centre. The Commit tee feel 
that this position should be l"~guiarised forthwith. 

DELHI D EVELOPMENT AUTHORITY 

Unauthorised occupation of Piiblic land-Para 119, pages 159-160 

2.88. A survey conducted by Delhi Development Autho1ity in 
1959 had indicated that there were 18,245 squatters. Upto March,. 
1964, a demand of Rs. 79.35 lakhs was assessed; in 15,665 cases as 
damages for the unauthorised occupation of which Rs. 22 .60 lakhs 
was recovered upto 31st March, 1964, leaving an outstanding balance 
of Rs. 56. 75 lakhs. 

The damages were first assessed at rates prescribed by the former­
Delhi Improvement Trust and were applic"able from 1st. January, 
1952. In J anuary, 1954, the rates were reduced by 50 per cent in 
respect of pre-August 1950 squatters and were increased by 50 .per 
cent in respect of post-August 1950 squatters. In June, 1964, the 
Authority decided that damages in respect of residential squatt~rii 

assessed at the post-August, 1950 rates wo"uld be reduced to pre­
August, 1950 rates. According to the Ministry this would reduce. 
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the total outstanding amount by about Rs. 15 lakhs. The Autho­
rity is considering whether any refund should be allowed to squat- · 
ters who had paid d~mages earlier at Post-August 1950 rates. 

2.89. The Ministry had stated in De cember, 1964 that the actual' 
recoverable amount would be further reduced as result of (a) write 
eff of the demands in r espect of squatters who had since left the 
sites and (b) possiblle cancellation of the assessment on appeals by 
the squatters to the appellate authorit ies. The Audit Report gave · 
the following few instances in which damages had not been assess­
ed and/or recovered by the Authority. 

(i) There were 60 squatters on 'Bagh Amba' property cover­
ing an area of 6,059 sq. yards according to the survey 
conducted in 1959. Action to issue notices for the re­
covery was not initiated upto January , 1960 when the 
area was transferred to the Delhi Municipal Corporation, 
who ' evicted the encroachers. 30 of them shifted · to un-­
known places and demands amounting to Rs. 34,583 in 
respect of them had to be cancelled.. In 23 cases, a sum 
of Rs. 195 only had been recovered (September, 1964) 
against the total demand of Rs. 42,910. The demands in 
respect of the r emaining 7 cases had not been finalised 
so far. In one of these cases, the demand· assessed pro­
visionally amounted to Rs. 52,697. 

(ii) In April, 1953 certain damages were assessed against a 
firm which had unauthorisedly put the land to commer­
cial use, but the matter was not pursued. In November, 
1962, i.e., after about 9! years, a notice was served on the · 

. firm for recovery of · damages amounting to Rs. 17,222. 
The amount had, however, not yet been recovered and 
the land continued to be under unauthorised occupation. 
The damages had also not yet been assesesd for the 
period beyond 30th September, 1962 (October , 1964) . 

(iii) A plot measuring 1200 sq. yards was leased on a tempo­
rary basis to a firm (M/s. Bawa Glass Co.) in J uly, 1954 
on a monthly rent of Rs. 1-20 for use as a godown. The 
lease w as terminated by the Authority on 28th J anuary, 
1958 as the land was. required for implementation of a 
scheme, but the land co:r:itinued to remain under unautho­
rised possession of the firm. Action to get the land' 
vacated was initiated by the Authority after about four 
years and its possession was taken on 1st July, 1963. 
Subsequently, on a repr_esentation _by the firm, the land· 
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was handed back to tliem for a furth'er period of or'l'e 
year. Although this period expired in July, 1964, i l'iot1~· 
of eviction was served o'n the Mtii only on the 4th Jaii.lJ.­
ary, 1965. 

The dairiages from 29th January, 1958 to 30th September, 1963 
.assessed at about Rs. 12,700 at the commerciial rate of Rs. 15 per 
100 sq. yards were recovered in monthly instalments of Rs. I,000 
·each. The damages for the period beyond 30th September, 1963 
had, however, not been assessed and recovered till December, 19£4. 

In the course of evidence the Committee enquired the reasons for 
reducing the rate of damages in respect of post-1950 squatters with 
retrospective effect. The witness stated that most of the people were 
only using the places for residentia'l purposes and on compassionate 
and humanitarian grounds the authorities decided that the pre­
August, 1950 rates should apply in their cases also. It was pointed 
out that in the course of eviden.ce before the Public Accounts Com­
mittee (1964-65) it had been stated that the post-August, 1950 en­
croachers always tried to make out a case to prove that they had been 
on the land before 1950 in order to get the benefit of the lower rates, 
involving litigation with the result that the work connected with 
the assessment of damages and consequent recovery thereof had in­
creased. The Committee enquired as to how the poor people cou'ld 
have entered into litigation with the authorities. The Vice-Chair­
man, Delhi Development Authority explained that under the Public 
Premises (Eviction) Act, the squatters were given notices to show 
cause why damages should not be r ecovered from them. It was at 

· this st'age that the post-1950 squatters tried to prove that they were 
occupying the land prior to 19'50. He further added that another 
reason for reducing the rate of damages was that by the time the 
machinery to recover the damages was set up in 1961-62, amounts 
due ftohi squatters had accum'ulated for 10 years. It was, therefore, 
felt that it would be difficult for the poor people to pay heavy amounts 

· even in instalment's. 

2.9i'. On being asked as to why it took 10 years for the Authority 
·t o set up the requisite machinery, the witness explained that a sur­
·vey was conducted in 1951 by the Delhi Improvement · Trust and 

• ... . " .• JJ. ' 
some notices were issued at that time. Later on another survey was 
made in 1956 and on that basis notices were issued. In the mean­

-time, the Public Premises (E'viction) Act was declared Ultra Vires 
. -and another Act was passed in 1958. Thereafter, a detailed survey 

• j • r f • • # ,..._ .... .... (. 4 

·was carried out in 1959 and it took sometime t'o prepare the lists etc. 

\ 
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~h~ witness admitted that there was delay of one or two years -in 
setting up this machinery and in appointing suitable officers to do 
the work. 

2.92. The Committee can not but conclude that the work of assess­
ment, and recovery of damages was not properly pursued and the 
surveys made from time to time were defective and incomplete. It 
is unfortunate that large amounts were lost to the Authority on 
account of delay in setting up the machinery for assessment of 
damages and later in appointment of suitable officers to do the work. 
The Committee hope that ·the Department will scrupulously avoid 
delay in such cases as this make3 recoveries difficult with the passage 
of time. 

2.93. The Committee desired to know the extent to which the 
.work of assessment and recovery of damages was expeditEd conse'­
quent on the decision to reduce the rate of damage::; in respect of 
post-1950 squatters. The Secretary, Ministry of Health stated that 
had the distinction not been remove:i, there would have been great­
er delay in finalising the case::; because it was extremely difficult to 
come to a finding in a large number of cases as to whether a person 
was pre-1950 or post-1950 squatter. The surveys which were done 
in the early stages were not very thorough. He further added that 
it was not possible to establish by figures the extent to which the 
work of assessment of damages was expedited by removing the dis­
tinction between the rates in respect of pre-1950 and post-1950 squat­
ters. Had both the processes been tried over a period of time it 
would have been possible to make such a comparison. It was point­
ed out that the process of assessment was started from 1951-62 and 
.the decision to reduce the rate was taken in 1964 only. The S '2cre­
,tary rep1ied that the rate of disposal of cases in the later period was 
obviously much faster and the rate of recov~ries had improved. In 
_reply to a question, he stated that the total reduction effecte:l as a 
result of applying pre-August, 1950 rates to post-August, 1950 squaf­
_ters was Rs. 18· 10 lakhs and it cor;icerned 7,725 cases. 

2.94. In the absence of facts and figures to suppo:rt this contention 
.the Committee can hardly accept the plea that the rate of recovery 
,had improved consequent on the decision to reduce the rate of 
.damages in respect of post-1950 squatters. They wou!d further reite­
.rate their observation made in para 5.6 of 3:>th Report (19S4-6:i) that 
granting of a concession to so many people merely on the plea 
·that wprk had increas~d in settling their cases, can hardly be justi­
~fied. The Committee would also like to know whether s:peillic 

' -



50 

approval of Government was taken in reducing rate of damages in 
respect of post-1950 Squatters especially as some of Nazul lands are 
being managed by DDA on behalf of Government. 

2.95. Giving the latest position with regard to the assessment of 
damages, the Vice-Chairman, D.D.A. informed the Committee that 
upto 31st March, 1965, 14,933 cases of first assessment had been final­
ised. In addition there were second and third assessments totalling 
5,587. Explaining further the witness informed the Committee that 
under the law a notice had to be served to the unauthorised occu­
pants and the damages were assessed every year. At present 3 offi­
cers were processing these cases and there was a back-log of about 
10,000 cases. With the appointment of 2 more officers and with the-­
finalisation of first assessments, it was expected that the work would 
be simplified. 

2.96. In reply to another question he stated that out of the total 
demand of Rs. 86· 97 lakhs, Rs. 31 · 95- lakhs had been recovered,_ 
Rs. 18· 10 lakhs had been reduced consequent on the decision to re­
vise the rates and a balance of Rs. 36· 81 lakhs was to b e recovered. 
Out of this the instalments that had fallen due for payment were 
about Rs. 25 lakhs. 

2.97. The Committee are not satisfied with the overall p1·ogress of" 
assessment and recovery of damages from unauthorised occupants~ 

They desire that suitable steps should be taken to streamline the pro­
cedure, and the assessment machinery should be geared to expedite 
the whole work. At the same time, the Committee recommend that 
effective steps should be taken to prevent any fresh encroachments. 
by creating necessary machinery such as vigilance squads etc. 

2.98. The Committee then discussed the instances mentioned· 
above which showed that damages had not been assessed and re­
covered by the D.D.A. In the first case the Committee enquired as to 
why timely action was not taken to issue notices for recovery of 
damages. The Vice-Chairman, D.D.A. explained that provisional' 
notices had to be cancelled in 32 cases and demand was confirmed in 
26 cases. 2 cases were pending settlement as title to the land was 
being disputed. Explaining the delay in taking action he stated that 
after the survey was completed by the end of 1959 it took some time 
to collect the information. He admitted that the assessments had 
been made and notices sHved after the land had been transferred 
to the Municipal Corporation and the persons had left the premises. 
Out of 26 cases in which the demand had been col).firmed final assess­
ment orders had been served in 8 cases and 4 of them had paid 
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Rs. 1,811. 'Ihe remaining 18 people, it was stated, were not traceable 
and the amount might have to be written off. It was pointed out 
that in the case of one party a sum of Rs. 52,000 was to be recovered 
and the case was sub judice. The Committee enquired as to what 
steps had been taken to ensure that the party did not disappear as 
it happened in other cases. The Secretary stated that the party was 
contesting the quantum of damages in the court of law and it was 
expected that he would pay the amount after a settlement was reach­
ed. 

2.99. The Committee asked if the Ministry was satisfied with pro· 
visions of law which has led to the present state of affairs viz, ille­
gal occupation of Governm,ent properties by people, non-payment of 
damages for years and subsequent disappearance from the site. The 
Secretary admitted that he was not satisfied with the present provi­
sions of the land laws. He added that the due process of 'law had to 
be followed in these cases. Notices had to be served and further 
some times, the parties contest the demand. Even when a decision 
is taken, they go in appeal against that. All this takes time. Land 
rights and management was an extremely difficult and complicated 
affair, he added, and these difficulties were inherent in the system. 

2.100. While the Committee appreciate the complicated and diffi­
cult process involved in the land rights and management, they feel 
that in this case there was a clear failure on the part of the adminis­
tration to take timely action before the wiatlthorised occupants were 
evicted from the site by the Delhi Municipal Corporation to whom 
the land was transferred. The Committee would like to be informed 
of the progress made in the i·ecovery of the outstanding dues. 

2.101. In the second case the Vice-Chairman, D.D.A. admitted that 
it was a bad case of delay. The matter had been entrusted to the 
Vigilance Officer who was making enquiries into this case. In the 
meantime, a sum of Rs. 20,000 had been assessed but the recoveries 
had been stayed by the Distt. Judge. On being asked if any respon­
sibility had been fixed in the matter, the witness stated that the 
vigilance officer was enquiring into the whole matter. 

2.102. The Committee asked further details about the damages 
assessed against the party for the different periods. The witness 
stated that all the papers regarding this case, had been filed in the 
law court. He, however, promised to furnish a note giving full de­
tails of the case to the Committee. A note since furnished by the 
Ministry indicates that a file on which damages were assessed 
against the party in 1954 was not traceable and it could not be veri-
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fied i£ the damage notice v,ras actually issued to the party. The ques­
tion of fixing re3ponsibi.litr for the loss of the file was being pursued. 
Further in January, 1959 the Branch administering the leases mad~ 
a reference to the Damages Section enquiring whether any action for 
the recovery of Damages was being taken. The file remained un~ 

att~nded to till January, 1962 when it was found ·under a steel rack. 
A call notice dated 21st J anuary, 1962 was served on the firm on 2nd 
February, 1962. It has been further stated in the note that inquiry 
for fixing the responsibiLty for failure to take action for nearly 8 
years has since been entrusted to the Vigilance Officer of the D.D.A 
and necessary action would be taken on receipt of his Report. 

2.103. The Committee regret to note such instances of neg­
lec't of duty on the part of the Damage Section of the D.D.A. They 
desire that the disci_pllnary as:pect of the case should be pursued 
and suitable action taken a~·ainst the delinquent officlals for loss 
of file and also for variom delays. They also desire that i':.he 
entire system sl".ould be reviewed with a view to eliminate such 
serious flaws which contribute to de~ays. 

2.104. In the case of unauthorised occupation of land by the Bawa 
Glass Co., the Committee enquired the reasons for giving the land to 
the firm soon after it had been resumed in 1963. The Vice-Chair­
man, D.D.A. explained that after the possession of land was taken 
()Ver on t he 1st July, 1963, the party wanted to continue there. The 
Authority allowed it because it was not ready to make use of the 
land after vacation. The Chairman, D.D.A. further stated that this 
kind of thing happened quite often that on compassionate grounds 
persons were permitted to stay on for a little more time. The land 
had since been taken over from the company and the full amount of 
damages (Rs. 16,578) recovered. In reply to a further question seek­
ing detailed information of the case, the Vice-Chairman, D.D.A. pro­
mised to furnish a note to the Committee. T he note since furnished 
by the Ministry of Health is at Appendix IV. · 

2.105. The Committee regret t o observe that the Administration 
had given con~es>iona~ treatmen.t to the firm as is evident from th~ 
following instances: 

1. A sum of Rs. 500 only was taken as security from the firm 
against the decision of the Authority for a deposit of 
Rs. 2,000. 

2. Although on 18th November, 1957 the firm was asked to sur:­
render the land as the same was required for the clear.:"' 
ance of Jumna Bazar, no formal action was taken undet 
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the Public Premises (Eviction of unauthorised occu­
pants) Act till 17th July, 1961. 

:3. The physical possession of the premises was taken on 1st 
July, 1963 by locking and sealing of the godown. The 
party was asked to remove the goods within 14 days. 
On a request and written acceptance of the Authority's 
proposal, the possession of goods was restored to the 
party on 5th July, 1963. Subsequently, however, on a 
representation from the firm dated 6th July, 1963 the 
period of 14 days was extended on 26th July, 1963 to 
six months by the Vice-Chairman of D.D.A. on the 
direction of the Chief Commissioner. This was further 
extended to one year by the Authority. 

4. Prompt action was not taken to r esume the land after 16th 
July, 1964. It has been stated that the file remained 
pending with the dealing Assistant till 2nd January, 
1965. 

From the chronology of events described in the note and as sum­
meri~' d above, the Committee cannot but conclude that the Autho­
rity had been ununderstandably lenient in dealing with the unautho­
rised occupant of their land. There was reluctance and inordinate 
delay in applying whatever remedies, legal or Administrative, were 
~vailable with the_ Authority. In spite of the leniency shown, the 
firm did not vacate the land and forced Government to go to a Court 
of law. The Committee desire that the circumstances of this case 
should be thoroughly inquired into wiith a view to fixing responsibi­
lity and a further report submitted to them. 

Progress of development-Para 120, pages 160-162. 

2.106. Out of the land acquired under the scheme of 'Large Scafo 
Acquisition, Development and Disposal of Land' in Delhi, 3864 acres 
were entrusted by the Chief Commissioner to the Authority for 
development. The Authority, in turn, entrusted the development 
work to the Central Public Works Department 2,000 acres of land 
were required to be developed upto March, 1964 at an estimated cost 
of Rs. 8· 05 crores. By this date, the expenditure incurred amounted 
to Rs. 2· 50 crores; and only 836 acres were fully developed; develop­
ment was in progress in about 2,900 acres for which engineering 
schemes had been sanctioned. 

2.107. Out of the developed area, 1,459 plots measuring 71.09 acres 
were disposed of upto 31st M:arch, 1964 by auction ·or by draw of 
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lots and 133 plots measuring 49· 11 acres by allotment, etc. The terms , 1 

of allotment envisaged payment of 25 per cent of Premium initially 
.as earnest money in the case of plots sold by auction, while in the 
•case of draw of lots the percentage of initial deposit was 10 per 
·cent. While a sum of Rs. 91 lakhs was received upto 31st March, 
1964 as advance premium in respect of these plots, the balance 
amounting to Rs. 98· 19 lakhs had not yet been recovered. Audit 
was informed in December, 1964 that the internal services had been 
provided by the Authority in the area disposed of and even electric 
line3 had been laid, but their energising had to be dcme by the Delhi 
Electricity Supply Undertaking and sewage and water connections 
had to be provided by the Municipal Corporation of Delhi and that 
.as the development WOTks were got executed through C.P.W.D. 
under the orders of the Government, the. Authority was not directly 
responsible for the delay in development as per targets laid down 
by the Government. 

2.108. The Committee enquired as to why the work of development 
of land by the D.D.A. had lagged much behind the targets. The 
Vice-Chairman, D.D.A. explained that the targets had been fixed on 
the assumption that the full devek>pment was possible in about 16 to 
18 months' time. But experience had shown that it took 2 to 3 years 
to complete the entire development of a piece of land. Enumera­
ting the difficulties experienced by the Authority the witness stated 
that first of all the possession of land was not given in some cases. 
In certain cases on applications from private parties, courts had 
issued stay orders. The second !l'eason was the non-availability of 
good contractors because they did not come forward for this type 
of work. The Additional Chief Engineer added that the difficulty of 
getting contractors was felt right from 1962. Construction of 
sewerage and the type of xoad work presented difficulties in the •· 
matter of getting contractors. Bharat Sevak Samaj were also 
brought in as one of the agencies to do the work but they could 
not solve the problem as they also did not like to do that type of 
work. As regards the present progress of developm~nt work. the 
witness informed the Committee that upto March, 1965 an area of 
1,335 acres (572 acres residential and 763 acres industrial plots) had 
been developed and it wa3 expected that a total area of about 2,400 
acres would be developed by March, 1966. 

2.109. Commenting on the procedure followed by the D.D.A. in 
getting the land developed through the C.P.W.D., the Public Accounts 
Committee (1963-64) had observed in Para 16 of their 18th Report 
that the best course for Government would have been to set up an 
engineering organisation competent to undertake the expanded func-
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tions in the D.D.A. They had accordingly suggested that in the 
interest of econ·::imy and expedition it would be advantageous if the 
D.D.A. themselves undertook the work with their own engineering 
staff. In reply to this recommendation of the Committee the Gov­
ernment had stated: 

"The Development Authority are of the view that there seems 
to be no necessity of any change in the present arrange­
ment of developing lands .... It was also felt that in view 
of the acu te shortage of staff, equipment and stores, it 
will not be expedient and economical for the D2lhi 
Development Authority to create an engineering orga­
nisation of its own for the development of lands, as the 
purchase of equipment and stores will require a huge 
capital at the initial stage." 

2.110. The Committee are now surprised at the stand taken by: the 
Authority that as the development works were got executed through 
the C.P.W.D. the Authority was not directly responsible for the del,~;v 

in development as per targets laid down by Government. Since deve~ 
lopment of land has been entrusted by Government to the D.D.A. the 
CQmmittee reiterate their earlier recommendation that the D.D.A. 
should have its own engineering organ isation for this work. If, how~ 
ever, there are any practical difficulties in implementing this sugges­
tion, the Committee would suggest that the administrative control of 
the personnel of C.P.W.D. doing thi5 work at present should be trans-
ferred to the D.D.A. · 

2.111. As regards ·the recovery of outstanding amount in respect 
of certain plots which had been sold upto 31st March, 1965 the 
Vice-Chairman, D.D.A. stated that on 31st March, 1965 the balance 
to be recovered was Rs. 52·75 lakhs. Explaining the procedure fur­
ther he informed the Committee that the plots were sold on payment 
of the first instalment of 25 per cent of the cost, then 50 per cent of 
the amount was taken within 2 months and the rest at the time of 
handing over the possession of land. He added that there was some 
m isunderstanding about the definition of developed plots so far as the 
connection of the services was concerned. The Chairman, D.D.A., 
however, confirmed that the development ought to include the pro­
vision of services such as water and electricity etc. and that was the 
normal expectation raised in the minds of the purchasers. Expla1n­
ing 'further the reasons for the delay in development of lands, the Ad­
ditional Chief Eng!neer stated that when the work of development 
was started in August, 1961 the Municipal Co:rporation had given .r e1·­
t.ain programme for laying sewerage and water maim but they were 
not able to fulfil their promise. So much so that water w~s n ot m'l.~e 
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available to certain plots in the Safdarjang area and the Authority 
was seeking tube-wells to provide water in that area. 

2.1~2. In reply to a question reg~rding the progress made in the! 
disposal of plots, the Committee were informed that out of the total 
number of 3,784 plots for residential purposes, 2,141 were sold. Of· 
the balance (1,643 plots) 583 had been earma:£'.ked fo:r group hou·sing, 
318 for people whose land had been acquired and 191 plots were re­
served for re-development of villages. The remaining 551 plots were 
being disposed of. As regard the mdustrial plots, 32 plots had been 
sold so far and 933 w'ere being disposed of. 

2.113. The Committee trust that the D.D.A. will take suitable mea­
sures to . establish better coordination with local bodies for providing 
essential services and ensm·e expeditious development and disposal 
of land entrusted to them. 

Non-utilisation of resumed lanci-Para 121, pages 161-162. 

2.114. In the Bela Road Estate, 17 plots, which had been leased' 
out in 1948, were resumed by the Authority in 1957, for the purpose 
of keeping them as !pen spaces and grassy lawns. An amount of' 
Rs. 1·69 lakhs was paid to the lessees with the approval of Govern­
ment of India. Immediate aetion was, however, not taken to utilise· 
the land with the result that land was occupied by certain encroach-

. ~rs. No steps had yet ibeen taken to get the land vacated. It had,. 
however, been stated in February, 1965 that damages were hemg 
charged from the encroachers. 

2.115. The Vice-Chairman, D .D.A. informed the Committee that 
the Delhi Improvement T!rust had sold a number of plots iii the area. 
Later on it was decided not to have residential or commercial cons­
tructions in that area but to. utilise the land for a park along tne 
Nigam Bodh Ghat. So the premium which the purchasers had paid' 
was refunded to them and the plots of land were resumed by the 
D.D.A. for the purpose. He added that the land was to be developed 
into parks by the- Municipal Corporation, but they had not been able 
to take up the work so far. It was for this reaoon that squatters had 
taken possession of the land. He further stated that but for the 
prompt action taken by the Authority it would have been difficult 
to resume the land as some of the lessees might have constructed 
houses on the plots and the compensation which they would have 
been required to pay would have been manifold. As regards the 
squatters, it was stated that certain 'Jhuggies and Jhompries' had 
been built by 157 families. The people had been evicted twice but 
they had re-settled on the land. ' 

2.116. In this case the Committee regret to obc;erve that the purpn:-a. 
ef resuming the 1and on payment of compensation was not achieve·ti,. 
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instead it was allowed to he under unauthorised occupation. The · 
Committee hepe that the land would be utilised for the purpose for · 
whith it was resumed without further loss of time. 

Recovery of ground rent-Para 122, pages 161-62 

2.117. As successors to the Delhi Improvement Trust, the Au tho- · 
rity continued to adopt the Punjab Land Revenue Act and the 
Rules made thereunder which were primarily meant for agricultural 
land. According to Audit these Rules did not seem to suit the re­
quirements of the Authority inasmuch as (i) almost all the land 
under the Authority's management was either residential or com­
mercial and not agricultural; (ii) ownership of the land changed 
inore frequently than envi3aged in the rules; (iii) the ground rent was 
chargeabe according to the crops period i.e. twice a year and not· on 
a monthly basis, and (iv) recoveries of rents were required to be · 
made through lambardars, who were not employees of the Authority . 

. !urn. The Ministry had stated in December, 1964 that the lands 
which had ceased to be agricultural did not ipso facto cease to be 
liable for payment of land revenue. The Authority is recovering 
land revenue for these lands as was done by the Delhi Administra­
tion prior to their transfer to the Authority for management. It had 
been added in the Audit para that the rules as adopted were not 
be!ng followed strictly as the 'Jamabandi' was not being prepared 
after every four years as required under the rules, and the prompt 
submission of the defaulters' lists by the lambardars was not being 
insisted upon by the Authority and consequently no action for re­
covery of dues from them direct as arrears of land revenue was . 
possible4 I 

2.119. The Chairman, D.:b.A. explained that about 45 per cent of 
the land managed by the Authority was still agricultural land on 
which agricultural operations were going on. As the land became 
urbanised, records of the properties etc. were maintained by the 
D.D.A. and the Municipal Corporation in. addit ion to the records kept 
by the Revenue officials. He added that there was no inconvenience 
or complication in the administration of records etc. Asked about 
the system of collection of rent through lambardars, the witness 
stated that the system had the force of custom behind it and there 
was no difficulty. In reply to a further question he stated that fresh 
Jamabandies had been prepared and the submission of defaulters' 
lists by lambardars was being insisted upon. He added that the 
whole procedure was, however, being further 'examinedl by a Revenue 
Office~ · '. 

2.120. The Committee trust that while reviewing the whole proce­
dure of collecting of rents etc. tlie Authority wiil consider the obser ­
vati.:ns/ suggestions of Audit mentioned above with a view to intro.-
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lilucing suitable changes in the revised Rules. As regards the systeni 
of collection of ren t through lambardars the Committee feel that in 
view of the position stated in the subsequent para the views held by 
the Chairman, D.D.A. that there was 'no difficulty in the system of col­
·tection are hardly acceptable. 

Arrears of rents-Para 123, pages 162-163 

2.121. In paragraph 29 of their Eighteenth 'Report (Third Lok 
·Sabha) the Public Accounts Committee commented upon the con­
fused condition of the lambardari accounts after 1947-48 and desired 
·to know the progress in the recoveries of various ground rents. As 
-a result of Teconstruction of the accounts by the Authority, arrears 
·amounting to Rs. 6· 45 lakhs for the period ending 31st December, 
1961 were found to be due in August, 1964 from the lambardars. Out 
of this, a sum of Rs. 3· 21 lakhs had been recovered; the balance of 
Rs. 3· 24 lakhs was still due from the lambardars (December 1964); 
out of this Rs. 2· 62 lakhs was due from the four lambardars who 
had filed suits against the Authority in Courts of Law and their cases 
were sub-judice. The cases of the remaining lambardars were being 
examined by a re ::onciliation board constituted by the Authority. 

In addition to the arrears of Rs. 3· 24 lakhs Tecoverab~e from the 
lambardars, an amount of Rs. 6:06 lakhs for the period ending Decem­
ber, 1963 was overdue from the lessees as on 8th December, 1964. 

2.122. The Committee enquired the present position regarding the 
!l'ecovery of dues. The Vice-Chairman, D.D.A. stated that out of a 
total amount of Rs. 9· 08 lakhs, Rs. 6· 48 lakhs was still outstanding. 
Of this Rs. 4· 25 lakhs was due from the Custodian of Evacuee Pro­
perty. There was some dispute about the owner.ship of the land 
and efforts were now being made to arrive at a settlement. As re­
gards amounts due from 5 lambardars, the Committee were informed 
that the amount had been collected by lambardars but not deposited 
with the Authority. Of these, 4 lambardars had gone to the Courts 
disputing the competence of the Authority to recover the amount as . 
arrears of land revenue. Efforts were being made in the case of the 
5th person to recover the dues. On being asked as to why criminal 
proceedings were not initiated against the lambardars for mis-appro­
priation of Government money, the Chairman, D.D.A. stated that 
when steps were being taken to Tecover the dues as arrears of land 
revenue, the lambardars approached the Law Courts. He added, that 

.earlier the accounts of the Authority were not in a proper condition 
and they could not establish a case for criminal mis-appropriation. 
On being asked the details of the claims made by the lambardars, 
the witne3s was not able to furnish the information. The Secretary, 
Ministry of Health, however. added that the more important point 

-1 



59 

at this stage was the D.D.A.'s right to recover tl'ie dues as arrears 
of land revenue. On being pointed out that the court had since up­
held the case of the lambardars that the amount had been deposited 
by them and nothing was due, the witness stated that an appeal had 
been filed against this decision of the court. Once the contention of 
the Authority that the amount could be recovered as arrears of 
land revenue was upheld, further details as to the quantum Qf dues 
etc. would be decided by the Revenue courts and the civil courts 
would have no jurisdiction in the matter. On being fuTther asked 
as to the proof the Authority had in support of their claim, the 
witness stated that the lamhardars were required to submit de­
faulters' lists to the Authority. Since the 5 persons had not sub­
mitted such lists it was assumed that they had collected the r<'?nts 
but not deposited the amou.nts with the Authority. The Committee 
enquired as to when the lambardars were asked to submit the de­
faulters' list for tR.e first time. The witness promised to furnish a 
note to the Committee. In reply to .another question the Vice­
Chairman, D.D.A. informed the Committee that the whole question of 
collection of rent through the agency of lamba:rdars was under the 
examination of the Authority. In a certain area, the Authority had 
taken up the work of collection of rent directly and it was · working 
satisfactorily. In a note the Ministry have given the background of 
the procedure of collecting :rent through lambardars. It has been 
stated that in 1952 the Chairman of the erstwhile Delhi Improve­
ment Trust ordered that the lambardars should pay only the amount 
collected by them and for the balance, they should furnish the de­
faulters' lists. Some of the lamdarbars, however, did not comply 
with this and the office also did not insist on getting the defaulters' 
lists. It only_ withheld the payment of their commission which was 
a nominal amount as compared to the amount of arrears. This con­
fused state of affairs existed up to 1959 and after the D.D.A. was 
formed steps were taken to reconstruct the accounts. It has been 
further stated that it was very difficult to explain at this late stage, 
the circumstances in which effective steps could not be taken by the 
Delhi Improvement Trust. As regards the 4 lambardars who had gone 
to the Civil Courts it has been stated that they were required to fur­
nish the details of collections made by them on dates between 
7th September, 1960 to 20th March 1962. After the reconstruction of 
their accounts copies were sent to each of the four l ambardars who 
then challenged the jurisdiction of the Authority to irecover the dues 
as arrears of land revenue. 

2.123. The Committee regret to note that the lambardari 
accounts were allowed to be in s·uch a confused state after 1947-48 
and remedial action to reconstruct the accounts was taken after 
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a period of 15 years. Tliey are of the opinion that it is high time: 
that the Authority reviewed the whole system of recovering rent­
through lamha1·dars. They desire that the proposed review may be 
expedited and in the meanwhile suitable measures should be taken 
.to plug tte loopholes in the extant procedure. 

Medical Stores Depots-Section XXXIII of Audit Report (Com­
mercial), 1965. 

2.124. The Medical Stmes Organisation consists of 5 Depots at 
Bombay, Calcutta, Hyderabad, Kamal and Madras, supplying medi­
cal stores and complete hospital equipment to Government and non­
Governrnent institutions enrolled with it; the Bombay and Madras 
Depots have factories attached . to them. 

Financial Results 

2.125. The Medical Stores Depots are expected to run on a "no 
profit no loss" basis, but the Profit and Loss Accounfs which had 
been prepared upto 1962-63 indicated that substantial profits had been 
made. The financial results for the year 1960-61 to 1962-63 are sum­
marised below; proforma accounts fo:r.: 1963-64 had not yet beenc 
prepared4 

I. Government Capital (assumed for the purpose of 
calculation of interest) 

:i. Sales : 
(a) Government institutions including supplies 

to other Medical Stores Depot and sale of 
surplus stock 

(b) Non-Government institutions 
3. Net profit . 
4. Percentage of net profit to sales 
s. Percentage of net profit t <capital . 

lg6o-61 1961-62 1962-63 

------
(Rupees in lakhs) 

II4·67 134·72 158·03 

214·21 287·97 223·32 
23·20 32·49 36·65 
31 ·46 28·28 41. 55 
I3'25 8·82 II ·54 
27·44 20·98 26·29 

The profits were stated to be mainly due to the recoveries in res­
pect of freight and departmental charges being more than the acttial 
expenditure incttrred under these heads. The recoveries were effec­
ted by adding a prescribed percentage to the actual cost of the sup­
plies made. In regard to freight, the percentage prescribed was 5 
per cent for indigenous stores and 12~ per cent for imported stores. 
In respect of the three depots at Hyder.11bad, Calcutta and Bombay, 
the amounts thus recovered worked out to nearly 4 to 6 times of the 
actual expenditure during the years 1961-62 to 1963-64. The Minis­
try had stated in December, 1964 that the stores accounting ins­
tructions were being revived. 
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2.126. In regard to departmental charges, . the pr~scribed percen­
tage was 16-2/3 upto . 31s.t March, 196~, (in respe ~ t · of both imported 
and indigenous stores) and this was reduced to 10 per cent with effect 
from 1st April, 1963. The Ministry proposed to re-examine the po:;i­
tion in the light of the results brought out in the Pro.fit and Loss 
Accounts for 1963-64~ : 

I 

2.127. The Comm ~ttee enquired the reasons for the delay in the 
preparation of proforma accounts for the year 1963-64. The Secre­
tary, Ministry of Health stated that the staff was not accustomed to 
·commercial account keeping and Audit had to be consulted to seek 
clarification on various item:;. He added that the accounts had 
since been finalised. On being asked the financial results for the 
year 1963-64, the Dy. D.G.H.S. stated that one of the Depots had 
not furnished the Balance Sheet and the Profit and Loss Accounts 
had been held up on that account. He, however, informed the Com­
m :ttee that the margin of profit had been reduced and the Depots 
had made an ove:r-all profit of Rs. 13:63 lakhs as against profit of 
Rs. 41 lakh:; made during the year 1962-63. He added that the levy 
of transport charges on indigenous stores had since been stopped. 
The departmental charges had also been reduced from 16-2/3 to 10 
per cent. The ~uestion of further reducing the charges was unde:r 
examination. 

2.128. In reply to a que:;tion the witness stated that the Stores 
Accounting instructions had been revised to amend these rates of 
charges as well as to cover other procedural matters. These were 
now under examination of the Director of Commercial Audit. 

2.129. The Committee referred to the figures of actual expendi­
ture and the recoveries effected as a re:;ult of reduction of depart­
mental charges from 16-2/3 per cent to 10 per cent during the year 
1963-64 by the Medical Stores Depots as mentioned in the Audit 
Report, and rep·::irted to them subsequently by Audit*., and pointed 
out that if the charges were furthe.r reduced the Depots might have 
to incur lo ses. The Secretary explained that the re:;ults would be 
watched. He added: \ i . 

· "We should not cut the departmental charges too fine and 
start incurring a loss; our objective should be that on 
the consolidated basis, on the Balance Sheet and Profit 
and Los~ Account, we should not make a profit or a loss! 

*The figures of actual expenditure and recoveries of departmental charges were as 
updcr : 

Hvderabad 
Bombay 
Calcutta 
Madras 

Actual 
expenditure 

(Rs. in 
2 · r6 

10·57 
I O · I9 
10·18 

lakhs) 

4·75} 
7·75 
5·74} 
8·27 

Amount 
recovered 

as given in the 
Audit Report 
as subsequently 
ascertained by Audit 
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though it is possi·ble that one depot may show a little 
profit and another a little loss. 

2.130. Agreeing in principle with the view expressed by the Secre­
tary the Committee suggest that the charges being levied from the 
indentors of stores should be fixed on a realistic bash, so that the 
Organisation may function on a "no profit no loss basis." 

Purchases 

2.131. The stores for the Medical Stores Organisation were 
procured through (a) the Directorate General of Supplies and Dis-· 
posals, (b) imports, (c) manufacturing factories at Bombay and 
Madras and (d) local purchases. Local purchases were to be con­
fined to urgent requirements and to items which the Directorate 
General of Supplies and Disposals did not normally purchase. Accor­
ding to Audit Report the value of local purchases far exceeded the 
value of stores procured through the Directorate General of Supplies 
and Disposals in the cases of three Dep·ats as indicated below:-

.Hyderabad 1961-62 

1962-63 

1963-64 

Karna! 1961-62 

1962-63 

1963-64 

Calcutta 1961-62 

1962-63 

1963-64 

Purchases Local 
through purchases 

D.G.S.&D. 

Total 
value of 

purchases 

(Rupees in lakhs) 

0·46 1'73 3·20 

4· 53 18 ·44 31 ·44 

15·26 26·32 45·25 

20·77 28·71 55•76 

23·66 35·82 67·10 

43·71 54·35 n2·60 

14·38 25·47 43·15 

19·83 30·86 56·32 

31·44 23·3·2 63. 2Z: 
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The substantial volume of local purchases had been stated to be 
mainly due to (a) urgent requirement3 of indentors and (b) non­
materialisation of indents placed on the Directorate General of Sup­
plies and Disposals. It had been further stated that in respect of 
the Hyderabad Depot (which was established in 1961) the require­
ments of the institutions were being taken over by the Depot on 
a phased programme and that procurement through the Central 
Purchase Organisation had not been found possible during the tran-
sitional stage, ! . 

' I 

2.132. In evidence the Committee desired to know if the inden­
tors could not be advised to plan their requirements and place in­
dents well in advance. The Dy. D-G.H.S. stated that a brochure 
containing the "Dos." and "Don'ts." for the indentors had been 
brought out and it was expected that the position would improve. 
Explaining the quantum of local purchases menti-Jned in the Audit 
Report, the witness stated that out of total local purchases of Rs. 28· 7 
lakhs made by the Kamal Depot during 1961-62, purchases worth 
Rs. 13 lakhs comprised the items which were outside the purview 
of the D.G.S. & D. Similarly in 1962-63 'and 1963-64, purchases 
worth Rs. 16 lakh3 and Rs. 24 lakhs perta'ned to such items: The 
Deputy D.G.M.S. further stated that if supplies could be expe­
dited or if the power of local purchase of the organisation was en­
hanced or if a purchase agency under M~dical Stores Depot Organi­
sation was set up, then this type of purchases, which were open to · 
criticism could certainly be reduced. 

2.133. The Committee enquired whether any study had been · 
made to compare the rates of D.G.S. & D. with those at which stores 
were purchased d irectly by the Depots. The witness stated that a 
sample study in respect of 70 to 75 items had been made. For 36-
items the prices were the same, for 12 items the prices quoted were 
lower and for 14 cases they were higher than the rates obtained by· 
the D.G.S. & D. 

2.134. In reply to another question the Secretary agreed that the 
present limit of Rs. 10,000 imp0sed on purchases by the Depot could 
be enhanced. Besides that, the D.G.S. & D. was being approached 
to enter into rate contracts f.::Jr as many items as possible. He ex­
pressed the hope that this would improve the position. 

2.135. In the case of Hyderabad Depot the Committee were in­
formed that the taking over had been completed but the quantum of· 
local purchases would :remain at a higher level for some time as the 
indentors were being supplied with proprietary items. · 



64 

2.136. Earlier in this Report the Committee have discussed the mat-
1er of local purchase3 made by the Ho:;pita~s in Delhi, and the C.G.H.S. 
and ?aye impressed on the need for evolving a suitable procedure re­
~ardmg purchases to ensure closer Iiai :on between the indentors and 
the Supply Organisation as well as to reduce to the mfnimum the 

.avoidabie extra expenditm·e on local purcha,es. They tru>t that the 
matter wou~d be expedited and the procedure thus evolved would be 
made applicable to the Medical Stores Organisation as well. 

Manufactures of Drugs 

2.137. According to the Stores Accounting instructions, the manu­
facture of an article should be discontinued in the event of the cost 
of its manufacture being not likely to be rea3onable as compared 
with the market rate. According to Audit Report no es'"imate3 of cost 
of manufacture were, however, prepared in advance beforP. deciding 
whether a particular item should be manufactured departmentally. 

The Ministry informed Audit in December, 1964, that the Stores 
Accounting instructions were being revised to rectify the defects 
in the procedure. 

2.138. The Secretary, Ministry of Health explained in evidence 
that according to the revised in3tructions before purchasing raw 
material for man-µfacture of drugs the factory should work out the 
cost and compare it with the catalogue price of some reputed manu­
facturers. *He, however, urged that it would not be possible to ob­
serve the principle in the case of each and every item as the market 
:rate also varied from t ime to time. 

2.139. The· Committee trust that the manufacture of drugs in th~ 
·stores Organisation would continue to be reviewed periodically an~ 
wasteful expenditul'le on the manufacture of items which can be 
obtained from the market at a lesser cost, would be avoided. 

2.140. Explaining the increase3 in the profits made by the fac­
tories during 1962-63 the Secretary informed the C0mmittee that the 
out-turn had increased from Rs. 39 lakhs to Rs. 50 lakhs due to run­
~ing of extra shifts. The Committee point~d out that while the 
factories were running a double shift, the expenditure on staff had 
not increased substantially. They, therefore, enquired whether the 
staff was not excessive in the previous years. The Secretary ex­
plained that by better organisation, more machines ·and w0rking 

•The manufacture shou:d be undertaken only if it is an '. icipated thai 
U would be economical. · 

. .. 
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double iihifts, it was possible to raise the output. ·The Deputy Direc­
tor General, Health Services added that it was done under pressure 
of emergency. He added that the arrangement was carried out under 
stress and could not be continued indefinitely. In reply to another 
question the wit:p.ess informed the Committee that sale price ·of goons 

·was fixed on the basis of cost of production. 

· ... 2.141. The Committee are of the opinion that under the-present sys­
telll; of pricing on the basis of cost of production there could be no loss 
at any time. The system was defective in that it could not be known 
whether the units were working efficiently or not. They, therefore, 
desire that periodic reviews should be undertaken to ··compare the 
costs of production of various items with the products of other firms 
both in the public and private sector to keep a watch ·on the efficie.nt 
working of the facto1·ies attached to the Medical Stores Depots. ., 

Accumulation of heavy stock of quinine and quinine· products . · 

2.142. Medical Stores Depots held a large quantity of quinine and 
its substitutes as on 31st March, 1963 (Madras Rs. 54· 31 lakhs, Bom-
bay Rs. 14· 69 lakhs, Calcutta Rs. · 1·30 lakhs and Kamal Rs. O· 18 
lakh) as reserve stock under the.State Trading Scheme of the Govern­
ment of India. SepaJrate Profit and Loss Accounts· prepared for the 
purchase and sale of quinine and its products showed the follow-
ing losses:-. ! 

l'lombay 
Madras 
Calcutta · 
·Karna) · ··· 

1960-61 

(Rupees in liik!).s)_ 
3·24 .2·94 _ 
4 ·45 5 :62 
0·86 0 ' 64 

0·02 

n · 1 2 

38 ' 82 
3·88 
0 ·04 

The main reason for the continued lbsses was the aibsence of de­
mand for ·quinine · and quinine products·· which had ·to ·be disposed 
o! at a price much below the ·cost. 

2.143. The Comni.ittee were informed in evidence that a big quan­
tity wa.s stocked during World War II particitlarly for . the ·-A~ed 
Forces. In. th.e ' course of time, the demand had · gone down bec~use 
there· was · very litt le of ·malaria 'and other synthetic .. dr~gs we.~·e 
being. used. · it was stat~ci . that th~ _ st?ck ~onsist~d mostly . o~ indigen­
ous products and a small quant~ty of confis_cated · s!9res . . Efforts 
were beillg made to dispose of the stock. One contra~t had been 
finaii~ed with a foreign firm for stocks worth Rs. 24 lakhs'. . - .. . . . - . - . ' . . ... -· - . . 

2.144. The Committee desired to know. why quinine·.worth Rs. 14 
lakhs was produced. during the year 1963-64 when the ·Depots · were 
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holding _l~rge stock · and · incurring heavy fosses. The repre1>entative 
of the Ministry stated that certain commitment had been enterea 
into with the Madras Government as the cultivation of cinchona was 
being. encouraged 1in . that State. The . production had since been 
more or le.ss i st~pp_ed . . ·The Committee desired to be furnirshed with 
a statement. sh.owing inter-ULia (i) year by year purcha'Ses · (ii) rates 
of purchase, (iii) . soui:-ce: of supply, (iv) normal .consumption trend, 
(v) sale _price and (vi) . the present stock and steps being taken for 
its dispo~al. 'rbe Minjstr.y have furnished the reqvisite information. 

2.145. According to the year-wise figures of purchase since 1947-48 
to date (Appendix V) the Committee regret to observe that no effort 
was made to link the purchases eithe1r with the stock in hand or the 
quantities sold. This resulted in accumulation of the unwanted 
stores. The Committee hope· that earnest efforts would be made to 
dispose of the surplus stock as early as possible. 

Outstanding Debts. 

2.146. On 1st October, 1963 the amounts recoverable on account of 
supplies made iby the Depots aggregated ·to Rs. 10' 83 lakhs out of 
which a sum of Rs. 4·29 lakhs (Rs. 4·13 lakhs from privale institu­
tions and Rs. 0: 16 lakhs from Government institutions) pertained to 
the period 1951-52 to 1961-62. 

2.147. The Committee were informed that on 30th June 1965 a ·sum 
of Rs. 49,405· 41 was due from Government institutions and about · 
Rs. 5,60,888· 71 was outstanding from non-Government Institutions. 
The non-Gavernment institutions were mainly Municipalities, and 
other local bodies, Panchayat Samities etc. The witness added that 
the money was due from a large number of Panchayat Samities and 
'the recoveries were difficult because of ·their weak financial pos[tfon. 
On being pointed out that the amounts were outstandin·g since ·as 
far back as 1951-52 the witness stated that the ·institutions were re­
ceiving credit from various sources and often- it happened ihat the 
dues from State Governments were discharged prior· to the amounts 
which were payable to Central Government. The Deputy Director 
General, Health Services informed the Committee that the outstand­
ings pertaining to the years 1950-51 to 1960-61 were small amounts. 
A special offi.cer had S:ince been deputed to go round to these insti­
tutions and collect the dues. As a result their outstandings had been 
brought down from Rs. 10 fakhs to about Rs. 5 lakhs. In reply to 
another question the witness stated th~t the system of 'pre-payment' 
had been introduced in the case of non-Government institutions but 

'" 



this was not being 'insisted upon in the case of local-self Governing 
institutions. : 

2.148. The Committee regret to obsel've that the Depots had not 
been prompt in recovering their dues. The fact . that the financial 
position of the local bodies to whom goods we.re sup,plied was weak 
should not stand in the way of the Depots in recovering their legiti­
mate dues. The Committee would watch the results of the special 
measures stated to have been adopted by the authorities in this regard. 
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MINLSTR,Y OF HOME. AFFAIRS 

Large scaie acquisition, development and disposal of land in . Delhi, 
Pages· 58.-59, ~ar~· 46 of Au.dit "!i.eport (Civti), · 19~5· 

- . . . 

With a view to control and stabilise land prices in urban areas 
of Delhi, Government sanctioned in May, 1961 a scheme of "Large 
Scale Acquisition, Development and Disposal of Land in Delhi". 
The scheme envisaged that the Housing Commissioner, Delhi would 
acquire land under the Land Acquisition Act, 1894 and, after deve­
lopment, let it out on lease-hold basis to local bodies and private 
parties, ine'luding co-operative societies, industrialists, individuals, 
institutions, etc. The land w ould be developed through the agency 
of the C.P .W.D., the Delhi Development Authority, the Delhi Muni­
cipal Corporation and Co-operative House Building Societies. 

3.2. At the instance of the Committee, the Ministry have furnish­
ed additional information, containing, inter alia, the details of the 
scheme of large scale acquisition development and disposal of land 
in Delhi. This is included in Appendix VI. 

3.3. The Committee desired to know as to how far the Scheme 
of Large scale acquisition, development and disposal of land in Delhi 
had succeeded in controlling and stabilising land prices in the urban 
areas of Delhi. The Secretary (Union Territories), Ministry of 
Home Affairs stated in evidence that the scheme as it finally emerg­
ed and approved was not exclusively intended to deal with land 
values _in Delhi. Tracing the back ground, the witness stated tha:t 
initially a Committee (Pandit Committee) was apoointed under the 
Chairmanship of the then Chief Commissioner, Delhi to suggest 
measures for controlling land values in Delhi. That Committee 
recommended that all the areas which could be urbanised, in Delhi 
should be acquired not merely as a measure for controlling land 
values but also as an essential measure for orderly implementation 
of the Master Plan. The Committee laid emphasis on that aspect. 
Meanwhile, the Cabinet appointed a Sub~Cornmittee to draw up a · 
comprehensive scheme. That Sub-Committee went into various 
aspects in great detail. The Cabinet finally approved the scheme 
which was issued to thei Chief Commissioner. 

, . 68 



3.4. · A:.s· tega"rds the effect of the implementation of the scheme on 
the iand ·values in Delhi, · witness sfated that the control on land 
value::: . ··aep'ended .upon factors like . supply and demand of land and -
the rapid growth of ~opulation · in Delhi. The population of Delhi 
was 9 lakhs in 1947 and about 30 lakhs in 1965. Further, the Gold 
Cont~ol qr.der afso.· ~ad ar;i. impact on the ·sifoation because the invest­
ment in 1ah9 was considered. to be a safer alternative sources of 
investment 

3.5. The ·witness admitted that the pace of development and· 
disposal of plo'ts had been slower than ·anticipated. Certain· factors 
namely, ··the legal Proceedings in· regard to the acquisition of° land 
and a little slow pace of devefopment of municipal facilities consi-· 
derably delayed the development. The witness added that filter 
a large number of plots were put into the market, it would hav~ a 
l:!tabilising effect on prices. · . It. was an essential . feature of the 
schein.e1 ' that "a number of plots should be thrown into' the market, 
so th~t, it ·could .. have .an impact 'on prices levels. , The other aspect 
which was intended to · operate as a check 'on land values was that 
the ~Ghem~ pr,oy_ided for land being allotted in a large number of 
cases . 'only to persons . who did not have anv other' plots. Further, 
the co.nditions embodi~d in the agreeme:nt re'lating to leasehold pro­
vided f.or ·non-tr.ansfer.epce without approval qf the Government 
~J'.l~. alr:?O for mopping up of 50 per ~ent . of the .in~rease in land values. 
In regard to the free hold land, it had been decided on taxing vacant 
plots to the extent of 50 per cent. A time limit had also been 
imposed for construction· of houses on vacant · 'lands as it is the 
vacant land which is . the suJ;>ject matter of speculation. The witness 
added that with those measures; ' the prices had 'gone -down, but 
because of cement shortage, it had · not been possible to enforce 
rigidly -the time limit. ort· the construction of the houses and .exemp­
tions had been granted . . The witness added that when houses were 
built up, spec.ulation in land would considerably decrease. Fuvther • 
a$ vast area.s would be covered by lease-hold -land which would be 
subject to sev~ral conditions, that would ·also operate· as a stabilising 
measure·on, land values . .. 

3.6. In reply tQ a further question~ the witness ~tated tllat . the 
·disposal of plots was very important for checking prices. He added 
that 4,759 plots . had been carved out . ~ 1,335 acres. Out. of 4,759 
plots 2,183 plots ,.had been disposed Qf a,nd the remaining plots were 
expected to be dispqs.ed . of within a period of 6 months or so and 
,that .was not .,the. ehti.re utilisation of land .· wbich was acquired. 
-~hose ,figures. were in respect {jf development and disposal of lanCi 
by the Development Authori.ty. The:r:e ";w~r.e othe:i; agencies also 



which had disposed of land. 560 acres had been utilised by the 
D2lhi Municipal Corporation for the Jhuggi-Jhopri scheme, 71.94 
acres had been developed by the Cooperative Societies and 310 acres 
had been developed by the Government Departments. 

3.7. On its being pointed out that all that had been done to stabi­
lise or reduce the price of land was to sell 2,183 plots and. a part of 
it 'by auction, the witness stated that if 40 p2r cent. W'as sold by 
auction, 60 per cent. was generally allocated on reserve basis. In 
reply to a further question, the witness added that auction had also 
indicated that there was stabilisation of prices. The wit­
ness added that the allotment of land by D.D.A. at reserved price 
for certain low income groups and people whose houses had been 
acquired was a measure for stabilisation of prices which had a wider 
impact, 

3.8. In reply to a further question, the witneS'S stated that the 
scheme for bringing down prices was not merely · allotting the land 
at ·fixed prices. The m:easures intended were: 

1. acquisition of land by Government to stop speculation. 

2. allotment of plots on pre-determined price-s e.g. to low in­
come group people or those whose houses have been 
acquired. . ... 

3. to ensure that no family shall own more than one residential 
plot, and . 

4. allotment of. land to cooperative societies. 

. 3.9. From the facts placed before the Committee, they are cons­
ti.ained to observe th;ait the schemes has far from achieved objectives 
envisagesd. One of the · main recommendations of the Pandit Com· 
mittee was to market every year a minimum of 5,000 plots, but 
what has been done during the period 1961-62 to 1964-65 is to carve 
out ·only 4, 759 plots and out of these dispose of only 2,183 plots. The 
target for the development of land was 7 ,200 acr.es dming the period 
1961-62 to 1964-65. As against this, only 2,276 · 94 acres have been 
develOped by the Delhi Development Authority, Delhi Municipal 
Corporation, Co-operative Societies and Government Deptts. during 
this period. The Committee regret to note that the progress of 
development of land is very slow and is much below the targets. 
They, therefore, suggest that the Government should immediately 
undertake review of the whole scheme so that the targets fixed for 
t}i.c development of the land are achieved and the developed plots 
are made available to the public ~arly. 
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· , 3.1~ Whil~ noting the claim of the Ministry that large .scale acquj­
s~.tion. of la_n,~ and other measures tak~n by the Government have to 
some extent curbed speculation in land, the Committee do not feel 
that Delhi Dev~lQpmen.t Authority has aClhieved the objective of, 
bringing down the land values. . When the pl~ts ai-e sold by public 
a-qction to the .higqest b.i.d.d.er, it is :not uuderstood how ·the land price!! 
could be checked. Furtper even the Co.operative Societies sell the 
land to its members at uncontrolled prices. The f~ct tJiat the profit 
goes back to the members is ·not conducive to the scheme and the 
brnad objectives to reduce the land prices. Besides, the membership 
of the society is also not constant and it is changing. In this connec~ 
tion, the Committee feel that if 5,000 developed plots were offered 
annually, as eµvisaged by Pandit Committee then and th~n only it 
WQUld have made impact on land values in Delhi. As the · adequate 
number of plots were not made available for sale to ·the public, 
the broad objective of bringing down land values has not been achiev­
ed so far. The. Committee therefore feel that a . thorQugh- J.ieview of 
the scheme is necessary ·So that ap~rt fr.om curbing speculation, the 
scheme also succeeds in b:i;inging dowµ land values in Delhi to reason­
able extent. 

3 . 11. On being asked whether there was any restriction on the 
price at which the Cooperative Societies could sell the land, the wit­
ness replied that no checks had been applied. If any extra amount 
was 'charged by the Societies, it went to the Society and the mem­
bers shared it. In reply to a further question, the · witness stated 
that the allocation of land to Cooperative Societies was determined 
by the membership on the day when the allotment was made and 
the restrictions were very rigorous. 

3.12. On being ·asked as to why a condition should not be im­
posed that no Cooperative Society should sell to its members any 
land at ~ price higher than the pricE7 fixed qy G~vt. the witnes~ stat­
ed that Cooperative _Societies charged development cost and ad­
ministrative charges. No conditions ha~ been imposed on the 
Society regarding sale price because it was felt .that the rpefr?-bers 
ha ·the oi:ganisation . would look after their interest. He added that 
there was no· danger of the Societies charging any exorbitcmt pri.ce 
from their own members and th~re was no· specul~tive bidding. 
W.\1.ateVJer incidental cha:rges they got for Community services went 
to common .p:ool. . 

3.f3. rn.·:repiy to a question the witness stated that the Coopera­
tive Societies which· ha-cf been registered".before a particular date and 
which· had ·r~s6U:rces · to i:ievefop· could be ·anotted 'undeveloped land. 
He a°dd:ed ·that 1287 acres of uhdeveloped land had ·been allotted to 
25 :_cooperative Societfes. · ' · · 

~ ' ·' \ 
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.3.14. In regard to the .grant of concession to certain categories . of 
Cooperative Societies, the witness informed the Committee that the 
C,abinet had taken a decision in 1950 to enc0urage people to form 
Cooperative Housing Societies. The Land Acquisition Act also had 
provided for. the land being acqi.iii'ed for Societies. A number of 
Societies were formed and those Societies were given land on a no · 
profit n0 10ss basis and the land was developed by them. 

3.15. It was pointed. out that Government had acquired the entire 
vacant land r ound about Delhi but did not develop it with the result 
that pr ices of° other land had increased. The witness stated that 
the land acquired by Government was being given on lease hold· 
basis whereas other plots were free holds. As people preferred 
freehold plots, the price of such land no doabt had increased. He 
added that as their schem e progressed the area in the hands of pri­
vate colonisers would be reduced to t he minim'um. 

3.16, In reply· to · anether. question the witness state<;! t hat the 
order requiring . construction ·of buildings on vacant 'plots within two 
years applied to developed areas only. In case where u n developed 
land wa•s given to Cooperative Societies etc. for development, no 
such condit ion had been imposed. 

3.17· From a note furnished to the Committee at their instance, 
they note that the Co-operative Societies have been allotted an ar ea 
of 1,287 · 96 acres rip to 31st March, 1955. The Societies have, however, 
developed an area of 71 :94 aci•es only. The Committee feel that the , 
progress 'of development of lan d by Co-operative Societies is very 
slow. . They suggest that the con dition regarding development of 
land by Co-operative Societies within a specified per iod should he 
strictly . enforced. A periodical i·eview should also he m ade and any 
'defect~ noticed therein· should be remedied. Th e Gove1·nment should 
also, . w herever possible, try to help the Co-oper ative Societies in 
implementing the development of the plots quickly. Suitable actiOn 
should also be taken against a Society w hich defaults in development 
of the land allotted without proper justification. 

~ 3 . 18. The Committee desired to know ' whether the proposal to 
build up a pool to help the people of the low income group out of the 
additional cost charged over and above the cost of acquisition and 
de;velGpment which was merged in the price of land was also consis­
t~rit ~ith b~inging down the price of land. The Secretary (Union 
T E?rritories), Ministry of Home Affairs stated that the purpose of 
tb~ scheme was to make a contribution to the low income group 
h~usi~g ~chemes and it was also intended to cover administrative 
cfiarges· ,cin similar othe~ -~~?ject~> :;J'he witness· further explai~ed 
that one per cent acqms1hon pnce and one . per c.ent "on Hous~ng 
commissioner's establishment was not charged in so far as the 
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ui~developed ·land "was ·concerned. The other .. a~p~~t; '5i : the seheme 
was that the reserve price determined took into consideration 
certain factors such as school, roads etc., and that was why the 
net . area cost was much ·more than that of the gross area. This 
did not cover land · earmarked for district parks, colleges and 
hospitals. The idea was that the extra element might be utilised 
for comI!lunity serrvices which was only a fraction of the whole 
expeilditur~ on those services. The witness added that . the charge 
was justifiable having regard to the growing social requirements of· 
the area even t.hol;lgh at might detract from · the idea of lowering 
prices. On being asked about the total amount in the_ -Fund, the 
witness stated that it was anticipated that against 8,000 acres 
which they initially contemplated for development, there would 
be about Rs. 5 crores in this Fund. The Fund had not developed 
because the disposal of plots had not been very inuch and the 
charge was n0t levied in the case of Government Departments. 

3.19, On being asked whether any amo.unt had'. beeri credited to 
fund out of the auction money realised, the witness stated that no 
sep·arate account had been maintained and added that now a sepa­
rate account would be opened and the amount r 'ealised would be 
credited into that ·account and utilised for the purpose intended. 

"3.'20. The Committe'e ·are unhappy· to . note that due to slow pace 
of development and disposal of land, the Fund intended to help 
people of low income group has not developed and no separate 
a·ccount · has been maintained. ·Since the amount is charged for a 
specific purpose," the Committee suggest that immediate steps should 
he taken to maintain separate accounts, 'an d. the aniount utilised for· 
the purpose intended: · The amount which-has. aiready- been charged 
should also be credited to this account. · :·. n: ,-. · '.· .,,. ·· · 

3.21. The Committee desired to know whether there were other 
agencies also dol.ng the work of acquisition and development. The . 
Secretary, (Union -Territories) Ministry of Home Affairs informed 
the CoIDIQittee that the Chief Commissioner was the sole agency sc:» 
far as the acquisition was concerned and the power in- that regard 
had been delegated to him. So far as the development was concern-

. ed., the main agency for the implementation of the .Scheme was the 
Delhi Development Authority which would develop plots for in­
dustrial and residential units in accordance with the scheme bear­
ing ill mind the requirements . of the Master . Plan. The . Second 
agency was the Government. Land required for Govern.ment pur~ , 

poses wouid be allotted to Government Departments by the C.P.W.b. 
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· r the Railway. Ministry etc. The third agency w~s the Delhi Muni-
cipal Corporation, which was developing land for th~ implementa- 1c 
tfon of scheme for slum clearance and the Jhuggi and Jl;iopri scheme. 
The fourth agenc;y was the Co.operative Societies to whi.c~ u]J.develop-
ed land was allotted and the Chief Commissioner had to satisfy that 
the Societies had adequate resources to develop. 

3.2~ The Committee suggest that an assessment should be maqe of 
the capacity of the various agenci~s to carry out the development 
of. land before the land is ent~sted to them. Steps should also be 
taken to watch the progress of development and disposal of land to 
ensure that the scheme is implemented expeditiously . 

. 3.23. The Committee desired to know the extent and the quan­
tum. of the total investment that the IDDA had made and also whe­
th,er the returns were commensurate with the investment. The 
Secretary (Union Territories), Ministry of Home Affairs informed 
the Committee that the scheme was operated through a revolving 

•nd of Rs. 5 crores which had been placed at the disposal of the 
Chief Commissioner. On 31st March, 1965 the receipts and pay ... 
ments were Rs. 25,61,00,000 each. As and when the lands were de.,. 
veloped, the acquisition price, the development" price and other 
charges were recovered from the people. In reply to a question, 
the witness stated that the cost oJ acquisition and development 
varied from area to area. In regard to the Cooperative Societies, 
the cos,t of development was a little more. On being asked about 
the profit made in the land acquired, the witness stated that no loss 
was incurred on any category of land. From the statement (Appen ... 
dix VII) furni~hed at the instance of the Committee it is noted that a 
gross profit of Rs. 1,76,51,120 upto 31st March. 1964 has been .made 
under the scheme. of large scale acquisition, Development and dis­
-Josal of land in Delhi. 

:t24 In view of large profits made, the Committee feel that some 
more relief can be given in the case of those persons whose lands 
ha~~ bee~ acquired and who have been allotted· residential plots; as 
it "i~ primarily through the acquisjtion · of land of these people that 
these profits have been made. The Committ~e suggest that these 
people may be given plots at conce'ssional rates ·and ·this should be 
kept in view while fixing the "predetermined . price''·. Further, 
wherever possible, they should be given a choice in selection of 
plots for their residential use. 

. 3.25. On being asked about the time lag between the acquisition 
of land its allotment for development and its actual developm~nt, 
the .~itness stated that it was proposed to allot shortly the remain-
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ing area out of 20,000 acres already acquired by the Delhi Develop­
ment Authority, Delhi Municipal Corporation and the Government 
Departments. The time schedule was 1600 acres per annum, so far 
as the programm~ of development by the D.D.A. was ·concerned and 
400 acres by other agencies. · · 

3.26. In reply to a question, the witn_e~s informed the Committee 
that the Mas'ter Plan' had envisaged the development of the areas 
within 20 years' time. On being asked about the reasons for ac­
quisition of land even before the Department was ready for its de­
velopment, the witness added that efforts wer'e being made to ac­
cel~rate the work of development. All the urbanisable land had to 
be acquired for the implementation of the Master Plan. About 40,000 
acres (including 20,000 acres already acquired) had to be acquired. 
The 'land could not be kept for an_ indefinite period under notifica­
tion. If the acquisition process was put off indefinitely, there would 
be speculation in that area and after some time the courts might 
denotify the area which__ had been notified. Assurances had been 
given to the courts that the effort was to avoid all speculation so far 
as the land was concerned and the intention was to ac;quire the 
land within a reasonable period. Another problem was that if any 
area which was shown in the Master Plan as green or open area 
was not acquired in 10 years, it would be open to owners to build 
on those lands. Therefore, acquisition became necessary. 

3.27. On being asked about the interest recovered from the ulti­
mate purchasers, the witness stated that interest was charged at 4! 
per cent per annum and that was charged for two years, the period 
which was normally taken for development. The witness admitted 
that the whole period of the gap between acquisition and develop­
ment was not covered and the interest was charged for 2 years. · 

3.28 The Committee Sl,!ggest that steps should be taken to . reduce 
the time lag between the period of acquisition and development. 
Normally this period of development should not exceed two years 
from the time the land is taken in hand for that purpose. Since 
develop:µient should include provision of all services viz., water 
supply. sewerage, and electricity and roads etc. Cases where the 
period of development exceeds two years, should be reported by the 
D.D.A. to the Ministry with necessary explanation. 

Para 46 (c) Page 59-Accounts. ,.., ..... -r 

3.29. Miscellaneus receipts amounting to· Rs. 3.08 lakhs were ir-
1·egularly credited to the accolints of the scheme when the same ac-
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cording to Government rules, were required to be credited directly 
to the Consolidated Fund of India. 

I t' has been stated (December, 1964) that the practice of crediting 
miscellaneous receipts in the accounts of the scheme has since been 
discontinued, but the necessary adjustment of Rs. 3.08 lakhs has not 
· een carried out in the accounts of the scheme so far (January, 
1965). 

I - .i 

3.30. The Secretary (Union Territories) Ministry of Home Affairs 
stated that as there was a difference of Rs. 1.08 lakhs, a reference 
had been ·made to A.G.C.R. in regard to the actual amount because 
the figures had shown that the amount was only Rs. 2 lakhs and not 
Rs. 3: 08 lakhs. As r egards Rs. 2 lakhs it had been decided to credit 
the amount into the consolidated fund of India. 

3:31 The Committee hope that proper supervision will be exercised 
to avoid such irregularities in future in regard to accounts. 

APi>ointment of Legal Adviser and Standing. Counsel, Pages 59-60,­
Para 47. . : 

3.32. The Delhi Administration appointed on 5th August, 1961 a 
legal adviser and standing eounsel on a fixed salary of Rs. 1,300 p.m. 
plus usual allowances to attend to land acquisition cases arising be­
fore the Delhi courts. Subsequently, in October, 1961; an agreement 
was · entered into with the officer for a period ol five years com­
mencing from the date of his appointment despite the advice given 
by the. Ministry of Law that there was no need for the post as there 
was already a pane.I of lawyers· for work relating to both the Central 
Government and the Delhi Administration. 

Two deputy legal advisers were appointed subsequently in March, 
1962 and October, 1962 in the .scale of Rs. 900-1,250 to cope with 
·ncrease in the award cases. 

In May, 1963 (about three years before the date df expiry of the 
contract with the legal adviser and standing counsel) the terms of 
appointment of the officer were revised in his favour by allowing 
him; 

(i) Rs. 700 as salary and Rs. 300 as retainer per month . plus 
usual allowances, 

(ii) payment· of fees per case at a stipulated rate subject 
to a max imum of Rs. 3,000 p.m., and also 
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/iii) .the right tq undertake private practice. 

· · The terms of appointment of the officer w_ere staited to have been 
revised under the powers delgated to the Chief Commissioner in 
.Marc4, .1961; but it was ~noticed that the orders of delegation did 
.not empower the Chief Commissioner to sanction fees to the officer 
·oyer and above his salary or to allow him private practice. · The fees 
.paid to the officer for conducting Government cases .during the 18 
}-P.Dnths May, 1963 to October, 1964 amounted to Rs. 54,000. The 
.tQt9,l .monthly remuneration inclusive of salary came fo Rs.· 4,000: · 

1 .33. Th -:- M nistry of Home Affairs informed Audit that the legal 
a0visei: and standing counsel served a notice in February, 1963 for 
-th~ termination . of his contract in view of the increased voluµie of 
·work and his prospects in private practice, and that it was consider­
ed fair that he ~hould be paid fee .according to the stq.ndards. pres­
cribed by the Ministry of Law . . It is noticed, however, thaf the 
:scale of fees prescribed by. the Ministry of Law. was applicable to 
lawyers engaged from the bar; before' applying that scale to . the 
legal adviser, _who was in receipt of monthly salary, the Ministry 
. ' Law was not consulted. . 

. . 
3.34. The Committee desired to know the reasons for modifyii:ig the 

terms of the contract of the Standing Counsel after two years when 
the contract originally was for five yeal'S. The Chief Commissioner 
informed the Committee that during the course of the large scale ac­
quisition of land in Delhi , ' certain difficulties were noticed in the 
'conduct of land acquisition proceedings on behalf of the Govt. be­
fore the various Courts and the Chief Commissioner h?d decided 
that there should be a whole tir:ne legal practitioner to be incharge of 
those cases and appointed a Stan_ding Cqu:qsel on a contra.ct basis at 
Rs. '1300/- pi·~ month a? a whole time Government servant to pre.­
sent the cases in the Courts. 

3".35. On being asked about the circumstances which led to the 
Tevision of the contract , the Chief Commissioner stated that at a stage 
when the land' acquisition proceedings became enormous, the legal 
counsel thought that he could earn more, if- he took up private ' prac­
.tice end accordingly gave notice· for his relief.. The Chief Commis­
·sioner felt that in· the public inteTest, it was not· onlTa good arrange­
ment but also a cheapE!r arrangement for the Government to retain 
the Counsel on tl'le job. So in 1962 it was decided to modify · the 
terms of the engagement and he was allowed a salary of Rs. 700/­
p.m: and a retainer of Rs. 300/-· p.m. The Counsel 'was also nomi­
·nally allowed private practice. 



3.36. In reply to a question, the witness added that the Ministries 
of Home Affairs and Law had agreed with the idea of having a sepa­
rate standing counsel for the purpose of land acquisition. 

3.37. The 'Committee desired to know whether there was anything 
on record to indicate the experience of the Counsel on the basis of 
which the decision was taken. The Chief Commissioner stated that 
the b'ack ground of the ·experience in the office of the Custodian of 
Evaquee Property and the experience of work in connection wfth the 
D.D.A. and also the experience of 1961 and 1962 confirmed the good 
opinion of the Chief Commissioner of the work of the Counsel. 

3.38. In reply to a further question, the witness stated that the 
pr~blem in Delhi in 1961-62 was extraordinary and unprecedented. 
Thousands of acres of land were in the process of acquisition from 
villagers and land values were threatening to shoot up enormously. 
r~ bi;!came necessary for the Adminisitration to see that land values 
were not inflated by unfair means and the public exchequer was not 
defrauded by involving the Government in the payment of enormous 
amounts by way of compensation. The witness added that work 
really required a man of vast experience and. also whom the Chief 
Commissioner could implicitly trust and whose integrity was b~yond 
doubt. 

3.39. On being asked whether the U.P.S.C. was consulted at any 
stage, the witness stated that the first appointment was made by the 
U.P.S.C. The U.P.S.C. was not consulted when the second contract 
.was entered into because the Administration thought that it was not 
a case which had to be referred to U.P.S.C. 

3.40 . . The Committee desired to know the exact position about the 
interpretation of the powets delegated to Chief Commissioner regard­
ing sanctioning of fees to the officer over and above his salary or to 
allow him private practice in this case. The Chief Commissioner 
informed the Committee ·that the competency for the appointment 
arose from the fact in regard to large scale acquisition of land and 
for the proper development of Delhi, the Chief Commissioner was 
given full financial and administrative powers to make such appoint­
ments and tb incur necessary expenditure. The Chief Commissioner 
had exercised that power for making proper legal defence of the land 
acquisition proceedings and a counsel had to be engaged for the pro­
per legal proceedings connected wiith land acquisition cases. The 
expenditure incurred in connection with the engagement of the 
counsel fell under the head 'contingency' and Audit also had taken 



the same view. The Audit had not raised any objection in regard to 
the exercise of. that authority by the Chief Commissioner. In reply 
to a question, the witness stated that the. post was not advertised. 

3.41. The Committee have not found adequate justification for 
modification of · the terms of engagement of the Counsel within a 
short period of the appointment. The Government were very well 
aware of ~he possi.ble repurcussions of . the la~ge scale acquisition 
of the land and therefore . the argument that the condition in 1961-62 
·was extraordfuary and unprecendented is hardly convincing. The 
Committee. are not convinced that increase in. the quantum of work 
was an adequate ground for the lawyer to give notice. The Govern­
ment should not have entertained it in any case. Further the Com­
mittee can not appreciate the plea that by modifying the terms of 
contract the- Administration had actually benefitted. It had been 
tirged that when the Counsel gave notice for for being relieved, the 
other alternative was to dispense with the service of the Counsel and 
engage a new one from the panel but this would · have cost the 
Administration much more. The Committee feel that this argument 
n. Untenable as it is based on hypothesis. 

3.42. The Committee are of the opinion that when the ~erms .of 
engagement were modified, the Administration should have con­
sidered it as a fresh appointment and made the appointment in 
consultation with the U.P.S.C. The Committee hope that normal 
procedure laid down in regard to appointment will be Jollowed in 
future. 

Central Jail, Delhi-Pages 182-183-~ppendix I-It~ I. 
I 

3.43. The Central Jail which moved to .its ·new building in April, 
1958 is under the administrative control of the Inspector General of 
·Prisons, · Punjab whereas its financial control rests with the 'Delhi 
Administration. 

' 
Agricultural Farm 

. 3.44. (i) Out of 100 acres of land acquired in 1959, 55 acres were 
.brought under cultivation upto 31st March, 1964. About 28 acres of 
-land which has been set apart for construction of beggars' home has 
not been used for any purpose since 1959. Besides this, a cultivable 
area· of about 13-14 acres of land is lying unused within the four 
walls of camp Jail. 

(ii) The sowing was done in an area much less than the total 
available for cultivation. as shown below, resulting in loss to the 
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' v 
Total area (LVailcible for · 
c.ulti'l}ation (in acres) 

1961 48 
1962 . 48 
1963 55 

Area actu~lly cultivated. 

32 
31 

41•5 

(iii) :puring '1963, though the area under cu,Itjyation -0f . vegetables 
was 33.05 acres· against 26.05 acres in 1962, the yield was 1594· quintals 
(estimated cost Rs. 31,000) against 1618 quintals (esti:m,ated ~ost 
Rs. 41,600) respectively in the year. No reasons were on rE;?cord for 
the shortfall of the produce. · 

(iv) Consequent on the purchase of a .tractor in September, 1963, 
seven bullocks were found surplus to thE:l r_equitements of the jail. 
Three of them were transferred to other jails during July, 1964 to 
November, .1964,. two died and· the remaining two were disposed of in 
April and July, 1964. In the meantime, an expenditure of about 
Rs. 10,000 was incurred on fod(ier charges of surplus bullocks during 
the period 1st October, 1963 to S'lst August, 1964. 

(B) No proper store accounts of tools and plants are being 
maintained . 

. The production of the indigenous paJ?er w.a:s started in September, 
1962 but the store accounts thereof have not yet been prepared 
(August, 1964). 

3.45. The Commit tee desired to know (i) the reasons for not util­
_ising the land and · (ii) .· if 'it was not · required for use in the near 
·future whether it could not be made use of temporariiy for some 
c'Ultivation: . The. Chief Commissioner informed the Committee that 
the land in Jail premises could be considered in three parts: · 

l. 55 acres with the Jail Department for th~. Jail itself. 

2. 28 acres outside the jail ·walls which had ~een earmarked for 
the' construction of a Beggers' Home. The work on th.e 

. Beggars' Honie h·ad ·been lield ·up becau~e of. certain 
changes in the planning of the. area. It ·would ·star t 
after th~ clearance was given by the Development Autho­
rity. He added that it was an uneve!l. ~round unfit for · 
any kind of cultivation. 

, 3. 17 acres of land was the .camp jail:- As there was n-0-Beggers' 
Home;,· .550 and . odd b.eggers . . were put · jn, . the enclosure 
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of 17 acres. In view of that no vegetable cultivation was 
possible. After the beggers' Home was ready they would 
be removed to the Home and the 17 acres would be kept 
in reserve for any emergency as a camp Jail. 

3.46. On being asked about the reasons on account of which the 
tractor was not put into commiossion before 1st February, 1964, the 
witness stated that several defects were found in the tractor, when it 
was brought to the Jail premises. A number of checks had to be 
made by the suppliers and the D.G.S.&D. After some time, it was put 
into proper commission and actually used. In the meanwhile old 
system of working with bullocks had continued. 

3.47. In reply to a question, the Chief Commissioner admitted that 
there was no proper keeping of accounts. An attempt had been made 
after the audit objection to put the things in a proper shape. 

3.48. The Committee regret to note that no proper store accounts 
of tools and plant w ere maintained in Central Jail Delhi and attempts 
were made only after the audit objection. No action seems to have 
been taken against any office1· for th is lapse. The Committee hope 
that suitable measures will he taken by the Administration to put 
the accounts in a proper order. 

Erroneous payments of compensation. Page 183, Appendix I-Item 2. 

3.49. During the period 1962-63 to 1963-64 compensation amounting 
to Rs. 2.15 lakhs was founsJ. to have been paid to persons impersonat­
ing as the genuine claimants by the Land Acquisition Collectorate of 
the Delhi Administration. These wrong payments were facilitated 
due to (i) wrong identification and (ii) lack of adequate scrutiny of 
the applications for compensation. In August, 1963, instructions were 
issued by .the Delhi Administration in regard to the method of identi­
fication of -the claimants or compensation but these were not follow­
ed in two cases involving a sum of Rs. 28,721. The Administration 
has been able to stop payments after issue of cheques or to effect re­
coveries from the claimants for a total amount of Rs. 1.08 lakhs upto 
October. 1964. 

The responsibility for the erroneous payments has yet to be fixed 
(De.cember, 1964). 

3.50. In reply to a question the Chief Commissioner stated that the 
real loss caused by the impersonations and payment to wrong persons 
had amounted to Rs. 76,861 from the Collector's office and Rs. 28,721 
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from tb.e I;>istrict Jµdge'~ offlce. ·The amount .of Rs. 76,861 out of a 
1'.9t.ai paxm,.ent of Rs,. 2~ ~.rore~; worked out to about 1/3rd of one 
pgf.C.!?Ilt· The . wit!lceiS~ fij.rtheF state.d that the Administration had 
looked into thg . cp.uses of WF<mg payments. One of the conditions for 
payment was that a practising lawyer had to give a written identifi­
cet:ipn Pt t~ peF~O)}§ whp took the payment. It was found that one 
lq.w.yer had ~i¥?Jl iqen.tifii::ation in ten cases all of which had proved 
false. The cp.ses w.en~ jJ,eing pursued. The question whether those 
P~ll>P.lEi! ~ould J::>e 13rQ$eeut.ed and whether puits could be filed and 
rqpn~y .rec;ov,E;!r.ed from those persons was under consideration. Even 
if t/1e payment had b?~n made to a wrong person, payment had also 
to be made to the right peFson, because payment to a wrong person 
would not absolve the Administration of the liability. 

S,51. In reply to a further question •the witness stated that the 
money had been recovered from one person and in some cases the 
error wa::.i detect.ed in time and the payment was stopped. The Sec­
retary, Ministry of Home Affairs added that only Rs. 113 which was 
W!'ongly disbursed due to impePsonation had been recovered. In reply 
to a question the Chief Commissioner stated that under the law, the 
identifier had no liability to pay the money. 

3.52. Tb,e (Joll).llljtpee ;r.eg-ret t9 Q.ote that a number of cases of 
erroneous payments were made on the basis of fal~e j(\entification. 
They suggest that the feasibility of making the identifier liable to 
make good t}lie lo~ in the event of identific?Jign being found in­
correct, may be examined in consultation with the Ministry of 
Law. 

Th.e C~mmitte.e also suggest that early steps should be taken 
q.gajpst the p.ersor1s who had given false identification. 

Unsatisfact01'Y maintenance of Malkhana Accounts. Pages 183-184, 
Ap:flendix I-Item 3. 

3.5~. In paragraph 31 of the Auqit :f;lf!po:rt , (Civil), 1962 mention 
was made . of improper/non-maintenanc~ of the accounts qf . the 
Mq.:lkhana of the l;>epuW C.ommissioner's Office, Oelhi. It was noticed 
during local audit in J~ly" 1964 that the position of the acc;ounts had 
nQt improv~q anc;l the irreguhirities noticed earlier in 19q9-60 were 
still continuing. 

(i) Though under the rules, the contents of the Nazir's store room 
are p~quired to be oo.rnplet@ly ver~fied every· si~ months, only a 
partial verification was conducted during June, 1963 to Feb., 1964. 

Au(iit wa~ informed in December, l964, that a ce.nt per cent physi-
cal verifi.cation of the property of the Malkhana was being conducted ~-
novv ~s required under the rules. 
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. (ii) In February, 1962 instructions were issued to store valuable 
articles like precioms stones, gold and silver jewellery, watches, etc., 
in separate boxes under double lock, according to certain prescribed 
classifications. Ar ticles of the value exceeding Rs. 2,000 were requir­
ed to be deposited into the t reasury for safe custody. But 'in disregard 
of these instructions, such ar ticles were still being kept mixed Up in 
a single box . Articles costing more than Rs. 2,000 had also n ot been 
sent to the treasury. 

~udit w as informed in December, 1964 that the action has since 
lieen taken to classify the articles for storage. In many cases, tht:: 
articles had not been sealed to prevent unauthorised substitution. 

(iii) All gold and silver lying in the Malkhana was required tb be 
disposed of immediately, according to the Gold Control Order. No 
action in this behalf had been taken so far. In fact even statements 
indicating the particulars of t he jewellery lying w ith the :M:alkhanl'i 
had not yet been prepared (November , 1964) . 

(iv) No consolidated r ecords were being maintained to show 
currency wise stock pos ition of the confiscated foreign currency notes, 
their disposal and deposits into the Reserve Bank of India, and the 
amounts r eceived and credited into treasury in exchange of these 
notes. It could not, therefore, be verified how much foreign currency 
notes, mutila ted notes, forged notes etc. were lying in the Malkhana. 

The Delhi Administration have intimated Audit in December, 
1964 that separate registers for foreign currency and for mutilated 
notes have been opened now. 

3.54. The Committ ee desired to know whether the physical verifi­
cation had been completed and if so, whether any shortage had come 
to the notice of the Department. The Chief Commissioner informed 
the Committee that "after partition of the country in 1947, things 
got into such a state of confusion that there seemed to be no way of 
rescuing this Malkhana from the state of complete chaos into which 
it had fallen ". The witness added that a number of officers had been 
put on the job. The Deputy Commissioner had drafted magistrates 
to attend to that job and he had done physical verification of the 
articles. All gold had been sent to Reserve Bank and the silver had 
been kept under double lock. 

3.55. The Committee pointed out the observations of Audit that in 
many cases, the articles had not been sealed to present unauthorised 
substitution and wanted to know the exact position. The witness 
stated that the valuables were kept in double lock and that chances 
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of substitution were very rare. He further added that sealing of 
yaluable articles did not receive the attention of the Deputy Com­
missioner as other matters required his attention due to the disturbed 
conditions prevailing during the year 1947. He tried to put things 
right. There was so much confusion that successive Deputy Commis­
sionrs tried to postpone it thus confusion continued for some time. 
The articles were now in a sealed cover. 

3.56. On being asked about the disposal of the foreign currency 
notes, the witness stated that all foreign currency notes had been sent 
to Reserve Bank of India and there was no foreign currency now 
left in the Malkhana. 

3.57. The Committee consider th·e unsatisfactory maintenance of 
accounts in the Malkhana yet another case where proper supervision 
has not been exercised by the officers concerned. The Committee 
view with concern the action of the successive Deputy Commissioners 
"\Vho did not take necessary steps to enfor ce the rules and only tried 
to postpone the work. The Committee hope that such instances ·will 
be strictly avoided in future. 

3.58. In this report the Committee have dealt with several cases 
which disclose a very unsatisfactory state of accounts in the Delhi 
Administration. The para mentioned above indicates the unsatis­
factory state of accounts of the Malkharia. In another para (para 
3.48) the Committee have found that no proper store accounts of 
the .tools ·and plants were being maintained in the Central Jail, Delhi. 
Yet in another case (para. 3.51) erroneous payments of compensation 
have been made. Even lambardari accounts in the Delhi Develop­
ment Authority have been in arrear s for quite sometime and this 
has also resulted in non-1·ecove:ry of rent from some Jambardars. 
During evidence, the Chief Commissioner, Delhi accepted that the 
accounts of the Delhi Administration were unsatisfactory and re­
quired to be set right. The Commit tee feel that the unsatisfactory 
condition of accounts has already assumed serious proportions. They, 
therefore, suggest that the Ministry of Home Affairs should appoint 
immediately a special officer, well versed in ac·coU:nts, if necessary, 
by getting an officer .on loan from the Comptroller and Auditor 
General of India. · He should look into the state of accounts of the 
Deihl Administration as a whole and suggest ways and means of 
settin~ them right. 

Grants-in-aid to t;he Municipal Corporation of Delhi, pages 134-135 
para 99 (page 228, Appendix XVIII) . 

3.59. The Municipal Corporation of Delhi was set up on 28th De­
cember, 1957 by an Act of Parliament. During the three years end-
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ing March, 1964, the grants-in-aid and ,the share of assigned taxes 
(excluding loans and ad-hoc grants given for certain specified 
schemes) paid to the Corporation amounted to Rs. 5· 36 crores, Rs. 5· 51 
crores aµd Rs. 6.54 crores respectively, as detailed in Appendix VIII. 

3.60. In respect of grants for specific schemes the Corporation is 
not maintaining any separate accounts. The Delhi Administration has, 
therefore, to rely on the utilization certificates given by the Corpora­
tion. It has been stated (January, 1965) that it was doubtful whether 
legally the Delhi Administration can enforce any control over the 
expenditure and proper accounting by the Corporation of various 
~urns sanctioned to it by way of grants-in-aid, the Corporation being 
an autonomous and statutory body. 

3.61. A grant of Rs. 10 lakhs is being paid annually since 1961-62 
for improvement of sanitary facilities in the rehabilitation colonies 
of displaced persons. The grant was intended to cover the extra 
liability that might have been assumed by the Corporation .in improv­
ing the arrangements in the areas concerned and not to meet any part 
of the expenditu.re already being incurred by it on such arrangements. 
In February, 1962, the Corporation intimated to the Delhi Adminis­
tration that no separate account had been maintained in respect of 
the expenditure incurred on the services. 

It ha~ been stated (January, 1965) that the sanction for the grant 
does not lay down any condition regarding the payment of the grant 
on the basis of actual expenditure incurred by the Corporation and 
that in the absence of separate accounts not more than Rs. 10 )akhs 
have been paid annually. 

3.62. The Committee desired to know whether a condition could 
not be attached to the grants for specific schemes given by the Gov­
ernment that a separate accounts would be maintained by the Cor­
poration in respect of such schemes and whether the Administration 
had ascertained as to how the Corporation was able to give utilisa­
tion certificates in the absence of separate accounts. The Secretary 
(Union Territories) Ministry of Home Affairs stated that it was not 
a fact that accounts were not maintained for any grants . But the posi­
tion was that there were certain grants for which no separate ac­
counts were required to be kept. One of them was 100 per cent of 
the expenditure on the transferred institutions. The background of 
that grant was that when the Corporation came into existence cer­
tain hospitals, schools, institutions, etc. which were maintained by 
the D!ilhi Administration were transferred to the Corporation. The 
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expenditure which the GovernroeEJt was inettrring on those- insti­
tutions at that time .was paid to the Corporation and no separate ac­
count was kept. The witness stated that there was another grant 
also in respect of which accounts were not required to be kept. A 
certain pattern of grant-in-aid was decided upon as a result of an 
enquiry conducted into the financial position of the Corporatiom. One 
part of it was that for every 7 rupees raised by the Corporation as 
fresh taxation after a certain date, the Gove1mment was to provide 
~xtra Rs. 3. 

3.6.3. In reply to- a question, the witness infoFmed the Committee 
that the acc0unts were kept in respect 0f schemes where accounts 
were required to be kept. There were some schemes for which ac­
counts were not maintained. In the case of grant-in-aid scheme for 
3lura eleal!ance: and Jhuggi Jhopri scheme, separate accounts were 
being, mai.n.tataed :fir.0m 1960-&l. Separate acct:mnts were being kept 
from 1958-59 in the casa of grant-in-aid scheme for the expansion of 
Delhi Fire Service.. Separate accounts were maintained from the 
co1l).1illel.'lcemen t of: gralil!t in resped of the grant-in-aid scheme for 
tP.~· ma.hribte.nal'lc.e o:fi v.ital health statistics. Further accounts were 
also maintained in respect of the 50 per cent of the net expenditure 
i:m.cuwred by the Corporation for educational purposes other than the 
transferred institutions, payment under that head for each year was 
made on the basis of actual expenditure incurred in the preceeding 
~ear a111cll the Cnrponatio:m had to furni·sh those· figures. In reply to a 
fJ.:l.ll'ther- question;· the· witness stated that there were certai'n difficult­
ies' and no account had ·been maintained in respect of the three grants, 
namely: 

1. Grant in respect of displaced persons colonies. 

2. Grant in respect of augmentation of medical health facilities 
in r1i.ral areas. 

3. Grant jn respect of third Five Year Plan schemes. 

The witness added that from 1964-65· all grants were shown in 
separate accounts. 

3 .. 64. In re.ply to a further question, the witness stated that cer­
tain condition~. were attached when the grants were made. One of the 
conditions was th.at in each case the Director of Commercial Audit 
should be able to audit the accounts and the other condition was. that 
the further grant was subject to the utjlisation of the grant made 
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earlier. The only difficulty was in respect of the three grants men­
tioned above. 

3.65 The Committee ru·e unable to appreciate the plea that due to 
certain difficulties accounts could not be maintained in respect of 
certain gTan:fs. It is . not understood as to how in the absence of 
separate accounts, the Corpoution is in a position to furnish utili­
sation certificates. The Committee· were however, assured during 
evidence that efforts were being made to infroduce financia·l checks 
and to see that the accounts were properly worked out on the basis 
of actual non-plan and plan expenditure, the progress and the growth 
of the scheme and the ceilmg of expenditure given by tll.e Planning 
.Commission. The Committee would like to he informed' of the out­
come of these efforts. 



IV 

MINISTRY OF INFORMATION AND BROADCASTING 

Children's Film Society-Para 100, page 135. 

Mention was made in paragraph 93 of the Audit Report (Civil), 
1963 [Paras 48-53, 20th Report of P.A.C. (Third Lok Sabha)] of 
certain irregularities in the maintenance of accounts of raw stock 

I 
of films, non-verification of stocks and high cost of production, etc. 
The Society was reorganised in May, 1963 . with a view to improv­
ing its workiillg. 

4.2. The Committee asked about the progress made by the Minis­
try of Information and Broadcasting in making a t horough and impar­
tial enquiry to fix responsibility for the financial irregulari•ties of 
the Society for a number of years and to ascertain the amount of 
loss suffered by the Society as a result of inefficient and inapt handl­
iing, as recommended by P. A. C. in para 51 of their 20th Report 
(1963-64). The Joint Secretary of the Ministry stated that the 
main defects related to the absence of accounting procedures, cer­
tain defalcations and financial irregularities and defects in the veri­
fication of stock. In regard to all of these things, in 1962 a special 
study team was appointed for the re-organisation of the society. 
In may, 1963, with a view to reorganisation a number of steps were 
taken viz. to lay down accounting procedures to evolve financial 
delegation to appoint an accountant, a treasurer, a finance sub-Com­
mittee-in short to lay down regular procedures for the conduct of 
the financial transactions of the society. Besides, the Controller of 
Films Division was appointed in December, 1964 to conduct a 
thorough enquiry into all these financial irregularities which had been 
noticed and to submit a detailed report on each item so that definite 
steps could be taken not only to see that these did not recur but 
also to fix responsibility. That report of the Controller was re­
ceived on 15th July, 1965 and was under study. 

4.3. Asked why there was a delay of about 10 months in ap­
pointing the Committee (PAC recommended in February, 1964, the 
Committee was appointed !in December, 1964) the witness agreed th?-t 
it should have been done earlier. He added that the Report of the 
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Committee was received on 15th July, 1965. The Public Accounts 
Com.miittee desired to be furnished with a copy of thi,s Committee's 
report which has since been furnished. 

4.4. The Committee feel perturbed to note the findings of the 
Controller of Films Division. The following portion from the con­
clusion drawn in the Enquiry Report is i·evealing : 

" All the key pe1·sons who were i·esponsible for sanctionin~ 
expenditure and maintaining accounts have left the Society 
long hack. The General Secretary left the Society in June, 
1962. The Director-in-Charge left the Society in January, 
1963. The Production Manager left the Society in January, 
1963. The Assistant Production Manager and Accountant 
of the Bombay .Office left on 2nd October, 1964. The 
Stenographer-cum-Accountant of the Delhi Office left the 
Society in January, 1960. The Accountant left the Society 
in Februa1·y, 1963. Similarly practically no members of 
the Executive Council for the period from 1955 to 1962 are 
at present on the Executive Council. If timely investi­
gation had been done, some action could have been 
possible." 

It is significant that all the key persons who have been found 
i·esponsible for the irregularities etc. left the Society towards the 
end of 1962 or beginning of 1963, by which 'time they must have been 
aware of the Audit objections which were later on inco1·porated in 
Audit Report (Civil), 1963. The Committee would also like to point 
out that the findings of the Controller of Films Division that the 
General Secretary left the Society in June, 1962 is not correct, as in 
para. 5.3 of the same Report it has been clearly stated that his resig­
nation was to take effect 180 days after 13th June, 1962 when the leave 
granted to him expired, i.e. in Decembe1·, 1962. When all this is borne 
in mind the delay in appointing the Enquiry Committee by 10 months 
and the grant of 6 months leave to the main delinquent before accep­
ting his resignation assumes great importance as by these actions, 
the authorities have allowed the guilty to escape punishment. 

4.5. According to the fiindings of the Enquiry Report a loss of 
Rs. 102, 068.11 and 1,000 dollers was caused to the Society by the 
General Secretary and Rs. 61,117.25 by the Director-in-Charge. 
The Committee suggest that the possibility of recovering these 
large 'sums from the persons concerned by legal action or other­
wise may be examined. In this connection the findings of the 
Enquiry Committee are reproduced below: 

"To conclude, I find that the Society's affairs were mismanaged 
!' and inefficiently handled. There was considerable, irregular, 
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avoidable and superfluous expenditure. Too much power 
was wielded by the Secreta1·y without any controF and 
supervision. Almost everything was left to the SeCI"etary. 
He and the Director -in-Charge managed the affairs care-

. lessly and inefficiently. They have put the Society to a 
considerable loss." 

4.6. As regards the recommendation of the P.A.C. that the Minis­
t:r;y of Information and Broadcasting should examine tl'le question of 
entrusting the production of children's films to the FHms Division 
the w1tness stated that it had been considered in very great detail '. 
Th€' Minist ry felt, that the Films Division was not equipped to 
undertake the production of children's films. The Ministry had been 
lfuinking whether the Children's Film Society which was set up in 
1955 and which wa:s now 10 years old, by virtue of the number of 
steps that had been taken or were being taken, could deliver the 
goods. 

4.7. Explaining in detail the r easons which weighed with Gov­
ernment in deciding that the Films Division was not properly 
equipped for production of children's films, the witness stated that 
t he Controller of Films Division was not equipped for it. It needed 
some special technique. Documentation was the main eoncern of 
the Controller of Films. Division. Also the Mini.stry felt that a lot 
of improvement had to be done for this. The Ministry :had been 
trying their best to obtain the services of foreig1'l. experts Ul'lder 
the ·colomoo Plan in order to have tnem as c0nsultaints to improve 
our documentaries. In this field the kiwwledge of the Ministry 
was very little. The quality of the children's films which had been 
produced needed a lot of improvement. 

4.8. The witness stated that apart from the irregularities which 
had been committed which needed correcti-ons and for which there 
was no justification, the Society had been showing signs of grow;ing. 
Its revenue which was Rs. 4742/- in 1955-56 had grown to about 
Rs. 3~· lakhs. 

4.9. As regards the reduction in the expenditure on production. 
etc., from Rs. 10: 95 lakhs in 1962-63 to Rs. 2: 78 lakhs in 1963-64, 
the ·witness stated that it was due to the re-organisation of the 
Society in 1963 as certain items of expenditure on pay, allowances, 
rent etc. , were booked under administration rather than produc­
tion. Further a · letter was issued from the Mini;stry to the effect 
that no new it em of expenditure and' no new items of pr©duction 
should be undertaken tHl the Society had been re-organised. The 
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witness gave the figure of production as follows: 

No. of 
the Films Footage 
produced 

1956-57 2 14,734 

1957-58 2 l,946 

1958-59 3 15,481 

1959-60 7 21,~91 

1960-61 7 19,094 

1961-62 5 17,487 

r962-63 3 18,107 

1963-64 6 14,651 

1964-65 7 27,384 

4.10. In reply to a question, th.e witness gave the· figures or reve­
nue 0f the Society from sources other than Government but indud­
ing subscriptions. from the Stat es, as :fio1lows:-

1955-56 Rs. 4,742; 1956-57 Rs. 7,417; 1957-58 Rs. 78,536; 1958-59 
Rs. 1,40,306; 1I959-60 Rs. 1,77,068; 1960-61 R.s. 1,81,525; 1961-62 
Rs. 1,78,235 ; 1962-63 Rs. 2,93,997; 1963-64 Rs. 2,14,535; and 1964-65 
Rs. 3,42,628. 'li'he steep fall in the revenue receipts in 1963-64 as 
compared to 1962-63 was stated to be due to the fact that Rs. 40,000 
worth of films. were purchased b.y the lPlaF.L Publicity Unit in 1961-62, 
which was acc0unted for in 1962-63. There was :mo such large sale 
in 1963-64. 

4.11 About the increase of income o~ the Society in 1964.-65, the 
witness stated that in 1963-64 the meralDe:uship subscription was 
Rs. 72,150 and in 1964-65 it was Rs. 85,000; sale of prints in 1963-64 was 
Rs. 62,816 and in 1964-65 it was Rs. 1,05,991; commercial films shown 
of 30 mm version was Rs. 72,848 in 1963-64 and in 1964-65 it was 
Rs. 1,44,752. These were the main causes uF.Lder which income 
increased in the year 1964-65. 

4.12. While noting the increasing trend of the figures of revenue 
of the Society from sources other than Centi-al Government and the 
figures of production of films, the Committee feel' that serious and 
sustained efforts are ~necessary to make the Society function m01·e 
effectively. The t::ommittee hope that the Minishiy of Information 
and Broadcasting would ieep a careful w·a~ch over tlie working· of 
the Society especially in view of the· fact that its past perfor• 
mance had· left much to be desired-. 
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S'l.lb-para (a) 

4.13. An analysis of the receipts and expenditure .of the society for 
the two years ending March, 1964 is given below:-

(In lakhs of rupees) 
··- -----

Receipts 1962-63 1963-64 Expenditure 1962-63 1963-64 

Grants received from Pav and allowances 
Government 9 ·24 6·00 of staff 0·44 1 ' 59 

Subscriptions recei- Other Expenditure . 10 ·95 2 ·78 
ved from mem-
bers (States) 0 ·95 0 ·70 

Other receipts (in- Depreciation 2·20 
eluding sale of 
prints) 1·99 I ·45 ___ , __ 

TOTAL 12·18 8. 15 TOTAL II "39 6·57 
-- -----

The Society made a provision for Rs. 4· 93 lakhs in its budget for 
1963-64 for production of 11 films , but only 5 films were completed, 
and the remaining six were in process of production. The expendi­
ture incurred on the production of films amounted to Rs. 2: 74 lakhs. 

4.14. The receipts on account of sale of prints had gone down 
considerably from Rs. 1 · 42 lakhs in 1962-63 to Rs. 0 · 63 lakh in 
1963-64, though the receipts on account of exhibition through 
commercial theatr es had slightly gone up from Rs. O· 43 lakh to 
Rs. 0.76 lakh during the period. Out of the grant of Rs. 6 lakhs 
g~ven by Government during 1963-64 and other receipts of Rs. 2· 15 
lakhs, the actual expenditure of the society amounted to Rs. 4· 37 
lakhs, leaving an unspent balance of Rs. 3: 78 lakhs. The society 
has, however, set off Rs. 2· 20 lakhs on account of depreciation of 
assets against the unspent balance, which is irregular. 

4.15, The Committee desired to know if it was expected that the 
Society would be ab1'e in the near future to collect by way of dona­
tion, sale of t ickets, prints etc., at least 503 of the total annual 
e·xpenditure, as originally envisaged, The witness stated that the 
percentage had gone up from 14 to 31 during the period 1961 to 
1964. Therefore, there was a reasonable expectation that they 
might be able to meet 503 of their eJ<:I>enditure from the above 
receipts. He added that a number of steps were being taken in 
this direction. 

4.16. Asked about the large increase in administrative expendi­
ture (Rs. 1·15 lakhs) in 1963-64 while other expenditure showed a 
reduction from Rs. 10· 95 lakhs to Rs. 2· 78 lakhs, the witness stated 
that prior to 1963-64 the expenditure on pay and allowances of 
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staff was only in respect of staff · employed in Delhi. The total 
expenditure on Bombay Office was debited under the head Produc­
tion. In 1963-64. when the office of the Society was shifted to Bom­
bay from Delhi, a new system of budgeting was adopted by the 
Society by which expenditure which was previously shown under 
Production was now debited under Admi1nistration and only expen­
diture on production of films was included under the head-Produc­
tion. There were now four heads Production, Distribution, Exhibi­
tion and Establishment. 

4.17. According to the witness the actual receipts of the Society 
during the year 1963-64 amounted to Rs. 7 ,89,029: 85, while the• ex­
penditure was Rs. 7,24,102· 34 leaving the unspent balance of 
Rs. 64,927 /-, and according to the Audit Report for the year 1963-64, 
the expenditure amounted to Rs. 4.37 lakhs as against the receipt 
of Rs. 8 · 15 lakhs. The witness stated that this difference in the 
figures was due to the fact that the figures given by the Ministry 
were on the basis of receipts and payment system while the figures 
given by the Audit were on the basis. of Income and Expenditure 
Account. Both1were signed by the same Chartered Accountant. Asked 
whether the figure of Rs. 7·89 lakhs given as expenditure included 
the figure of Rs. 2· 21 lakhs of depreciation, the witness stated that 
it did not. 

4.18. Clarifying the details , another Joint S'ecretary of the Minis­
try stated that the financial pattern of the assistance as approved 
by the Ministry of Finance was that the Ministry released 503 of 
the assistance straight away · on the commencement of the year. 
Then at the end of June on receipt of the audited statement of 
account for the previous year and the programme of the shooting, 
the Ministry released the balance of 503 by the end of September. 
The Minilstry had furnished two sets of accounts. One was based 
on commercial system of accounting signed by a firm of chartered 
accountants and the other based on rec_eipt and payment accounts 
signed by the same company . 

. 4.19. Since the amounts of grants given by the Government to the 
Society are quite heavy and further the Society also acquires certain 
assets out of these grants, the Committee feel that the Society should 
prepare annually and income and expenditure account and balance 
sheet. The Committee und'erstand that both receipt and payment 
account and income and expenditure account aire maintained in ·some 
of the other institutions like the Indian Institutes of Technology. 
They, therefore., feel. that the existence of two sets of accounts should 
not by itself be a cause for confusion. They, however, suggest that 
the Ministry should discuss and work out the details in this connec­
tion in consultation with Audit so as to remove any doubt and 
ambiguity. 
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4.20. The Committee wanted to know the reasons for charging 
Rs. 2.2G lakhs to deprec:iation when the annual expenditure was / 
met from Government grants. The witness agreed that since the 
Society was subsisting mainly on Government grants, there was no 
justiification for taking the depreciation into account while releas.-
ing the Grants. 

4.21. The Committee desire that the question of charging depre~ 
ciation should be reconsidered in consultation with Finance and 
Audit in view of the fact that the annual expenditure of the Society 
is met mRinh· from Government grmats. 

4.22. The Committee desired to know whether there was any 
p~riodical evaluation about the standard of the Films produced 
and their usefulness in view of the huge amount of Rs. 64,51,373 
spent on the Society upto the end of June, 1965. The Committee 
were informed that so far there had been no system by which the 
standard of the films could be judged and no yardstick had been 
prescribed. There had neither been any evaluatiion so far. It had 
not been done in respect of other information media as well. But 
evaluation was very essential because unless evaluation was done 
as to the effects of children's films, it was very difficult to pronounce 
any judgement on the matter. As regards checks exercised in thti 
matter of quality of films, the onl'y method of evaluation could ]:;V1. 

two fold. One was to assess the effects of the films to find oul 
whether the films were having the proper ki1nd of effect. The 
other was to assess whether the quality of Films had been of pro­
per standard. But as the Society had worked for about ten years 
and the number of films available was also quite large and the 
Society was also enlarging its activities, the films would be shown 
at many more places than they had been shown till then, the 
Ministry felt that the time for evaluation was overdue and some 
kind of organisation should be set up for evaluation and for advis­
ing the Society and also the Government. The Ministry was also 
considering the attachment of a research cell with ,the Society in 
order to obtain the reactions of the audience and to recommend 
in wh_at directions improven:ients were necessary. 

. . 
4.23. As regards improvement in the quality of the films pro-

duced, the witness stated that the Ministry had been thinking ot 
enlisting the co-operation and assistance of the private producers 
to produce children's films. Children's Film Society was the one 
source and the private producers · might be another source to get 
be•tter results . That avenue was also being explored. The Minis­
try was taking steps to encourage thP private producers to pro-
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du.ee .children's films. They wer.e also trying to obtain the services 
of two .experts to advise them on children's films, documentary 
films and on th@ Film Institute, Poona. The question of streamlin­
ing the production of children's films, whether through the Child­
ren's Film Society or through private producers was receiving their 
earnest attention. 

4.24. The Committee were further informed that Ashok Chanda 
Committee had been appointed to look into the working of all the 
media units including the Children's Film Society and evaluate 
their performance and suggest what improvements could be made. 

4.25. The Committee are not sure whether the Chanda Committee 
would specifically undertake evaluation of the working of the Child­
ren's Film Society. In case they are unable to cover this point,._ 
the Committee suggest that the Ministry should undertake a detailed 
evaluation of its working, both quantitatively and qualitatively. 

4.26. About the exhibition of the children's films, the Committee 
were informed that apart from the arrangements that the Society 
had in Sapru House, New Delhi, there were arrangements at Tara 
Bai Hall at Bombay, Information Centre at Calcutta and a hall at 
Madras. The Government had been thinking of constructing a 
chain of auditoria all over the country for different purposes, namely, 
exhibition of films produced by the Children's Fitlm Society, exhi­
bition of films financed by Film Finance Corporation, art films for 
which private producers were also unable to get suitable halls. In 
these auditoria, the Ministry proposed to h'.old film weeks of films 
of different countrites. Considering the sum total of requirements, 
the Ministry was thinking of constructing their own auditoria to 
start with at least in big cities of Delhi, Bombay, Madras and Cal­
cutta. The Ministry was tryi1ng to secure provision for this in the 
Fourth Plan, and if the Ministry succeeded, then the problem would 
be solved. Apart from these four cities, the films had already been 
shown at Bangalore and Hyderabad and the Society was negotiating 
for exhibition at Patna and Lucknow. During April to December, 
1964, 1,700 commercial shows were arranged and were attended by 
6;80,000 persons. The Committee were further informed that the 
Ministry had got a field publicity organisation which operated in 
the field in: different states. They had got mobile vans also and 
they showed films. So far the field publicilty organisation had pur­
chased 12 films from the Society. These films had been supplied 
to the publicity vans and they were operating in the field for the 
last 3 years. The details of the exhibitions by vans were supplied 
by Director of Publicity every month along with ·those of other 
activities. The films' were being shown to the children in rural 
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areas but whether they had benefited from them was a matter 
of evaluation. Upon this the Committee desired to be furnished 
with the statement indicating (i) rural areas where children's films 
h ad been exhibited; (ii) films purchased from the Society by the 
State Governments for being shown in Community Development 
Blocks ; and (iii) names of the States which had been showing those 
films . A note has been furnished by the Ministry (Appendix IX). 

4.27. The Committee are surprised to note that the Ministry have 
no information as i·egards children's films shown in the rural areas 
and these will have to be collected from the States. It has also been 
stated by the Ministryi that "it is not possible to state categorically 
that such films are being shown in the Community Development 
Blocks." The Committee feel that without such information the 
Ministry of Information and Broadcasting would never know if the 
films produced by the Children's Film Society are serving the purpose 
aimed at by the Society or not. 

4.28. In reply to a question the witness stated that these films 
were originally produced in 35mm., but later on blown down to 
16 mm. The Society had a 16 mm. library . It was open to schools 
to become members of that library and borrow the films for exhi.­
bition. The present membership of the library was 60. The 
Centres were located at Madras, Bombay, Calcutta and! Delhi. But 
m embership was not confirmed to the four metropolitan towns only. 
The Ministry felt that by more concentrated efforts and by greater 
publicity, they could improve and have more mem:bers. The system 
of library was started in 1960-61. The witness added that a mem­
ber had not only to pay the subscriptiion fee but also had to bear 
the freight charges. It was a matter of consideration as to how 
many schools were prepared to meet the expenditure involved . 

4.29. The Committee regret to note that even though the Children's 
Film Society has been in existence for over a decade and that the 
Government has spent approximately Rs. 65 lakhs on this Society 
during the above period, the results achieved ar c far from satisfactory. 
The whole project of the Society appea1·s to the Committee, to be 
badly planned and inefficiently executed. The Public Accounts Com­
mittee (1963,-64) in paras. 48-53 of their 20th Report have already 
dealt with serious irregularities pointed out by Audit in the Audit 
Report (Civil), 1963. As a result of the rec<m1mendation of the Com­
mittee, Sh1·i Limaye was appointed to hold an enquiry for fixing res­
ponsibility for financial irregularities in the Children's Film Society 
for a number of years and to ascertain the amount of loss suffered by 
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the Society. Shri Limaye's r«:PC?rt, which was submitted in July, 1965 
i s ve1·y revea!ing and shows how the en tire working o~ the Society 
was mis-managed. The Committee s_uggest that immedi~te a ction 
should be taken on that report. 

In evidence the Committee were assur ed that some steps were 
taken in May, 1963 for the reo1·ganisa tion of the Society. The Com­
mittee find that these steps mainly relate to the streamlining of 
financial and accounting procedures. No vigorous steps appear to have 
been taken to produce more popular and useful films by the Children's 
Film Society. Further, films protluced S3 far py the Sodety have 
also not been utilised to the fullest extent due to paucity_ of auditoria. 
Number of schools which are me_mbers of the Film Lfb ·al'y of the 
Society is very small. The Committee" therefore, suggest that 
conc1·ete steps should be taken to ensure that the Children's Film 
S~ciety is able to produce good and useful films. For ~his purpos~ 
the advice of the experts akeady in the E"G.c may be sought. It should 
-also b e ensured that these children's films are exhibited to the largest 
n umber of children. The various schools in the country sh ould also 
b e encouraged to become m ember s of the Film Library of the Society. 

Avoidable expenditure-sub-para 6 (b) ; page 136. 

4.30. A sound recording truck w as purchased in March, 1963 for 
Rs. 30,880 with a view to economisir.g ihe expenditure on the 
hirin g of sound equipment while on outdoor shootings. A further 
sum of Rs. 17,105 was spent on body building etc., in November, 
1963. The van, however, could not be put into operat ion even after 
a lapse ·of more than one year mainly for want of certain gadgets 
and accessories. The failur2 to make timely arrangements to com­
plete the equipment of the van resulted in an avoidable expenditure 
·Of about Rs. 15,000 being incurred during February, 1964 by way of 
hire charges of a similar van for shooting of a film at Lucknow. 

4.31. The Committee was informed that according to the Society 
'the chassis of sound equipment van was acquired in March, 1963. 
In April, 1963 the quotations were invited from other firms. It was 
decided in May, 1963 to award the work to a firm which completed 
the work in December, 1963. The truck had been brought into use 
since Oct ober, 1964. The r epresentative of the Ministry admitted 
that "the m anner in which the constr uction of the entire thing has 
b een done, has been h1 such an unimaginative and slipshod manner 
t h at I do 'not h ave any defence to offer." 

4.32. On the question of expenditure of Rs. 15,000 on 4iring anoth~r 
-van, the witness stated that the camera available in the Soc~ty 
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was not suitable for the sound truck. That camera could not be· 
used for the preparation of puppet films. So whether looking from 
the point of view of expenditure involved in the preparation of 
puppet film or on hiring a sound truck, in any case, expenditure 
would have to be charged to public exchequer. While admitting 
that delay had occurred in this case, the witness added that the 
avoidable expenditure of Rs. 15,000 was, however, not really of 
that order. Actual charges incurred were Rs. 12,920. When the 
Society took this sound truck to Lucknow for .shooting, they would 
have to hire a camera and to pay at the rate of Rs. 100/- per day. 
The Society had a sound truck with the camera and that was used 
for puppet film. As the Society had only one camera, that expendi­
ture of Rs. 3,000 was inevitable, whether they undertook it for the 
puppet film at Bombay or at Lucknow. Moreover, the puppet film 
was at Bombay and they were, therefore, in a position to detach 
the sound camera and u se it for the puppet film and hire one for· 
shooting at Lucknow. So whether they hired one camera or 
whether they took their own Mitchell camera to Lucknow, the ex­
penditure of Rs. 3,000 was involved. 

4.33. The Committee desire that the Minisfry may furnish a de­
tailed note explaining the exact position duly vetted by Audit. 

Purchase of equipment-sub-para 6 (c), page 136. 

4.34. The following equipment was purchased by the Society in 
1962:-

Name of the equipment Date of pHrchase Value 

Rs. 

Sound Recording Machine January, 1962 26,806 

P lay-back Machine . M arch, 1962 I0,450· 

Mitchell Camera March, 1962 76,434 

The justification for these purchases was not clear as the studio,. 
which was taken on hire, was already provided with the sound re­

~ cording machine and cameras, etc. 

4.35. It has been explained (December, 1964) that "at one stage 
in 1962, the society was negotiating to buy a studio, for which all 
these equipment would have been necessary, but unfortunately-
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before the negotiations could be finalised, the re-organisation of the 
society was taken up and the proposal was dropped." .It has also 
been intimated that in the hired studio, the society uses its own 
equiipment as the equipment provided in the studio is not uptodate 
and that this has resulted in improvement of the quality of the 
films, decrease in the number of shooting days and slight economy 
in expenditure. 

4.36. The Committee referred to a letter dated 15-12-62 from the 
Ministry of Information & Broadcasting wherein :iit was stated that 
the Society was given the use of the studio at the concessional rate 
of Rs. 650 per shift while the normal rate even as early as 1952 was 
Rs. 750/- per shift. The representative stated that there were three 
rates of hire charges. The Society used Shantaram's shed for 
whlch it paid Rs. 1,000 per month; for Shri Sound Studfo the rate 
was Rs. 650/- per day on the days on which the studio was used; 
and the rate for Shrikant Studio was 650/- whenever the studio 
was used. The difference was that whereas in case of Shantaram's 
shed the Society paid Rs. 1,000/- per month, in case of the other 
two studios the Society paid Rs. 650/ per shift. The Committee 
pointed out that in spite of the fact that the Society had the equip­
ment, they hired the studi0i for Rs. 650/- per day. The representa­
tive stated that they used their own equipment in Shantaram's 
shed. The equipment in Shri Sound Studio was outdated so far as 
Mitchell camera was concerned. When the Committee pointed out 
that if the equipment was outdated, there was no justification for 
paying Rs. 650/-, as it was of no use to the Society, the representa­
tive stated that entire equipment was not useless. Certain things 
were US'eful. He added that it was really a question of getting 
studios where the Society could use most of the equipment at con­
cessional rates. Not all the studio owners were prepared to give 
concessional rates. These were the only two studios who were 
prepared to give this facility to the Society at concessional rates. 
For others: the rate was Rs. 900/-. 

4.37 In reply to the Gpecific question whether there was any 
occasion wh~n they required more than one studio in Bombay, the 
representative answered in the negative. Asked what was then 
the necessity of hiring a; second studio when they already had 
Shantaram's studio, the witness stated that the shed of Shantaram 
was used for shooting of a puppet film and other studi'os were used 
for other films. Puppet films could not be shot at these studios. 
The Society was engaged in the production of puppet film for the 
last 1t years. It was a time-consuming process and so far 1500 feet 
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of th ::: film had been shot. Thereupon the Committee desired to be . 
ifurnish ed with: ), 

1. Statement indicating for how many shifts the Shrikant studio 
and Shri Sound studio were in use for producing the puppet film. 

2. A detailed note indicating: 

(a) The time since when the Shantaram's studio had been 
used by the Society. 

(b) wh~n the puppet film project was started. 

(c) Since when the sh ooting of the puppet film had; been 
going on. 

(d) What was the expenditure incurred so far on the puppet 
film; and 

(e) What was ·the present posit ion of this project. 

3. AJ statement indicating: -

(a) Dates; on which Shrikant studio was on hire by the 8<>­
ciety and dates on which it was actually utilised by the 
Society. 

(b) On what dates the studios belonging to Shantaram were 
utilised and for what purpose. 

(c) On what dates each was hired. 

(d) Whether the sum of Rs. 1,000/- paid to Shantaram as 
rent represented the rent of both these studios. If not, 
what was the rent of the second studio. 

A statement has been furnished (Appendix X.) 

4.38 Askecl when the idea to purchase the 'Ranjit' stu.di:o was 
dropped and, why, the representative of the Ministry stated that ) 
the idea was dropped · in 1963 at the time when the re-organisation 
of the Society was taking place. He added that the Children's 
Film Society had been considering the purchase of the equi:;::iment 
since 1959'. The Society was producing a large number of films 
·and they thought that they should have their own equipment as 
well as studio. Necessary foreign ex change was obtained, orders 
f or the equipment were placed in 1961 and the equipment was re-
c eived by March, 1962. 

4.39. In .this case the Soc iety import ed some equ ipment for use in 
t he studio which the Society was going to purchase. Since the So-

/ 
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ciety did not purchase the studio, this equipment became practically 
surplus. Thus, this expenditure on the impo t of the equipment was 
a drain on the foreign exchange reserves of the country. The Com­
mittee feel that the Society should exercise proper care to avoid 
~nch imports in future. The Committee would also like to know 
what use the equipment has been put. 

Sub-para (d) (i) & (ii) , pages 136-137. 

4.40 (i) Physical verification of stores conducted by the society 
in December, 1963 disclosed shortage of stores amounting to 
Rs. 19,000. One Gold Medal won at the Children Sectional Interna­
tional Festival in Venice was also missing. No investigation was made 
to fix responsibility for the shortage. 

(ii) An amount of Rs. 1,320 is outstanding against the ex-Gene­
ral Secretary of the Society. 

4.41 The Committee enquired as to whether responsibility for 
the shortage of stores amounting to Rs. 19,000 has been fixed. The 
witness stated that as a result of the observation of the P.A.C. con­
tained in para 51 of their 20th Report (Third Lok Sabha) Shri 
Limaye- was appointed in December, 1964 to enquire into the ir­
regularities mentioned by Audit. Shri Limaye submitted his re­
por.t on 15tih July, 1965 and the report has indicated the responsi­
bilities of the persons involved. The 'Report was being examined 

-by the Ministry. If the, Ministry accepted the findings of 
Mr. Limaye, then it would issue instructions to take action against the 
person at fault. 

4.42. As regards the amount of Rs. 1,320/- outstanding against the 
General Secretary of the Society, the witness stated that the find­
ings of Mr. Limaye were that the entire amount was recoverable 
from him. 

4.43. The Committee desire that prompt action should be taken 
on the recommendation of the Limaye Committee for the losses of 
stores and for recovery of a sum of Rs. 1,320 / - from the -General 
Secretary. 

4.-M. From the Enquiry Comm.iittOO's Report relating to the 
missing articles valued at Rs. 19,016.66 p., it is observed that .apart 
from small articles, missing, articles include cameras, watches_. 
gramophones, sarees, aln:riraµs, typewriters, shawls, .dunlopillo 
m t he3s, ·Divans, book cases, steel cupboards, tea set!, etc. etc. 
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Moreover 653 of the English books and 453 of the Hindi books are 
also missing. The Committee feel that such a large list of missing 
articles gives only an indication to the fact that there was a large 
scale attempt to defraud the Society. Further the only gold medal 
which the Society won in a.n international award is also missing. 
The Committee take a serious view of this and suggest that Govern­
ment should institute criminal proceedings against persons who 
have been held responsible by the Enquiry Committee. The Com­
mittee also feel that this case shows that the supervision of the 
Ministry of Information & Broadcasting on this Society was very lax. 
The Committee desfre that in addition to fi.xing of responsibility' 
on the persons responsible for thefts of the missing articles,' res­
ponsibility for laxity in supervision by offi!!ers of the Information 
& Broadcasting Ministry may also be fixed. 

4.45 The Committee were informed in reply to a question that 
the gold medal which the Children's Film Society had won at the 
Children Sectional International Festival in Venice had been mis­
sing and was still not recovered. The Medal had been lost from the 
Society and the loss came to the notice for the first time from the 
Audit Report. 

4.46. It is indeed surprising that articles of such importance as a 
Gold Medal which were not too many won at an International Film 
Festival should be missing and it never came to notice of the Gov­
ernment till Audit brought it out in their Report This is yet an­
other eloquent testimony of the manner in which control was be-\ 
ing exercised over the Children's Film Society whose main source 
of sustenance is Government grants. The Committee desire that 
responsibility for the loss of gold medal should also be fixed. 

Audit Report (CommerciaL), 1965. 

Infructuous Expenditure-Section XXXIX, pages 194-195 

4.47 An Italian film producer came to India for shooting his 
film "India Today". Subsequently, as the Ministry had a pro­
gramme of production of a feature film and some documentaries in 
colour, it was decided in February, 1957 to assign to the Italian 
film producer the production of 12 documentary films, having in 
view the possibility of a new and fresh approach to the subjects 
dealt with therein. The Films Division was according'ly asked to 
provide facilities to him for the production of these documentaries 
as well as for his own film "India Today". An agreement with the 
foreign producer was, however, executed several months later on 
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18th October, 1957, and was deemed to have come into force on 18th 
.February, 1957. 

4.48. The Producer left India abruptly on 20th October, 1957 and 
has not since returned to India to fulfil the contract. Only two 
.documentaries have been delivered by him after much persuasion 
through diplomatic channels. Both these documentaries were, 
however, not found acceptable, as one was without the commentary 
and the other was not upto the standard. His assistant who came 
t o complete the work shot 149 reels of film between April, 1958 and 
December, 1959, which are still in the custody of the Consulate of 
his country at Bombay. Negotiations with the Pr oducer did not 
produce any results upto 1961 and the matter was not pursued 
thereafter as it was thought that the film rolls might have become 
useless by then. 

4.49. The expenditure amounting to Rs. 92,909 which Govern­
ment had to bear under the agreement on the pay and allowances 
of the staff, living and travelling allowance or the unit, etc. has be­
come infructuous. The agreement did not contain any j)rovision to 
~afeguard the financial interests of Government in the nature of 
a bank guarantee or otherwise. In addition, customs duty amount­
ing to Rs.1 20,584 which has been paid by the Films Division, Bom­
bay, on behalf of the Producer for the clearance of raw film im­
ported by him (which was outside the terms of t:qe agreement), 
became irrecoverable and was written off in August, 1964. 

4.50 The Committee enquired about the reasons for delay of 
about eight months in executing the agreement. Explaining the 
back-ground of the case, the representative of the Ministry stated 
that the Ministry had a programme of shooting 12 documentaries 
and when the Italian Film Producer came here to India to shoot his 
own film "India Today", the Ministry thought that he would bring 
a new angle and so the Ministry had authorised him to shoot 12 
documentaries and asked him to go ahead. An understanding 
having been reached, the Films Division h ad been asked to draft 
an agreement. They took about a month in consultation with the 
Solicitor in Bombay and then sent it to the Ministry who sent it to 
the fo reign producer. He made certain amendments in it. These 
amendments w ere again excimined and sent to Law and Finance 
Ministrie~. These were the reasons for the delay in this case in 
executing the agreement. The Committee have been furnished 
w ith a detailed note indicating the reasons for the delay in execu­
ting the agreement with the fi lm producer (Appendix XI). 

4.51 The representative of the Ministry added that there was 
n o proposed period of stay of the foreign producer but the Ministry 



104 

had fixed Rs. 15,000/- as the total ex penditure for his stay. The­
Comp ~roller & Auditor General informed the Committee that the 
Italian film producer met the P rime Minister and the then Secretary 
General, Ministry of External Affairs, during their visit to Italy in 
July, 1955. Later, he requested for a visa to visit India for shooting 
his film "India Today". In pursuance of that in November, 1956, the 
Ministry of Ex ternal Affairs agreed to the grant of visa to the Produ­
cer for four months stay . in India. Subsequently he approached the 
Ministry for permission to produce a feature film on India and about 
a dozen documentaries. It was decided in February, 1957 to assign 
to him the production of 12 documentary films because of the possi­
bility of a new and fresh approach to these subjects. The Films. 
Division were asked to provide the necessary facilities to him pending 
the signing of a formal agreement with him. The Ministry had no· 
information as to when he finished bis own work and subsequently 
left India, without fulfilling his contra~t with the Films Division. 

- ·4,52 Tlie Committee asked whether the matter was taken up with. 
the Foreign Embassy concerned who "had given an assurance about 
the financial position ·and integrity of the foreign producer, due to. 
which no provision for safeguarding the financial "interest of Gov-

. ernment was incorporated in the contract. The witness stated that 
the Ministry took up this issue with the Embassy but they could' 

-do nothing more than to say that they could not take up the matter· 
any further because when they got in touch with the Producer, he 
repudiated all this. Pressure was also brought to bear on him 
through diplomatic channels but it was found to be difficult to 
persuade him to come to India. The Minist ry also thought of legal' 
action, but the Law Ministry did not consider it to be advisable. 

4.53. The Committee then desited to kriow if the ' biils for custon:ls­
duty for the parcels were sent to the Producer immediat ely after 
tlie receipt of the consignments for payment, as agreed to by hifn 
in his letter dated 18th February, 1957. The Committee wer'e 
informed that these parcels were cleared between April and June, 
1957 under the Note and Pass system under which 'the Ministry 
could dear them and the Customs Department could prefer their· 
claims later on. The parcels were sent c/ o Films Division and sinc·e 
the Ministry were interested in the work being done quickly and 
since it was also provided in the agreement that the Producer would 
pay the customs duty to the Customs Department, these were cleared· 
by the Ministry. .On 3rd July, 1957 Films Division wrote to the 
producer to let them know the contents of the packages so that the· 
customs authorities could assess the duty payable. In spite of' 
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reminders he did not reply. In January, 1958 customs authorities· 
intimated that the duty payable was Rs. 26,066. A demand was 
made on the Producer on 29th May, 1958. When the Committee 
pointed out that the Ministry took four months in this matter, the 
witness agreed that much time had been wasted. 

4.54. The Committee pointed out that the special procedure 
adopted for Government imports was used in this case by not paying 
the duty then and at the same time getting the par cels released. 
If at that time, the Films Division got it released under the normal 
procedure, the customs would not h ave released the parcels without 
actual payment, and the Films Division would have known the 
actual amount recoverable from the foreign producer. As it was, 
the Films Division had it released by the customs on the basis of 
Government procedure and took time to find out the amount. 

4.55. The witness stated that the parcels were booked for the 
producer c/o Films Division as desired by him. The producer had' 
asked Films Division to pay and send the bills to him. So the Films 
Division did that which was a wrong procedure. The Films Divi­
sion put it as if it was on Government Account and the customs 
accepted it as such. The agreement signed on 18th October, 1957 
contained a clause [clause 6 (a)] to the effect that customs duty · 
would be payable by the producer. 

4.56. In reply to a question, the witness added that no enquiry 
had been held and no responsibility fixed about the payment of 
customs duty and the delay involved in this case. The witness 
agreed that the Ministry should have preferred the claims against 
the Producer immediately without waiting for the bills from the 
customs authorities. He further agreed that the Producer being a 
private producer, he could not be treated as a part of a foreign Gov­
ernment, but ·only . as an individual. 

4.57. Asked whether the Films Division considered the expendi­
ture ·on customs duty justified the witness stated that they were 
anxious to get the films released as quickly as possible and their 
action would have only contributed to the speed with which the 
work would have been done. 

4~58. The Committee regret to note that the Ministry of Infor-· 
mation & Broadcasting unnecessarily took upon themselves the res­
ponsibility of making payments for customs duty when it was clear-· 
ly the responsibility of the 'foreign film producer as per the agree­
ment. Further even fhe 'Note and P ass system' of getting goods 
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<C}e·ared which applied to Government goods alone, was resorted to 
in .this case. The Committee feel that the Ministry did not take 
.adequat e step to safeguard their financial interest in this case. 

4.59. Asked why the agreement did not provide for any time 
limit within which the documentaries were to be produced and 
delivered, the witness replied that no clause was included in the 
.agreement to specify a time limit. This omission was intentional. 
'The intention of the Ministry was to bring in the element of time 
in a covering letter with which the agreement was to be forwarded 
to the Producer for signature. But on the advice of the Ministry 
.of External Affairs, the Ministry of Information & Broadcasting did 
not issue that covering letter which contained the ·provision and the 
.only way in which the Ministry could enforce the time limit was 
·that the Ministry had laid down in clause 5 (b) of the agreement 
that a sum of Rs. 15,000 would be the total amount for li~ing 

,expenses for himself (foreign producer), the cameraman irrespective 
·Of the period of stay and the actual expenditure incurred by the 
.Producer. In clause 8 there were certain suggestions from which it 
followed that a time limit was to be set. The Ministry of External 
Affairs was consulted about taking the bank guarantee and fixing 
the limit because the Producer was a foreigner and had come on 
the assurance of External Affairs Minister. So it was at the 
diplomatic level that all the negotiations were carried out. For 
that purpose the Ministry of External Affairs came into the picture. 
'The witness agreed that even if the Ministry acted under the advice 
-of the Ministry of External Affairs, the responsibility was of the 
Ministry of Information & Broadcasting. He, however, added that 
the facts narrated by them were some of the justifications and ex­

·t enuating circumstances under which the Ministry acted. 

4.60. The Committee desired to know the reason for continuing 
expenditure on pay, allowances etc. of the unit for a long period (the 
Producer was in 'India only for about 9 months) viithout Goyern­
ment inspecting the work done from time to time and prescribing 
time limits. The witness stated that Rs. 92,909 were spent on pay, 
T.A., D.A. contingencies and living expenses, petrol and 0·1 charges, 
engagement of artists and animals and other sundry charges. As 
regards the inspection, under the agreement only shooting and pro­
cessing was to be done in India. Thereafter he was to take away 
the material to · Italy, prepare rough cuts and commentaries there 
and then send them to the Ministry for their comments ap.d approval 
of Government, after whi:ch the Ministry were to return them to 
him at Italy. Then he was to finalise the film in Italy and supply 
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the Government of India the necessary negatives and positives. As 
far as that portion of the work was concerned, the shooting and 
processing in India had been done. One of the directors of the Films 
Division was also attached to him all the time. When the Ministry 
found that there was some difficulty or uncertainty about the 
Producer fulfilling his part of the agreement, the Ministry took some 
action. When his assistant wanted to take out 149 reels which the 
Producer had shot, the !'/.(inistry prevented him from doing so. 
Those reels were deposited with the Consulate General of Italy at 
Bombay by the assistant of the P r oducer. When the Ministry con­
tacted the Consulate they took the legal view and said that that 
belonged to the Pr oducer and so they could not hand over them to 
the Ministry without his authority. The Embassy of the Foreign 
Country took the stand that it was the custodian of that property of 
the Producer and so immune from legal action. So the Ministry 
could not take any legal action. 

4.61 The witness added further that those reels could be used 
·Only by the Producer in the picture. No body else could make use 
of them. So, if the Ministry had moved a court of law and got 
them impounded or released, the Ministry would only have to incur 
infructuous expenditure. Later on the Ministry tried to find out if 
the reels were available and if any use could be made of them. 
But it was thought that no body could make use of them, specially 
when they were not accompanied by negatives. 

4.62. The Committee do not feel happy over the manner in which 
this whole case had been dealt w ith as a result of which an expendi­
tu r e amounting to Rs. 1,13,593 becam e infructuous. In the opinion 
of the Committee there was failure in not getting the fo1·mal agree­
ment signed by the fo1·eign film producer, before ordering the grant 
of va1·ious facilities to him. The second failure was with regard to 
safeguarding of financial inter ests of Government. The omission to 
fix a t ime-limit for the production of the films and the desh-e to bring 
in the time element in a forwarding letter (which was never issued) 
cannot also be justified. 

4.63. The Committee also do not appreciate the reasons advanced 
for the clearance of the r aw films for which customs duty w as payable 
by the Director, under the Note-Pass system, which is applicable to 
Government Departments only. The abnormal procedure followed 
in this case in getting the go-0ds cleared by the Films Division, which 
is not justifiable, resulted ultimately in the failure to recover the sum 
of Rs. 20,584 from the foreign film producer . 
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4.64. Lastly the failure of Government to get hold of 149 reels ·of· 
fihns which were shot by the assistant to the Producer, in spite of 
the fact that one of the Directors of the Films Division was attached 
to the Producer all the time, is another testimony to the negligence 
with which the whole case has been dealt with. 

4.65. 'The Committee hope that. in future while giving contracts to 
foreigners in similar cases, Government will take precautions to en­
sure that their financial interests are adequately safeguarded. 
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MINISTRY OF LABOUR & EMPLOYMENT 

·Mica Mines Labour Welfare Fund-Pa·ges 61-62, Para 49: 

The Mica Mines Labour Welfare Fund was constituted under the 
Mica Mines Labour Welfare Fund Act, 1946 and is intended to 
provide amenities such as medical, educational and recreational, 
housing, etc. to labour employed in mica mines in different fields. 
The Fund is financed by the levy of customs duty on all mica 
exported from India at such rate not ex ceeding 6t per cent. ad 
-valorem, the present rate being 2! per cent. 

The proceeds from the cess after deduction of collection expenses 
are allocated for expenditure among the mica producing areas of 
Bihar, Andhra Pradesh and Rajasthan in proportion to their average 
production. 

. 
5.2. A summarised account of the receipts and payments of the 

Fund for the three years ending March, 1964 is shown below: 

(In lakhs of Rupees) 

Opening Closing 
Year balance Receipts Payments balance 

------
1961-62 207 ·40 24·63 27·41 204·62 

1962-63 204·62 20·12 27•25 1~7·49 

1963-64 197·49 30·81 35·58 192·72 

5.3. The Committee desired to know (i) whether the Ministry 
had conducted an enquiry as to the extent to which the expenditure 
could be usefully incurred out of the · Fund each year and (ii) 
whether they had drawn up any concrete schemes for execution. 
The Secretar y, Ministry of Labour and Employment stated in 
evidence that the income in the earlier years in Mica Mines Wel­
-fare Fund was much higher than the expenditure. Later on from 
1961-62 onwards, the expenditure was overtaking the annual iricome. 

109 
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The Advisory Committees had drawn up plans for further develop­
ment of amenities. Under the circumstances, the expectation was 
that the accumulated amount would be used up in the course of the 
next few years. The estimated income during 1964-65 was Rs. 27 
lakhs an!'I. estimated expenditure was Rs. 37· 66 1akhs. 

5.4. The Committee pointed out that the present levy of duty was 
only 21 per cent, though the Act authorised the levy of duty upto 
61- per cent and enquired whether the Ministry had considered the 
desirability of increasing the percentage in view of the rise in the 

·expenditure including administrative cost. The witness stated that 
since the reserves were still fairly considerable, that stage had not 
come. On being asked as to how the money was invested, the 
witness stated that the money was not invested separately. It was 
a part of the Government fund and had been treated as part of the 

. General Revenues and only a proforma account was maintained. 

5.5. The continued heavy closing balance of the Fund year after 
year indicates that the Fund has not adequately discha1·ged the vari­
ous functions assigned to it by the Mica Mines Labour Welfare Fund 
Act, 1946. The Committee feel that if the funds collected by the levy 
of duty with the object of financing welfa1·e schemes for the mica 
miners largely remain unutilised, the continuance of the duty will be 
looked upon as an unnecessary burden. They, therefore, sugg·est that 
the Ministry should address themselves more earnestly to utilise the 
funds increasingly for the purpose intended. 

5.6. The Committee also suggest that a thorough review of the 
working of the Fund and also of the various amenities so far provided 
should be undertaken immediately and plans drawn up for the im­
provement of the various amenities already provided and also for the· 
provision of additional amenities to the labour class. 

5.7. The Committee desired to know whether the . quantum of 
expenditure on pay and allowances was not out of proportion to the 
expenditure on Welfare activities. The Secretary, Ministry of 
Labour and Employment explained that the pay and allowances also 
included the pay of medical and Welfare Staff and the cost of 
equipment and medicines. The pay of Doctors, orderlies, nurses 
etc. we:r:e really welfare' expenditure. The picture would be more 
clear if the administrative part of the expenditure, namely the 
expenditure on office staff and supervisory staff was shown separate­
ly. The witness added that a break up of those figures had been 
attempted from the year 1964-65 anld the administrative expendi­
ture and the expenditure on Welfare measures in respect of the 
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three states of Andhra Pradesh, Bihar and Rajasthan were , as: 
follows: 

Name of the State 
Administra- Expenditure Percentage 

tive on Welfare of col. 2 to 
expenditure measures col 3. 

Rs. Rs. 

Andhra Pradesh 37,689 5,49,000 6·8% 

Bihar . 2,54,800 22,48,200 II ·2% 

Rajas than 70,316 3,69,172 19% 

5.8. From the above table the Committee observe that the admin­
istrative expenditure is not m1iformly n~lated to welfare measu es 
in the three regions; the pexcentage being highest in Rajasthan. The­
Committee suggest that the position may be reviewed and suitable 
steps taken to achieve economy in regard to the administrative expen­
diture paxticularly in Bihar and Rajasthan regions. 

5.9. The Committee desired to know the details of the other­
activities apart from the medical, housing and education- for which 
the fund was being uti'lised. The Secretary informed the Committee­
that the water supply was one such important item. Other items­
were the promotion of Cooperatives and recreational activities etc. 

5.10. On being asked whether the Ministry had conducted any 
survey in regard to water supply in order to know the needs of 
water supply in the mica mining acreas, the Secretary stated that 
the Advisory Board, which. was a tJ,"ipartite body consisting of labour 
leaders, employer representatives and the representatives of the 
Government was seized of the matter and f~nds were provided to 

· dig wells, and wells had actually been sunk at various places. In 
reply to a question, the witness stated that in many of the regions, 
water supply position was very bad. 

5.11. In reply to a question, the witness stated that 23,000 workers­
. were employed in the Mica Mining Industry. The amount spent on· 
23,000 workers was about Rs. 37 lakhs. In a note furnished at the 
instance of the Committee it has been stated that the number of 

-·drinking water wells together with the number of persons covered'. 



·by them are as follows: 

State 

Bihar 

Andhra Pradesh 

Rajasthan 

No. of Wells 

55 

12 

8 

No. of per­
sons covered 

16,soo 

900 

(These wells are village-based and serve non-mica miners also) 

5.12. The Committee find that out · of 23,000 w orkers only 18,80{) are 
·at present covered by the Scheme. They suggest that a survey 
should be conducted immediately and suitable steps taken to provide 
water supply facilities where they do not exist at present and to 
improve the provision where it is unsatisfactory. 

Housing: 

5.13. The Committee referred to the note furnished by the Mini&­
try (Appendix XII) and desired to know the reasons for not having 
any housing scheme in Rajasthan even though that state was one of 
the main producers of mica. The Secretary, Ministry of Labour and 
Employment stated that although the funds were available mica 
mine owners were not coming forward partly because unlike the 
coal mines the Hfe of the mica miile was short. The average life 
of a mica min,e was said to be under 15 years. He added that the 
progress of housing was not satisfactory even in Andhra Pradesh 
and other places. A new scheme had been however sanctioned 
under which the Fund itself would build Houses. The Committee 
desired to know the concrete results achieved in Bihar under the 
Scheme of "Departmental Colonies" "Low cost Houses" and "Build 
your own house" Scheme. The Secretary stated that no progress 
had been made under the last two schemes. For the housing Colony, 
a Colony of 50 houses had been constructed while four more were 
under construction. A sum of Rs. 1,23,000 had so far been spent. 
In regard to housing in Andhra Pradesh, a scheme had been sanction­
ed. In Rajasthan, even the site had not been selected. 

5.14. One of the m ain objectives of the Fund i5 the improvement 
of standards of !iving including housing. The Commi tee are sorry 
to note that no such progress has been made in the direction of pro­
viding suitable housing for the workers. Progress made in Bihar 
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under th~ "~ep~rtme:Jltal Colonies" "Low cost Houses" !!nd "Build 
your own House" Scheme is not encouraging. The Committee are 
~urprised to note that even the site has not been 'selected for this pur­
,pose lll Rajasthan. They regret to note that on the whole efforts of 
the -Organisation f~r providing minimum housing facili ties to ntlca 
miners have not met with the desired xesponse. They hope that suit­
able steps will be. taken expeditiously to provide the Housing facili­
ties of the prescribed standard to the workers . 

.f:ducation: 

5.15. The Committee desired to know the amount that had been 
provided for, out of the Fund, every year for educational activities. 
The· ~ectetary stated that · the sanctioned grants in respect of the 
thtee States for' .the year 1964-65 in ' regard· to educational activities 
were as follows: · 

Andhra Pradesh 

Bihar 

Rajas than 

1964-65 

Rs. 1,80,000 

Rs. 3,40,000 

Rs. 82,900 

5.16. On being asked · about the basis of allocation of funds to the 
three areas, the witness stated that it was on the basis of produc­
t ion of mica in the different areas. 

5.17. In reply to ~ question the "?Jitness stated that the production· 
-of mica in the three · States were as follows: 

Andhra Pradesh 
Bihar 
Rajasthan 

5,845 tons 
11,625 tons 

6,093 tons 

The Committee pointed out that the production of mica in Raja~ 
t han was a little more than half of production of mica in Bihar, 
but the amount granted did not bear the same ratio. The Secretary 
explained that the actual expenditure depended on the budget. It ·was 
left to the Advisory Committee concerned to decide as to how the 
amount made available for each area was to be spent. In some 
~ases ·expenditure might be more on medical aid, in other cases a 
little more might be on, education. In reply .to a further question, 
t he \vitness stated that item wise allocations namely, medical, educa~ 
t ional, etc., were not made by the Central Government. The total 
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available . credit to each region was according to production and that 
amount. was available for that particular region. The sanctioned 
allocations for the year 1963-64 in respect of Rajasthan for medicai 
and . ~ducational facilities were Rs. 3,08,915 and Rs. 83,000 respe<> 
tively . . Th e witness further added that every year on the basis of 
the estimated revenues, allocation according to production was made 
and the State Government as well as the Chairman of the respective· 
Boards were informed of the position. 

5.18. On being asked as to how soon the Labour Commission~r 
and. the Chairmen of the various Boards would come to know the· . 
allocat ion each year, the Sec.retary st ated that as soon as the estimate· 

. of ·production came from the Chief Inspector of Mines it was com­
piled in the Min istry and the inform ation regar ding a:llocations sent 
to ' the Chairm en of Boards. (This was round about J uly) . In reply 
to a q uestion, the witness stated that the unspent balance. was 
credited to their account. The balance in the Fund as on 31st March, 
1962 in .r espect of Rajasthan was Rs. 45,33,000. The estimated 
balance at the end of the Financial year 1 964-~ was about Rs. 43 
lakhs. 

5.19: The Committee desired to lmow as to why Rajasthan had 
not been making any progress in any direction viz., in providing 
e~uGation, drinking water or housing facilities. 

In regard to education, the witness stated that in the beginning 
there was some difficulty about staff. Now there was no difficulty. 
There w ere two primary schools started in 1955 and one middle 
school. There was also a scheme for scholarships to the childre;n 
of mica mine workers and grants had also been given to colleges 
in those areas. Further there was one h ostel where facilities for 
lodging and boarding were provided for the children of mica mine 
w orkers. In addition there were 24 adult education Centres and 
9 r eading rooms and libraries. During 1963-64 an amount of 
Rs. 50,000 h ad been spent as against the sanctioned amount of 
Rs. 83,000. 

5.20. The Comptroller & Auditor General of India, informed the 
Committee that the Ministry had informed Audit that in Raj asthan, 
working in a mica mine was a subsidiary occupation of a large 
number of agriculturists and they were not a permanent population. 
Further factors like non-payment of wageS; irregular working af 
mine's by the owners resulting in ·non-permanency of employment 
in the mica mining industry, did not allow the mica miners to fall 
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into a: suitable a'.nd permanent labour force and to some extent tha~ 
was the reason for the non-utilisation of the amount fully~ The 
Labour Con:imissioner stated that the reason furnished to Audit was 
mostly iri regard to low expenditure on housing. The S ecretary · of 
the Ministry added that though it had a large bearing on housing, 
it was true that it had bearing on all other aspects also. ·· 

· 5.21. The Committee desired to . know whether the Ministry had 
examined this problem of low expenditure incurred for the amenities 
to be provided to the labour force. The Secretary · of the · Ministry 
stated th~t they had been aware that the progress of the provisibn 
of amenities had not been very fast. This was party . because of 
the· fact that there had been difficulties in the progress of .. construc­
tion of buildings. In certain areas there had been difficulties ~n 
getting the staff i.e., medical staff. He, however, added· that the 
l\finistry. had been depending upon the Advisory Committees (fo~ 'the 
provision of amenities) because they were tripartite bodies co

0

nSi~t­
ing of majority of non-officials · including the representatives of 
labour as well as. management and therefore the expectation was 
·that ' they were aware of the needs of the people of the locality an.d 
that within the bounds of possibility they would themselves be 
pressing for tr necessary expenditure (according t o the felt ne~ds). 

· He also added that a Coordination Committee of the Chairmen of 
these Advisory Committees had been set up for effecting greater 
co-ordination . H e further added that special efforts w ould be made 
to' see that these Advisory Committees fun.ctioned mor e effectively. 

· 5.22. From the facts placed before .them and also from t.he note 
filrnished by the Minisfry, the: Committee fin d that some educational 
facilities have been provided to the children of mica miners by open­
ing schools, granting s~holarships and supply of books free of cost. 
The Committee, however, have not been able to appreciate why an 
amount of Rs. 50,000 was only spent on edueafam in Rajasthan as 
against the sanctioned amount of Rs. 83,000 during the year 1963-64. 
This only shows that targets fixed in respect of education fa ilities for 
mica miner s for the year 1963-64 have not been achieved. Sign'ificant 
progress has also notb een made in the field of adult edm:a tion. The 
Committee feel that not only the number of adult education centres 
should be increased but also the scope of education at these centres 
should be made more broad based. Steps also should be taken to 
:find out whether the scholarships granted are adequate to meet the 
needs of children of the workers and if necessary the number of 
scholarships should be increased and they should be granted ·to all 
the eligible· children. The Committee suggest that the working of 
the Advisory Committees should be examined with a view to making 
.them more effective. . -; .. , 
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5.23. In regard to prov1s1on of transport facilities, the Secre.tafy 
stated ' that ti:ansport had not been provided mostly because the 
workers came from the neighbouring villages. In Bihar, particular­
ly, t.P,~ workers lived within two or three miles of the place of work 
and also .the:re were no roads and workers had to walk cross c.oup.try. 
,~o ~part from the need not being felt it was also p.ot feasible. In 
Andhra ·Pradesh and Rajasthan also the position was not dis-similar. 
The workers lived within walking distance of the mines. 

5.24. The Committee are surprised to note that no attempt has been 
made in regard to the provision of transport to the workers. One of 
the objectives of the' Fund is tlie provision of transport to and from 
the place of work. The Committee suggest that a fresh survey should 
b'e con.duded to find out the needs of the workers in regard to tran~ 
port in the 'three regions, and suitable steps should be taken in that 
direciioo. 

5,25, From the notes (Appendix XII) furnished at the instance 
.of the -Committee it is noted that the per capita expenditure on 
welfare of mica miners is as follows:-

PBr capita expenditure on mica miners 
Year 

Bihar Andhra Rajas than 

Rs. Rs. Rs. 

1.949-50 4·2 14· I 

1950,.5c 3·2 9·7 

l!J5l-52 6· I 9·7 

1952-53 . 13·5 14· I 

1953-54 15·6 17·2 

1954-55 20·1 29·4 24·4 

1955-56 17·3 28·1 59 ·8 

1956-57 20·7 34·1 32·1 

·1957-51 20·7 28·7 32·6 

·1958-59 25·0 70·6 32'"1 

1959-6<> 56·8 43·6 29·2 

196cHi°r 82·0 58·5 71·3 

r.961-62 95·2 64·6 74·9 

-.19"62-63 131 · 5 85•1 89·~ 

1963-64 208·8 8t·6 78 :0 

-----

' I 
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5.26. The Committee desired to know the reasons for the v.;'ide 
variations in the per capita expenditure on the mica miners in . the 
three States. The Secretary stated that actually the welfare 
amenities provided in the Bihar area were much better than in the 
other two areas. 

5.27. The Committee note that there has been overall progressi~~ 
increase in per capita expenditure on welfare activities of Mica Min­
ers from the year 1949-50 to 1963.-64. They, however , find that .varia­
tion in per capi ta expenditure in case of Andhra Pradesh and Rajas­
than on one side and Bihar on the other is very wide. The Commit­
tee suggest that an a t tempt shou ld be made to increase w elfare faci­
lities for mica miners in Andhra Pradesh and Rajasthan so that ' th~ 
same are br ought more or less on par with Bihar. The Committee 
al~o find that there has been a steep increase in per capita exP.endi­
ture on welfare of mica miner s from Rs. 131.5 in 1962-63 to Rs. 208.8 
in 1963-64 in Bihar where as there has been a fall from 85·1 .t c>. Rs. SN> 
in case of A.ndhra Pradesh .from Rs. &9·3 to Rs. 78·00 in case .of Rai~~­
than over the same period. These anamolous fluctuatic:>ns need c~re­
ful examinations. 

MEDICAL 

(i) X-ray Plant: 

5. 28. An X-ray plant purchased at a cost of Rs. 42,000 in 1962 
had not been commissioned so 'far for want of dark room, electricity, 
etc., and also due to S'.Jme of its parts being damagedjmissing. The 
Ministry informed Audit in December, 1964 that the damagedJmiss­
ing parts of the plant had been supplied by the company and that 
it was expected that" the plant would be finally · test checked 'and 

· handed over very shortly. 

5".29'. In reply to a questioni the Secretary, Ministry of La'(J9ur 
and Employment stated that in the case of X-ray plant, there was 
some defect in the dark room which was first constructed and it 
had 'to · be set right. He added that the construction of th~ dark 
room was done according to the specifications and the defect was of 
a comparatively minor nature, which had since been rectified · eilld 
the pfant . had now started functioning. The witness added . thfit 
there was also some delay in getting the electrical connection from 
the State Electricity Authorities. In reply to a further questioit, 
the witness stated that the order for X-ray plant was plac~d ·:iD 
March, 1961 and the electricity connection was received 5n Jun~. 
1964: 

t ••• 
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5.30. On being asked about the justification for ordering the 
equipment, when they were not sure of getting. electric connection, 

. the Secretary stated that being a hospital, there was no doubt about 
getting the electric connection but probably the Electricity Board 
b.ad their own problems and difficulties and some time was consm;n­
ed. 

· 5.31. The Committee desired to know whether any action had 
been taken to find out as to where actually the fault lay. The 
Secretary, stated that the matter had been enquired: The Collector 
of the District was h imself trying his best. Various authorities had 
t o be chased and some delays had occurred. 

5.32. In reply to a question the S ecretary stated that the 
machinery was received in a crate. It was not opened till the 

'-electric connection was obtained. When the crate was opened, it 
was found that small parts like nuts and bolts were missing. Some 
other small parts were not functioning. These were replaced by 
the company at their cost. Within four or five mon~hs, it was in 

working order. 

5.33. The Committee desired to. be furnished with a note showing. 
(i) when was the work for the construction of the dark · room 
entrusted to .P"\i\TD (ii) when was the actual construction unde.rtaken 
by t he PWD (iii) when was the work completed by the PWD (iv) 
when was the defect in the dark room detected for the first time; 
and (v) how long did it take to rectify that defect. 

5.34. In a note since submitted by the Ministry it has been stated 
t hat a new dark room as such was not required to be constructed 
for installation of the X-ray plant. The dressing room already 

. available in the building of the Hospital was to be converted into 
a dark room by making certain alterations . 

. 5·.35. It has been further stated that X-ray plant was received 
from the company on 21st March, ,1962.. On 26th April, 1962, they 
suggeste4 provision of certain electrical fittings and a beam. The 

. Central Public Works Department (Elec.) was addressed on 29th 
April, 1962 to provide these. This work was completed by the 
Central Public Works Department on the 31st October, 1963. In 
F eb. 1963 the C.P.W.D. were also asked to attend to the conversion 
work of ·the dark room. This work was completed by CPWD on 
14th July, 1963. The State Eiectricity Department provided elec­
trical connection in June, 1964. The Company thereafter set up the 

( 
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pla~f and in .December, 1964 gave demonstration of its working. It 
was put into use on 21st December. )964 but went out of or der on 
.3rd February, 1965. The Assistant Inspecting Officer (Engineering) 
1'.1adras inspected the plant on 22nd February 1965 and noticed 
certain defects which were rectified by the Company and the 

.machine was handed over in working order on 23rd July, 1965. 

5.36. T~e Committee feel concerned to observe from the above note 
that there was lack of co-ordination and abnormal delays which re­
sulted in the X-ray equipment purchased in 1962 not being installed 
and put into use till January, 1965. The Committee cannot under­
stand why the C.P.W.D. which was asked to provide the electric con­
nection on 29th April, 1962 took more than 18 months to pr ovide the 
same. They feel that the work could have been expedited by· better 
planning and co,-ordination with the C.P.W.D. and the State Electri­
city Departm~nt. They trust that such lapses will be avoided in 
future. 

(ii) Hospital Building: 

5.37 A building for a 30 bed hospital was constructed at Gangapur 
in February, 1962 at a total cost of Rs. 4.11 lakhs. While the outdoor 
ward of the hospital was started after two years in January, 1964, 
the indoor ward has not so far (December, 1964) been started for 
want of water supply and delay in construction of staff quarters. 

5.38 In reply to a question, the Secretary Ministry of Labour and 
Employment stated that the hospital building was completed by the 
P.W.D. in 1962.' The building was not taken over because the sani­
tary fittings and other things were- not ready. The building was 
~ctually ready for use in January, 1964. The outdoor department 
was stqrted in 1964 and the indoor in 1965. Even new various items 
of work were still to be completed. 

5.39. The Committee are of the opinion that this case indicates lack 
of proper planning. They desire that eiforts should be made to com­
plete the remaining items without any further delay. 

(iii) Medical Units: 

5.40. In Rajasthan, three medical' units could not function effec­
t ively fm.·· pe riods varying from one year to six years during Octo­
ber, 1958 to June, 1964 due to delay in the posting of doctors. The 
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maintenance expenditure towards salary of the driver and r ent of 
the garage, incurred duriJ:ig the period amounting to Rs. 10,437 on 
these units proved nugatory. - ! 

5.41. The Secretary informed the Committee that out of the 5 
medical Units three were not functioning and the two n amely ·one 
in Bhilwara and one in Kishengarh were still not functioning 

..because it had not been possible to get doctors. On being asked 
about the three medica1 units in Rajasthan mentioned h1 the Audit 
Report, the witness stated that two out of these three were func­
tion~ng. In reply to a question the witness stated that the medical 
practitioner did not want to go to those regions. The salary scales 
were also not attractiv e. Now the posts had been included in th~ 

central Health Service and it had to be seen as to how far it w oulrl. . 
be possible to get docto-rs. The witness added that this problem · 
was · being faced by the whole of Rajasthan where there was a short­
age of about 800 doctors. 

5.42. The Committee desired to know the steps ta.ken by the ~ 

welfare fund to make those . medical units funct ion effectively . . 
Secretary informed the Committee that certain inducements such as 
grant of advance increments had been tried. Some times people 
had left the posts because the living conditions were not to their 
satisfaction. 

5.43. The CommiUee regret to note that the medical units which 
are an essential par t of the amenities provided to the workers are not 
functioning properly. They hope that efforts will be .made by the 
Department for the proper function ing of medical units by giving· 
proper incentives to the doctors to work in these remote regions. · 

Coal Mines Labo1tr Housing and General Welfare Fund-Pages, 62-63 
para 50: 

5.44. The Coal Mines Labour Housing and General Welfare Fund 
constituted under th~ Coal Mines Labour Welfare Fund Act, 1947, 
is financed by the levy of an excise duty on despatches of coal and · 
coke at rates fixed from time to time by the Central Government. 
The present rate is Rs. 49· 21 paise per metric tonne, the maximum 
that can be fixed under the Act. · 

The receipt~ and payments relating to the Fund for the three 
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years ending March, 1964 are shown below: -

1961-62 

1962-63 

1963-64 

Yenr 

(In crore.s of Rupees) 

Opening Receipts Payments Closing 
balance Balance 

3 · 04 

3·53 

----- -------- --- -
NoTE.-In addition to the closing balance of Rs:- 3: 83 crores as at 

the end of March, 1964, investments of th'e face value of 
Rs. 6: 65 crores have been made in Intermediate Treasury 
Bills. 

The unspen t balance in the Fund is large and is continuowi 
increasing, even though in 1961 the .Ministry had stated in a note 
to the Public Accounts Commit tee that all the available money in 
the Fund would be utilised during the Third Plan period. 

5.45. The Ministry informed Audit that they were going slow on 
the welfare activities in ·view of the limited funds available and also 
they were considering the question of enhancement of the rate of 
welfare cess. The Committee desired to know as to why the Minis­
try had to go slow on the welfare activities, when there were over 
Rs. 10 crores in the Fund. The representative of the Ministry informed 
the Committee that at that time the tempo of expenditure was 
increasing and it was felt that if the tempo h ad been kept up 
and the scheme had been followed up according to the Third Plan , . 
there would have been a very large deficit, unless the cess was 
increased. This estimate, the witness stated came out to be incor­
rect. In reply to a question, the witness stated that in respect of 
nearly 50 per cent of the activities in regard to housing, whatever . 
amount could have been spent, was not spent because of the serious· 
pract ical difficulties about industrial housing in the country. On 
being asked whether the short fall in spending was only under the 
head Housing, the witness stated that the short-fall was also ·under 
the head 'General Welfare' and added that wherever actual con- · 
struction was involved there were enormous difficulties in the ·coal 
fields. 

·•Includes Rs. I· 50 crores drawn in 1961-62 for investment but adjusted in the accounti. 
for 1964-65. 
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5.46. The Committee desired to lmow as to why there. were short­
.:falls under other heads. The representative stated that there were 
two parts of the Fund, one was housing (50 per cent.) and the other 
was General Welfare (50 per cent.). Under the General Welfare, 

.one of the main activities was the construction of hospitals, in. which 

. there was a good deal of delay. In Coal fields, as most of the land 
was coal bearing, land was not available for construction purposes. 
1,'here was the same difficulty in regard to water supply scheme. · 
There was short fall in r espect of capital expenditure because of 
various technical and other diffl:culties. Jn reply to a question, the 
witness stated that a Committee with the Chief Inspector of Mines 
h ad surveyed the whole area to find out where the Colonies could 
b.e set up. Those areas were limited in the Coal fields such as 
Jharia, Raniganj etc. Then there was the question of land acquisi­
tion, the shortage of cement and other building materials. 'On being 
pointed out that such difficulties were not known, the representative 
of the 1Vlinistry stated that those difficulties were known· and added 
t hat "what is known as a barrier Survey" was conducted in the Coal 
mines area and suitable sites were located. Much of · the land did 
n~t be~ong t o the Collieries, but was private property and this gave 
r ise to the question of land acquisition. Nearly, 50,000 houses for 
t he miners had been constructed. 

5.47. The Committee feel that the difficulty in regard to construc­
tion of buildings etc., .which has been stated to be one of the reasons 
for the short falls in the expenditure under all the heads are not of 
suc..li a nature as could not -be overcome. They are of the opinion that 
those difficulties are already known when the schemes are prepared 

·apd funds are allocated for that purpose. They therefore cannot ap­
precia~· this reason' as the cau e for shortfall The Committee can­
not und.erstand why the Ministry had to go slow when the balance in 
the fund was over Rs. 10 crores. This over cautious aUltude on the 
part of the Government have not been helpful in achieving the main 
00,jectives of the fund. 

The Committee in this connection invite attention to the earlier 
observation contained ht para 13 of their 20th Report (Second ' Lok 
Sabha) 'and again point out that the fund has not adequately discharg­
ed die various functions assigned to it by the Coal Mines Labour Wel­
fare Fun~ Act, 1947 and bas not adequately tackled the housing and. 
other w elfare problems for which it has been set up. The facilities 
provided are inadequate and have not achieved the basic minimum 
in the direction of provision of various amenities to the workers. 
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· 5 . 48; From the notes (Appendix XIII) furnished at the instance 
of. the Committee it is noted -that the implementation of some of 
t he sch emes/projects included in the Third Five Year PJan ,will b,e 
delayed by two/three years. The main r easons f9r the delay ji:i 
.taking up th e schemes are stated to be: 

(i) Delay in land acquisit ion process. 

( ii) Difficulty to secure accommodation for implementation of 
cert ain schemes. Colliery managements in such cases 
were responsible to provide accommodation. 

(iii) Difficulty i l'! secur ing cements, iron, A.C. sheets etc. and 
other building materials. 

(iv) Shortage of technical st aff. 

(v) Expiry of m ining l eases before 40 years for which period 
land has to be leased out by mine owners· to the Housing 
Board for construction of houses. The Housing scheme 
has since be-en am ended to enable colliery owners t-0 
lease out th e land for the unexpir ed portion of the lease 
period . 

(vi) Non-availability of suitable sites for constr uction of 
m iners' houses. 

(vii ) Lack of desired r esponse from the colliery owners for 
construction of houses specially under the 'Low Cost 
Housin g Scheme' p erhaps due to low ceiling cost . of 
construction of such houses. 

' 5.49. The Com mittee hope that vigorous steps would be tak en to 
@vercome these difficulties with a view to expeditious completion · of 
the scheme s/projects. 

5. 50. The Committee desired to know the checks exercised over 
t he dispensaries for which grants we·re given to the colliery owners, 
who w ere maintaining dispensaries of a certain standard. The re­
presentative of t he Ministry ·sta ted that there was a cess of 8 ,pies 
per ton of coal dispatched from a particular Colliery. That a!Jl-ount 
w as ava ilable to the Colliery for the running of the dispensary. . The 
system was either to give that amount or to give the actual ~xpe,ndi­
t ure whichever was ' less. Elaborate- details in r egard to medicin,~s , 

service and the q ualifications of doctors had been laid down. A sum 
of Rs. 90,000 per year which was the maximum to any dispensary; 
had been given to Bengal Coal Companies Sanatoria. 
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;; . 51. The Committee dr£'w the attention of the witness to the 
observati,on contained· in Para 32 of their 20th Report (Second L ok 
Sabha-1958-59) regarding providing of medical facilities ·to coa1l · 
miners and desired to know further progress made in· that direction. 
The witness stated that two large central hospitals and a· number · 
0£ r egional h,ospitals had been set up from the Coal Mines Welfare 
F und. The witness added that, even though there was no provision 
for malting grants for the construction of a hospital by the colliery, 
a r e-curring grant w as made on the basis of b eds mainta~ned by a 
colliery Grants were also given to the T.B. Sanit~ria w hich maintain­
ed beds for coal mines workers. 

' .. 
5 . 52. The witness informed the Committee that about Rs. 8 cr ores · 

were lying unspent in the Housing Board. On being asked about 
the basis of investment,' the witness stated that ~()St of it, w as inv~st.:. 
eel for short t >1'm s. At the last meeting of the Advisory Committee, 
the· question was considered and it w as thought that quite a . consi­
derable part cQuld be invested in medium term securities. The 
Housing Board, which was an autonomous body made the inve~tment 
on . whatever advice it received. In reply to a question regarding 
the investment of funds, the Secretary, Ministry of Labour and Em- .....,f 
ployment stated that the question as to what should be the liquid 
assets immediately available for construction, and what should be 
investe.d in long term securities would be examined in ·consultati~n 
wit h the Ministry of Finance. 

. 5.53. The Committee w-0uld invite in this connection the attention 
Of 'the Mmistry to their earlier observation con.fained in pa,:ra. 17 Gf 
their 20th Report (Second Lok Sabha)° and point out that if the 
funds collected with the object of financing welfare schemes for the 
coal miners remain unutilised, the continuance of the ·levy ·will.be 
•ookeil upon as an unnecessary burden by the tax payer. '.Ehe ·Com­
mittee trust that · the organisation and the Ministry will address; : 
.themselves more earnestly to utilise the funds increasingly for the 
purpose intended. 

Protecti,ve Footwear and Uni fon11.s 

5. 54. The Committee were infm;med during the course of €·vidence 
that under a National Tribunal Award, the Employers were requestep 
fo furnish foot-wears to under ground miners of . ce.Tta~ categories 
for health and safety reasons. According to the awg,rd,; the employ­
ers ha.d. to meet 50 per cent of the <;ost and the:.other .ha.Jf ·'¥.'.as to . l 
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;.~ born~: by the employees. .J:t'or a long time, there was no. progress 
; ID. tha,t . .reg~d. 

'I.: I 

'l?..55. Government then ·appointed a Corrim.ittee (Coal Miners Boots 
t ·omfilittee) t~ lay down certain safety specifications for foot-wear. 
The Committee had made certain recommendations in regard · to 
'ipecifications which were approved by the Government. In order to 
'facilitate the" supply of foot-wear, the Committ'ee also had recom­
: mended ·a sort of a bi-partite set up. For this purpose a Committee 
was set up on a V:oluntary basis consisting of representative of em-

' ployers :and worker's. Earlier the Chairman was selected by the 
employers, but on the request of workers the Government had agreed 

·to ·provide the· Coal Mines Weifare Commissioner as the Chairman . . 
"Now th~ Chief Inspector of Mines was the Chairman. The 
' functions of the · Central Purchase Committee which · was a voluntap:y 
organisation without any statutory powers were to 'lay down gene­
ral procedures and directions for the supply- of foot-wear to miners 
and to tnake arrangements to see that the boots were of requisite 
quality and were ·at reasonable prices. The Purchase Committee was 
a. continuing body. The witness added that the Committee was not 
concerned with ·the · actual purchase of foot-wears. Each individual 

·-colliery management was responsible for the purchase and ·supply of 
· foot:-wears to its employees. · In reply to a question, the witness 

stated that the Commitee 'received monthly progress reports from 
the colliery managements regarding the purchase and supply of 
foot-~~ars. So far 1,82,475 pairs have been supplied from 1962 on­
-Wards. 'He further ~ded that there was no break-up as to wheth~r 

. one colliery had supplied more than once or whether all the collier­

. ies '.~d supplied. 

;• 

5.56 ... The Committee desired to know as to why the amount from 
" tpe Fund wa~ not ' utilised for the supply of shoes. The Secretary 

informed the Committee that it was not the responsibility of the 
"'Fund. · Un.der the Tribunal Award, it was the responsibility of the 
. manage~~nt to supply shoes and to share the cost with workers on 

'.a. fi~ty:..ftfty basis. 

5 :57. On being asked as to why the amount out of the Fund could 
,·not- be utilised to pay ·the workers share of 50 per cent ·the witness 
stated ·that at the moment ~there was another Committee sit ting with 
the Chairman of the Industrial Tribunal as Chairman. That · Commit-

··t ee {Merchant ·committee) had ·been charged with the responsibility 
·of reconsidering the whole matter and one of . the terms of reference 
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was the sharing of the cost of the foot-wear. The witness furtheJ; 
.added that the Fund had never considered the question of subsidising 
the foot-wear. In reply to a further question, the witness stated that 
the implementation of the scheme had been slow due· to various rea­
so~. Every miner with an income o.f less than Rs. 10.0 per month 
was entitled to a pair of shoes. Now the wages had inc.r e.ase<l and 
the whole question was under consideration. . . ' . 

5.58. From the facts placed l,>efore .them, the Committee reg.ret to­
, note that no serious attempt was made by the Governm~nt to see th~t 
the award of the Industrial Tribunal of 1956 was implemented in ,fllJl. 
and expeditiously. This c<>ncession was to come into effect as from 

·.the date 2 years beyond the date of publication of this awar.d. Fm­
ther, no action has been taken against the .collieries who h.ave failed 

. to supply footwear to the min~rs in accordance with the p1·ovisiqn of 
the award. One of the main reasons given for non-implementatio,n 
of the award was that the workers did. not pay their share of t,be cost 
of footwear. The Committee fail to understand as to why the ·~ork-

~ ~s' share of the cost .of footwear was not met out of the Coal Mine~ , . . ~ . . 

Welfare Fund as provision of protective footwear is essenti~lly a wel­
'. fare and safety measure. The non-supply of footwear (due to wl;ui.t­
ev~r reasons) has only resulted in an unintended benefit fo the colli­

'. ery owners who have saved 50 per· cent. of th.eir. share. The Commit.­
. t.ee, therefore, suggest that the cost representing w~rkers' share for 

the supply of protective footwear shou]d be met from · the Coal 
,. Miners Welfare Fund . 

.. 5.59. The Committee desired to know the po~ition about the U}'.U­
. forms. The Coal Mines Welfare Com:rriissioner informed the Coin­
mittee that initially tenders were invited and specifications in r egard 
to the strength of the cloth, colour and its stitching were laid doWn. 
Two companies h ad tendered to supply and the agreement was that 
the companies would approach the colliery managements and get 
orders for the supply of uniforms. There was some trouble with 

_ these companies and. steps had been taken for forfeiting the security 
. deposits. Now it had been decided that the managements . could 
purchase from any supplier ·of their. choice p rovided the, cloth was 
according to the specifications. According to the terms of the· Award 
which was previously given, colliery owner was not bound to supply 
uniforms to miners whose pay was not less than Rs. 100 per month. 

: Since the minimum wage was now more than Rs. 100 per month, a 
refo'rence had been made to the Government to consider the· ques-

. tion of · setting up a comn1ittee to decide whether a statutory provi- -
. Sion could be made for the supply of uniforms, irrespective bf the 
wages. In reply fo. a question, the Secretary· s·tated ·that in respect . ·01 · 
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non-com mines, the matter had been :referred to the Merchant Com­
mit,tee. In regard to· coal mines, the matter was still under conside­
ration. 

5.60. The Committee desired to be furnished with further infor­
mation on the following points: 

A detailed statement showing the, (i) collieries who have sup­
plied uniforms to workers ; (ii) collieries who h ave not 
supplied the Uniforms; and (iii) what was th e type of 
uniform suggested. 

The information has since been furnished and is enclosed in 
Appendix XIV. 

·5.61. From the statement the Committee note that the number oi 
collieries which have supplied one set of uniforms during 1963-64 is 
only 26* a,nd the number of those which have supplied two sets of 
uniforms is only 21. The number of collieries which have not sup­
p~ed the unifo! ms is 773. Th ese figures depict a very unsatisfacto~ 
position . In this connection the Committee would like to invite a 
referen ce to para 824 of the award of the AU India Industrial Tribu-
nal (Collieries disputes), 1956 (Volume I ) which says " ... . .. . . In 
th.e circumstances we dir ect that all the manual w orkmen whose nor­
m al total emoluments are less than Rs . .100 per month should be sup­
plied one footwear, 2 shirts and 2 shorts at a concessional rate of 50 
per cent of the cost once in a year. This con cession should come info.· 
effect as from the date 2 years beyond the date of the publication of 
this award." The Committee regret to note that in spite of this award 
a large number of collieries have not supplied u niforms to the miners 
who are getting less than Rs. 100 per m onth. If the wo kers were not 
in a position to get the uniforms a t 50 per cent. of the cost, then the 
possibility of financing their share from the Coal Mines Welfare Fund! 
should have been explored. The Committee, therefore, suggest that 
as in the cas~ of protective footwear the cost representing the work­
ers' share for the supply of uniforms should be met from the Coal 
Miners W elfar e Fund. 

NEW DELHI; 

December 4, 1965. 

Aarahayana 13, 1887 (Saka) 

R. R.MORARKA, 
Chairman, 

PtLbiic Accounts Committee. 

*These figures do not include information in respect of 9 collieries in the State of 
Maharashtra. 
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APPENDIX I 

(Ref. para 2. 14 of Report) 

S1atemwt indicatiug instances of cases where purchase orders were split up by hospital 
authorities i11 Delhi. 

Article 

Safdarjang Hospital 
Plastic Adhesive 3" x 5 yards 

I njection Turbine 5 cc. 

Injection Dextraven 

Injection Liver Extract JO cc. 

Injection lgraphyrine 
I njection Largelal (Chloropro­

maxine) . 

Injection Nitrogen Mustard 

Injection Prema-Vin (IV) . 

Willingdon Ho;pital 
Injection Arninophilin IO cc. 

Dextravin Transfusion 540 cc. 

:2028(aii)-9. 

Date of 
local 

purchase 

2 

II-12-61 
25-1-62 
19-3-62 
7-4-62 

l- II -61 
2-2-62 

12-2-62 
2-4-62 

24-4-62 
25-7-61 
3-8-61 
5-9-61 

23-9-61 
21-12-61 
I0-6-61 

28-8-62 
4-II-63 

7-8-62 
31-8-62 
14-1-63 
5-3-63 

29-4-63 
23-3-63 

9-5-64 
12-5-64 
I0-4-61 
to 

26-4-61 
25-5-64 
and 

27-5-64 
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No. of Quantity pur-
times the chased each 
puchases time 

were 
made 

3 4 

4 6 dozen 
IO Do. 
6 Do. 
5 Do. 

3 20 vials. 
2 Do. 
2 Do. 
2 Do. 
2 Do. 
2 17 vials. 
2 Do. 
2 Do. 
2 Do. 
4 20 vials. 
2 (i) 200 vials. 

(ii) 165 vials. 
2 200 vials. 
2 150 vials. 

2 350 vials. 
2 350 vials. 
2 35 vials. 
2 Do. 
2 Do. 

3 IO vials. 

and 2 500 vials. 

3 (i) 15 vials. 
(ii) 18 vials 

(iii') 15 vials. 
2 16 vials . 

Amount 
of each 
purchase 
order 

5 

Rs. 

188. 38 
188·38 
188·38 
188·38 
183 ·87 
183·87 
183· 87 
183·87 
183·87 
184·76 
184·76 
184 ·76 
184·76 
190·32 
187 ·20 
154·46 
187 ·20 
198•99 

200·00 
200·00 
192 ·20 
192 · 20 
192·20 
r68·oo 

160·94 
187·20 
172·80 
184·32 
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2. 

3. 

4. 

APPENDIX II 

( Re.f. para 2. 46 of Report) 

J11stances showing medicines purchased from the same fin11 at d·ifferclll rates 
by differe11t hospitals in D elhi iii a given J)eriod. 

Rates paid for JOO 
Name of the medicine Period of purchase Name of supplier 

Irwin Safdarjang 
Hospital Hospita · 

Rs. . Rs. 

Injection Scolin June to October, M /s . G la;xo 67 · 78 70 · 52 
1963. Lab. 

Injection Methergin June to November, M /s. Sand o,,; 69. 56 66·oS ' 
1963 . Lab . & 

62·40 

Injection Insolin Zinc April, 62 to M arch, M /s. Delhi 220· 00 301 •'fZ"-

63. Medicid lore 

April , 63 to March, Do.- 214·66 304· 5G 
64. to to 

220· 00 305·06 

Inj . Vit. 'B ' Complex, April, to Sept. , 62 . . Do .. 75·00 78·00 
IO CC . 

April to Sept. 63 . . Do _ 84 ·00 72 ·8c 
to 

73·50 

Inj. Vit. Br 10 Mg. December, 1963~ M is. Gurco 62 ·00 . 90·30 
Eliarme-. 

6. Inj. Vi r. B12 500 Mgm . April , 63 t Mar. en; , D 223·00 . 252 ·00 
64 .. to 

2J6 roo 

7. Inj. Vit. ' C ' 500 Mg. April, 63 to March, . M'/s. Kant i Lal 15 · 77 18 · 33. 
64. R. P arikh to 

16 ·00 

8. Inj. Vit. 'D' April ; 63 to March , M "/s. Delh i M c- 2-·oo 31·50 
64. dical Stores 

,,., 

' . 

( . 
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APPENDIX III 

MINISTRY OF HEAV,I'H 
(Ref. para 2· 79 of Report). 

Additional information required by the Public Accounts Committee, 
Audit Report (Civil) , 1965. 

Page 181, Appendix I-Pcirt I-Defective Planning in regard to Mental 
Ho.spital, Shahdara 

A NOTE GIVING FULL DETAILS OF THE SCHE;ME STATING inter-aha THE 
ESTIMATED AND ACTUAL COST OF CONSTRUCTION OF THE 0.P.D. BLOCK 
AND THE GENERAL HOSPITAL, SEPARATELY. 

Brief 

During the time of the erst~hile Delhi State Government, the 
schemes for the construction of a Mental Hospital and staff quarters 
at Shahdara at an estimated cost of Rs. 5,63,100 and Rs. 4,09,000 res­
pectively and the construction of the O.P.D. Block of the General 
Hospital at Shahdara at a cost of Rs. 1,32,600 were approved by the 
Government in 1954. The total cost for the construction of the Gene­
ral Hospital, including the O.P.D. Block, \.Vas estimated to be 
Rs. 6,27,286 excluding departmental charges. The site for these con­
structions was selected by the then Health Minister, Delhi State, and 
the Director of Health Services of that State. It was subsequently 
inspected by the Superintending Engineer, C.P.W.D., Executive Engi­
neer, representative of the Improvement Trust and the Senior Archi­
tect, who approved the site for the construction of 100-bed Mental 
Hospital and 50-bed General Hospital. An area measuring 325 
Bighas in Tahirpur was transferred to the Chief Commissioner by 
the Improvement Trust in May, 1955. These two schemes were in­
cluded in the Second Five Year Plan as continuation schemes from 
the First Plan and a sum of Rs. 15· 83 lakhs for the Mental Hospital 
and Rs. 13· 25 lakhs for the General Hospital were allocated for them. 
These amounts included the cost of construction of the buildings, 
r ecurring expenditure, purchase of equipment and stores etc. for ·the 
Plan period. 

The C.P.W.D. in the first phase undertook the construction of staff 
quarters of the Mental Hospital and the 0.P.D. Block of the General 
Hospital. The estimate prepared by them for these works was 
Rs. 4,09,000 and Rs. 1,32,600 respectively. 

The const.ruction of the staff quarters and the 0.P.D. Block was 
completed in early 195-7 at a cost of Rs. 2· 11 lakhs and Rs. 1·05 lakhs 
respectively. Although construction work of these two blocks was 
completed. in 1957, connections of water and electricity could not be 
made available. Water supply to Shahdara was the responsibility 
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of the S'hahdara Municipal Committee and the Joint Water and 
Sewage Board. Since they were still not ready with their schemes 
for augmenting water supply to Shahdara for which they had been. 
wo,rking since long, water connection could not be made available 
by that Body. Electricity to Shahdara was being supplied by Upper 
Jamuna Valley Electricity Supply Co., Limited, Meerut. They, also 
expressed their inability to make available electricity to these build­
ings. As such these buildings where not transferred to the Depar t­
ment and remained under the charge of the C.P.W.D. 

Besides these difficulties, the area where these buildings had beea. 
constructed became flooded during the rainy seasons of 1956-58. In 
this connection it may also be mentioned that inspite of the construc­
tion of a Bund along the J amuna River in 1955, the protection award­
ed to Shahdara ar ea against the flood was not adequate. This Bund 
w as r emodelled in 1958-59 and it is now found to gjve i;omplete pro­
tection to Shahdara area. In the circumstances these buildings re­
m ained vacant from 1957-59. But from 1960 onwards most of the 
staff quarters have been utilised. 

Meanwhile the Del)1i Municipal Corporation was formed in early 
1958 and the Shahdara Municipal Committee was merged with it. 
The Municipal Corporation made several trial borings for Tube-w:ells 
in this area but water was found to be brakish. It was, therefore, 
decided by them to obtain water from the Tube-wells at Dilahad 
Garden. With regard to electricity, the Upper Jamuna Valley Ele<:­
tricity Supply Co., Ltd., has been wound up and the supply of elec­
tricity also became the responsibility of the Municipal Corporation 
of Delhi. 

The Delhi Municipal Corporation then proposed to complete the 
construction of the General Hospital and undertook the work. It 
has since been completed at a cost of Rs. 3· 67 lakhs and the Hospital 
s tarted functioning from January, 1964. The Plan for the Mental 
Hospital has been revised and the Hospital is under construction in 
the vicinity of the General Hospital. 

The Directorate of Social Welfare was formed in Delhi Adminis­
t ration in 1958-5.g. Under the Beggars Act persons suffering from 
leprosy and found begging were arrested and were confined. It was 
decided to segregate the healthy children of these leprosy-affected 
parents to prevent them from remaining in contact with the leprosy 
patients. It, therefore, became necessary to provide accommodation. 
for these children. In February, 1000, the O.P.D. block and 31 staff 
quarters were transferred to the Director of Social Welfare without 
the amenities of water and electricity, since there was no other ac­
commodation under the Delhi Administration. Had these quarters 
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not been taken over by the Director, Social Welfare, they would have 
had to hire accommodation for the purpose. Twenty more quarters 
were handed over to the Directorate of Social Welfare by the 
C.P.W.D. in August, 1963 when the O.P.D. block of the General Hos­
pital was released by the Social Welfare Directorate and was trans­
ferred to the Municipal Corporation of Delhi. The remaining three 
quar ters are being used as office, stores, etc. by the C.P.W.D. 

The number of children occupying the O.P.D. block was 120 in 
February, 1960 and it increased to 185 in 1963. The quarters are of 
t he following categories:-

(1) Three-roomed quarters 

(2) Two-roomed quarters 

(3) One-roomed quarters 

3 

8 

43 

Out of these 54 quarters, 23 are being occupied by the staff of the 
Children's Home and 27 ar e occupied by the Children. One quarter 
is being used as office of the Superintendent, Children's Home. The 
r emaining three quarters are being used by the C.P.W.D. as office, 
• tore-room etc. 

No r ent was being collected from the staff occupying these quar­
ters and no house rent allowance was being paid to them. It was 
decided by the Delhi Administration on 6th May, 1965 to recover the 
rent from the staff of the Children's Home who are not entitled to 
rent-free accommodation, with retrospective effect. The recovery of 
rent has actually been started from 1.6.65 onwards. The amount 
on account of arrears · of rent from the date of allotment is 
being worked out and the same will be recovered from the staff 
shortly. Since none of the staff who have been allotted the quarters, 
has left the service, no difficulty is envisaged in recovering the rent 
from them. 



APPENDIX IV 

MINISTRY OF HEALTH 

Audit Report (Civil), 1965 

(Ref. .para 2.104 of Report) 

Pages 159-160. Para 119-Unauthorised occupation of Public 
land: 

A detailed note on the case of unauthorised occupation of land 
by Bawa Glass Company, stating:-

(i) The expenditure incurred by the D.D.A. in getting the 
land vacated from the Company; 

(ii) the amount recovered from the · company so far; 

(iii) special considerations for alloting the land to the Com­
pany soon after it had been resumed; and 

(iv) whether the Authority had other plots in the vicinity? 
If so to whom these were allotted and at what rate? 

A detailed note about the case of Bawa Glass Company referred 
to in Para 119 of the Audit Report (Civil) 1965 is given below:-

Shri .. : ..... ... . .. ." . . . . . .... a pp lied to the Chairman, Delhi 
Improvement Trust on 1st July 1954, for allotment of 50q 
sq. yds. of land in Bela Estate on temporary lease on the 
ground that his residence had caught fire incurring a loss 
of Rs. 20,000 and thai there was no accommoclation to 
store the material. 

2. On 8th July 1954, he was allotted 500 sq. yds. land in Upper 
Bela Road on temporary monthly lease on the condition that he 
will pay Rs. 50 per month as rent and deposit Rs. 500 as security for 
fulfilling the 1conditionG of the lease which· were:-

,. (i) ·that no construction even of purely 
shall be made without the prior 
Improvement Trust; 

temporary nature 
sanction of Delhi 

(ii) that the lease can be terminated at any time on one 
month's notice: 
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that no compensation will be payable on account of 
struc·ture or anyother matter in the event of lease being 
terminated; 

(iv) that the land shall not be used for anyother purpose except 
for the godown of the glass company. 

3. Instead of taking over possession of this allotted area of 500 
~q. yds. of land, a subsequent request for allotment of 2,000 sq. yds. 
was received from Shri . ... .. .... . . . . .. .... .... on 21st July, 1954. 
The erstwhile D.I.T. vide resolution No. 316, dated 31st August 
:11954 (copy enclosed for ready reference) agreed to lease on monthly 
"1ret5is 1,200 sq. yds. (inclusive of 500 sq. yds. already allotted) of land 
L1!1 Bela Estate adjoining Nigambodh Ghat for the purpose of 
godown . @Rs. 10 per 100 sq. yds. p.m. As incorporated in the 
BJbove resolution. the conditions of lease were:-

(i) No construction even of purely temporary nature will b~ 
made without obtaining prior sanction of the Trust. 

(ii) No compensation for any structure or . on anyother account 
will be paid to the lessee in the event of termination of 
the lease . 

. (iii) The lease will be purely temporary and can be terminated 
at any time on one month's notice . 

. ·. (iv) The land shall not be used for any other purpose except 
as a godown. 

<(v) The lessee shall have to deposit a cash seeurity of Rs. 2,000 
for fulfilment of the terms of allotment and for peacefully 
handing over the possession of the land on termination of 
the lease. 

4. With regar d to the ldeposit of the security, the perusal of the 
--m e reveals that Tehsildar N azul accepted Rs. 500 as secur ity as in 
"ahnost all similar cases the maximum amount of security accepted 
by the Delhi Improvement TrU:st was Rs. 500. The file is silent 

·'With regard to the reasons for acceptance of Rs. 500 as sE:curHy by 
the Tehsi1dar against t he decision of the Authority for a deposit of 
;Rs. 2,000.. The only reason that can be drawn from the noting on 
the file as mentioned above is that in similar cases, maxim~m 

.amount of security to the extent of Rs. 500 was accepted. The 
·Chairman was authorised to grant leases upto an area of 500 sq. yds. 
'The leases for area more than 500 sq. yds. used to be put up befo.re 
·fhe D.I.T. The security for 500 sq. yds. was usually Rs . . 500. In 
1-0ase No. S. 8 (60) /5.4, rega~ding grant of lease to Shri Satya Narain, 
rthe security of Rs. 500 was obtained from him. The security of 
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Rs. 500 was paid by lessee on 14th December 1954. The possession:< 
of 1,200 sq. yds. was handed over to him on 16th December 1954·~ 
Another request of ................... . .... dated 12th October 1954',. 
for allotment of an additional -1,200 sq. yds. of land was, howeverr 
not agreed to. 

5. From the perusal of file No. S. 8(8)/56, it transpires that the 
lease was granted to Shri ... ........... .. ... ..... vide D.I.T. Res. No. 
316, dated 31st August 1954 and th€· party was required to pay the 
money for the execution of lease-deed but in the year 1956 the file was­
wrongly consigned in the Record Room vide the then Tehsildar 
Nazul's orders, dated 6th April 1956. Soon after it was again with­
drawn from the record room in August, 1956 and the money 
deposited by Shri ........ . ......... .. . ... was withdrawn for · 
embossing the lease deed. But before it could be executed, the· 
lease clerk pointed out in his note dated 1st March 1957, whether the 
'i!xecution of lease deed was still essential in view of the fact that 
the land under lease had be€n shown under the alignment of" 
National Highway. Later on, the Tehsildar repor ted that the land 
in question did not form part of the Highway. But before the lease 
deed could be executed, Shri ... ... .. .... .. .. ... .. ... vide letter dated: 
18th November 1957, was asked to surrender the land as the same 
was r equired for the clearance of Jumna Bazar Area. This explains 
the non-execution of the lease deed. This notice was in the fl.mt 
instance not r eceived by the party. It was then order ed to be pasted• 
<u site.. The notice stood served on 18th December 1957, as is clear · 
from the fact that the same day the party filed an objection. In 
pursuance of the execution of this notice, symbolic/constructive 
possession of the land was taken on 28th January 1958. It is upto 
this date that the lease rent was recovered from the party and here­
inafter he was assessed to damages in the capacity of an encroacher. 

ti. Since he did not hand over the physical possession, proceedings­
for his eviction under section 4 of P.P. (Eviction of Unauthorised 
Occupants) Act, 1958 were initiated against him and a show cause 
n otice was issued on 17th July 1961, as per provisions of the said 
Act. As regards delay for the period 28th January 1958 to 17th 
July 1961 in eviction case, the delay from 28th .Tanuary 1958 to the 
end of the year is explained in view of the fact that the old Act 
then stood ;repealed and the new Act came into force in September 
1958 whereas the Rules thereunder came into force in December, 
1958. There is inexplicable delay from January, 1959 to July 1961' 
in the eviction case, which can only be explained on the ground that 
there were only one or two Estate Officers in this period and they­
could not cope with the work with them. An order for his evictioru 
was passed by th€· Estate Officer on 11th April· 1962. Shri. . ....... . . . . 
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. . .. .... . . . . . . . . preferred an appeal against this order on 6th J uly· 
1962, in the cour t of District Judge, Delhi which was dismissed v ide 
order dated 11th June 1963, of District J udge, Delhi. 

7. Thereafter physical possession of the premises was taken on 
1st J uly 1963, by locking and sealing the godown. He was ser ved 
with a notice to r emove his goods lying in the godown within a 
period of 14 d ays as required under section 6 of the said Act . He 
was also intimated tha t a r equest in writing for extension of time 
for r emoval of goods would be considered only on a temporary 
basis in case he was unable to vacate t he premises within 14 days. 

8. On a request dated 5th J uly 1963, from Bawa Glass Co., Delhi 
and on his written acceptance of the said proposal, the possession 
of the goods was r estored to him on 5th J uly 1963. However , on 
12th November 1962, damages assessment proceedings had already­
been started against him. 

9. On a r epresentation from him that his possession may not be 
disturbed t ill he was provided with alter nat ive accommodation and 
his undertaking t o vacate the site along with the other unauthoris­
ed encroachers, t he period of 14 days was extended to six months 
en 26th July 196'3 by the Vice Chairman on the d irection of the 
Chief Commissioner. This was done on representation dated 6th 
July 1963, of the party which w as r eceived along with a D.O. letter 
addressed to the Chief Commissioner, for giving him more tim e and 
shifti ng h im alongwith other encroachers. The Delhi Development 
Au thority v ide r esolution No. 395 dated 24th August 1963, (copy 
enclosed for r eady r ef.erence) r esolved that the time allowed for 
vacating the site m ay be extended from 6 months to one year on 
the condition that damages r ecoverable under rules be recovered 
for this period. 

10. During the period from 16th Jluly 1964 to 2nd January 19'65. 
tFhe file r emained pending with the Dealing Assistant. His explana­
tion was obtained for non-action during this period. He has taken 
th e plea that during this period he verified from the Damages 
Section, whether or not the damages for the past period had been 
recovered from the unauthorised occupant, Shri Bachittar Singh 
Bawa. He has also explained that the case got mixed up with other 
papers, and therefore, action could not be taken during that period .. 
His explanation was found unsatisfactory; he was warned on this. 
: round and an entry to this effect made in his character roll. 



138 

11. On 2nd January 1965, S!hri . ....... ...... . .... . . .. . was asked 
t o vacate the site within a week of the receipt of the letter. Upon 
·this M/s Bawa Glass and Crockeries (Pvt.) Ltd., Chandni Chowk, 
Delhi through Shri . ... .. . . . .... . .. . .. . Managing Director preferred 
an appeal under section 9 of the P. P. Act which was dismissed 
by Additional District Judge, Delhi vide order dated 8th April 1965 . 
. About the period between 8th April 1965, (when the second appeal 
was dismissed) and 30th June 1965, the file shows that a represen-
t ation was received from the party on 13th March 1965, whereon 
Vice Chairman ordered on 23rd March 1965, that since the area 
ought to be cleared only when required for some particular scheme 
of development, as otherwise there was always a possibility of re­
squatting, the request of the party for extension of the lease for 
one year be considered and examined. As the second appeal as still 
pending the papers remained pending. On dismissal of the appeal 

.and af.ter ascertaining the fact that the area was to be transferred 
to the Corporation for a park and open space, Vice Chairman order­
ed on 26th June 1965, for sealing of the godown and for taking 
.over its possession. In pursuance thereof the possession of the pre­
m · ses w as taken by sealing the same on 30th June 1965. The securi ty 
of Rs. 500/- deposited by M/s Bawa Glass Co., is still with the 
Authority. 

12. With r egards to assessment and recovery of damages, a 
.show cause notice was issued to M/s Bawa Glass Co., on 121.h 
November 1962, for recovery of damages amounting to Rs. 16014· 
60np . for the per iod 1st January 1952, to 31st March 1962, for un­

.authorised occupation of 1240 sq. yds. @ Rs. 15 ·00 per 100 sq . yds. 
p.m. a t post- August 50 rates. As for the delay in damages pro­
ceedings, the case was taken up on receipt of a note from Lands 
S 0 ctlon dated 11th Jluly 19'62, and alongwith other Sikni Girdawari 
1959 cases, Bawa Glass Co., being entered at serial No . 1882 of Bela 
Estate. Notice was however , issued on 12th November 1962, after 

·t he r eport of Patwari/T.N. about the measurem ent of the area was 
r eceived . This file was not traceable and as such he was assessed 
in a duplicate file on 27th November 1963. As the formal possession 
had bee n obtained on 28th November 1958, and the rent stood 
recovered M/s Bawa Glass and Crockeries (P) Ltd ., were assessed 
t o damages on 27th November 1963, amounting to Rs. 12672·80 paise 
for 1240 sq. yds. area for the period from 29th January 195$, to 

.30th September 1963 at post-August, 1950, commercial rates of 
Rs. 15/- per 100 sq. yds. p.m. The amount was ordered to be re­
coverable in regular monthly instalments .of Rs: 1000·00 i:ach pay­

;able by the. 10th 0f each month. 
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InC'luding the above assessment, the total assessme~ts so far 
have been as follows for the same area and at the same rate:-

Period Date of Amount Date of Confirmed M ode of pay-
issue of o f not ice order demand ment. 
notice 

l - I-5 2 t 31-3-62 T2-1I -62 i 60 14 · 60 27-n-63 12672 · 80 Instalments of 
(29-1 -58 Rs. rooo/-pm. 

to 
30-9-63) 

r-ro-63 to 3 1-3-64 17- 10-64 r rr6 ·oo 3-3-65 II I6 ·oo Lmnp-sum 
(same) 

~-4 -64 t:l r-r2-64 r 2-2-65 1674 ·00 17-5-65 1674· 00 Lum p-sum 
(sam e) 

!- I-65 t 0-6-65 r -7-65 r 1 r6· oo 12-7-65 II 16 · 00 Lum p-sum 

· 13. All the damages assessed i.e. Rs. 16,578·80 upto 30-6-65 have 
since been recovered as detailed below : 

. S I. N o. 

2 

3 
4· 

6 

7 

9 
[Q 

I [ 

12 

r 3 

·D :i te of payment 

7-2-64 . 
13-3-64 
l t -3-64 
r 3-3-64 
31-3-64 
Tl- ) -64 
9-6-64 . 
30-6-64 
30-7-64 
I 5-9-64 
T 9-2- 6 -

3 r- 3-65 
19-7-65 

T OTAL 

Amount rece ived 

Rs. 
4000· 00 
1000 ·00 
looo·oo 
1000 ·00 
r ooo·oo 
rooo· oo 
1000•00 
looo·oo 
rooo ·oo 
672 . 80 

ur6 ·oo 

1674 ·00 
. r n6 ·oo 

Info r mation on the specific po in t~ r aised by the Public Accounts 
Committee is given below : -

(i) No extra expenditure was incurred by the Delhi Develop­
ment A uthority in get ting the land vacated from M/s 
Bawa Glass Company except on the additional watch and 
ward staff engaged for guarding the premises after the 
same had been sealed on 30-6-1965. The expenditure thus 
incurred is r ecoverable from the company under the Public 
Premises (Eviction of Unauthorised Occupants) Act, 1958. 
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(ii) The ground rent and damages recoverable from the Bawa. 
Glass Company upto 30th June, 1965 have been recovered .. 
Steps are beingn taken to recover the additional expendi­
ture incurred on the watch and ward staff employed from 
30th June, 1965 onward. 

(iii) After notice under section 6(i) o.f the P.P. Act was served 
on the party, Shri. ..... ........ .. ..... . made a represen-
tation to the Chief Commissioner and the Delhi Develop­
ni.ent Authority requesting therein that his possession be­
not disturbed till he was pr·ovided alternative accommoda­
tion as was done in the case of other squatters and that 
he be evicted only when the other squatters in the area 
were removed. He also gave an undertaking to vacate 
the site when so needed. 

Since the par ty was not eligible to get alternative accommo­
dation, it was decided by the Vice-Chairman, under the 
direction of the Chief Commissioner, that the party be 
given six months' time to make alternative arrangements 
for the storing of their goods and vacating the site. This 
period of six months was subsequently increased by the 
Authority to 12 months. 

(iv) The particulars of the others plots in the vicinity leased 
out by the Delhi Development Authority are given below:-

YAMUNA VILLAGE SCHEME (BELA ESTATE) 

Ice fact ory 20 years lease 

Name of lessee Area Premium Annual rent Rent for 
yds. p.m. 

Rs. Rs. 
Shri Kishori Lal Sayal 1 · 58 acres 1,19,248 2981. 19 AboutR~. 

Plot No. Name of lessee 

5. Lala ...... . ..... . . . ..... 
I•· f ~~; ::1 

7. Lala ... ....... . ....... 

8. Lala ................... 

9 . Lala ..•............... . . 

or 7647 · I 
sq . yds. 

Perpetual Leases 

Area 

Sq. yds 

258·33 

258·33 

258·33 

3·25 

Premium Annual Rent Rent for 
100 sq. yds .. 

per month 

Rs. Rs. Rs. 

9,251·44 23 1 . 28 7 ·47 

I0,866·00 271. 66 8·78 

II,059·75 276·50 8·93 

258·33 13,691 . 50 342·30 II ·05 

,,, 



RESOLUTION No. 395 DATED 24-8-1963 

SUBJECT:-Eviction of Shri Bachhittar S itngh Bawa from 1200 sq. 
yds. of Land in Bela Estate given to him fo r the storage 
of his goods . 

The attention of the Authority is invited to r esolution No. 316 
dated the 31st August 1954 (Appendix-D, page A-10) of the erstwh ile 
Delhi Improvemen t Trust vide which it was agreed to give on 
m on thly lease 2,000 sq. yds. of land in Bela Estate adjoining 

. Nigambodh Ghat to Shri Bachhittar Singh Bawa for being used as 
a godown at the r ate of Rs. 10/ - per 100 sq. yds. per m onth. Subse­
quen t ly it was found that the area available was only 1200 sq. yds. 
a nd as such its possession w as handed over to h im on 16th December , 
1954. 

2. Since the site ' 'vas needed for the clear ance of t he . J amuna 
Bazar Area, therefore, the l essee was given one month's -notice to 
vacate the site vide this office let ter dated 18th November 1957. He, 
h oweveT, did not hand over the possession as dir ected in the notice. 
H ence proceedings for eviction under section 4 of the P ublic 
Premises (Eviction of Unauthorised Occupants) Act, 1958, were 
initiated against him and were finalised on 11th April 1962, by the 
E state Officer of the Au thority. The appeal preferred by him 
against these orders was also dismissed by the learned Distr ict 
Judge on 11th June 1963 and in 0onsequence thereof the possession 
of the premises w as taken over on 1st July 1963 by locking and 
sealing them. The ex-lessee w as also served with a notice to 
rnmove his goods lying therein within a per iod of 14 days, failing 
which they were liable to be auctioned in acc.ordance with the 
provisions of section 6 of the Public P remises (Eviction of Un­
authorised Occupants) Act, 1958. He was also asked to apply to the 
Authority if he could not remove the goods in time and that his 
r equest would then be considered on its merits on purely temporary 
b asis. 

3. He gave his acceptance to the said proposal and the possession 
of t he goods lying on the premises w as accordingly restored to him 
on 5th July 1963 (A ppendix-E, page A-11) . 

4. Shri Bachhittar Singh Bawa has now sent a representation 
t hat his possession may not be disturbed till he \Vas provided with 
a lternative accommodation as was being given to all unauthorised 
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squatters at the time of their eviction. He has given an undertak­
ing to vacate this piece of land along with other unauthorised occu­
.piers of land. 

5. It may be submitted that alternative accommodation is pro­
vided to unauthorised squatters for residential purposes (and not 
commercial purposes) under the Jhuggi-Jhonpri Scheme by the 
Municipal Corporation of Delhi if the"y fulfil the following condi­
tions: -

(1) Have an income of less than Rs. 250/- per month . 

(2) Do not own any residential accommodation in Delhi . 

(3) Are not Gover nment servants or employees of Corporate 
bodies. 

6. However , on his representing once again to the Chairman of 
the Authori ty, he has been allowed to vacate the site within a period 
of 6 months after making alternative arrangements for himself. He 
has also been informed that the Authority cannot agree that he be· 
permitted to vaca te the site in question along with other occupiers . 

7. The Standing Committee considered the matter in its meeting 
held on the 17th August 1963 and resolved to recommend that the 
action taken in this case be approved with the modification that the 
time for vacating the site may be ex tended to one year from six 
months already allowed. 

8. The matter is now submitted before the Authority for accord­
ing their approval to the recommendation of the Standing Commit­
tee as in para 7 above. 

[No. L. 9(167)-62] 

RESOLUTION 

Resolved tha t the time allowed for vacating the site may be· 
extended from six months to one year but damages as under rule 
be recovered for this period. 



APPENDIX D TO ITEM NO. 395 

DELHI DEVELOPMENT AUTHORITY 

COPY OF RESOLUTION No. 316 PASS'ED AT AN ORDINARY MEETING OF THE: 

DELHI IMPROVEMENT TRUST HELD ON 31S1T AUGUST, 1954. 

SUBJEcT: - Temporary allotment of 2,000 sq. yds. of land in Upper Bela 
Roa.d Scheme to Bawa Bachit tar Singh. 

A request fur allotment of 5,00 sq. yds. of landi for storage of 
Crockery etc. on Bela Road in the Upper Bela Road Scheme v.ras 
received from Bawa Bachittar Singh. As the land was not required 
immediately by the Trust for execution of the Scheme it was decided 
to allot the land on terms applicable to such leases and on payment 
of Zonal rate of Rs. 10 per 100 sq. yds. per mensem. 

2. Bawa Bachittar Singh has now put in a revised demand for 
2,000 sq. yds. of landJ (inclusive of 500 sq. yds. referred above) . The 
land applied for is shown in the sketch laid on the table and is not 
likely to be required by the Trust in the near future. It is then~fore 
proposed tha t the land measuring 2,000 sq. yds. be allotted tiC1 the 
applicant on payment of rent at Rs. 10 p.m. per 100 sq. yds. and on 
the following principal terms and conditions:-

(i) No construction even of purely temporary nature will be:· 

made without obtaining pr ior sanction of Trust. 

(ii) No compensation for any structure or' on any other account 
will be paid to the lessee in the event of termination of the 
lease. 

(iii) The lease will be purely tewporary and can be terminated 
at any time on one month's notice. 

(iv) The land shall not be used :for any other purpose except 
as a Godown. 

(v) The lessee shall have to deposit a cash security of Rs. 2,000' 
for fulfilment of the terms of allotment and for peacefully 
handing over the possession of the land on terminat ion of' 
the lease. 

3. Approval of the Board to the proposal is r equested. 
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[File No. L/12 (55) /54] 

RESOLUTION 

Resolved that temporary lease of a total area of about 1,200 sq. 
:Yds., be granted on the conditions proposed but the allotment be not 
conveyed till plans of the proposed construction on the land have been 
scru tinized by the Superintending Engineer, Delhi State and approved. 

APPENDIX E TO ITEM NO. 395 

The possession of the goods in full and good condition taken over 
from the Delhi Development Authority today on 5th July 1963 at 
2 P .M . through Shri Amrit Lal, Nazul Tasildar the locks have been 

.-opened. 

(Sd.) Illegible. 



APPENDUC. V 

MINISTRY OF HEALTH 

(Ref. para 2· r45 of Report) 

\ 



I 2 3 4 5 6 7 

·----
1957-58 54,92,850 13,89,331 3,83,714 l ,35,712 .. 66,07,665 

1958-59 73,28,201* 44,3j O i 3,70,313 2,84,531 .. ~10,00, 198 *Value of op;:: n-
ing stock revised. 

1959-60 70,32,933 35,25,645 3,27,723 ;~s,o '.;,74 7 .. I ,Ol ,99,07 2 

1960-61 l,01,99,072 24,31,327 4,75,741 8,54,487 . . r ,23,52,466 

1961-62 l ,213,52,466 I 3,90,768 3,41,066 9,2_2 ,7S8~ . . i,23,z3,759@ @D o . 

196:1.-63 l,19,43,685 13,99,322 16,6~,986 i 53,S5,896 .. ~10,46,878 

1963-64 70,46,878 r: 1r , r41 u ,82,271 ['34,96,45 1 .. 27,88,902 

Note' :-The fiifilCs raken from the audited Profi t and Lasa a /cs of Medical Store Depots. .... 
~ 
0\ 

-... 
' .... ___ , 



APPENDIX VI 

MINISTRY OF HOME AFFAIRS 

Note on certain points arising out of Para 46 of Audit Report 
(Civil) 19615. 

'(Ref. Para 3.2 of Report) 

PARA 46: Large-scale acquisition, development and disposal of 
land in Delhi. 

Question 1.-A detailed note on the scheme of 'large-scale acqui­
sjtion, development and disposal of land in Delhi' which was 
~anctioned in May 1961 may be furnished. 

Answer.-The details of the scheme of large-scale acquisition, 
development and disposal of land jn Delhi are contained in a state­
ment laid on the Table of the Lok Sabha on 23rd March 1961 in 
reply to the notice under rule 197 from Shri P. G . Deb. A copy of 
the statement is enclosed. (Annexure I). 

Question 2.-What were the annual targets for (i) acquisition, (ii) 
development and (iii) disposal of land and what were the achjeve­
ments against each? 

Answer.-A statement js enclosed (Annexure II). 

Question 3.-What were the criteria for letting out developed 
land on lease-hold basis to the various categories of persons, namely, 
local bodies, private parties including co-operative societies, 
industrialists, etc. 

Answer.-The information is contained in para 2, Section III 
of Annexure I. 

Question 4.-It has been stated in the Audit para that the land 
was to be developed through the agencies of C.P.W.D., the Delhi 
Development Authority, Delhi Municipal Corporation and Coopera­
tive Societies. 

(i) What percentage of land was given to each of the agencies? 

(ii) What has been their :performance? 

(iii) What was the basis for entrusting the work to different agen­
cies instead of gi~g it .to the authority? 

14:7 
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(i) The tbtal area of land allotted to various agencies upto 31st 
March 1965 is 9068:35/acres. The percentages of land allotted to each 
agency are .given below:- : I 

(a) Delhi Development Authority . . 4975'.10 acres . 
(54•9%) 

(b) Delhi Municipal Corporation 1475·93 acres. 
(16·.3%) 

(c) 
\ ~' •~ · .. I I I 

Government Departments (1329·36) acres. 
(14•6%) 

(d) Co-operative Societies 1267 ·96 acres. 
r· (14·2%) 

(ii) (a) Delhi Development Authority.-4759 plots covering an 
area of 1335 acres. 

(b) Delhi Municipal Corporation.-17,126 Camping sites of 25 sq. 
yds. each, 3863 plots of 80 sq. yds. each under Jhuggi-Jhompri Re­
moval Scheme and 5121 two-roomed tenements comprising an area of 
560 acres. 

(c) Government Departments.-Responsibility for development of 
land allotted to various Government Departments rests with these 
Departments. Information about the area developed by them has 
been called for and will be furnished later. 

(d) Co-operative Societies.-71·94 crores. 

(The Cooperative Societies are given 3 years period to com­
plete ithe development in accordance with the provisions 
of. the scheme) : 

(iii) The development of land has been entrusted to four agencies, 
namely, Government Departments, Delhi Municipal Corporation, 
Delhi Development Authority and the Co-operative Societies. The 
nature of development in the first three cases differs from each other. 
In the case of Government Departments, allotment of land was main­
ly for purposes of housing of Government servants and provision of 
office accommodation. The development of land in this case fellows 
the pattern of group housing and· development of areas for large office 
buildings. In the case of the Delhi Municipal Corporation which has 
been entrusted with the work of slum. clearance in Delhi and the re­
settlement of squatters in Jhuggis and Jhompris on Government and 
public lands, the development is of a different kind, namely, where 
tenements are built it is on· th~ basis of austerity. group housing pat:. 
tern, and where 25 sq. yds. camging sites are provided, the area ii 
'developed with essential facilities, like water supply and lavatoriea 
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being provided not individually but collectively for a certain number 
of camping sites. In the case of the Delhi Development Authority 
which develops land for disposal to the public, land is developed to 
provide 1or individual residences. 

/ 

In order to encourage the cooperative sector and to utilise the 
resources available in that sector, undeveloped land was made avail­
able to such Cooperative House Building Societies and the Industrial 
Cooperatives as had the necessary resources to develop such land. 

Question 5.-To what extent has the aim of controlling and stabi­
lising land prices been fulfilled by the implementation of this 
Scheme? 

Answer.-The disposal of plots to the public both by auction and 
by allotment under the Scheme has operated as a check on the land 
prices in Delhi. The prices showed a downward trend in the succes­
-sive auctions held by the D.D.A. Against the average prices fetched 
in auctions by the D.D.A. in S'afdarjung and Naraina area of Rs. 73·38 
and Rs. 48.48 respectively in October, 1963, the pdces \Vere Rs. 54·88 
and Rs. 37·52 during the period October and November. 1964. In the 
Naraina area the auction price in the case of certain plots during 
November 19'64 to January 1965 almost touched the r eserve price, 
namely Rs. 33·50 as against Rs. 32·00. In Safdarjung area when a 
further auction was held in March 1965 the average price fetched 
was Rs. 72·40, the highest price being Rs. 110 and the lowest price 
Rs. 53·57. 

The process is continuous and as more plots are made available, 
the prices may come down further. 

[Approved by Secretary (U.T.)] 



ANNEXURE I 

Statement in reply to the notice under rule 197 from Shri P. G. De& 
regarding the allotment of acquired land in Delhi. 

During the debate in Parliament on the Delhi Rent Control Bill, 
the Union Home Minister stated that the question of introducing 
some measure of control on land values would be considered. In 
accordance with the statement, a Committee wa.3 appointed under 
the chairmanship of the Chief Commissioner, Delhi, to study the 
problem of and suggest measures of control on land values and stabil­
ising land prices in the. urban areas of Delhi. 

2. One of the main recommendations of the Committee was that 
the Government should acquire all vacant land within the urbanis­
able limits of Delhi, develop the 5ame in accordance wi th pre-deter­
mined ideas about the nature and extent of the desired future deve­
lopment and put on the market every year a minimum of 5,000 plots. 
In pursuance of this recommendation, the following scheme has been 
approved regarding ~cquisition, development and allotment of land 
in Delhi:-

!. Acquisition of Land: 

About 8,000 acres of land will be acquired in the first instance 
under the Land Acquisition Act, 1894. 

II. Development of Land: 

This 8,000 acres of land will be developed by the following author­
ities:-

' ~- · ... 

(i) The Central Public Works Department for housing of Govern-
ment employees . . • . . . . . . 

(ii) Delhi Development Authority for providing housing (including 
plots for those whose land has been acquired;·, for industrialists 
and manufactures, shopping centres and business premises, 
public and private institutions, community facilities . . 

(iii) Delhi Municipal C 'Jrporation for slum-clearance and jhuggi 
jhompri schemes and shifting of industries from the congested 
urban areas of Delhi . 

(iv) House-building co-operative societies and industrial co-operatives 
(provided the Chief Commissioner is satis·fied that these co­
operative societies have the necessary resources for such deve~ 
lopment and subject to the condition that if the development is 
not completed within three years of allotment, the land will be 
resumed by the Government subject to a penalty of 10% of the 
premium paid) . 

TOTAL ~ 

15()> 

acres 

r,200 

8,ooo 

I 

) 
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The Delhi Development Authority will proceed expeditiously to 
aevelop about 2.500 acres of land already notified as 'development 
area.' The augment the pace of development, the question of declar­
ing more areas as "development areas" will be considered in consulta­
-ion with •the Delhi Municipal Corporation. 

The Delhi Municipal Corporation will take urge steps to pro­
vide trunk municipal services to the areas to be developed under 
this sch eme. 

About 2,000 plots are expected to be made available for disposal 
by auct ion by October , 1961. 

Ill. A llotm ent of Land: 

Undeveloped land will be made available to the Central Public 
Works Department, the Delhi Municipal Corporation and the Delhi 
Development Authority fo r development as well as to such co-opera­
tive house-building societies and industrial co-open·. ';· ,es as have the 
necessary resources to develop such land. 

All land given by the Government, the Delhi Municipal Corpora­
tion and the Delhi Development Authority to private parties, includ­
ing co-operatives, will be on leasehold basis. 

Over and above the actual cost of (lcquisition and development a 
emall additional charge, to be merged in the price of the land, will 
be recovered on a suitable basis so as to provide .funds for subsidiz­
ing low-cost housing, expenditure on overheads and future financing 
af similar projects. 

As a general policy, disposal of developed land will be made by 
auction, the premium being determined by the highes•t bid, and the 
11eserve price being the cost of acquisition and development plus the 
additional charges referred to in the previous paragraph. While fix­
mg the reserve price, the location, size and the demand for plots in 
the particular area in question will be taken into account by the dis­
posing authority. 

Land will be allotted at the reserve price to-

(a) the individuals whose land is acquired as a result of 
acquisition proceedings for the planned development of 
Delhi. In these cases-

(i) if residential plot is to be allotted, the size of such plot, 
subject to the ceiling prescribed, will be determined by 
the Chief Commissioner taking into consideration the 
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area and the value of the land acquired from the indivi· 
dual and the location and the value of the plot to be 
allotted. 

(ii) If industrial plot is to be allotted, its size will be det:er­
miil ·~d wit h reference to the requirement of the industry 
to be set up, provided that the setting up of such industry 
is in accordance with the Master Plan and the industrial­
ist concerned has the capacity to establish and run su9h 
industry and provided further tliat the extent of land 
allotted at predetermined rates should not exceed the 
area acquired from the industrialist concerned. In mak­
ing such allotments for industries, the Chief Com mis­
sioner will be advised by an Advisory Committee to be 
nominated by him. 

(b) industrialists who are being asked to remove their facto­
r ies from their present locations. Allotments in this case 
also will be subject to the same conditions and in consul­
tation with the Advisory Committee mentioned in the 
previous sub-paragraph. 

(c) the individual5 in the low income group. These allot­
ments will be ma.de by drawing of lots under the supervi­
sion of an Advisory Committee to be nominated by the 
Chief Commissioner. A suitable percentage of the area 
development for private housing by the Delhi Develop­
ment Authority may be reserved for this pwpose,. 

(d) house-building co-operative societies and industrial co­
operatives. 

The ground rent y.rill be charged at the nominal rate of Re. 1 per 
annum per plot for the first five year. Thereafter ,the annual ground 
rent shall be payable at 2~ per cent. of the premium originally paid. 
ThP. r ate of ground rent will be subject to r evision after · every 30 
years. 

The following conditions will govern the allotment of land, 
whether by auction or otherwise, to individuals (including those 
w hose land has been acquired):-

(a) No plot w i'll be allotted to any person already owning a 
r esiden tial plot of land or house in Delhi, New Delhi or 
Cantonment either in h is own name or in the name of 
his wife/husband or other dependent relations including 
unmarried children. The question of making an exception 

· in the case of persons living ·in a congested locality · or 
whose family .. has outgrown would ·be considered after 
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some experience has been gained of the working of the 
scheme . 

. (b) The allottee of a plot will be required to construct the 
house in accordance with the sanctioned plans within two 
years of rthe date of allotment, failing which the land would 
be liable to be resumed. 

,(c) The allottee of a plot shall not sell or transfer his rights 
in the plot or par t thereof for a period of 10 years from 
the date of allotmenl except with the previous approval 
of the Chief Commissioner which will be given only in 
exceptional circumst ances. Thereafter, the permission to 
sell will be given by the Chief Commissioner . In both 
.the cases, 50 per cent of the unearned increase in value of 
the plot will be paid to Gover nment before the transfer 
is permitted . 

. (d) Lease deeds will, among other things, contain the follow­
ing conditions:-

(i) due observance of municipal bye-laws; 

(ii) use of the land for the purpose for which it is allotted ; 

(iii) construction within the stipulated time; 
I 

-(iv) r equiring permission before transfer ring any interest in 
the land; 

(v) sharing with the Government fifty per cent of Ul).earned 
increase on t ransfer of the land; 

(vi) obligation rto pay ground r ent r egularly; and 

(vii) re-entry and forfeiture of pr emium in part or in full if 
any of the above conditions is not fulfilled. 

It is not always possible for every individual to build a house for 
b imself and there are a large number of families both in the higher 
and the lower income groups who have to or would prefer to live in 
r ented accommodation. After providing for the requirements refer­
red to in the previous paragraphs a sufficient p.umber of plots will be 
.allotted by unrestricted public auction each year on a leasehold basis. 
The. auction price in such cases will be the premium and ground rent 
will be charged at 2t per cent of such price from the date of allot­
ment of the plot Gubject to revision after every 30 years. The other 
conditiO't'ls of allotment mentioned in the previous paragraph will 
.apply. 



IV. Co-operative Societies: 

In the case of the following three categories of co-operative house- . 
building societies, namely-

(i) societies which had been dispossessed cf their la11d by the 
acquisition in 1957 by Government of abo'1 '· l.200 acres of" 
land; 

(ii) societies whi::h had themselves bought lanJ prior to the 
13th November, 1959, otherwise than through acquisition 
proceedings, and whose land is being acquired; and 

(iii) societies for which the preliminary notifica tion under sec­
tion 4 for acquisition 0£ land had been issuecl before the 
13th November, 1959, and the estimated cost o.:' ucquisition 
was deposited before that date, 

it has been decided that-

(a) the additional charge over and above the cost of acqui-si­
tion will be charged at half the rates; 

(b) the ground rent will be recovered at Re. 1 per annum for· 
a period of 10 years and thereafter at 2 ~· per cent of the 
premium originally paid subject to revision after every 30 
years. 

In view of these concessions, these societies will be allotted un­
developed land _subject to the condition that there they fail to deve­
lop the land within a period of three years, the land will be resumed 
by the Government subject to a penalty of 10 per cent of the premium. 
originally paid. If the society concerned is not in a pooition to 
develop land, developed land will be allotted as stated in III above. 

V. Finance: 

A revolving fund of Rs. 5 crores will be provided for the purpoH •. 

VI. Organisation and Control: 

The Chief Commissioner, Delhi, will be responsible .for the imple­
mentation of ithe scheme. The Ministry of Home Affairs will be in 
overall direction of this work. 

3. A copy of the report of the Committee on Land Values and a.1 
note containing the decisions taken on the other recommendation&-. 
of the Committee are attached. (Enclosures I and II). 



ENCLOSURE I 

Report of the committee appo inted to consider the qiiestion of intro­
ducing some measures of control on Land value ... iii Delhi. 

During the debate in Parliament on the Delhi Rent Control Bill, 
the Union Home Minister indicated that the question of introducing 
some measures of control on land values would be considered. In. 
accordance with this statement the Government of India appointed 
a committee by their order No. 3211 159-Delhi, dated the 5th February, 
1959, consisting of the following rnembers:-

(1) Shri A. D. Pandit, I.C.S., Chief Commissioner, Delhi­
Chairman. 

(2) Dr. V. K. R V. Rao, Vice-Chancellor, Delhi University­
Member. 

(3) Shri P . R. Nayak, I.C.S., Commissioner, Delhi Municipal 
Corporation-Member. 

(4) Shri M. R Kothandaraman, Adviser, (Sec. Service) Plan­
ning Commission-Member. 

(5) Shri G. Mukharji , Vice-Chairman, Delhi-Member. 

(6) Shri D. P . Karnik, Deputy Secretary, Ministry of Works,. 
Housing & Supply-Member. 

Terms of reference 
2. The terms of reference of the Committee were:-

(a) to study the problem of introducing some measures or· 
. control on l~d values; and 

(b) to suggest measures of control of land" values and stabil-­
ising land prices in the urban areas of Delhi. 

3. The Committee was required to submit its report before the· 
31st March, 1959, but as some members of the Committee, particular­
ly the Chairman and the Vice-Chancellor were otherwise busy, it 
was not possible to hold the first meeting before the 11th March, 
1959. Subsequent meetings could only be held on the 11th April and· 
the final meeting on the 7th May, 1959, at wfiich the Commitfee's­
r&commendations were formulated. 

~. The attainment of independence and the partition of India were· 
two events which affected Delhi profoundly. Delhi acquired a new· 
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:status as the Capital of an independent country, destined to play a 
significant part on the world-stage. Instead of being the headquar­
.ters of an authoritarian foreign Government, mainly concerned with 
preserving the status quo, it became the Capital of a Nation on the 

. march in the political, social and economic fields. As a result of 
tremendous growth in the sphere of activity of a government, striv­
ing toward5 the ideal of a welfare state, there was an enormous 
increase in the number of offices and people working in them. Other 
nations soon established their missions in Delhi, and, this meant an 
additional demand for office and residential accommodation in more 

. select areas. Owing to the imposition of economic controls in the 
interest of orderly implementation of the successive Five Year 
Plan5, various comn:i.ercial houses found it necessary to establish 
branches or to post representatives in Delhi, for securing various 
facilities , such as import licences, foreign exchange and supplies of 
controlled raw materials. Several industrialists, up-rooted from the, 
Punjab after the partition set up new· industrial units in and around 
Delhi; and the importance of Delhi as a commercial and distributing 
centre grew from day to day. The increase in the number of indus­
tries brought a largt number of people to the capital in search of 
employment from all over the country, including a large number of 
labourers from the villages of neighbouring States, in search of a liv­
ing, on account of the tremendous spurt in building construction that 
followed independence~ The total population of the Union Territory 
of Delhi, which was only 9· 17 lakhs in 1941 rose to 17· 4 lakhs in the 
next census, an increase of 90 per cent as compared with the increase 
of 44 per cent in the previous decade, and thereafter the population 
began to grow steadily at the rate of about one hundred _thousand a 
year. This increase in population and the growth in governmental 
activities, trade and commerce, led to a tremendous increase in the 
demand for land and land values began to rise steeply after 1954. 
The restrictions imposed under the Delhi Control of Biulding Opera­
tions Act, 1955, put the private coloniGers mo!e or less out of the field; 
and further availability of the land depended entirely on the r ate at 
which government or the local authorities would deveiop land and 
provide sites for residential and other purposes. After a temporary 
drop, land values again began to rise in the middle of 1956 and have 
now reached in some areas fantas tic· levels. 

5. After partition, the only areas developed by public authorities 
for general housing are Sunder Nagar, Golf Links, Jor Bagh and a 
part of the Diplomatic Enclave. A few thousand plots available in 
the<se areas were sold out and auctions for the remaining plots which 
were not more than 2 o:r; 3 hundred were suspended in ·1953, when 
the demand from_ displaced persons for housing in Delhi had, by and 

_Jarge, passed its peak and the prices of fetched at auctions were lower 

' ) 
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than those obtained in previotis years. Neither the tmprovement 
Trust nor the Delhi Municipal Committee developed and made avaii­
able sites for providing housing or for small scale industries until · 

.1958, when the government provided hired premises for small scale 
industrial units in the Okhla Industrial Estate. All this led to a · 
scramble for whatever land was available, including much specula­
tive buying and cornering of land; several cooperative societies, some · 
of them genuinely anxious to secure plots for r.esidential purposes · 
and other formed by speculators merely to take advantage of com­
pulsory acquisition under the Land Acquisition Act·, were in the field;, 
and owners of what was a few months earlier agricultural land 
readily parted_ with their holdings to buyers from urban area6 at the 
inducement of high prices or the threat of compulsory acquisition fn -
the alternative. 

6. It has not been possible to make a detailed study of variations . 
in land values during the last 10 or 12 years, as this would require · 
collection of vast data from government agencies and local authori­
ties. However, a few figures, which will give an idea of the trends 
have been furnished to the Committee by the Statistical Officer of" 
the Delhi Administration. These are shown in the statement 1, 2 and'. 
3 annexed to this report along with an explanatory memorandum_ 

7. As regards the measure·s to control land values, prices of land' 
rise and fall generally, accordirig to the fluctuations in the general 
price level. But in Delhi t here have been special factors !l'entioned 
elsewhere in the report, whfch operate so as to raise land values out 
of all proportion to the general price level. We are of the opinion 
that it is not possible to- impose statutory control on the price of 
land, even if legislation of such a nature is assumed to be protected 
by the provisions of the Constitution. The prices of land depend on 
various factors, such as location, the size and shape of the plot, the 
physical nature of the land etc., and it would be impossible to draw 
up a comprehensive table of ceiling prices for lands in different zones 
~f the urbanisable area. The only practicable measure to control· 
land values in a growing city is to relieve the pressure of demand 
as much as possible. rt is well-known that, while Delhi has grown· 
t:remendously in importance during the last 10 years, many other 
provincia'l cities, which were once quite flourishing towns of manage-­
~ble size, have been declining in importan'ce. Some of these cities 
do not have physical limitations such as inadequacy of water supply 
as D'elhi has; and if persons for whom it is not obligatory to settle­
in Delhi could be perstiaded to settle down in some bther smaller­
eiii~~ of India, th~ pressure . Oii land in Delhi must. ease and this 'wilt: 
have a ·wholesome effect on the prices of land. 



8. The p.ressure of demand can also be relieved by the acquisition 
<of all vacant land within urbanisable limits bv the government, pro­
wi.ded the ne: essary funds can be made available. If all urbani.sable 
1and is owned by government, there will be no private speculative 
transactions in such land and land values are bound to drop. The 

1land so acquired may be developed by Governmf'nt as and when 
funds are available for development, and in accordance with pre­
determined ideas about the nature and extent of desired future 
·development. This, •therefore, is a recommendation we make wit1l 
all the emphasis at our command. We believe that such a course is 
:essential for the orderly implementation of the Master Plan for 
Delhi now nearing completion. It will, however be necessary to 

"€nsure, in the event of such large scale acquisition of land, that no 
squatting takes place on the acquired land, because there is an im­
pression all round that no squatter in Delhi will be evicted, without 
being provided with a built up house or a plot of land on no-profit 
no-loss basis. 

9. In this connection, we would refer to the various proposals 
drawn up by government from time to time regarding the transfer 
,of offices, whose existence in Delhi is not absolutely necessary for 
the efficient functioning of Government, to other parts of the coun­
try. This question has been considered on more than one occasion 
during the last 10 years and decisions announced, but not more than 

.half a dozen very minor offices, employing only a few persons, have 
actually been moved out of Delhi. On the other hand, everyday, 
·1and continues to be allotted to new institutions, private and public, 
'Of an academic, social or curturai character, though these could, infact 

-.carry on their work much better in a small quite provincial town. 
We recommended to the government that the proposals drawn up 

·from time to time for the transfer of offices from Delhi should be 
•implemented with determination. Further, no new institution should 
~ given any allotment of government land, unless it sub-serves the 
interests of the population of Delhi directly, or it is established that 
the nature of the work to be carried out is such that it cannot, with 
~equal efficiency be carried out elsewhere than in Delhi. 

Many persons, who have to stay in Delhi in connection with their 
:work for a number of years and who formerly would have returned 
:to their States of origin, now decide, in increasing numbers, to make 
Delhi their permanent home. They are in the market for land, along 

. <:With those for whom it is necessary to live in Delhi, in connection 

. owith their business. Even the government has been providing spe­
,cial facilities for such people by encouraging them to . form coopera­
.'.tive societies and acquiring land for . them. A whole colony was 

. .developed 'by government for officers of the armed forces, who had 
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·served in World War II. Had su:-h facilities been provided else­
where than in Delhi, the land problem in Delhi would not have 
become so acute, and a number of a new towr.-ships could have 
been established. 

10. We have been informed that in various colonies, developed by 
private enterprise during the last 10 years, there are about 6,006 
plots which have not yet been built over. The number of such plots 
in the colonies developed by government are stated to be about 150, 
but action against the lessees of those plots in terms of the lease, 
which prescribes a period during which the lessee must construct 
a building on the plot, has already been taken. In the case of plots 
in private colonies, which are held on a freehold basis, however, 
there is no legal provision either in the Punjab Municipal Act or in 
the Delhi Munidpal Corporation Act, whereby the owner c3n be 
compelled to build on a site within a fixed period. We understand, 
in the Madras Corporation Act, there is a provision under which 
House Tax on vacant building sites rises with continued failure to 
build on them. According to the Delhi Municipal Corporation Act, 
no general property (or house) tax i6 in effect payable on a vacant 
building site, the whole of the tax levied being refundable on 
application. In Bombay, on the other hand, only 2/ 3 of the tax levied 
is refundable. We are of the opinion that the refund provisions of 
the Delhi Municipal Corporation Act, should be amended at least to 
conform to the Bombay Act, if not made more stringent (e.g. a 
refund of only 50 per cerit). 

The Commissioner, Deihi Municipal Corporation, informed the 
Committee that in several cases buildings have not been constructed 
on free-hold sites, because the Corporation cannot sanction building 
plans, as the sites have not been developed to the minimum specifica­
tions prescribed by the Corporation for building plots. But it is be­
lieved that a number of plots have been held against a rise in prices 
,of land and have changed hands frequently. We are of the opinion 
that the 'lqcal authorities concerned should be empowered by law 
to issue a notice to the holders of these plots to construct a building 
according to a sanctioned plan on such plots as have the minimum 
services within a specified period. If the owners do not comply . with 
such notices, their entitlement to any refund of taxes paid should 
-cease and, in addition, such plots should b~ liable to acquisition and 
further disposal For furthering this objective, we recommended 
t_hat local authorities should carry out a detailed survey of their 
areas immediately, with a view to taking action as suggested in th~s 
paragraph. Necessary legislation should also be enacted speedily. 

Merely making a few plots so acquired available · to thos~ 
'*enuinely desirous of building their own houses in Delhi will not, 



however, solve our problem. The shortage of housing in Delhi at 
present is of the order of about 1,10,000 units. It is, therefore, neces­
sary that each year a minimum of 5,000 plots should be put on the 
market by Government and local authorities or a statutory Housing 
Board, specially established for the purpose of developing and dis­
posing of land. The advantage of the last-named institution would 
be that it will be in a position to raise money from intending buyers 
as well as raise finances from the market, and will require govern­
ment finance initially only for the purpose of starting its activities. 

The minimum plot areas for future development, envisaged by the 
Delhi Authority and general'ly insisted upon by the D'.'!lhi Municipal 
Corporation is 200 sq. yds., arid the maximum plot area, as recom­
mended in the ensuring paragraph, should be 800 sq. yrd~. Plots· 
of sizes varying between these two limit's should be made available 
in various developed neighbourhoods year after year by auction or 
by direct allotment to persons eligible under the l~w-cost housing 
scheme, so as to meet the demand of persons desiring to live in their 
own houses. In this connection, it must . be pointeq out that owing 
to the existence of Rent Control legislation, there is very lit tle likeli­
hood of financiers investing in construction of houses for persons 
with incomes below 1,000 P.M. and the shortage of housing is felt 
particularly by this class of persons. In future, housing for persons, 
who are unable to afford their own houses, will have to be under­
taken almost entirely by government or local authorities. Although 
a fairly generous provision has been m ade for loans to low and m iddle 
inc'Ome groups for house-building purposes, it has not been possible 
for these classes to take full advantage of such provision, in the· 
absence of adequate number of developed plots. Loans under these· 
schemes can be granted only to those per sons who already own de­
veloped plot. 

11. In a city wher e the pressure on land is so heavy and the cost 
of development of new land beyond the existing urban limits so ex­
orbitant, it is necessary to make more intensive use of the existing 
developed areas. The capital cost of providing services, such as 
water mains and: sewers per unit of housing can be cut doVlm, if the 
plot area is reduced. The resulting increase in density can, how­
ever, be compensated for· by providing rriore open spaces, such as 
parks and playgrounds which are woefully inadequate generally all 
over Delhi, and even iri the newly developed areas. With the rise 
m: the cost of living, high taxation a·nq liln;itation on incomes and 
expenditure, it is becoming increasingly dfficult to maintain large 
llouses and large gardens. In some areas, such as the Civil Lines, 
11he owners of large house-sites are anxious. to s.ulr<ldvide and u~ilise 
them for building more than one resiaence. We are of the opinioti 

i 
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that large tracts of developed land, which can immediately be put 
to use to relieve the shortage of housing sites for low and middle 
income groups, should be beneficially utilised. In the existing dt.­
veloped ari;as, the maximum plot area should be 1,200 sq. yds. and 
owners or lessees of plots should be required to sub-divide the plot 
on these lines. To the sub-divided plots would attach the same 
liability to build to pay penal property taxes or incur liability to 
acquisition as in the other cases, we have mentiooned earlier. A 
scheme on these lines will have to be carefully worked out, in consul­
tation with the Town planners, after taking into accom1t the size of 
water-mains, sewers etc. It may be that the sizes of existing sewers 
and water-mains are such as not to permit the construction of addi­
tional houses and services may, therefore, have to be augmented. In­
tensive development on these lines may not be advantageous, if the 
enlargement of existing services proves more expensive than the cost 
of laying new sewers and water-mains in the newly developect areas. 
But this will be counter balanced by the greater convenience of loca­
tion and the lesser demands on other essential needs, such as trans­
port. 

12. For the forgoing r easons, we are of the opinion that in futur e 
schemes of development for residential purposes, whether privRte or 
public, he maximum plot area permissible should be 800 sq. yds. 
We have been informed that an area of 800 to 1,000 sq. yds. is the most 
popular plot area at present i.n Delhi. This area permits of the con­
struction of two flats with 3 bed rooms on each floor with adequate 
setbacks as well as a little garden. It may be necessary to frame 
legislation for the purpose of imposing ceiling on plot area for resi­
dential purposes. The ceiling, of course, will not apply to certain 
public buildings occupied by persons holding high offices. whose 
duties make it necessary for them to occupy large houses with speci­
ous grounds. 

13. It has already been mentioned that Delhi has grown as an 
·industrial cente since partition. There is a demand from indust ria­
lists for more land to be developed for industries in and around Delhi. 
It has been urged also that there should be no restrictions on the 
number and type of industries that should be allowed in the neigh­
bourhood of the city. In our opinion, it would be a serious mistake 
to provide facilities for more industries in Delhi than are abso'lutely 
necessary to support the local economy. We consider that, by and 
large, the proposals submitted by the Town Planning Organisatio1: 
for restricting the number and type of indust ries in and around Delhi 
should be adopted and should be rigorously adher; d to. We do not, 
for instance. see why the Industrial Estate need h ave been located 
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in Delhi, when it could easily nave be·en located in towns 1rn:e Farida­
bad in the Punjab or Ghaziabad in the U.P. where adequate facilities. 
exist. It is more difficult to check the growth of houses and shops 
in a city, but under the Industries Development and Regulation Act 
and the licensing provisions therein, it is easy for government to con­
trol the location of industries. Town Planners have warned against 
the huge social arid other costs of cities with more than a million 
inhabitants. There may be people who wi sh to see Delhi developed 
into a London or a Bombay or a Calcutta. But none of these is regard­
ed as an ideal city to live in. One author has described this desire as 
a "traditional form of vanity which identifies the city's greatness with 
its numbers of heads". In England, the government realised the im­
portance of a systematic policy or urban disper sal as a means of pre­
venting future growth of conurbations round the principle cities of 
London, Birmingham and Manchester ; and un der the New Towns Act, 
setellite towns, with a population of 20 to 50 thousand and room for 
as many m ore, were developed. To these were m oved both the indus­
tries set up in congested areas and the workers who worked therein. 
We ar e awar e th at the control of industries in lar ge cities is a delicate 
and intricate m atter. But exper ience else-w here emphasises, th a t in 
h ighly congested ar ea it is desirable, as far as poss 'ble, to prevent new 
industr ial gr owth. In general, industrial ists ar e anxious both to enjoy 
the amenities of la rge cities, and to h ave their fa ctories within easy 
motorin g distance from their residence for purposes of supervi sion. 
We do n ot th ink th at industry or industr ialists will in any way snffer, 
if new factor ies are situated at a distance of 50 miles or . more from 
Delhi. 

A Note on t he Land Values in Delhi Since 1945. 

The average land values which stood at Rs. 80· 00 per sq. yd. in 
1952. in the D.A.G. Sch me rose to Rs. 164· 00 (th ough the unofficial 
quotatkm w as over Rs. 250· 00) in 1957 and land prices on the Najaf­
garh ·Road (Indust rial area) increased by 5 to 7 times of what the 
prices were in 1950-51, as the two areas have attained much impor­
tance in the commercial and the industrial field respectively. 

The data collected during the cour se of investigation have been 
summar ised in Statements I, II and III. Statement I depicts the 
changes in average prices in the main localities of Delhi v1l1ereas 
Statement II gives further details about t hese prices an d the III shows 
the average prices in the outer areas of Delhi since 1955 onward. 

The position as reflected from a perusal of these statements is given 
in the following paragraphs. 

l l 
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New Delhi.-(Central Areas around Connaught Circus and 
Parliament Street). 

Much data could not be got from the office of the Registrar which 
may show the trend of land prices in these areas during all these 
years. The only figure wh'ch was available, shows that the land 
value during 1952 was Rs. 89 · 95 per sq. yd. on the Parliamen t Street. 
However, information from the unofficial sl'.Jurces r eveals that the 
land prices on Prithvi Raj Road rose from Rs. 55,000 per acre in 
1945 to Rs. 1,70,000 in 1949. As compared to this, a plot of 1 acre 
area on Curzon Road waS' sold at Rs. 3,50,000 in 1958. 

New Delhi II.-(Southern R'dge area, Jungpura, Nizamuddin, 
Kilokri and pr ivate colonie such as Hauz Khas, Green 
Park, Kotla Mubarakpur, Kailash, Sunlight Estate etc.) . 

There was an increa ing trend in the average prices of land from 
1945 to 1950 during which per iod the p ices inc ·eased from s. 9· 78 
per sq. yd. in 1945 to Rs. 16· 00 per sq. yd. in 1950. W 'th tl e coming 
into existence of sl'.Jme new colonies after 1949 and 950, th's increas­
ing trend of land values was arrested and the prices h ve alrnost 
remained constant fluctuating around Rs. 19· 00 per sq. yd. 

New Delhi III.- (Diplom atic Enclave, J orbagh, Golf L ink, 
Sunder Nagar) . 

The prices in this area also sho d an increasing trend upto 
1952. The prices rose from Rs·. 16· 28 per sq. yd. in 194 to 24· 45 in 
1953. The avai'lable quotations for th e . ears 1953 a d 1956 ind'cate 
that the prices h ave not been rising after 1952. The average price 
of the land in 1956 was Rs. 21 · 50 per sq. yd. 

New Delhi IV.- (Yusaf Sarai and other undeveloped lands) . 

The land values in this area did not show an increasing trend 
from 1949 to 1955 and wer e actually declinin -as this area was not 
sufficiently devefoped. However, the prices started to increase in 
1957 when they rose to Rs. 9· 00 from Rs. 4· 97 per sq. yd. in 1955. 
The price level was at its peak in 1958 when the land values were 
Rs. 9· 68 per sq. yd. 

Darya Ganj.-

Since the area is located in the heart of the city, the prices fetch­
ed in this area were much more higher as com pared to the pr ices in 
the other parts and there was a.n increasing trend in prices from 
1946 and 1952-53 after which the prices started to decline. The 
average price for the whole of Darya Ganj increased from Rs. 21· 35 
per sq. yd. in 1945 to109· 92 in 1953 and came down to Rs. 64· 77 in 
1957. 
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In the south of Darya Ganj the prices increased from Rs. 28· 29 
per sq. yd. in 1948 and reached their peak i.e;, 119· 33 per sq. yd. in 
1958. Although the prices remained above Rs. 100· 00 during the 
year 1955 and 1956 also. The prices came down to Rs. 67 : 27 per sq, 
yd. in 1957. 

In the Nmth of Daryaganj also the prices increased from Rs. 20 · 13 
per sq. y d. in 1945 to about Rs. 120· 00 per sq. yd. in 1950 and 1951. Thi! 
prices in the later period seems to have come down and st ood at 
Rs. 81 · 90 per sq. yd. in 1956. 

In the Old Daryaganj the prices show almost a continuous in­

crease from Rs. 35 · 00 per sq. yd. in 1946 to Rs. 100 · 00 in 1953 after 
which as in case of South Darya Ganj the prices after showing a de­
cline in 1954 again r ose to about Rs. 85 ' 00 during the y ears 1955 and 
1956. The prices declined to Rs. 62 · 27 in 1957. 

K arol Bagh.- (Devnagar , Rehgarpura, Shidipurn, Rohtak Rd., 
W.E.I., Anand Parbat , P usa R oad, Model Basti.) . 

The pric€s in the Karol Ba.gh area show almost a continuous in­
crease from 1945 to 1953 during which it increased from Rs. 15· 18 in 
1945 t o Rs. 40 · 00 in 1953 after which there w as fall upto 1956 when it 
came down to Rs. 28· 00 per sq . yd. There was an abnormal r ise in 
the prices during the y ears 1957 and 1953. The lan d was being sold 
at the rate of Rs. 125· 00 per sq. yd. durin g the year 1958 which w as 
the maxLmum price fetched in \ i\Test ern Ex tension Scherr~e. 

Subzimandi.- (K amla Nagar, Jawahar Nagar, Premnagar, 
Shakti Na gar, Rana P r atap Bagh, Roshan Ara Extension 
Sodura Kalan, Malka Ganj , Schan Ganj, Rajpura etc.) . 

The prices of · 1and in .Subzimandi area show a flu ctuating t r end. 
The prices were almost the same during the year 1945, 1946, 1948, 1953, 
1955 and 1957. The maximum pr ice durin g the year 1958 in Roshan 
Ara Extension Scheme (Shakti Nagar and Prem Nagar) was Rs. 61·10 
per sq. yd. w h er eas the average price during the year 1958 was 
Rs. 49· 77 per sq. yd. 

Shadara I.-(Shadara Town, Roh tas Nagar, Navin Shadara, 
Dilshad Garden, Sunlight Estate etc.) . , 

The aver age p rices were the same dur ing the y ear 1948 and 1956. 
The prices during the years 1948 and 1956 were Rs. 7· 3 and Rs. 5· 57 
pnr sq. yd. respectively. The average prices during the y ear 1958 and 
1!145 were ex actly the same i.e., Rs. 3· 36 and Rs. 3: 37 per sq. yd . 

., 



Shahdra II.-(Areas 
Gandhi N agar, 
Nagar etc.). 

between 
Krishan 

J amuna and Shahdara i.e., 
Nagar, Dhuranji Khas, Gokal 

The average prices show a fluctuating trend between 1946 and 1953. 
In some of the farflung areas the land was sold at the cheepest rates, 
for example in Gokal Nagar the price was Rs: o· 33 per sq. yd. even 
during the year 1954. During the year 1950 the prices fetched per sq. 
yd. in Krishan Nagar was Rs. 4· 00 where as the land was sold in 
Krishna Nagar at the rate of Rs. 22· 90 per sq. yd. during the year 
1957, as compared to the average for the whole area which stood at 
Rs. 11·74. The average prices show a continuously rising trend after 
1953. The average prices increased from Rs. 3 · 20 in 1954 to Rs. 11.· 74 
ih 1957. 

Pahar Ganj.-Between the years 1945 to 1955 the land prices in 
the area fluctuated between Rs. 40: 00 to 50· 00 per sq. yd. The low 
average price during the year 1950 is due to the low prices fetched 
in the Nabi Karim Area. During the year 1957 the average price for 
the whole area was Rs. 73·32 per sq. yd. as compared to maximum 
price during 1957 which was Rs. 91 : 58 per ·sq. yd. 

Area near Pusa Institute.-The average prices during the years 
1952 to 1955 v1ere almost constant fluctuating around Rs. 9· 00 per sq. 
yd., after which the prices show an increasing trend. The average 
price during the year 1958 was Rs. 14· 52 being 1: 5 times higher than 
that of the prices during the year 1952. 

D.A.G. Extension.-The area covered under this Scheme lies 
around the old houndry line of the city of Mughals and extends from 
Delhi Gate to Ajmeri Gate. As the area has been developed by foe 
Delhi Improvement Trust, (now called as Delhi Development 
Authority) for catering to the needs of business houses, the price of 
the land were bound to be higher as compared to other places. The 
auction of the sale of the plots in this area at that time was Rs. 86· 73 
per sq. yd. This average remained practically constant during t~e 
years 1952 and 1953. In 1954, there was big spurt in prices when. the 
rate rose to Rs. 164· 00 per sq. yd. Since then the r ate has remamed 
the same except for a sudden decline as Rs. 40: 00 per sq. yd. in 1955. 

The r~te in 1958 was Rs. 165· 00 per sq. yd. 

Sarai RohiUa and Kishan Ganj .-In this area in which at one time 
the land values were at their lowest except for Shahdra region in 
Delhi the values have been steadly increasing since 1945 when the 
rate was Rs. 4: 44 per sq. yd. The rate i!'. ~his area was thus .the 
highest in 1957, when it stood at Rs. 33 · 24. 
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Outer Delhi Areas (Suburban Areas) .-The rates for these areas 
were available from 1955 onward. The rates in the nearer areas like 
Rajouri Garden, Basaiderapur, Titarpur, Tihar and Chowkri lVIubark­
pur, on the Najafgarh Road, and Madipur, Shakurpur on the New 
Rohtak Road, which have been developed are much higher than 
these in other areas. However, the trend is a rising one for all the 
areas. West land is still lying in these low-priced areas which can 
be developed and released for further colonisation. The average 
rates i:n Rajouri Garden which extends from Basaiderapur on one 
side to Titarpur on the other were Rs. 21 · 52 per sq. yd. in 1958 as 
.compared to Rs. 7· 99 in 1955. In Tihar the rates went from Rs. 4: 89 •-
per sq. yd. in 1955 to Rs. 2· 36 and Rs. 3· 60 per sq. yd. in 1957 and 1958. 



PROFORMA t 
Average prices of land in the various parts ;j Delhi during the years 1945-5S 

~ - ~ . - . .. -
1945 46 47 48 49 50 51 52 53 54 55 56 57 58 

----
Rs. nP. fu.nP. fu.nP. fu.nP. fu.nP. fu.nP. fu.nP. fu.nP Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. 

New Delhi-IV .. . . . . .. 6 ·83 5 · 14 4·26 . . . . .. 4·97 .. 9·00 9·68 

II 9·78 16 · 19 19 ·00 16 ·90 24 ·91 29 · 16 18 ·01 23 ·51 19·98 19 ·71 19 ·08 22 ·75 16 ·70 19·98 

Ill .. . . . . . . 16 ·28 . . 21 ·99 24 ·45 20 ·20 . . . . 21 ·50 
Parliament Street 

(New Delhi-I) .. .. .. .. .. .. . . 89 ·95 

Darya Ganj . 21 ·35 35·00 76 ·50 49 ·23 77 ·48 87 ·56 67 ·64 .. 109 ·91 67 ·56 89 ·67 76 ·75 64 ·71 

KarolBagh • . 19 ·08 17 ·62 21 ·32 29 ·64 30 ·38 28·61 30 · 17 30 ·63 39 ·76 36 ·59 29·92 28-04 55·85 125 ·00 

Subzimandi . 18·00 18 ·54 33·22 18·87 . 36 ·46 21 · 19 26 ·66 1.2 ·43 19 ·60 23 ·66 18 ·40 20·84 17 ·62 49 ·77 .... 
Shahdra I 3·63 2 ·24 .. 7·35 3 ·16 2·28 2 ·32 3 ·39 5·28 2 ·93 4 57 5·57 3·75 3·37 0\ 

-...:i 

II . . ... .. .. . . 4 ·00 4 ·21 . . 3·96 7·85 3 ·20 5 ·26 6 ·52 II · 24 

Pahar Ganj • . ..µ ·32 40·17 43·61 52 ·43 42 ·06 .20·83 49 ·59 32 ·63 51 ·29 47 ·01 37 ·64 28 ·08 73 ·32 

Areas near Pusa In-
stitute . .. .. .. .. .. .. . . 9 · 13 8 ·56 9·36 9 ·60 12 ·32 II ·77 14·52 

Outer Delhi Arca ';, . .. .. . . . . .. . . 7· I9 8 ·47 2 ·6I .. . . 19 ·34 26 ·67 

Civil Lines , . 4 ·65 9 ·85 15·65 20·00 . . 50 ·71 60 ·00 . . 31 ·17 5 ·38 .. I6·25 

City Areas 41 ·74 28 ·60 I57·48 21·95 65 ·35 .. .. .. 127 ·68 

Sadar 31 ·99 32 · 50 35.10 40 00 20·24 .. 20 ·22 23 ·00 37·71 34 · 88 .. 20 · 82 71 ·87 

S. R. & K. Gunj 4·44 5 · II 9·95 . . .. .. .. .. . . .. - 13 · lj5 l3· ll6 33·24 

D. A. G. Scheme . .. .. .. .. .. .. 86 74 82 ·57 86 ·54 164 ·00 I20 ·00 160 ·00 164·00 165 ·00 



PROFORMA II 

Average prices of land in the various parts of Delhi during the years 1945-58 

1945 1946 1947 1948 1949 1950 1951 1952 1953 1954 1955 1956 1957 1958 

---------------------
Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. 

I. N ew Delhi : 

Parliament Street 89·95 

Sunder N agar . . . . 16·28 . . 21 ·94 24·92 . . .. 25·83 

Golf Link .. . . . . . . . . 29·00 24 · 57 . . .. 25·74 

Jorbag . . 25 ·49 19'35 .. .. 20·84 

Diplo~atic Enclave . . . . . . . . . . 18·40 13 . 18 . . . . 17·88 ... 
Kailash Extension 8·02 8 ·45 8 ·00 18· II 

Ci\ . . . . .. .. .. 9 ·00 00 

L ajpat N2gar . . .. . . . . .. 15 ·46 25 . 15 22·50 

Jungpura Niza-
mud din 7·56 l0 ·37 l5·co 23·79 . . 22·04 20· 63 . . 17·50 . . .. II ·75 14 ·00 

Southern Ridge 12·co 22·co 2o·co 22 ·co 22 ·CO 25·co 23·co 26·co 26.co 31 ·oo 3o·co 45 ·co 22·co 

Hauzkhas . . . .. .. . . .. .. .. 8·82 10 • 14 10 °21 4 ·44 22·23 

Green P21 k .. . . . . . . . . .. .. 10 ·45 12 ·95 15 · 59 l9·3f 

Katia Mubarak Pur 
& Factory Road . . .. . . s ·co 17·83 6 ·59 17 ·81 18 ·64 18·85 .. 6 ·67 14 ·85 19·08 22·57 

Yusuf Sarai etc;. .. . . 6 ·88 5. 14 4·36 . . . . •.. 4·97 . . 9·co 

Kilokri . . .. . . . . . . . . 8·00 . . 18·74 . . .. 9· II 10 ·79 is·oo 

\ 

~. 



.. 

I:J.. li>•lhi Aj7mTi tht• 
&ehem1 . . .. .. .. . . . . 86 · 73 g~ ... 18 ·H I~ ·eo i_. ·oo lff •O!t l"4 •ff ~·ee 

III. Karol Bagh Area 

New Rohtak Road 5 ·00 . . 39·00 30 ·75 .. 29·20 

Western Extension 
Area 17·55 25 ·18 26·05 12 •50 12 ·65 26· 49 28 ·95 37·67 40 ·21 35·71 37 ·25 48· 00 48 ·00 64 ·00 

Pusa Road .. 13 ·63 25 ·00 . . 28·24 

Karol Bagh 15 ·33 17 · 13 25· 41 30· 16 30 ·86 30· 13 34·50 37 · 54 38 ·86 38 ·36 38 · 86 38 ·41 47 ·70 

Shidi Pura .. 91·53 

Model Basti 10 ·28 . . . . . . . . . . .. 16 ·CO 

IV. S ubzimandi Area 

Karola Nagar . . 18 ·00 10·53 12 . 15 . . 27 ·48 1o ·co .. '42 ·58 .. 14· 52 14· 95 ... 
Jawahar Nagar 19 ·36 lO ·CO 10" '45 42 ·co 14 ·96 22 ·93 II ·95 21 ·98 21 ·CO lQ ·50 23·44 °' .. .. I() 

Pnm Nagar . . 29·co 21 ·CO 30· 92 .. . . . . 25 ·34 . . . . .. . . 55 · 86 

Shakri Nagar . . 23·32 . . 24· 01 . . . . 30 ·98 . . 22 ·19 17·75 25·93 35 ·55 .. 43 ·68 

Rana Pratap Bagh . . . . . . .. . . . . 15 ·35 14 ·00 13 ·29 10 ·38 28 ·78 21 ·97 

Malka Ganj 6· co 18·30 . . . . . . . . 10 ·75 

V. Paharganj A rea 

Motia Khan/Nabi 
Karim 3 ·33 20 ·03 .. . . . . . . . . 14 ·31 

Main Paharg:m j 4o·co 22 ·s6 l7 ·30 .. 121· 30 1rn ·38 .. .. .. 81 ·so .. 91· 58 

Qadom Sharif 37 ·52 37 ·36 8 ·27 3'i. 56 48· 87 .. .. . . 62 ·55 38·97 37 ·64 34 ·39 



1945 1946 1947 1948 1949 1950 1951 1952 1953 1954 1955 1956 1957 1958 

Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs. nP. Rs . nP. Rs. nP. Rs. nP. 

Ram Naiar .. .. .. .. 35 ·25 .. . . . . 40 ·03 

VI. Sadar Area 

Sadar/Basti Har-
phool Singh . 22 ·00 40·00 .. 40·00 22 ·77 . . 20·22 23 ·00 40 ·00 .. .. 20 ·82 

Bahadurgarh Road 41 ·97 .. 35·09 .. 17 ·70 .. .. . . 35 ·41 34 ·88 

VII. Other City Area .... 
-...'.! 

· __ Bazar Sita Ram/ 0 

Turkman Gate 80·00 .. 21·19 a3·03 65 ·35 . . . • , . . 80 ·00 .. . . .. 71 . 

Bela Road/Kash-
:.. miri Gate/Hamilton 

Road .. .. .. .. . . . . 50 ·71 60 ·00 .. 31 . 17 

G. B. :Road . . 36 ·00 157 ·48 . .. .. .. . . .. 175 ·38 

VIII. Dar~a Ga•j 

Darya Ganj South 22·57 . . .. 28 ·29 70 ·00 57 ·97 94 ·09 .. n9 ·83 77 ·97 101·40 II0 ·79 67 ·27 

Darya Ganj North. 20 ·13 .. .. .. . . 121 ·00 120 ·38 . . . . .. 81·90 

Darya Ganj Old .. 55·00 76 ·50 70·17 84 ·96 83 ·72 .. . . 100 ·00 57 · IS 85 ·71 83·95 62 ·27 

IX.Kishan Ganj/Sarai 
Rohilla. 

~s.tian Ganj 4 ·44 .. 13 ·00 .. .. .. . . .. .. . . 13 ·87 18 1 34 

r .,. 



Serai Rohilla .. 5·n 6 ·89 .. . . ' · .. .. . . .. . . 9 ·37 33·24 

X. Civil Linu .. 4·65 .. 9·84 15 ·65 20 ·00 .. .. . . . . .. 16 ·25 

XLKhampur Shadi-
10 ·89 8 ·14 .Pur .. .. .. . .. .. 22 ·71 . . 9 ·07 5·80 . . 27 ·50 

Inderpuri and Ex-
tension areas be-
hind Pusa Road . . . . .. .. . . .. 8·75 8·56 8·72 .36 18 ·95 ro.12 10·50 r4 · 52 

XII. E!tttmion East 
o/Jamusa Ri'IJ6r 

Shadara 3·36 2 ·98 .. .. 3· r6 2 ·28 2·54 4 ·21 5 ·2& 4 ·90 4 · 14 7 ·50 

Outer Sshadra .. l ·43 . . 1·80 .. . . 2·09 3·46 .. 5·00 4 ·00 4 .76 3·73 

Gandhi Naiar .. .. . . . . .. 4·21 . . . . 6 ·00 4 ·56 9·14 IO·OO 9 47 
!! 

Krishna Nagar 3·96 4 ·46 5·41 5 · 14 4 · II 2 ·90 ...... .. .. .. .. . . 4·00 . . .. -...:i 
~ f 1. -...:i 

K.huranji Khas . . .. . . .. . . . . . . .. 2 ·00 2 ·50 3· 55 5·45 ; 9 ·45 



PROFORMA III 

Outer Delhi Area.11 and Suberban Area~ 

1955 r956 r957 1958 

Rajori Garden 7 ·99 8 · 28 8· 31 CJ ·6z 

Basai Darapur 5·90 7· 16 7 ·04 r4·48 

Titar Pur 8·31 1 · 22 15 · 8z ZI • 52 

Chowkri Mub. Pur 5·60 8·49 ro·oo IO · 52 

Azad Pur 5·40 3·56 3·00 

Mangloi Jalali 4·40 5 ·63 4·08 4•86 

K.hiala }"33 4· 12 4.- 96 ?.•?."f 

Mavaza . 0 · 56 3·27 

Modipur ; · 37 4·3z 6 · 83 5·69 

Bharola 8·44 5·43 3·4I 6·68 

Chankhardi 5 ·07 3·58 6 ·00 7 ·67 

Wazirpur 10·39 5·00 

Mew Rohtak Road r2·39 10·69 

Saraswati 6·85 

Hostal Village 2 ·43 2 ·68 2· 08 2 ·24 

Kashapur 3·06 5 ·67 3· 40 3 · c6 

Naraina 2·98 

Narela 2·98 

Shakur Pur 4 · 98 6· 47 

Badli 2 · 24 

Dhirpur 3·50 3. 17 

Nangloi 2·36 3·60 

Tihar 4 · 89 5·60 3 ·38 7 ·58 





ENCLOSURE II 

Decisions taken on the Recommendations of the Committee on Land· 
Values 

1. Private investment in housing in Delhi should be facilitated. 
Setting up of colonies which could be located elsewl:iere 
should be discouraged. 

2. No instituti'On should be given allotment of Government 
land in Delhi unless it subserves the interests of the popu­
lation of Delhi or it is definite that the nature of the work 
to be carried out is such that it cannot with equal efficien­
cy be carried out elsewhere than in Delhi. 

3. Provision should be made in the Delhi Municipal Corpora­
tion Act, 1957, limiting the refund of property tax on 

vacant building sites to fifty per cent. 

4. Vacant plots in developed areas should be acqufred if con­
struction thereon is not completed within a period of two 
years. 

5. A survey should be made of the already developed ar eas 
with a view to r edensification. 

6. Consideration of the recommendation r elating t o the J.oca­
t ion of industries in the urban areas of Delhi was postpon­
ed till the Master Plan for Dehli had been considered by 
the Cabinet. 

7. The size of residentia~ plots to be sold to individuals should 
not exceed 800 sq. yards. The ceiling would not apply to 
plots on which residential accommodation is constr ucted 
by Government. In the case of co-"Operative house build­
ing societies, the ceiling would be extended to 1,200 sq. yds. 
Even here, in respect of some of the co-operative societies, 
which had either acquired land for deveklpment under 
their own arrangement and had been dispossessed of that 
land in the acquisition proceedings by Government in 1957. 
or deposited money with Government before the 31st 

.. 

December, 1959, for the acquisition of land for housing }_ 
purposes, or which had themselves bought land (otherwise 
than through acquisition proceedings) prior to the 13th 

175 
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November, 1959, the ceiling would be relaxed upto 2,000 
sq. yds. Care should, however, be taken to ensure that 
the total amount of land to a co-operative society docs not 
exceed the real needs and that the co-operative societies 
which may be permitted to have a ceiling of 2,000 sq. yds. 
on individual plots are not allowed to apply for acquisi­
tion of additonal land merely on the ground that larger 
plots are required for some of their members. 



Year 

ANNEXURE II 

Revised statement showing annual targets for (I ) acquisition (2 )develop111entand (3 ) diyposalof landandt1ze 
achievements against each . 

. Acquisition Development Disposalt 

Targets Achievements Targets Achievements Achievements 

1961-62 (and before) 

1962-63 

3700 

2000 

acres 
10,013 · 89 acres 

" 

200 acres 

3,000 
., 

" 
61 · 8 acres '910 Plots 240 plots 

1963-64 '2000 " j 51477·42 " ~2,000 "~ 774·2 

·499·0 

2,012 \plots 1,226 plots 

1964-65 300 ,,, 3,757·43 2,000 
" l,387 717 plots 

1965-66 800 

) 

--
TOTAL 8,ooo acres 19,248·74 acres 8,ooo acres * r,335 acres 4,759 plots 2,183 plotss 

fit For the disposal ofland no annual targets have been ,fixed However it was anticipated that about 2000 plots would be made available 
· for disposal by auction by October, r96r. 

*This represents the area developed by the Ddhi Developmei. t Authority . In addition, the Delhi Municipal Corporation had developed 
area of about 560 acres and the Co-operative Societies 71 ·94 acres. T he total area develoi::ed is thus 1966·94 acres. Information about 
the area developed by Govt. D eptt. is 1ot reidily available. It has been called for and will be furnished as early as possible. 

§In a::liition to this, 1643 residential plots are reserved for allotment to persons dispossessed as a result of acquisition and Gr0up Housing 
Schemes of the Delhi D evelopment Authority, or for disposal. Arrangements to dispose of 933 industrial plots are in hand. 

... 
-..J 

°' 



APPENDIX VD 

MINISTRY OF HOME AFFAIRS 

(Ref. para 3.23 of Report) 

Statement showing the total profits earned so far from the acqcllJ. 
tion and disposal of land in Delhi. · 

Answer.-The proforma accounts of the Scheme are maintainoo 
in accordance with the procedure laid down by audit. The balane»­
sheet of the scheme as on 31st March, 1964 vide Annexure 'I' sho~ 
that the gross profit upto that date was Rs. 1,76,51,120/- composed i>l 
the following items:-

(a) Land Cost Equalisation Reserve Fund-Rs. 1,45,0Q,OOOj­

(b) Development Reserve Fund-Rs. 13,50,000/-
(c) Additional charges prescribed by Govemment:­

Rs. 17,68,276/-. 

( d) Excess of income over expenditure-Rs. 32,844}~. 

'This figure is, however, provisional. It is not possibte to indic• 
the actual profits for the following reasons: -

(i) The cost of land acquired is provisional and the nnal figur~ 
will be known only after. the courts have decided the claims fol" 
enhancement of compensation. 

(ii) The P.W.D. accounts relating to expenditure on the vaitQUS 
schemes have not yet been finalised because in a number of scheme), 
small pockets are under stay orders from the Courts and sorne 
services are yet to be provided, namely, second wearing cour\, 
carpeting of roads etc., which will be carried out after 50 per c.erlt 
-of the houses in the colony are built up. 

(iii) Until 50 per cent of the buildings in ·the colony are co.,. 
pleted, maintenance charges on street lighting, water supply ani 
sewage disposal, storm water drains, roads, etc. are the responsibiliU 
of the developing agency and the accounts will be finalised o!!b 
when these services are handed over to the Municipal Corporatltm 
-of Delhi. 

(iv) Other -Expenditure on interim provision of services, such Jl8 
water supply, sewage disposal and internal sewers will have to ]» 
!ncurred by the developing agencies. 

177 
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APPENDIX Vlll 

( Vide para. 3. 59 of Report) 

Statement .. i ii"dic'ating the Grants-in-aid, loans and 'ad-hoc' grants given for cerrain 
specified Schemes t.J the Municipal Corporation of Delhi. 

1961-62 1962-63 1963-64 

A.-Qrants-in-aid (In lakhs of rupees) 

Budget gap grant 59 ·40 

Expenditure on transferred institution 93 · 00 93· 00 92· 7~ 

Second Plan schemes 8 · 36 8 · 36 4 · 18 
! 

Third Plan schem s 60·00 100 ·00 15_0 ·00 

Fi.re services 5 ·00 9·63 

Miscell:m eous grants paid to erstwhile local bod ies: 

Maintenance of vital and health statis ics o · 13 0· 28 0· 28 

I mprovement of ani tary arrangements in displaced 
'persons colonies; and health services in rura l area 10·00 10 '00 J O· OO 

Education 55· 77 74· 23 95 ·00 

General .g rant-in-aid on m atching basis of R s. 3 fo r 
every Rs. 7 raised as an addition al revenue by new 
taxation by the Corporation 3· 00 

TO'fAL 291·66 285· 87 364·87 

B.-Assigned Taxes 

Terminal t ax . 169· 69 171·58 191 . 46 

Collection c aq~es on T erminal tax 15· 00 24 ·67 20 ·66 

M otor Vehicles t ax . 17·59 20·03 29· 18 

Entertainm ent and Betting taxes 42 ·00 48 ·53 47 ·90 

TOTAL 244·28 264· I 289 · 20 . 

TOTAL 'A ' AND ' B' 535'94 550 · 6 ~54'0 

. 



APPENDIX IX 

MINISTRY OF INFORMATION AND BROADCASTING 

(Ref. para 4.26' of the Repod ) 

Note on the exhibition of films in the Tural areas by Children's 
Film Society. 

(a) Statistics are not available fo r films shown in rural areas 
and will have to be collected from the States. 

(b). The State Governments , etc. , who are affiliate members of 
the Children's Film Society are supplied one free copy of each of 
the films produced by the Society during the period of their mem­
bership. The State Governments and their Departments concerned 
with social welfare and educational activities also purchase copies 
of films for non-commercial exhibition in their respective areas. It 
is not possible to state categorically that such films are being shown 
jn the Community Development Blocks. However, as the State 
Governments are supplied free copies of the documentaries pro­
duced by the Films Division for exhibition in rural areas through 
their mobile vans, it is assumed that copies of the films of the Chil­
dren's Film Society supplied free to, or purchased y the State 
Governments or their Departments, are also shown in the Com­
munity Development Blocks along with the Films Division docu­
mentaries. The Statistics however, will have to be obtained from 
the State Gov~rnments . A statement showing the list of films pro­
duced by each State Government is enclosed as annexur e. 

(c) No definite information in this regard is available. However~ 

in this connection reference is invited to item (b) above. The States 
and Union Territories which have been supplied cop.es free of 
charge on account of affiliate m embership or have purchased copies 
of the film from the Society are : -

J ammu and Kashmir 

Uttar Pradesh 

Orissa 

Assam 

Madhya Pradesh 

Maharashtra 

Ker ala 

I7? 
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18o _' 

Delhi 
Lacadive and Minicoy Islands 
Mysore 

Tripura 

Goa 

Pondiche1T7 
Punjab 

Bihar 

· West Bengal 

Rajasthan 

Gujarat 

Andhra Pradesh 

Madras 

. Himachal Pradesh 

Manipur 

·· Andaman and Nicobar Islands 

Nagaland 

Daman and Diu. 

1' . .. ' .t~-- -

.. 



ANNEX URE 

.Sratentmt ilwrDing prinll o/Cliildr111's Filrru purchas1d by t!H States f0r s:dsibiti111t tfb.,,..,_1l 
· rheir Publicity/Mobi/4 iiana, 1tc.1n rural, slum and indusirial aretJI. 

s. State Films Prints Version. 
No. 

(1) (2) (3) (4) tS) 

I Andhn Pradesh Chetak . I Telugu 
Mccra Ka Chitra I Telll!P · 
Bal Ramayan I Hindi 
Ramshastri Ka Nyaya I Hindi 
Jaldeep I Hind! 
Bachon Se Baten I Hiud.I 
Scout Camp Hindi: 
Mardi & the Monkey HiocU 

· Lu Brothers Hindi 
Crow & The Fox 1 Hiad.i 

2 A9tllm (includes NBFA Bkata 3 ~ 
and Nagaland). Ekata Hindi 

ldd Mubarak 2 Asaam. 
Bal Ramayan I H.iDd.i 
Ramshastri Ka Nyaya 2 H.i.adi 
Jaldeep I Hindi 
Char Dost 3 Hindi: 
26th January 3 Hindi 
Saral Biswas 2 Assam~J'· 
Crow & The Fois: 3 Hindi 
Bachon Se Baten 2 Hindi 
Circus Boy 2 Hindi 
Mardi & the Monkey 2 Hindi. 
Lu Brothers I Hindi 
Ganga Ki Labarcn 3 Hindi-
To the Rescue H indi 
Scout Camp I Hincii 
Haria I Hindi-
Guiab Ka Phool 2 Hindi 
Alladdin & The Magic Lamp . Hindi· 
Chetak. Hindi 
VeerPurush Hindi 

3 Bihar Savitri 2 Hindi 
Hamein Khelene Do 2 Hindi 
Bapu Ne Kaha Tha 2 Hind ii 

·~ 
I8I .. . . ... ·i 
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( r ) (2) (3) (4) (5) 

;J Nay11ya I Hindi 
.,~'.· 

Raju Aur Gangaram I Hindi 

; Maha Teerth I Hindi 
,. 

Stamp ._Album 2 Hindi 

Booud Boon d Se Sagar I Hindi 

Chatur Balak 2 Hindi 

Panch Putliyan I Hindi 

Pahadon Ki Pukar I Hind.i 

Deepak I . Hindi 

Gan~a Ki Laharen 9 Hindi 

Sarai Biswas I Hindi 

Guru Bhakti 7 Hindi 

Chetak . 2 Hindi 

Meera Ka Chitrn 7 Hindi 

Dilli Ki Kahani 8 Hindi 

Crow & The Fox 2 Hindi 

Bal Ramayan 6 Hindi 

Ekata 8 Hindi 
Ramshastri Ka Nyaya 6 Hindi 

Jaldeep 6 Hindi 

Bachon Se Batcn 4 Hindi 
Char Dost 6 Hindi 
Chuk&Gek 5 Hindi 
Mardi & The .Monkey 4 Hindi 
Lu Brothers 2 Hindi 
Haria 6 Hindi 
Yatra 6 Hindi 

t.:-· Panchtantra ki Ek Kahani 6 Hindi 
Sarai Biswas 6 Hindi 

\ '-': 
~ . ldd Mubarak 7 Hindi 

Scout Camp 2 Hindi 
To the Rescue 1 Hindi 
Guiab Ka Phool I Hindi 
Veer Punish Hindi 
Alladdin & The Magic Lamp I Hindi 
26th January H41.di 

4· Pelhi Jaldeep Hindi 
Char Dost I Hindi 
Bachon Se Eaten Hindi 
Ba!Ramayan Hindi 
Ganga Ki Laharen 2 Hindi 
Scout Camp I Hindi 
Ramshastri Ka Nyaya Hindi 

'5 Guja111t Bapu Ne Kaha Tha I Gujarati 
Bapu Ne Kaba T l1a Hindi 
Veer Purush 3 Gujarati 
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-----
'1) ' . 2) ;3) (4) (5). 

Chatur Balak . I Hindi~· 
Jaldeep 5 Hindi 
Bal Ramayan 3 Hindi 
Alladdin & The Magic Lamp 6 Hindi 
Meera Ka Chitra 3 Guja'rati 
Maha Teerth Gujarati 
Guiab Ka Phool ~ . , <f.µja~ti 
Guiab Ka Phool 5 Hindi 
Ganga Ki Laharen 5 Hindi 
Sara! Biswas 2 Hin~i 

Sara! Biswas 8 Gujarati 
Panchtantra Ki Ek Kahani Hindi 
Panchtantra Ki Ek Kahani 8 Gujarati 
Scout Camp 4 Hindi 
Stamp Album Hindi 
Pahadon' Ki Pukar Hindi 
Bachan Se Baten 7 Hindi 
Idd Mub~k 2 Hindi 
ldd Mubarak 3 Gujarati 
Chetek 2 Hindi 
Chetek 2 Gujarati 
Ek a ta 8 Gujarati 
Guru Bhakti 7 Gujarati 
Crow & The Fox 5 Hindi 
Ramshastri Ka Nyaya 2 Hindi 
Char Dost 2 Hindi 
Chuk&.'Gek 2 Hindi 
Lu Brothers \ 2 Hindi 
Haria 3 Hindi 
Yatra 2 Hindi 
26th January 3 Hindi 
Dilli Ki Kahani 3 ·Hindi 
Balko Sathe Var talap 2 Gujarati J 
N yaya 3 Hindi 

6 Himacbal Pradesh BalRamayan I Hindi 
Ramshastri Ka N yaya Hindi 
Jaldeep Hindi 
Bachon Se Baten I Hindi 
Char Dost ... '2 Hindi 
Ganga Ki L aharen 2 Hindi 
Scout Camp 2 Hindi 
Hada I Hindi 
Gulab Kn Phool 2 H indi 
Chctak . Hindi 
Meera Ka Chitra I Hiodi 

--·-- ·-· · 
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~. '(2) (3) (4) (j) 

Sarai Biswas I Hindi 
Dilli Ki Kahani I Hindi 
Ekata I Hindi 

'V ' Jammu I:\ «.ashmir Bachon Se Batcn 4 Hindi 
Ganga Ki Laharen s Hindi 
Sarai Biswaa 2 Hindi 
Ek a ta 4 Hindi 
Ekata I Kubmkh 
Yatra 2 Hindi 
Alladdin & the Magic Lamp 2 Hindi 
Haria 2 Hindi 
26th January 2 Hindi 
ldd Mubarak ·' .. Hindi· 

Meera Ka Chitra 2 Hindi· 
Jaldcep 3 Hindi-
Guiab Ka Phool 3 Hindi· 
Scout Camp I Hindi.: 

Guru Bhakti I Hindi; 

t Xuala Jaldeep 2 Hind~ 

BalRamayan 2 Hindi 
Scout Camp I Hindi 
Alladdin & The Magic Lamp I Hindi 
Crow & th,e Fox I Hindi 
Guru Bhakti Malayalam 
Ekata I Malayalam 

Panchtantra Ki Ek Kahani Malayalam 
Chetak I Malayalam 
Sarai Biswas Malayalam· 

. ff Laccadive & Min.icoy hla Guru Bhakti I Malayalam 
aMI. ldd Mubarak ~ I Malayalam 

Dilli Ki Kahani I Malayalam 

26th January] I Hindi 
Scout Camp Hindi 
Bapu Ne Kaba Thaj I T amil 

JO M•b~htn Ganga Ki Laharcn~ 2 Hindi 
Sarai Biswas I Hindi 
Sarai Biswas Marathi 
Guru Bhakti I Hindi 
Guru Bhakti Marathi 

Chetak . I Hindi 

Meera Ka Chitra I Hindi 
Dilli Ki Kahani I Hindi 
Bapu Ne Kaba Tha Hindi 



18.s 

(l) (2) (3) (4) (S) 

Jaldeep s Hindi 
Bachon Sc Baten Hindi 
Bush Christmas I Hindi 
Secret Cave I Hindi 
Chuk& Gek I Hindi 
Scout Camp I Hindi 
Ramshastri Ka Nyaya I Hindi 
Bal Ramayan I Hindi 
Alladdin & the Magic Lamp I Hindi 
Panchtantra Ki Ek Kahani I Marathi 
Ekata . I Marathi 
ldd Mubarak I Marathi -

JI Madnn Mccra Ka Chitra Tamil 
Sarai Biswas I Tamil 
Chetak • I Tamil 
Dilli Ki Kahani I Tamil 
Ganga Ki Laharcn I Tamil 
Bapu Ne Kaha Tha I Tamil 
Guru Bhakti I Tamil 
Yatra . I English 
:26th January I English 
Scout Camp I English 

12 .MaDipll'l' BalRamayan 2 Hindi 
Jaldeep 2 Hindi 
Ganga Ki Laharen 3 Hindi 
Crow & the Fox 2 Hindi 
Bachon Se Baten . 3 Hindi 
Char Dost I Hindi . 
Ramshastri Ka Nyaya Hindi 
Scout Camp Hindi 
Bush Christmas I Hindi 
Secret Cave Hindi 
Circus Boy I Hindi 
To the Rescue I Hindi 
Mardi & the Monkey Hindi 
Lu Brothers I Hindi . 
Chuk& Gek Hindi 
Haria 3 Hindi 
Guiab Ka Phool 2 Hindi 
Yatra I Hindi 
Sarai Biswas I Hindi 
GuruBhakti I Hindi 
Ditti Ki Kahani I Hindi 
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( I ) (:!) (3) (4) (5) 

13 Mysore Stamp Album Hindi 
Yatra 4 Hindi 
26th J anua~y 2 Hindi 
Veer Purush Hindi 
Veer Purush Kannada 
Meera Ka Chitra Kannada 
Chetak . Kannada 
Haria . Hindi 
Crow & The Fox 3 Hindi 
Bachon Se Baten 2 Hindi 
Mardi & The Monkey 2 Hindi 
Ganga Kt Laharen 2 Hindi 
Jaldeep 2 Hindi 
Ekata I Hindi 
Ekata 4 'Kannada 
Sarai Biswas 4 Kannada 
Panchrantra Ki Ek Kahani 4 Kannada 
Ramshastri Ka Nyaya Hindi 
Dilli Ki Kahani Kannada 

.14 Madhya Pradesh Guiab Ka Phool 3 Hincli 
Panchtantra Ki Ek Kahani Hindi 
Chetak • 2 Hindi 
Veer Pursush 2 Hindi 
Ekata 2 Hindi 
Ganga Ki Laharen 4 · Hindi 
Sara! Biswas 2 Hindi 
Bachon Se Baten 2 Hindi 
Crow & The Fox 2 Hindi 
Char Dost 2 Hindi 
Scout Camp 2 Hindi 
Meera Ka Chitra Hindi 
26th January I Hindi 
Dilli Ki Kahani I Hindi 
Jaldeep 3 Hindi 
Mardi & the Monkey 2 Hindi 
Lu Brothers 2 Hindi 
Bal Ramayan I Hindi 
To the Rescue I Hindi 
Secret Cave Hindi 
Circus Boy I Hindi 
Chm: & Gek Hindi 

T ~- · Ori sa Bal Ramayan I Hindi 
Bachon Se Eaten I Hi.ndi 
Circus Boy Hindi 

- ------
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(() (2) (3) (4) (5)-- -

Crow & The Fox . I Hindi 
Ganga Ki L~aren 3 Hindi 

J!'1deep Hindi 
Char Dost Hindi 
Scout Camp Hindi 
Haria I Hindi 
Gulab Ke Phool Hindi 
Alleddin & the Magic Camp Hindi 
Yatra Hindi 

:26th January I Hindi 
Guru Bhakti Hindi 
Panchtantra Ki Ek Kahani Hindi 
Saral Biswas Hindi 
Ekaca Hindi 
IddMubarak Hindi 
Meera Ka Chitra Hindi 
Veer Purush Hindi 

1:6 Punjllb Jaldeep Hindi 
Bachon Se Baten I Hindi 
Ekata 2 Hindi 
Ekata Punjabi 
Yatra Hindi 
Saral Biswas Hindi 
Chetak . Hindi 
Meera Ka Chitra Hindi 
Dilli Ki Kahani Hindi 
Panchtantra Ki Ek Kahani Punjabi 
Veer Purush I Punjabi 
26th January 2 Hindi 
Lu Brothers Hindi 
Crow & The Fox I Hindi 
Chuk& Gek Hindi 

17 Rajaathau Raju Aur Gangaram 2 Hindi 
Bapu Ne Kaha Tha 2 Hindi 
Hamei11- Khelne Do 2 Hindi 

; Maha Teerth 2 Hindi 
Boond Boond Se Sagar 2 Hindi 
Chatur Balak 2 Hindi 
Pahadon Ki Pukar 3 Hindi 
Dilli Ki Kahani 3 Hindi 
Deepak Hindi 
Paoch Putliyao I Hindi 
Idd Mubarak 2 Hindi 
Savitri 3 Hindi 
Veer Purush 2 Hindi 
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{I) (2) (3) (4) (S) 

.f 
Stamp Album 2 Hindi 
Ganga Ki Laharen ::a Hindi 
Ekata . 3 Hindi 
Crow & The Fox 3 Hindi 
Bal Ramayan 4 Hindi 
Scout Camp I Hindi 
Char Dost 2 Hindi 
Chetak • 2 Hindi 
Nyaya . ::a Hindi 
Mccra Ka Chitra 2 Hindi 
Ramshastri Ka Nyaya I Hindi 
Bash Christmu I Hindi 
Secret Cave I Hindi 
Circus Boy I Hindi 
To the Rescue I Hindi 
Mardi & The MonbJ' I Hindi 
Chuk&Gek ::a Hindi 
Lu Brothers 2 Hindi 
Alladdin & the Magic Lamp 4 · Hindi 
Yatra . 2 Hindi 
26th January 2 Hindi .( 

Guru Bhakti 2 Hindi · 
Panchtantra Ki Kahani 2 Hindi 
Sarai Biawas 2 Hindi · 
Jaldeep 2 Hindi 
Bachan Se Baten 2 Hindi 
Haria I Hindi 
Guiab Ka Phool I Hindi 

11 Tripwn Bal Ramayan I Hindi 
Chatur Balak I Bengali• 
Panchtantra Ki Ek Kahani I Bengali 
Jaldeep 2 Hindi 
Scout Camp I Hindi 
Sarai Biswu I Ben gall 
Veer Purusb I Bengali 
Yatra I Hindi 
Chuk& Gck I Hindi 
Lu Brothers I Hindi 
Crow & The Fox 2 Hindi 
Dilli Ki Kahani. I Bengali 
Chetak • I Bengali 
Guiab Ka Phool I Bengali 
Alladdin & the Magic Lamp I Bengali 
Mardi & The monkey I Hindi 
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(1) (a) (3) <•> (') 

19::_ Uttar Pradeah Scout Camp • Hindi 
Haria s Hindi 
Guru Bhakti 4 Hindi 
Ekata I Hindi 
Bapu Ne Kaha Tha t Hindi 
Raju Aur Gangaram I Hindi 
Hamcin Khelnc Do I Hindi 
Boond Boond Sc Sagar I Hindi 
Chatur Balak 2 Hindi 
Ganga Ki Laharen s Hindi 
Ramshastri Ka Nyaya. 3 Hindi 
Crow & The Fox 3 Hindi 
Scout Camp I Hindi 
Panchtantra Ki Ek Kahani 2 Hindi 
Sarai Biswas 3 Hindi 
Veer Purush 3 Hindi 
Savitri 2 Hindi 
Jaldecp 6 Hindi 
Nyaya I Hindi 
Stamp Album I Hindi 
Maha Tcerth 2 Hindi 
Lu Brother 4 Hindi 
Bal Ramayan 3 Hindi 
Bachon Se Batcn 4 Hindi 
Char Dost 3 Hindi 
Chuk& Gek 2 Hindi 
Gulab Ka Phool I Hindi 
Alladdin & The Maalc Lamp I Hindi 
Yatra I Hindi 
26th January I Hinda 
Panchtantra Ki Ek Kahani I Hindi 
ldd Mubarak 2 Hindi 
Meera Ka Chitra I Hindi 
Chetak . I Hindi 
Dllli Ki Kahani I Hindi 

·1o:l West Bengal Saral Riswas I Bengali 

Meera Ka Chitra I Bengali 

Chetak I Bengali 

Veer Purush I Bengali 

Jn addition to the above States who are affiliate memhers of the Society n .ceive one 
-print of each Children's film produce::!, free of charg~, in lieu of their mcmlership, fo.r 
ahibition in rural and industrial areas through their Motile Yan1. 
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APPENDIX X 

M1NISTRY OF INFORMATION AND .BROADCASTING 

(R.ef. pa:ra 4.37 of the Report) 

Statement showing details of studios hirer;i by Children Film Society· 
for production of Films. 

* ,, 
* 

7. Shri Kant Studio and Shri Sound Studio were never engaged 
by the Society for the production of. the puppet film. Only sheds. 
(unfurnished and· unequipped) from M/s. Rajkamal Kala Mandir 
Studios, were engaged. 

8. (a) In the years 1963-64 and 1964-65, Rajkamal Kala Mandir 
Studios were engaged for nine shifts and one hour during the period 
from 14-5-1963 to 31-5-19'63' for indoor shooting of the film "Rahul" 
at the r ate of Rs. 650/- per shift. The total amount paid was 
Rs. 5931 ·25. 

(b) Before taking up product ion of the puppet film, a test 
shooting was conducted in December, 1962-January 1963 and after 
the test was found to be satisfactory, it was decided. to produce 
the film. The actual production commenced from September, 1963. 

(c) Actual .shooting of the puppet film started on 16-10-1903. 
Prior to that various tests (animation trolly test, exposure test etc.) 
were conducted. Shooting was interrupted in August, 1964 when 
the Society was asked to vacate the shed which was hired from 
M/s. Rajkamal Kala Mandir Studio and was required by them for 
their own use. Shooting re-started in March 1965 and was com­
pleted by the end of July, 1965. 

(d) Total expenditure incurred on the puppet film since the 
beginning, excepting salaries of , the staff and cost of special equip­
ment, 'bulbs, etc., amounted to Rs. 54283:34 as accounted for in the 
books of the· Society upto ' the end of July, 1965. 

(e) Shooting of the film has been completed. Rush print in 
respect of the last lot has not been received from the laboratory. 
After this is received and edited, the rough cut will be shown to 
the Director of Music, for composing background music. There­
~fter recording, final negative cutting, etc., will be undertaken. 
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9. (a) During the years 1963-64 and 1964-65, Shri Kant Studio 
was hired as under :-

From To Name of Picture No. of Rate per Amou nr 
shifts shift 

Rs. Rs. : 
lO-u-63 19-II-63 . Rahul 3 700 2, 100 

8-4-64 II -4-64 Dhruvatara '3 1/2 600 2,100 

IO-JI-64 Rabul 600 6QO 

!1. (b) & (c) Regard to the hiring of Shri Ra jkamal Kala Mandir 
Studio reference is invited to item No. 8(a). As r egards the sheds 
which were hired, the information is as follows:-

(a) First shed of size 20' x 30' for the period from l -9-1963 to 13-8-1964 
' (about I rt mo.:1 ths): 

Rent of the floor area 

Electricity charges for production of the fi lm 

Electricity charges for the air-conditioner 

(Rs.) 

400/- per month 

l oo/- per month 

50/- per month 

(ii) Second shed of size 30' x 35'forthe period from 15-2-1965 to 14-9-1965 (7 mont hs) : 
R ent of accommodation 

Electricity charges for the shooting of the film 

E lectricity charges for the air-conditioner 

') 
)>-Rs. 12,000/- for 7 rnontl1 . 
j 

~d) Both the sheds were not hired at the same time. As already . 
mentioned above, the second shed was hired for shooting of t he:. 
puppet film, as the first shed could not be spared by the Studios. 
The second shed was specially constructed by Rajkamal Kala. 
Mandir f.or the Children's Film Society to enable ·it to complete its. 
puppet film "As You Like It". A sum of Rs. 5,000/- was paid in· 
advance and further payment is being made at the rate of Rs. l ,OOO/­
p1er month, that is, in all, Rs. 12,000/- for the period of seven, 
months. · 



APPENDIX XI 

MINISTRY OF INFORMATION AND BROADCASTING 

(Ref. para 4.50 of the Report) 

A detailed note indicating the reasons for delay in executing 
agreement with the film producer. 

Mr. . ........... had come to India on a visa for shooting his fea-
·ture film 'India Today'. While in India, he approached the Ministry 
of Information and Broadcasting for permission to shoot the feature 
'film and about a dozen documentaries. As the Government 
also had in their programme for 1957-58 (1) the production of a 
fe'ature length documentary and (2) 12 documentaries in colour, it 
was felt that instead of the Films · Divi>ion producing these films, 
Mr ... . ..... . . might be asked to produce them on behalf of the Gov-
ernment. Accordingly, the matter was discussed with him in 
J anuary, 1957. He was prepared to collaborate on certain condi­
t ions and certain facilities being provided to him. The matter was 
•considered in detail in consultation with the Ministry of Finance 
who concurred in such collaboration including its financial aspect. 
Thereafter, the developments took place as in the following chrone>­
'logical order:-

1 4-2-1957 . 

. (a) Ministry of Information & Broadcasting asked Films Division 
io (1) provide necessary facilities to Mr .. . ........ pending the sign-
:.tng of a formal agreement and (2) draw up a draft agreement in 
consultation with the Solicitor to the Central Government at 

··Bombay. 

(b) Ministry of Information and Broadcasting issued the neces­
. sary financial sanction. 

·~0-3-1957 . 

. The Films Division sent the draft agreement to the Solicitor to 
·1he Central Government for vetting. 

~f>-4:-1957. 

The Films Division received the Solicitor's comments on the 
.. tlraft agreement . 
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.20-4-1957. 

Ministry of Information and Broadcasting received from Films 
Division a draft agreement vetted by Solicitor to Central Govern­
ment at Bombay, to be entereclj into with Mr. . . . . . . . . Fihns 
Division simultaneously sent a copy of the draft agreement to 
¥r. . . . . . . . . also for approval. 

21-6-1957. 

Mr .. . ...... wrote to Films Division suggesting a few changes 
in the draf~ agr~ment . 

4-7-1957. 

Ministry of Information and Broadcasting receiv~ a. communica­
tion from Films Division about the changes suggested by Mr . 
. . . . . . . . to be made in the draft agreement. ..,.. .~· 

6-8-1957. 

. Ministry of Infor:ina~ion and Broadcasting referred to Ministry of 
Law the draft agreement as proposed by the former as also the 
draft agreement as proposed by Mr . .. .. ... . . . , for comments on the 
changes proposed by Mr . . . .. . . .. as well as the general wording 
of the agreement. 

12-~-1957. 

Ministry of Information and Broadcasting received the comments 
·Of Ministry of Law. ' 

Jn the ~eantime, Mr. . . . . . . . . had been doing the work in 
connection with the production of feature film and the document­
aries with the assistance of the Films Division as envisaged under 
the arrangements although signing of a formal agreement had not 
yet been possible. It, however, pecame clear that the feature film, 
as was being produced by Mr . ... .. . .. would not be acceptable 
to the Government. It was, therefore, thought that Government 
should concern themselves only with the 12 documentaries and 
should drop out the feature film altogether from the agreement to 
be .si°gned . . Secretary' General° agreed that' the Government should 
dissociate themselves from the feature film but he thought that in 
the light of the understanding already given to Mr . .. . . .. .. ap? 
our obligations as a Government and in the interest of our foreign 
relatip.~s, assistance to Mr ..... .. _ .. ;:lS promised to him, sh.ould be 
given in respect 0£ the feature film as well. 
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5-9-1957. 

The then Information and Broadcasting Secretary (late Shri R. K r 
Raniadhyani) discussed the matter with Mr. . . . . . . . . . 

9-9-195.7. 

The draft agreement, as revised after discussion with Mr . 
. . . . . . . . , was sent by Information and Broadcasting Ministry to Law 
Ministry for vetting. 

13-9-1957. 

Law Ministry sent their comments 
Information & Broadcasting Ministry. 

14-9-1957. 

on the draft agreement to 

Information and Broadcasting Ministry sent the draft agreement 
to Finance Ministry for concurrence. 

19-9-1957. 

Finance Ministry made two queries-one being whether the~ 
was any guarantee that Mr .. .... . would make over to Govern-
ment the negatives, etc. , referred to in the draft agreement. 

20-9-1957. 

Ministry of Information and Broadcasting suggested to Ministry 
of External Affairs that either a bank guarantee should be obtained 
from Mr . . . ...... or the Italian Embassy should stand as a surety. 

1-10-1957. 

Ministry of Information and Broadcasting received a reply from 
Ministry of External Affairs that no bank guarantee or collateral 
surety was necessary. 

-4-10-1957. 

Ministry of Information · and Broadcasting referred the case to 
Ministry of Finance again .. 

11-10-1957. 

In view of External Affairs Ministry's contention Finance Minis­
try concurred in the terms of the agreement. 

12-10-1957. 

Information and Broadcasting Ministry enquired from Law Miin­
istry as to the amount of stamp duty that would be payable on the 

(' 

,·. 
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agreement so that it could be decided whether the amount should 
be borne by Mr. . . . . . . . . . . or Government. 

14-10-1957. 

(a) Law Ministry stated that the amount of stamp duty should 
be Rs. 1.50. But they suggested that the Collector of Stamp 
should also be asked for confirmation. 

(b} Information and Broadcasting Ministry referred the matter 
to Collector of Stamps. 

15-10-1957. 

Collector of Stamps confirmed that the stamp duty would be 
&. 1.50. 

17-10-1957. 

Ministry of Information and Broadcasting discussed the terms of 
the agreement with Mr. . . . . . . . . . The latter accepted the terma 

18-10-1957. 

The agreement was signed. 



APPENDIX XIl 

MINISTRY OF LABOUR AND EMPLOYMENT . , 

(Ref. para 5.13 of the ReP,ort) 

Additional information in respect of Mica Mines Labour Welfare 
Fund. · 

Item !.-Machinery set up for operation OF Mica Mines Labour 
Welfare Fund. 

· The Mi~a Mines Labour Welfare Fund constituted under the 
Mica Mines Welfare Fund Act, 1946, is intended to provide (medi­
cal, educational, recreational and other welfare amenities to 
workers in mica mines. The Act provides for the levy of a customs 
qµty on all mica exported from India upto a maximum rate of 6! 
per cent crd va~~re7?'1-. The pr~sent ~ate is 2~- per cent ad t!alorepi. 
The collections are allocated for expenditure on welfare measures 
among the various mica producing areas in proportion to their 
average production. 

There are three main Organisations of the Fund in the States 
of. · Andhra Pradesh, Bihar and Rajasthan which are the principal . 
mica producing States in India. There are a few small pockets of 
mica mines in other States also like Madras and West Bengal. 
The Government of India have by notification framed rules for the 
administration of Mica Mines Labour Welfare Fund in each of the 
three Organisations of Mica Mines Labour Welfare Fund. An advisory 
Committee in each of the three regions viz. Andhra Pradesh, Bihar 
and Rajasthan has. been constituted for formulation and imple­
mentation of the Welfare Schemes and Administration of the 
Organisation. The Advisory Committees consist of the following 
members:-

I. Bihar 

(i) An Officer to be appointed by the Central Government 
called the Welfare Commissioner; 

(ii) The Mica Controller, Bihar; 

(iii) The Commissioner of Labour, Bihar; 

(iv) A member of the Bihar Legislative Council or Assembly 
nominated by the Central Government on the recom­
mendation of the Government of Bihar; 
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(v) Three persons nominated by the Central Government, in 
consultation with the associations, if any, representing 
mica mine owners of Bihar; 

(vi ) Three persons nominated by the Central Gover m ent t o 
repr esent the interests of workmen employed in the mica 
mining industry of Bihar; 

(vii) A woman nominated by the Central Government on the 
recommendation of the Government of Bihar, if no 
woman h as been nom inated under clause (vi) . 

The "IN elfare Commissioner shall be the Chairman of the Advi­
sory Commi t tee for t he State of Bihar and the Vice-Chairman of 
the Committee shall be appointed by the Central Government 
from among the other members. 

II. Andhra Pradesh 

(i) The Collector of. Nellore; 

(ii) The President of the District Board, N eUore ; 

(iii) A Member of the Andhra Pradesh Legislative Assembly 
nomina ted by t he Central Government on the r ecom­
mendation of the Government of Andhra Pradesh; 

(iv) One r epresentat ive of the Central Government ; 

(v) Two p ersons nominated by the Cen tral Government, in 
consultation with th e associations, if any r epresenting 
mica mine owners of An dhra P r adesh ; 

(vi) T wo p ersons nominated by the Central Government t o 
represen t the interest of workmen employed in t he mica 
mining in dustry of Andhra Pradesh ; 

(vii) A w oman nominated by th e Central Government on the 
r ecommendation of the Governm ent of Andhra P radesh , 
if no woman has been nominated under clause (vi ) . 

The Collector of N ellore shall be the Chairman of the Advisory 
Committee for the State of Andhra Pradesh and the Vice-Chairman 
of t he Committee shall be appointed by t he Centra l Government 
from among t he other m embers. 

III. Rajasthan 

(i) The Labour Commissioner, Rajasthan; 

(ii) One representative of the Cent ral G overnment ; 
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(iii) A member of the Rajasthan Legislative Assembly 
nominated by the Central Government on the recom­
mend8:tion of the Government of Rajasthan; 

(iv) Two persons nominated by the Central Government, in 
consultation with the association, if any, representing 
mica mine owners of Rajasthan; 

(v) Two persons nominated by the Central Government to 
represent the interests of workmen employed in the mica 
mining industry of Rajasthan; 

(vi) A woman nominated by the Central Government on the 
recommendation of the Government of Rajasthan, i£ no 
woman has been nominated under clause (v) . 

The Labour Commissioner, Rajasthan, shall be the Chairman 
for the Advisory Committee for the State of Rajasthan and the 
Vice-Chairman of the Committee shall be appointed by the Central 
Government frorri the other members. 

It is evident from the above that the Machinery set up for t he 
eperation of the Mica Mines Labour Welfare Fund is tripartite in 
character which safeguards the interests of the parties (namely 
employers and workers engaged in mica mining) . As also the 
Members of the Legislative Assembly in each State are being 
associated with the Advisory Committee. By keeping Woman 
Member in each Advisory Committee the interest of. t he female 
mine workers is also looked after. 

Necessary staff has been provided in all the three Offices of the 
Mica Fund. 

States in which the production of Mica is very small, the funds 
will be available to the concerned State in the ratio of their pro­
duction for formulation and implementation of Welfare Schemes 
by the concerned State Government. This is because it is not 
possible to keep a full contingent of the staff is such regions where 
the production is very low. 

Item 2.-Control of Central Government over expenditure out 
of the Fund. 

This is not an autonomous Fund but is administered by the 
Government directly. The recoveries are part of the Consolidated 
Fund of India and expenditure is included in this Ministry's budget 
and is voted by Parliament. The Budget Estimates are scrutinised 
by the Ministry of Labour and Employment after they have been 
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.approved by the Finance Sub-Committee and the Advisory Com­
mittee of the Fund. After the Budget Estimates have been scruti­
nised by the Labour Ministry they are submitted to the Ministry 
-0f Finance for inclusion in the Demands for Grants for the Ministry 
-Of Labour and Employment. The entire expenditure on the Welfare 
Measures from the Mica Mines Labour Welfare Fund is shown as 
.deduct recoveries in the Demands for Grants so that there is no 
b earing on the consolidated Fund of India. 

The Chairman of the Advisory Committee of Bihar, Andhra 
P radesh and Rajasthan have been declared as heads of Offices. 
They enjoy certain powers as such. Administrative Powers have 
.also been delegated through the Mica Mines Labour Welfare Fund 
Rules 1948 .(under Rule Nos. 20 and 24) for the Recruitment of the 
S taff and implementation of Welfare Schemes. The rules provide 
a s under:-

"Rule 20. Staff of t he Advisory Committee.-(l) Subject t o the 
.budget provision, and the provisions of rule 24, the Chairman of. 
each Advisory Committee may appoint technical and secretarial 
:staff including a Secretary (who shall ordinarily be a wbole-time 
officer paid from the Fund) to assist him in carrying out his duties, 
m ay fix the scale of establishment and the salaries and allowances 
a nd determine other conditions of service of officers and servants 
-employed by p im including the security to be taken from them : 

Provided that the scales of pay of servants appointed by the 
C hairman under this sub-rule shall be in accordance with the scales 
:sanctioned by the Cent ral Government for similar posts . 

... 

(3) The Chairman may authorise the technical and secretarial 
:staff to give technical and secretarial assistance to the finance sub­
·committee or to any other authority exercising advisory functions 
in connection with the Act or to · any person or authority expending 
grants obtained from the Fund. 

Rule 24. Schemes of expenditure.-(1) The sanction of the 
Central Government to the budget shall, if no specific mention is 
made to the contrary, be deemed to include sanction to expenditure 
·on all schemes included in the budget. 

(2) The Chairman shall have power, subject to the provision in 
-the sanctioned budget, to incur expenditure on administrative staff 
.and welfare schemes: 

Provided 

(i) that he shall have no power to sanction any scheme not 
included in the budget and involving a non-recurring 



200 

expenditure exceeding Rs. 20,000 or a recurring cost 
exceeding Rs. 2,500 a year, and 

(ii) that any new scheme within these limits shall require 
the approval of the Finance Sub-Committee before any 

. expenditure on it is incurred. 

Thus it will be observed that the Mica Mines Labour Fund 
Organisations are under the control of Central Government and 
under Advisory Committee constituted by the Central Government 
and are entrusted with the control and the implementation of 
schemes in respective region. 

COORDINATING COMMITTEE FOR MICA MINES LABOUR 
WELFARE FUND 

· Unlike Coal Mines Labour Welfare Organisation where there 
is a Central Advisory Committee for the whole of the country, the 
Mica Mines Labour Welfare Organisation is decentralized; it has 
three separate Advisory Committees for three predominently mica 
mining States in which welfar e measures for mica miners have been 
undertaken. There are obvious advantages in this decentralised 
administration by Committees which a.re aware and conscious of the 
requirements of the mica miners of the area. 

A Co-ordinating Committee consisting of the Welfare Commis­
sioner, Bihar, the Cha irman Andhra Pradesh and Rajasthan, the 
Deputy Secretary (W) , as members, with Joint Secretary, Ministry 
of Labour and Employment as Chairman, has also been set up. The 
Committee is to meet from time to time to review activities of the 
Fund. So far six meetings have been held a t Delhi, Nellore , Udai­
pur, Kodarma, Bhilwara and Nellore. The last me 0 ting was held 
on 28th May, 1965. This Committee has been useful in reviewing 
the activities of the 3 regions and in coordinating them uniformly 
where necessary. 

Itern 3.-Details of expenditure incurred on staff engaged for 
the operation of the Fund during the financial years 19'58-59 
to 1964-65. 

During the years 1958-59 to 1964-65 the expenditure for the Mica 
Mines Labour Welfare Fund was booked under only four units of 
accounts namely (i) Pay of Officers, (ii) Pay of Establishment, (iii) 
Allowances and Honorarfa and (iv) Other Charges (Contingencies). 
3 statements for each of the regions in respect of the above years 
are appended. All the establishment expenditure incurred by the 
Fund was classified under the 3 heads mentioned above and no 
distinct booking of amount was made, for example, in respect of 
sal'aries of medical officers, nurses etc. as distinct from headquarters•· 
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office staff like clerks etc. Obviously the salaries of welfare staff like 
doctors and welfare officers, cannot be considered as purely adminis­
trative charges. The number of employees category-wise can be seen 
in the statements furnished under the next item. 

Since 1965-66 the budget estimates for the Mica Mines Labour 
Welfare Fund have been split up in two parts namely (i) Adminis­
tmtive 11nd (ii) Welfar Charges under each region separately. 

Total expenditure on staff engaged for the head office and for the 
operated welfare schemes under the Fund during the Financial Years 
1958-59 to 1964-65 fa furnished below:-

ANDHRA PRADESH 

. 
SJ. Years Pay of Pay of Allowances Total 
No. Officers Establish- Honoraria 

ment 

Rs. Rs. Rs. Rs. 
I 1958-59 8584 49187 45575 103346 

2 1959-60 5645 50053 47724 103422 

3 1960-61 7419 62629 53340 123388 

4 1961-62 6757 loo1r7 47902 154776 

5 1962-63 16026 104555 55777 16735& 

6 1963-64 : 20296 128682 56855 20 ~~ 33 

7 1964-65 16430 201392 73411 291 233 

Mica Mines Labour Welfare Fund Bihar: Total Expenditure Incur­
red on Staff engaged for Head Office and for the Operation of the 
Welfare Schemes under the Fund during the Financial years 1958-59 
to 1964-65. 

Years Pay of Pay of Es- Allowances Total 
SI. Officers tablishment and 
No. honoraria 

Rs. Rs . Rs. Rs. 
l. 1958-59 15,548 1,35,878 1,40,461 2,91, lf7 

2. 1959-60 12,437 1,45,037 1,55,637 3,03,111 

3. 1960-61 I 3,435 1,76,728 1,57,850 3,48,c1 3 

4. 1961-62 34,848 2,92,397 1,15,365 4,42,610 

5. 1962-63 90,832 3,49,550 1,45,942 5,86, 324 

6. 1963-64 82,417 4,13,967 l,63,389 6,59,773 

'f. 1964-65 95,000 4,71,200 1,98,800 7,65, cco 
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Mica Mines Labour Welfare Fund, Rajasthan: Total Expenditure 
.incurred on staff engaged for Head Office and for operation of the 
Welfare Schemes under the Fund, during the Financial years 1958-59 
.to 1964-65. 

Expenditure incurred during : 

-S . No. Particulars of sub- 1958-59 1959-60 1960-61 1961-62 1962-63 1963-64 1964-65 
heads. 

Rs. Rs. Rs. Rs. Rs. Rs. Rs. 

1. Pay of Officers . 4,162 3,281 2,142 289 20,409 27,289 

2. !Pay of Establishment 57,492 67,830 77,881 l ,40,278 l ,58,559 J ,( 0,316 

3. :Allowances & Hon. : 
I. D.A. • 47,744 51,633 54,809 37,246 55,783 47,cco 

2 T ;A .• 10,745 8,407 I0,9II 8,333 9,986 1 8 , 4~c 

3. O.·A. 3,353 6,081 ·5,080 4,184 l,61 I 7,969 

_;j. . Other Charges . 
(i) Liveries . 1,325 
(ii) Washing & Uniform 

751 1,275 2,161 2,133 

Allowance . : 358 684 1,072 1,710 1,052 1,344 1,714 ' 
T OTAL 1,25,179 1,38,667 1,51,895 l,93,315 2,47,400 2,64,619 I 

Item 4- Details of categories of staff employed. 

Detailed statement showing the staff employed under the three 
Organisations of the Mica Mines Labour Welfare Fund viz. Andhra 
Pradesh, Rajasthan and Bihar separately are appended. 

MICA MINES LABOUR WELFARE FUND, ANDHRA PRADESH 

h em No. 4 
Numbe1· of Officers and Staff as on 1-4-1965 

Details of Staff 

_I. Officers: -

(1) Secretary 

(2) Assistant Surgeons Grade I. 

·11. Staff: 
1. Head Clerk-cum-Accountant 
2. Upper Division Clerks 
3. Junior Clerks 
4. Record Sorter 
5. Vaid, Ayurvedic Dispensary 
6. Compounders (Allopathic) 
7. Compounders (Ayurvedic) 
8. Staff Nurses 

Number 

1 

2 (other 
posts 

vacant) 

1 
z 
8 
1 
z 
6 
2 
e 



Details of Staff Number 

9. Electrician r 
10. Laboratory Technician 1 

11. Projector-Operator 1 

12. Jeep Drivers ! 

13. Lady Health Visitor i 

14. Midwives 4 

15. Assistant Labour Welfare Inspector 1 

16. Junior Assistant Welfare Inspector 1 

17. Head Master, High School, Kalichedu 1 

18. Secondary Grade Assistants 13 

19. Telugu Pandit Grade II ~ 

20. Hindi Pandit Z 

21. Higher Grade Teachers 19 

22. Headmaster, Middle School, Talupur 1 

23. B. Ed., Assistants 3 

24. Telugu Pandit Grade I 1 

25. Physical Training Instructors 2 

26. Craft Instructors 2 

27. Tutors 8 

28. Radiographer 1 

29. Peons 12. 

30. Ayahs 5 

31. W. C. C. 4: 

32. Nightwatchman (Base Hospital) I 

33. Sweeper, Ayurvedic Dispensacy ! 

34. Thoties 5 

35. Gardner l l 

36. Office Sweeper I 

37. Ward boys 6 

38. Nightwatchman-oum-sweepen-cum-gardner 1 

39. Night-watchman (contingent paid statT brought 
to regular establishment) 3 

40. X-Ray Assistant 1 
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MICA MINBS LABOUR WELFARE FUND, BIHAR kj 

Stateme11t of sanctioned posts (Permaneni) showing comparative studies for 3 y ear i.e. 
r963-64-65 and r965-66 

SI. Name of.the post Proceeding Current Anticipated 
No.m financial financial for the 

year i.e. year i.e. next finan-
1963-,64 1964-65 cial 

year i.e. 
1965-66 

l 2 3 4 5 

CLASS-II 

! l Welfare Officer l 

2 Assistant Engineer l I 

3 Lad;y Doctort' 

CLASS-III & IV. 

Head Clerk-cum-Accountant 2 2 2 
2 Corespondence Cler!( 2 2 2 

3 :sr. Clerk/'Store-keeper/ Diret. Clerk/Clinical 
Clerk ~ · 7 7 7 

4 Cinema Operator 

5 Drivers 7 7 7 
6 Peons and Orderlies 30 30 31 
7 Sweeper (Mak) ~ 10 IO IO 

8 Night Watchman 12 12 12 

9 Sweeper (female) 3 4 4 
IO C. Asstt. Surgeon Gr. (Now upgraded Asstt . 

Surgeon Gr. I under Class II) 3 3 3 
JI Compounder 16 16 16 
12 Dresser 5 5 5 
13 Jr. Clerk/Hindi T ypist/ Store-keeper 12 12 12 

14 Asstt. Welfare Inspector . 

15 Field Worker 4 4 4 
16 Sevika 4 4 4 
17 Adult Education Instructor 13 13 13 
18 Overseer 2 2 2 

19 Senior Draftsman l 

20 Midwife 12 12 12 

21 Steno-typist . 
22 Lab. Tech./.X'Ray Tech. 2 2 

23 Divisional Accountant 

24 Lady HeaJth Visitor 2 2 2 

25 Malaria Inspector I 

26 Insect Collector 

27 Sister In-Charge I I 

28 Staff Nurse 5 5 5 
29 Tracer 'I 



205 

2 3 4 5 

30 Electrician I 

31 Nursing Orderly 2 2 2 

32 Dhobi 2 · 2 2 

33 Cook I 2 2 

34 Cleaner-cum-Attendent • 5 5 5 
35 Attendant for M.P.ls. 6 6 6 
36 Aya 8 8 8 

37 Ward & Kitchen Servant (Male) 9 9 9 
38 Ward & Kitchen servant (.Female) 6 6 6 

39 Mali 

40 Armed Guard 2 2 2 

·P Electric Khalasi I 

•P Plumber I I 

STATEMENT OF SANCTIONED POSTS (TEMPORARY) SHOWING COM­
PARATIVE FIGURES FOR J YEARS viz r96z-63, 1963-64 AND 1964-65 

SL 
No. 

Name of the post 

I 2 

CLASS-I 

1 Medical Superintendent 
2 Physician 
3 Gynaecologist 

CLSSS-II 

1 Lady Medical Officer 
2 Medical Officer 

3 T.B. Officer 
4 Asstt. Surgeon Gr. I 
5 Secretary to M.M.W.C. 
6 Asstt. Medical Supdtd 
7 Assistant Secretary 

CLASS -III & IV 

Had Clerk-cum-Acctt. . 

2 Sr. Clerk/Asstt. Acctt. Store-keeper/Clinical 
Clerk 

3 Jr. Clerk/Hindi Typist/Store-keeper 

Proceeding Current Anticipated 
financial financial for the 
years i.e. year i.e. next finan-
1962-63 1963-64 eial year 

3 

2 

2 · 

20 
I 

I . 

2 

7 
5 

4 

2 

2 

21 

2 

9 
6 

64-65 and 
1965-6(!. 

5 

I 

3 
2 

21 

. I 

5 

12 

ii 
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2 3 4 5 

- - -··-· 
4 Cinema Operator . ·. I I 

5 Compounder . .9 lI II 

6 Lady Health Visitor . ··. ' · ..2 I 6 

7 Midwife • . •. 5 6 IO 

8 Vaidya •. ... 4 7 7 

' Ayurvedic Compounder 2 7 5 .. 
JO Adult Ed. Instructor .. (i 6 ' II Asstt. Welfare Inspector .. l I I 

12 Field Worker 4 If 4 
13 Seovika 4 "' 

4 
14 Sister-In-charge 2 2 4 
15 Staff Nurse . 25 25 26 
16 X'Ray Tech./Lab. Tech. 2 3 3 
17 Senior Draftsman . l I 

18 Overseer I I 

19 T.B. Helath Visitor 4 4 -5 
20 Driver 4 4 5 
21 Cleaner 4 4 ' 2.2 Peon and Orderly 14 18 II 

23 Night Watchman/Chokidar 7 I I 

24 Armed Guard I l I 

25 Sweeper (Male) 21 22 2.f. 
26 Swecpcress . 5 ' I 
27 Dre~ser I Ji I 

28 Attendant for M.P.ls. 2 2 ·2 
29 Ayaa 15 15 15 
30 Cook 3 3 s 
31 Dhobi . 3 "3 5 
32 Ward& Kitchen Se"ant (Mak) . 7 ll u 
33 Ward & Kitchen Sernnt (female) 3 .. ' 34 Mali . 2 :3 2 

35 Electric Khalasi l .2 

36 Laboratory Technician I .l I 

37 X'Ray Dark Ropm Attendant I 2 2 

38 Games Supervisor I I r 

39 Welfare Organiser I 'l I 
40 Trained Teacher 1_7 2;1 25 
41 Instructor in Basket maldna l 

42 Master in tailorini I I I 

43 Stenoeraphcr ;i 2 2 

« Yoaa 4 4 4-
45 Night Sister I 

,jJ6 Ward Sister . 2 2 2 

47 Home Sister l I 

·48 Steward I I I 



51 Masalachi 
O Nursing Orderlies . 

Jr. Asstt. Welfare Inspector 
J... Dispensary attendant 

53 Asstt. Music Master 
54 Craft Instructor . 
55 Co-operative Inspector . 
56 Co-operative Suervisor 
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MICA MINES LABOUR WELFARE FUND RAJASTHAN 

Statement showing t/N cktails of tlu: staff nnployld as on :z8-:z-1965. 

A. CLASS-I 

I. Medical SuJ)f'rintcndcnt I 

B. CLASS-H 
1. Secretary I 

2. Medical ofticers 5 

C. CLASS-III. 
1. Head Clerk I 

2. S.A.S. Accountant I 

3. Senior Clerks 4 
4. Jr. Clerks .7 
5. Jr. Asstt. Welfare Inspectors ' 6. Vaidya II 

7. Up-Vaidya. u 
8. Lady Health Visitors 2 

9. Midwife . 7 
10. Compounders (Allopathic) ' n. Cinema Operator I 

12. Games Supervisors • 
13. Lady Social Workers 7 
14. Trained Teachers 4 
15. Asatt. Teachers II 
16. Driven ' 

D. CLASS-IV 
I. Daftri ,. I·. 

2. Peons 22 

3. Cleaners 4 
4. Chowkidars ' 5. Sweepers IO 

6. Ayas 9 

Item 5..-Estimates framed during each of the financial 
1958-59 to 1964-65 for the provision of various amenities nil 



medical, housing, educational, transport, recreational and 
laneous facilities. 

Item 6.-Actual amount spent during each of the above ~ 
each item and the reasons for shortfall, if any. 

Information is being collected from the regions and 
forwarded separately. 

Item 7.-No. of miners engaged in the mica mining indus 
1st April, each of the years 1958-1963. 

The information is available according to calendar yeai 
is given below:-

Year Average daily. number ' 
employed in mica m! 

1958 33,548 

1959 32,489 

1960 33,278 

1961 2~,635 

1962 26,092 

1963 23,248 

1964 N.A. 

Item No. 8.-Details of various amenities-

(a) Medical facilities, 

(b) Housing, 

(c) Educational, and 

( d) Transport. 

The information is appended in respect of all the three o 
tions of the Mica Mines Labour Welfare Fund in Andhra j 
Bihar and Rajasthan. · 

Item 8.-Details of various amenities. 

ANDHRA PRADESH 

(a) Medical: (i) Allopathic Dispensaries.-This. orga 
maintains one 14-bedded hospital at Kalichedu and thre 
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Dispensaries at Talupur, Utukur and Sydapuram. An X-Ray Pla11t 
at a cost of Rs. : 42,000 has be~n installed in the Base Hospital, 
Kalichedu. One Odelca Camera has also been ordered to be purchased 
and this will facilitate mass X-ray of T.B. Patients. The other three 
Static Dispensaries also cater to the needs of1 patients of the sunuund­
ing villages. 

(ii) Mobile Dispensary.-There is a Mobile Dispensary stationed 
·at Kalichedu and it caters to the needs of the patients in the mining 
area, who are beyond a radius of three miles from any of the SLatic 
Dispensaries. 

(iii) A yurvedic Di.spensaries.-In addition to the above five 
:allopathic dispensaries, two Ayurvedic Dispensaries are also function­
ing--0ne at Kalichedu and the other at Marupur village. One more 
Ayurvedic Dispensary has been sanctioned for being opened . at 
·Chaganam. 

(iv) Special amenities provided for T.B./Silicosis Patients.­
Tuberculosis is the most prevalent disease in the mining area. No 
'T.B. Hospital is being run by the Fund at present. So, ·11 beds have 
been got reserved for the Mine labour patients exclusively in the 
Government T .B. and Chest Diseases Hospital, N ellore on payment 
of Rs. 100 per month per bed for the period occupied by the labour 
·patients. 

A 16-bedded T.B. Hospital building is now under construction at 
Kalichedu and it is hoped that it would be ready for treating labour 
patients by the end of 1965. 

For the inpatients who are being treated in the T.B. Hospital, 
·Nellore a subsistence allowance of Rs. 50 per month for a maximum 
period of 6 months is being paid if there are no earning members 
in t.11.eir families and if they are unemployed during that period. 

The T .B. patients who receive treatment as outpatients at the 
·T.B. Hospital, Nellore are also paid dietary charges at Rs. 1 ·31 per 
day and travelling expenses at the rate admissible to Class IV Govern­
ment employees. 

The Government of India h~ve sanctioned a scheme called 
·"Domiciliary Treatment of Tuberculosi ". Due to dearth of quali?ed 

.1 · -doctors and for want of supply of the Ambulance Van this scheme 
.could not be implemented. 



The particulars of the hospitalisation charge subsistence allowance·. · 
and dietory char ges paid t o T.B. patien ts during 1964 are -furnished '. 
below:-

Detai ls of lhc scheme 

I 

I. Hospitali satior charges 

2 . Subs i~ tence allowa nce 

3. Dietory charges 

No . of 
oat irnts 
benefited 

2 

T ta! amo.unt pent 

3 

16 R s. 1047 -65 

IO 2921-.t;)7 . '. . 

. 5 ' ' .. 28GJ'-82 ' . 

~·.----:~.:_·· •.. i~_ •• : 

Maternity and Chi l(f, W~Zfa,re .-There are four M1itte '?ity, and 
Child ' Welfare Centres at (1) Talupur , (2) Kalichedu, (3). Utu1mr; 
and (4) Sydapuram. The Midwives of this organisati on conducted 
delivery cases and r endered ante-natal and post-natal . care ~o , the 
wiv.es of the miners at the centres a

0

nd also at their .res~denc~s whielJ . 
requir ed. The infants arid t oddiers w.ere taken cai.e ·of .arid .i:ni~k '~~~. 
distributed t o exp::ct a..'1t mother s &nd children· of N.iica 1Viine1's at. 
these centres. · · . 

T~e sei:-vices of . the Midwives were u tilised1for educahng the lc;djes. 
on health , sanitation, family plann ing, etc. 

The particulars of the deliveries, ante-natal, post-natal cases 
attended to at ihe above four Maternity · Centres durin'g 1964 are 
furnished below:-

SL 
N o. 

Name of the centre 

I. Talupur 
2 . Ka lichedu 
3. Sydap uram . 
4. Urukur 

TOTAL 

No. of No. of N . of 
del iveries postnatal antenatal 
conducted cases at- cases at-

94 
91 

3 
.72 

340 

tended to rcnJeJ t 

92 

90 
83 
72 

337 

·sor 

897 
886 

545 

' 312 9 

Family Planning.-A scheme for doing p ropaganda work in F amily 
~lanning at a cost qf Rs. 8,400 has be.en prepared and submitted. to 
the ·Go_vernment of India for approval. · , _ 

A ·Projector has also been purchased at a cost of. .Rs. 5 000 a:QG~ 
an Operator has been appointed for. P.ropagan da w ork. .on· Ffqnil~ 
Planning, safety m easures in mines, etc. 
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(b) Housing: Extent of accommodation provided to miners.­
No h ousing schemes h ave been actu ally implemented1in th is organisa- · 
t ion so far. -H owever, two housing schemes are under considerathm , 
v iz. , (i ) Own your own house scheme, and (ii) Departmental 
colvnies. 

Under the "Own Your Own House Sch em e" a subsidy of Rs. 400 
is pr oposed to be given to individual miner either to construct a' 
new House or to impr ove h is existin H ouse. The subsidy w ill ·be 
in the form of supply of building · mate ials. These h ou ses wiil be 
constructed under the supervisi n and guidance of the Engineerin g 
Staff of t he Fund. 

About 500 applicat ions s far received under th is scheme are 
under scrutin y and it will be L11plemented · on receipt of · sanction 
order s from th e Government of In dia. This will be a ph ased pro­
gramm e spread over the nex t five years. 

Under the Departmental Colony Sd~eme, houses will be ~.ns1ruci­
ed at th e r equest of th e mine ow ner by the F und. " T'hc h ouses 
constructed under this scheme w ill be m ade available t o the labourers 
at ·n ominal rent. Two sites h ave been seLcted fo locate two c-olonies 
of · 50 houses each. 'l'he Uni cin Minister for Labour ·and Employment 
has -laid the F oundation for the one su ch colony · af Shah mine · on· 
29th May•, 1965. · · . 

(c) Educational facilities.-Tbe Mica Mines Labour Welfare F und 
maintains one High School at K alichedu. one Middle School at 
Talupur and six Elementary Sch ools nt Kallchedu, 'I'alnpur . . P ala­
m ani, Jogip.alli, Tellah0du an d K attubadi_ am. 

Pr9posals h ave been sent for upgrading the exLting Middle 
School at Talupur into a High School. f.t om the year 19C5-66. 

The particulars of th e labour childr en studying in various s hools 
oi th e F und during 1964 are furnished below :-

--- ---
SI. Name of the InsLitution Boys Gi rl~ Total 

No. 

1. High School, Kalichedu 96 9 105 
2. Middle School, T alupur 38 II 49 
3. Elementary Schoo ., K alichedu 121 71 19 :2 

4, Elementary School, T alupur . 182 JOT 283 
5. Elementary School, Palamani 58 ~5 8} . 

.6. Elementary School, Jogip:illi . 38 30 68 

7. , Elem~ntary ScP.ool, T e!labodu 53 17 70 

8. Elementay Sc\100!, Katrubadipaiti_ 39 25 "64.' 
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Besides these Schools, a Night Adult School is being run by this 
organisation at K alichedu. It is proposed fo star t two Adult Literacy 
Centres (Day Schools), one at K alichedu and the other at Talupur 
village with a whole time teacher and a Games Supervisor. 

The St ate Government of Andhra Pradesh sanctioned a scheme 
costing about Rs. 11,000 for starting "Evening Mining School" to 
offer training facilities to the subordinate Supervisory staff employed 
in the mining field in the following courses: -

(a ) Gas-testing Certificate. 

(b) Blasters' Certificate. 

(c) Mates Certificate of Competency. 

(d ) Foreman's Certificate of Competency. 

As the above scheme is main ly intended for the Mica Mine 
labourers this organisation has proposed to bear 50 per cent of the 
cost of the scheme and the Government of India has been addressed 
in this regard. 

Boarding Homes.- There are two Boarding Homes r un by this 
organisation, one at Ka1ichedu and the other at Sydapuram "With 
91 Boarders-63 in the former and 28 in the latter . School going 
children of Mica Mine labour ers who reside at places beyond a 
distance of two m iles from the respective High Schools are provided 
with Boarding facff ties. The Fund spent Rs. 17,554· 25 on the Board­
ing Homes during 1964-65. 

Midday Meal Centres.-To create an incentive among mica miners 
ro send their children t o the schools, midday meals are provided to 
t he children of m ica mine labourers studying in the Schools main­
t ained by this organisation . A sum of Rs. 26,059 · 20 was spent on 
running these centres during 1964-65. 

Scholarships, books and·unifom s, etc . supplied to school children .­
The Mica Mine labourers' children studying in the various schools 
and colleges were given Scholarships as shown below. Books, slates 
and free clothing were supplied to the labourers' ch ildren studying 
in the Secondary and Elementary Schools run by the F und. 
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During 1964-65 an amount of Rs. 52,573 · 36 was spent for S!:holar­
ships, clothing, etc. for the school-going children of mica mine 
labourers as shown below: -

(a) Scholarships 
(b) Dresses 

(c) Books and Slates 
(ti) Boarding facilities 

(e) Midday Meal facilities . 

No. of 
snidents 
benefited 

II9 
914 
910 

91 

759 
T OT AL 

Amount spent 

7934-13 
9000---00 
2025-78 

17554-25 
26059-20 
52573- 26 

It is proposed to extend th e above facilities to Mica Mine L abour 
children studying in other schools of Zilla Parisbad also during 
1965-66. 

(d) Transport : Transport provided to Miners from place of Resi­
dence to work sites.-No fa cilities are provided by the Mica Mines 
Labour Welfare Fund (Andhra Pradesh) Nellore for transpor t of 
Mica Mine Labom·ers t o and from work sites. 

It is proposi:d t q purchase an Ambulance Van for transport of 
labour patients from mines etc., to Base Hospital, Kalichedu or 
Headquar ters Hospital Nellor e for treatm ent on p aym en t of hire 
charges at prescribed rates. The patients "'re at pr esent transported 
from mines to hospitals by means of the Jeep attached to the 
Mobile dispensary , Kalichedu on payment of h ire charges at 
prescribed r ates. After the Ambulance van is supplied, the Mobile 
Dispensary Jeep is proposed to be u tilised for domiciliary treatment 
of T.B. . 

Item No . 8 contd.-Details of v arious amenities 

BIHAR 

(a) Medical: Hospitals, dispensaries, beds for T .B .. patients, 
maternity and child welfare, family planning and specialist treat­
ment.-The Fu:pd has been maintaining one 100 beded Central 
Hospital K arma, one 30 beded Regional F ospital, Tisri and . 11 
dispensaries. The Central H osp it al is a t tached i. i t.h a Tuberculosis 
ward of 50 beds. 5 Maternity and Child Welfare Centres are func­
tioning in the Organisation. A proposals for establishment of a 
Model Family Planning Clinic at the Regional H ospit al, Tisri has 
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been sen t to Govermnent for expenditure sanction . The proposal 
is yet to be approved. The Central Hosp ital has a Surgeon specia­
list, a Gynaecologist and a Denti st fo r providing spe ialist treat­
ment. 

(b) Hous ing: exte·rLt of accommodation p , o·vide d to the miners: 

(i) Type of accommodation. 

(ii) Rent e-tc. charged, if any . 

(iii) Pro'Vision made for adequ.ate wa,ter s·uppLy. 

The Fund h as so far prov ided 50 houses at Jor asimar : 

(i ) Type of accomniodation.-Minimum 
iu a t enemen t is as hereunder :-

Living Room 

Multi-purpose room (to be used 

for cooking and other purposes) 

Bath 

Latrine 

accomm odation provided . 

120 Sq. ft. 

84 Sq. ft. 

16 Sq. ft. 

12 Sq. f t . 
- - --·-

232. Sq. f t. 

Government h as also sanctioned construction of 314 h ouses under 
· t he De partm ental Colony Scheme a nd action is in hand to set up 
· 't he colonies as early as possible. 

( ii) R ent etc., charged; if any.- Th e deparim.ental colony is cons­
. tructed a t the request of a' mica mine owner and hence the latter 
.uil.dertakes to pay ren t to the Fund at the rate of Rs. 4/- per quar­
.ter. · 

(iii ) Provision rnade for adequate water supply.- A well has 
been provided to cater to the needs of water supply for the workers. 

( c) Educational : primary and Secondary schools, technical 
ed-ucation and adult education and number of sch-Olarships grant­
ed.-The Fund has established six primary schools and two m iddle 
.schools "in the mica mining areas of Bihar besi~es 15 Adult Educa­
tional Centres. 50 scholarships of Rs. 20 /- each every year for gene­
r al .education and 6 scholarships of Rs. 30/- each for technical 
education are granted to the mica m iners' children. 

(cl.) Transport : Transport provided to miners from place of 
residence to work situs. - This amenity has not been provided to the 

. workers so far. 
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MICA MINES L ABO UR WELFARE FUND RAJASTHAN 

.s. D etails of various amenities 
(<l) M edicalfavilicies :­

r. o bedded Hospitul 
2 . Static llopathic D i. p. 

3. Mob ile Allopathic Disp. 

4. Ayurvedic Dispensaries 
5. Childwclfare & Maternity Centres 

I 

5 

5 
I2 

9 
6. Aid of Rs. 5/-p.m. for 6 months for special diet is given to miners suffering 

from T.B. Silicosis. 

7. Family Planning :-Besides lectures and propaganda. on the utility & impor­
tance of family planning contracetptives are distributed free of cost. 

(b) Ho1tsi11g 

(c) Educativ1 1al facilitios :­

I. Middle School 

2 . Primar)' Schools 2 

Nil. 

3. Hostel . l (free boarding and lodging 
facilities provided to 'the ch il­
dren of mica miners). 

4.' Ad ult Education Centres I7 

5. \Yf omen Wei fare Centres for imparting train-
ing in tailoring embroidery etc. 8 

6. Reading Rooms and Libraries 9 

7. Newspapers and periodicals are subscribed 
at all t he Centres/Sub-Centres 

S Scholarshi p :-

------ ------ ----
Year 

l9S8-59 
l959-6o 
I960-6I 
1961-62 
1962-63 
1963-64 
r964-6S 

(cl) Tramport : 

No of Scholarships granted 

Technical 
Education 

General 
Education 

Total Amount 
distributed 

----- ----

19 19 765 
IS cs l ,330 
IS IS 2,000 

29 29 4,000 

2 72 74 5,61 8 
2 69 71 9,789 

Nil 

.Be.sides the above follm ing f;icilities are also provided :-

Recreational facili ties . -

I. Welfare Centres: 
2. Sub Centres 

9 (These Centres have arrang.::ment for 
17 ~ ,indoor & out-door games, a radio, musi 

L cal entertainment etc. for recreation. 
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3. Mobile Cinema Unit . . . . 1. 

Grants:-

1. Aid to the dependents of those miners who die/becom e_, 
totally incapacita ted in mine accident . 

2. Aid to Consumers' Cooperative S tores run by the m i_ ers. 

3. Aid for treatment of m iners in the Surgical-cum-Bye· 
Camps held by the Rajasthan Medical Departrneh t. 

4. Aid for maintenan ce charges of the Higher Secondary· 
School at Bagore. 

5. Aid for Construction of School building a t v illage Bemali. 

6. Gr ant to the All India Council for Safety in Mines. 

7. Aid for Sinking of w ells. 

Item 9.-Details of water-supply schemes implem ented during 
the year s 1958-59 to 1964.-65. 

For ty-two w ells (37 in Bihar and 5 in Andhra Pradesh) have been. 
constructed by the Fund. Twelve m ore wells ar e being conslruct­
ed in Bihar. Eleven Additional wells (3 in Bihar and 8 in An dhra 
Pradesh) have been sunk under subsidy schem e. F our mor e wells 
u nder this scheme are being sunk in Andhra P r adesh. F ive we Us 
are being sunk in Rajasthan under t he subsidy schem e. 

Under the subsidy schem e m ine owners (in Biha and Andhra 
Pradesh ) who sink wells, ge t a subsidy equal to 75 per cent of the 
cost of construction or Rs. 7 ,500 / - per well whichever is less. 

In Rajasthan the amount of subsidy is 90 per cent of the cost 
of the well, to be met from the Fund. 

Details of the water supply schemes in each r egion namf'ly 
An dhr a Prapesh , Rajasthan and Bihar is given below:-

ANDHRA PRADESH 

Under the subsidy schem e, 8 wells h av e been sunk · so far . 
Accor ding t o the scheme Hh of the cost of t he w ell 01~ Rs. 2,000/­
whichever is less was bor ne by the Fund and the r emaining amoun t 
by the sponsor. 

Four w ells h ave been sunk for the benefit of Mica Mine Labourers 
entirely at the cost of the Fund. t) 

T her e is a proposal to provide protected water supply scheme for 
K alichedue v illage at a cost of Rs. 60,0001- by the State Govern­
m ent . As many mica mine labourer s will be benefited by th is -

,. 
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S<!heme, it has been proposed to contribute !- of the cost by the 
Fund. 

BIHAR 

To provide drinking water to the mica mmmg population, the 
F und has constrncted a number of wells from t ime t o time and the 
expenditure incurred on construction of wells during the years 
1958-59 t o 1964-65 are as under:-

Years Expenditu re 

1958-59 38,128- 12 

1959-60 56,560--59 

'1960-61 42,500--3 7 

1961-62 24,960--39 

1962-63 12,236- 53 

1963-64 1,77,r 6rr-oo 

1964-65 57,784- 00 . 

RAJASTHAN 

Consequent upon failure on t he part of the C.P .W.D. to sink 
wells d ue to non-availability of agency to execute the work, the 
Fund adopted th e Scheme for giving grant to t l e Zila Parishads for 
sinking of w ells at places appr oved by t he F und in t he mica mining 
ar eas. So far , grants has been given for sinking of 8 wells as 
under :-

Ye.ar No. of w ells for w hich grant was sanctioned. 

1963-64 3 

1964-65 5 

Item No. 10.-Number of P ithead baths and creches opened during 
·the years 1958-59 t o 1964-65. 

Informat ion is being collected and w ill be forwarded separately. 



I tem 11.- Attempts and progress made during the years 1958-59 
t o 1964-65 Lo e rad icate the social evils of alcoholism and indebted­
ness. 

The information in respect of each of the three Organisations 
of Mica Mines Labour Welfare F und i n the States of Andhra 
Pradesh, Bihar and Rajasthan is given below:-

ANDHRA PRADESH 

The Welfare Inspectors during their visits to the mica mines and 
the houses of Miners explain to the labourers generally the social 
evils of alcoholism and indebtedness besides the State publicity and 
p rohibition departmentally. · 

BIHAR 

· The Assistant Welfare Inspector, F ield Workers an9. Adult Edu­
cation Ins tructors under the Fund give talks in course of their visits 
to mines and dhowras mi social evils of alcoholism and indebt ed­

. ness. 
RAJASTHAN 

Every efforts was made to eradicate the habit of akohilism in­
dulged in by the miners and their famires by film shows, staging 
dramas, lectures etc. and also through persuasive measures. There 
has ·been some achievement in eradicating alcoholism. 

In order to safeguard the interests of the mica miners from 
the clutches of money lenders and exploitation a t the hands of 
tradesmen, Consumer Cooper ative Stores have been opened t.Jnder 
all the t hree Organisations of Mica Mines Labour Welfar~ Fund 
in Andhra Pradesh, Bihar and Rajasthan. These stores sell a wide 
r ange of commodities to the miner s on credit (to be recovered from 
their salar ies later ) and guarantee quality of the ar ticles and 
correct weight. The prices are also much below market levels as 
the profits of the middleman are eliminated and the wholesale 
societie~ make bulk purchases at the sources of supply. The scheme 
has been so devised that the Fund advances large amount of money 
to the Cooperative Consumer stores-Central ?-nd primary stores 
so that t he mica miners r eceive the benefits considerably. Con­
s idering the impoverished condition of mica miners the Fund ad­
vances a large amount of money to the Consumer Coop€rative 
Society for the purchase of share capital of the cooperative con­
sumer-Central stores and primary stores in the followin~ 

manner :-

( I ) Shar.e Capit:ll Co ntribution 
\j?'/z >lesale Store 

Rs. 50,000 (Rupees fifty thousand) to be 
paid immediately by tre f>'.{ica Minu 
Labour Welfare Fund; the Central Co­
operative Stores under~aking to raise a 
~imilar amount within five years. 
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~2) Ck:m Credit Accommodation directly Ps. r,oo ooo (Rupees one lakh) . 
or through the local Central Co-opcra-
tiv,,. Banks. 

( 3) L oan .• u grau ts for <>adowus an pur­
..;: as . of truck o r del ivery van and e 1uip­
mcnt. 

Rs . 1,00,000 (25% ubsidy and 75% l an); 
the loan amount bein 7 repayable within 
15 years but tlfr period may be extended 
by G vcrnmcnt epend ing on the economic 
eonditiom of the stores . 

(~) S:i ~id:r f r tn !l 1ageriu l cxpen cs and R s. ro,ooo (Rupees ten rb usanJ) spread 
rent. over a period of three to five years . 

( 1) Shar: Capital . 

Primary S tores 

Rs. 2-,500 (Rupees two th u and and five 
hundre i) to be paid imme iateiy by the 
Mica J\11ines Labour Welfare .Fund to 
each primary store; the primary stores 
undertaking to raise a similar amowlt. 

(2) Suhsicty for managerial expenses and R s. 2,000 (Rupees two thousand) spread over 
ixm. a period o[ th ree to five years fo r each 

primary Store. 

In addition to above concessions a sum of Rs. 6,00,000/- was paid 
as loan during 1964-65 to the Central Co-operative Store in Bihar 
Jor bulk purchases of food grains for the year, repaid on liquida­
tion of the stock in the same year. A similar amount of Rs. 6 lakhs 
has been provided in the Budget Estimates 1965-66 for this purpose. 
The food grains will be sold to mica miners on reasonable prices. 

!te rn 12.-Extent to which the facilities provided are found ade­
q uate . . 

All the t hree Organisa tions of the Fund in the States 0£ Andhra 
Pradesh, Bihar and Rajasthan continued to provide various medi­
cal housing, recreational and educational amenities to the mica 
m iners. ']:'he extent to which they have been provided is indicated 
in the following par agraphs. 

While it can not be stated that the facilities are fully adequate 
to meet all requirements. the various schemes have got established 
an'd a basic minimum coverage ·n the field of medical benefits, edu­
cation, and housing is in the process of being achieved. 

Medical 

The Fund maintains a 100-bedded Central Hospital at Karma 
(Bihar), One 14-bedded hospital at Kalichedu (Andhra Pradesh) .. is 
functioning. The bed strength of Tisri (Bihar) Regional Hospital 
has been raised from 15 to 30 beds. Construction of a 30-bedded 
hospit~J at Gangapur (RaJasthan) is complete and both indoor and 
QUt-patient. de·partments have .started functioning. A 50-bedded 
T.B. Hospital as an adjunct to the Central Hospital, Karma started 
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functioning from October, 1963. A 12-bedded T.B. clinic at Tisri 
(Bihar) is under construction and had reached roof level. Tenders 
have been invited for construction of a 16-bedded T.B. Ward attach­
ed to the hospital at Kalichedu. These cater for the medical needs. 
of the mica miners. 

Other Medical Facilities 

Item 

r . Ayurvedic Dispensaries 

2. Static Dispensaries 

3. Mobile Medical Units . · 

4. M aternity & Child Wdfarc Centres 

Bihar Andhra 
Pradesh 

7 

5 3 

3 

5 4 

ajasthan T otal 

12 20 

5 12 

5 9 

9 IS 

Ten beds are reserved in the T.B. Sanatorium (Ranchi)° Bihar, 
for the exclusive use of mica miners and their families. In Andhra 
Pradesh, eleven beds are r eserved in the T.B. Hospital,,Nellore, for 
the exclusive use of. mica miners and their families. The Fund 
makes grants-in-aid to the medical institutions for the reservations 
of the beds. 

With a view to affording financial relief to the dependents of 
mica miners who are suffering from T.B. and silicosis. there is · a 
scheme for the grant of subsistence allowance at Rs. 50/- p.m. to 
the dependents of mica miners who are suffering from T.B. and 
silicosis and are under treatment. 

The schemes of domiciliary treatment for 150 mica miners suf­
f€ring from T.B. and silicosis and for 50 mica minets in Andhra 
Pradesh are in vogue on the same lines as for colliery workers in 
Bihar. It has been agreed to attach a Maternity arid Child Welfare 
Centre to each of the Static d isp2ns:iries in Bihar. It has also been 
decided to set up an Isolat ion Ward at each of the Static dispen­
saries (Bihar) for treatment of infectious diseases. 

Arrangements have also been m ade for the treatment of leprosy 
patients amongst mica ininers at the LeprOSJ:' Hospital, Tetuimari 
(Bihar). 

Housing 

There are several Housing Schemes namely Departmental 
Colo:p.ies, Bµ ild. Your Own House Scheme and Low . Cost · House 
Scheme for the benefit of mica miners . 
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(i) Depar tmental Colonies : In Oct ober , 1960, construction by the 
:.F'und itself of. two Depar tmental colonies of 50 houses each at J or a­
simar and Dhorakola in Bihar costing Rs. 2·46 lakhs was sane ioned. 
These houses will be let ou t to miner; free through mine owner:; 
who will pay nominal rent to the F und for 15 years. The constr uc­
tion of the colony at J,or asimar has been completed. For the Colony 
at Dhorakola land is being acquired. Nine more such colonies, 7 

. of 24 houses each and two of 48 houses at Dharbay, Bendro. Pessam. 
Sankh Domchanch Velloria, Daugarkati, Mahagoja and Jhumerite­
Jaiya in Bihar are also expected to be taken up in the near fu ture.-

(ii) Low Cost Houses.-Construction of 500 Low Cost Houses in 
Bihar at the cost of F und, has been sanctioned in July , 1962 at an 
-estimated cost of Rs. 6·55 lakhs. The houses will be handed over 
t-0 mine-owners at nominal rent with responsibility for their main­
tenance. Mica Miners will get them free of r ent. The scheme 
contempla ted that land fo r the purpose will be provided by the 

·mica mine owners near the worksite. In t his connection it was 
brought to no tice that the mica mine ov:.rners had only subsoil rights 
in the m ines and they did not have surface rights. In the · circum­
stances it would not have been possible for the mine owners t o pro­
vide the land for the purpose unless the surface rights were acquir­
ed by them from the Government of Bihar. To overcome th is diffi­
culty , the Government of Bihar were addressed in December, 1961, 
to assist the mica m ine owners concerned by agreeing to tr ansfer to 
them the surface rights of the land required for the construction 
of houses for t he mica miner s. The Government of Bihar have 
agreed to t ransfer surface rights of the land to the mica owners 

-r equired for consfruction of low cost houses for the workers employ­
ed in mica ~i~ing industry . It is hoped that the sch eme will m ake 
rapid progress now that t he m a 'n hurdle regarding land h as been 
removed. The ceiling cost of the house under the scheme has been 
r aised from R:;. 1,300 /- to Rs. 1,600/-. 

(iii) 'Build Y our Ow n House' Scheme.-The scheme for constr uc­
t ion of 500 houses in Bihar at an estimated cost of Rs. 1.67 lakhs has 
been ·sanctioned in August, 1963. The scheme envisages a grant of 
Rs. 325/- approximately to each m ica miner covered unde!" the 
scheme in cash or in the form of building material t o enab1e h im 
to build/ imnrove his village house. Steps are also being taken to 
extend similar schemes to th e other mica pr oducing r egions v iz., 

·Rajasthan and Andhra Pradesh. The question of raic;ing the amount ' 
of subsidy from Rs. 325 / - t o Rs. 400/- is under consideration. 
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Educational and Reci-eational Fa.cilitie~ 

--------------------------------- ·- --· 

Items 

Multipurpose institnt s (with n adult 
cauc:ation ccn~rc aid a women's weJ ~ -e 

Biber An hrn 
Pradesh 

c;:ntre) 8 

Communit} C ntre · 

Women Centre. 

Prima~y/Elcm ntary Sch ols 

Fecaet Centres 

Mid Jc/High Sch ol 

Ad:tl ~ Educati n ch ols . 

Boarding Houses f r min~rs' children 

Mobile Cine11rn Units 

Radi sets installed in Mica f.:1ining area 

7 

6 

8 

2 

·4 

2 

1 

2 

2 

2 

18 

Haia 1i1an TNal 

!J , 

8 

s IO 

14 

8 

I <C' 

25 

.6 

.3 

61' 
'., 

The e.~tei1t to which the Mica JI/liners have been benefited by 
these . facili t ies has been considerably adequate. Th~ fact t hal .th 
nature of the la bour employed in Mica Mines is such that t.t~ey be- '.: 
long to ~griculturists class drawn from neighbouring dis rkts or, .' 
villages. They take to mining occupation when they c:ire free from · : 
agricultural work or have other per sons in thefr family ~o do the ... 
same. The Mica Mine workers also suffer from non-payment of .... 
wages -by the owners. rregular working of the mines resulting .in .• 
instability in employment did n ot allow the mica miners 1o. form · 
into a stable and permanent labotu- force. 

In order to help the mica miner to p ocme foodgrain on · a 
cheaper cost and t o safeguard their interest from exploitation by ' 
the tradesmen. Consum er Co-op ra tive Stores hav e been opened · < 
in all the three Organisations of the Mica Mines Labom-' Welfare · ·· 
Fund in Andhra Pradesh, Bihar and Ra:jasthan. The scheme is so · . . 
devised that the · fund advanced a large amount o:f money to 'the 
Cooperative Consumer S ores_:....cenfral and Prima..ry-l>ci'that the 
miners get the benefit considerably . The· benefits' from the fimd " 
in this regard giVen to the CO-operative Stores are:~ ~ 1 
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W holesale Stores 

(r) Share Capital Co ntribution 

(2) Clean Credit Accomm odation directly 
or th.ro gh the local Central Co-opera­
t ive anks . 

(3) J oans and· r;rant fo r go owm an pur­
cha~e of •ruck or delivery van and 
l' <l_u iprncnt. 

(4) SubsiJy for managerial expcmcs and 
rent. 

Rs. 50,000 (R pees fi fty thousand to be 
paid immediately by the M ica M ines 
Labour Welfare Fund; the Central C -
operat ivi- Scores urdcrtaking to rn ise a 
similar amount within five year . 

Rs. r,00,000 (Rupees or e. lakhs). 

Rs . 100,000 (25 % subsidy <i1d 75% loan); 
the loan amou t being repayable w.ithin 15 
year but this periocl may be extended 
b Government dependin op the eco­
nomic cond ition of the stores. 

R . rn,oco (Rupees H.:n th usana) ~prcad 
a period of three t fi\·e years . 

Priuwry Sto1es 

(1) Share Cap ital Rs. 2,500 (R upees two t ousand five l ndred) 
to be paiJ immediatdy by th M ica Mine 
Labour Welfare Fund to each primary 
store; the Primary tores undertaking to 
raise a similar amount. 

(2)' Subsidy for rnanageri.il expemc and r(;nt Rs. 2 ooo (Rupees two th nsand) spread -over 
a period of three to five y.!ars for each 
Primary Store. 

Iri addition to above concessions a sum of .Rs. 6,00,000/- was paid 
duiirig 19'64-65 to the Central Co-operative Store in Bihar Ior bulk 
purchases of food grains . . A similar amount 0£ Rs. 6 lakhs h as been 
provided in the Budget Estimated 1965-66 fo r this purpose. The 
F~od grains will be sold to m ica miners on reasonable prices. 

Item No. 13.-How far the provision of various amenities have 
improved the conditions of living of the miners. 

The impact of the various welfare m easure on the living condi~ 

tions of mica workers is found to be appreciable. It can be said 
that there had been sufficient attention to the welfare of mica 
miners as the per capita expenditure ever year will show. 

The following comparative statement will indicate the expendi­
ture incurred on welfare of mica miner.s in Bihar, Andhra Pradesh. 
and Rajasthan in general during the last 15 years:-



Year 

1949-50 

r950-5r 

1951-52 

1952-53 

1953-54 

1954-55 

1955-56 

.r956-57 

1957-58 

1958-59 

r959-6o 

1960-61 

1961-62 

1962-63 

1963-64 
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Per capita 

Bihar 

Rs. 

4·2 

3·2 

6· l 

13'5 

15 ·6 

20·1 

17 ·3 

20·7 

20 ·7 

25·0 

56 · 8 

82·0 

95·2 

131 . 5 

208·8 

expenditure on mica 
miners 

Andhra Raja, than 

Rs. Rs . 

14·1 

9·7 

9·7 

14• l 

17'2 

29 ·4 24·4 

28·1 59 · 8 

34· I 32 •I 

28·7 32·6 

70·6 32·1 

43·6 29·2 

58·5 71·3 

64·6 74 ·9 

85·1 89·3 

81 :6 708·0 

Welfare measures comprising medical, educational, recreational 
housing and drinking water facilities have so far been undertakeh 
in the States of Bihar, Andhra Pradesh and Rajasthan. 

Item No. 14.-Physical target fixed for the Third Five Year Plan 
or providing various amenities and actual performance so far 

achieved, its prospects during 1965-66. 

Separa te statement in respect of each of the organisations of the 
Mica Mines Labour Welfare Fund in the State of Andhra Pradesh, 
Bihar and Rajasthan are appended. This is earmarked fund with 
.its own welfare schemes catering primar. 



MICA MINES LABOUR WELFARE FUND, ANbHRA PRADESH 

Comparaitive statemem showing the Achievements made during the 1'hird Five Year Plan Period r960-6r to r965-66. 

S.No. Name of the scheme 

I 2 

EstablishmeN of Labour 
C:J-oper~dve stores. 1 

2 Multipurpose Institute .. 

3 Additional Radios 

Details of the scheme 

3 

Provision has been made 
for the establishment of 
a labour Co-operative 
stores at a convenient 
place (i. e. Kalichedu) in 
the mining area as it 
would be beneficial to 
mica labours. 

Provision has been made 
for the establishment 
of a Multipurpose Insti­
tution for the benefit of 
Mica Mine labourers. 

Provision is made in the 
Five Year Forward 
Budget for the installation 
of seven Radios at impor­
tant places in the 

Extent to which imple-
mented 

4 

Four Consumers' Co­
operative stores have 
been started at Seetha­
rama Kalyanarama, 
Shah and Pallimitra· 
mines under the aus­
pices of the M.M.L.W. 
Fund, by paying 
share capital contri­
bution ot Rs. 2,500/­
and a loan of Rs. 
ro,ooo/- for each of 
the stores. 

The proposal to start a 
multipurpose Institute 
was dropped as it was 
felt that there was no 
need to start such an 
insttitute. 

Radio sets are being 
installed at the mine 
whenever the manage­
ments of mines apply 
for these sets. 

Further achievements Reasons for 
to be made · 

5 . 

Five more applica­
tions are pending 
consideration for 

opening of primary 
Consumers' Co-
operative stores. 
After they start 

functioning it is 
proposed to start a 
central Co-operative 
stores. 

delay /when it is 
expected to be 
completed 

6 

The matter is pend­
ing with the Deputy 
Registrar of Co­
operative Societiei;, 
Nellore. 

There are at present Nine more Radios are 
19 radio sets working. proposed to be 

installed. 

Remarks 

7 

The matter 
is pending 
with the 
State Broad­
casting 

N 
N 

Vt 
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4 Construction of cheap 
houses, · Dep&rtmeiltal 
colonies and Financial 
assistance foi; improve· 
ment of houses. 

'i Supply of umbrellas to 
school children . .il 

',, a ,. . • 

6 Children's Parks 

7 Excursions-cum-study 
tours for mica miners. 

3 

mining area where there 
is proper response for 
utilisations of the facility. 

Provision for implementa­
tion of all the schemes 
has been made in the Five 
Year Forward Budget. 

It-was proposed to supply 
. umbrellas to school 
, goip.g mica mines 

labourers' children along 
··with Books, slates, dresses 
etc. 

It is proposed to raise two 
children's parks, one at 
Kalichedu and the other 
at Talupur with suitable 
games articles. 

It was proposed to organise 
'the study tours· of mica 
mine labourers as Ex­
cursions to places of 
industrial · importance 
would be beneficial to 
the labourers as they 
wo~d have an opportunity 

4 

Two Departmtntal colo­
nies one at Talupur and 
the other at Shah Mine 
are proposed to be 

. -construeti:d. . 

It -was resolved by .the 
·Advisory Committee 
. that supply ofUmorel­
. las etc. may b~ given 
. up and two .. pairs ·of 
dresses may . be , given 

: .instead. This is being 
.followed at present. 

One garden at the High 
School at Kalichedu and 
and a 'lawn at the Base 
Hospital Kalichedu 
a1 e being raised now 

The Govt:. of India have 
laid ' down• a condition 

that Boarding charges 
should be borne by the 
mine · managements 
during the period of 
excursion.· •·But, as the 
managements were pot 

5 . "· .· 6 

The foundation stone 
forthe departmental 

colony near Shah 
Mine has been laid 
by the Union Labour 
Minister ... 

'I • ~ 

' 

Preliminaries are 
being attended to. 

•, 

I~• ·' :.· 

7 

Dept. & 
the Asst. 
Radio 
Engineer, 
Nellore. 

IV 

"' 0\ 



to see the working of 
other industries and 
theirlabour. 

in favour of this condi­
tion this scheme could 
not be implemented. 

8 Stipends for 
in ~rpentry_, 

trainees Provision hes been made The scheme is dropped on 

9 

10 

I I 

Scheme for wages etc. 
for dresses etc. stitched 
by women labourers in 
the women section, 
Community Centre, 
I<.alichedu. 

Scheme for payment 
of contribution to 
safety education. 

Starting of Rehabilitation 
Home_s. · 

12 Establishment of Middle 
School, Talupur. 

for a sch~me for graDt account _ Qf National 
of stipends for trainees Emergency. 
in G'atpentry in -the 3rd 
Five -Year Plan. 

Provision has been made 
forascheme ·for payment 
of remuneration t) trai.1ees 
for garments stitched-at 
the ladies' -branch 1f the 
community centre as 
such a scheme wou Id 
attract more numb11r 
of ·women ·labourers to 
the centres. 

Provision -has been made 
for payment of contribu­
tion for the safety wee -s 
exhibition in the 3rd 
Rive Year Plan. 1• 

Provision has been made 
for starting a Rehabilita­
tion Home for disabled 
mica mine labourers. 

Provision has been made 
in the 3rd Five Y.ear Plan 
for opening of a Middle 
School at Talupur. 

This scheme has been 
implemented and 
is working satisfactorily. 

A contributicn at Re. r/­
per mica worker is 
being paid from the 
Fund to the National 
council for Safety in 
Mines apart from small 
contribution to local 
organisers. 

The possibility of estab­
lishing a Rehabilitation 

Home is being ex­
plored. · 

The•Middle School started 
functioning with effect 
from 4-7-1961. 

It is propcsf d to Pre,.I iw ir aric E are being 
upgrnde the Middle attcr.ded to for the 
school into a High proposed upgradation. 
School also. · 

N 
i)J 

--.J 
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13 Introduction of domici- The following concessions 
liary treatment. are accorded under 

Domiciliary treatment. 

14 Scheme for supply of 
shoes and helmets to 
underground workers. 

(a) Treatment at Rs. 20/­
perpatient permonth. 

(b) Grant-in-aidfor special 
diet at Rs. 50/- P. M. 
perT. B. Patient under 
Domiciliary treatment. 

(c) Subsistence allowance 
to such workers at 
Rs. 50/- per patient per 
month where the 
patient happens to be 
the only earning mem­
ber of the Family. 

Provision was made for 
supply of shoes and hel­
mets to mica miners 
(drillers) who work under­
ground as it goes a long 
way in giving protection 
to the underground 
labourers who are always 
exposed to danger . 

. 

4 

This scheme could not be 
implimented for want 
of qualified doctors and 
Ambulance Van. 

This schemes has been 
dropped. 

5 6 7 

t:V 
t:V 
00 



A Report of the Achievements during the current 3rd Five Year Plan of tlze Mica Mines Labour \V elf are Fund in the Regions of BiT1ar 

Activities proposed to be implemented during 
the 3rd five year plan 

lOO beded Central Hospital, Karma 

Activities already set up. 

2 

The 70 beded Central Hospital Karma has 
since been upgraded to a 100 beded hospital. 

: 2 .4 Regional Hospitals to be established at A Regional Hospital has since been established 
- (1) Tisri, (2) Dhab, (3) Dhorakola and at Tisri and its bed strength has also been 

(4) Bendro. raised recently from 15 to 30 beds. 

·3 Community Centre ~14 Nos. 

4 Sta~icdispensaries-5 Nos. 

7 community 
opened. 

centres have already been 

Five dispensaries have already been set up. 

Schemes yet to be implemented during 
the remaining part of the plan period 

3 

Nil 

Administrative approval to the upgrading 
of static d ispensarit!s at Dhab, Dhorakola 
and Bendro has been received from the 
Ministry. In absence of expenditure 
sanction from the Government, however, 
the work has not been taken up so far 
although contractors for the works have 
been fixed up. 

Sanction to the opening of 3 community 
centres more is available but these centres 
could not be set up as lands have so far 
not been acquired for which land acquisi­
tion proceedings are in progress. 

Nil 

5 Primary Health Centres 4 Nos. 

6 Mobile Medical Unit 5 Nos. 

One has already been established at Dhorakola 3 Health Centres are yet to be opened. 

7 Ayurvedic di.spensaries 7 Nos, 

3 Units have already been established. 

7 Ayurvedic di~pensaries have already b\!en 
~stabli§'1ed. 

2 more units are yet to be opened. 

Nil 

N 
N 
\0 
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8 Mobile Medical X'Ray Unit-1 No. 

9 50 beded T.B. Hospital, Karma-1 No. 

10 12 beded T.B. Clinic, Tisri · 

2 

Nil 

The hospital has since been established. 

Nil 

lI s Segregation camps to be attached to the Five numbers. 
static dispensaries. 

12 Dom.~ciliary "I:reatment Scheme-100 patients. The Scheme as been implemented with a 
coverage of 150 patients. 

1,3 Reservation of 10 beds at the M.B. T.B. The Scheme has been implemented. 
Sanatorium for treatment of T. B. cases. 

1_. Maternity & Child Welfare Centres-s Nos. 

1,. Fcm.ily Planning Clinics-IO l>Ios 

S Maternity & Child Welfare Centre . have 
already been opened. 

Nil 

3 

One 

Nil 

The T.B. Clinic is nearing completion. 

Fiv.e Segregation camps yet to be constructed. 

Nil 

Nil 

Nil 

Educational and Recrearional Facilities 

1 Miners Institute- 10 No9. 8 Miners institutes have already been estab-
lished. · 

:.;i Feeder, Centres-26 Nos. 8 Feeder Centres have already been established. 

' ' 

Sanction of Government to the establishment 
ment of one Multipurpose Institute at 
Madhuban, has since been received 15 
days before and action is in hand to set 
.up this institute. 

Sanction for establishment of 2 Feeder 
Centres more is available and the Welfare 
Officers has been requested to establish 
them as quickly as possible. For 
establishment of IO more Feeder Centres, 
the Government has asked for some infor­
mation which is being forwarded. 

tJ 
lJJ 
0 



3 _ :Primary Schoois-20 Nos. 

4 Boarding Homes-4 Nos. 

5 Holiday Home -I No. 

6 Cinema Units -5 Nos. 

7 Bharat Darshan and Sports 

8 Grant including Scholarships 

9 Lchst>ilitation-curn-convalescent Home­
-1'-

8 Primary schools have been opened of which 
2 are middle schools. 

4 Boarding Hornes have ; already been estab­
lished. 

Arrangements have been made for sending 
mica miners to Holiday Home at Rajgir 
where colliery workers are sent from the 
coal side. 

2 cine!lla units are already functioning. 

Miners were sent to All India Excursion­
curn-study tour very recently. Zonal sports_ 
were also organised this year. 

(1) 50 scholarships for ge_neral and 6 scholar­
ships- for technical education are granted 
every year to mica miners' children. 

(2) Tution fees are provided to 50 mica . 
miners' children. 

A rehabilitation-cum-convalescent 
is alrel!dY functioning at Inderwa. 

Horne 

The proposals for estblishment of IO more 
primary schools have been forwarded to 
Government. Government sanction is 
awaited. 

Three more cinema units are yet to be 
provided of which sanction to the estab­
lishmenr of the 3rd cinema unit has 
already been sanctioned but it has not 
been possible to provide it so far due to 
non-availability of a station wagon due to 
emergency. For establishing the 4th 
cinema unit in the mica field •of Bihar, 
the Advisory Committee at its meeting 
held on the 3rd June, 1963 approved 
that the country being in emergency this 
recreational measure might be deferred 
for some time. 

N 
w 
H 
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IO Water Supply Scheme--Cons. of 50 Nos. of 37 surface wells have already been constructed. r ~urface well according to the place remains 
surface wells. Construction of 12 wells is in progress. to be constructed. 

New Subsidised Housing Scheme-500 Nos. 

2 Departmental Colonies-500 houses. 

3 Low Cost Housing Scheme-2500 houses. 

HOUSING FOR MICA MINERS 

Promises for construction of 300 houses was 
received from different mica mine owners 
but none of them actually took up construc­
tion of houses under the scheme after the 
scheme was sanctioned by Government. 
Very recently one mica mine owner has 
taken up construction of 12 houses under 
the scheme. The houses are nearly comple­
ted. 

50 houses have already been completed at 
Jorasimar. 

No houses under this Scheme have been 
constructed so far. The Government of 
Bihar has agreed to transfer surface lease 
of lands to the mica mine owners on fulfil­
ment of certain conditions. As a result 
of this the relevant clauses in the scheme 
and the agreement required modifications 

Sanction for construction of 314 houses is 
available. Construction of 48 houses has 
already been taken up at Dornchanch. 
Tenders for construction of 12 houses at 
Dharbey have already been invited and 
the contractor will be fixed shortly 
Construction of other colonies will be 
taken up after lands at the places where 
colonies are to be constructed are acquired 
for which land acquisition proceedings 
are in progress. 

[\) 
w 
[\) 



4 Build your own Housing Scheme-400 houses. 

and the Government has been requested 
already to supply a modified scheme together 
with modified agreement. This is still 
awaited from the Government. 

Nil Sanction has been accorded for grant of 
subsidy to 25 mica miners for construction 
of houses under this scheme. Not a 
single house has been constructed so 
far. 

!-) 
l.JJ 
l.JJ 
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MICA MINES LABOUR WELFARE FUND RAJASTHAN 

Statement showing the progress in respect of targets to be achieved during the Third Fifi• 
Year Plan. · 

SI. Target fixed 
No. 

(I) (2) 

A. Medical Facilities: 

1 30 bedded Hospital at 
Gangapur. 

2 Reservation of 2 beds in 
T.B. Sanatoriwn. 

Actual performance so 
achieved 

(3) 

Has since started func­
tioning. 

Arrangements have been 
finalised for reservation 
of 2 beds in T. B. Hos­
pital Udaipur for mica 
miners. 

3 Starting of 7 Ayurvedic Dis- 8 Ayd. Disp. instead of 7 
pensaries. have since been started. 

B. Educational Facilities: 

r Starting of one Hostel at 
Gangapur. 

2 Startingofa Woman Wel­
fare Section at L awa -
Sardargarh. 

Has since been started 
since Jan., r965. 

Due to closure of mines 
in and around Lawa­
Sarclargarh, it has been 
decided to postpone 
the starting of this 
Section till mines 
re-start working. 

Prospects' during r965-66 

(4) 

Will be got reserved as 
soon as the sanction of -
the competent autho­
rity is obtained. 

3 Starting of a Mobile 
rary. 

Lib - The Advisory Committee 
has dropped the Sche-

4 Starting 3 more Adult Edu -
cation Centres. 

s Grant of Scholarships upto 
Rs. re,ooo/-

C. Recreational facilities: 

1 Drama Section 

me. 

Scholarships are 
granted upro 
ro,ooo/-

Will be started at suitable 
places where there is 
concentration of la­
bourers. 

being It is proposed to further 
Rs. raise the amount of 

Scholarships. 

Will be started during 
r965-66. If the Adv. 
Committee agrees to 
the proposal. 

2 Starting of one recrea- 3 Sub Centres have been Besides starting of 3 
more Sub Centres 4 
Feeder Centres having 
facilities for recreation 
and Audlt Education 
will also be started at 
~portant and big 
llllllei. 

tional Suh-centre. started instead of one. 



(I) (2) 

3 16 m.m. Cinema Unit 

D. Grants. 

2 

3 

Grant to Primary Consu -
mers' Stores. 

Grant for Sinking of wells. 

Grant for treatment of 
miners in the Surgical­
cum-Eye Camps held by 
the Rajasthan Medical 
& Health Deptt. 

2j5 

Grants have been al -
ready sanctioned to 3 
Primary Consumers' 
Stores run by the min -
ers. 

Grant has already been 
sanctioned for sinking 
of 8 wells by the Zila 
Parishads in the mica 
miRing areas in Rajas­
than. 

Grant has been sanction -
ed. 

4 Grant for construction 
School building at 
mali. 

of Has since been paid. 

5 

Be-

Grant for extensiolil I addi -
tion in the existing Pri -
mary Schools run in the 
mica mining areas in 
Rajasthan. 

Approval to the Scheme 
has been obtained from 
the Government. 

(4) 

It has been decided to 
purchase two 16 m.m. 
projectors with neces­
sary other equipment 
to arrange fortnight ex­
hibition of feature films 
in the Assembly hall 
of buildings construc­
ted recently for the 
Welfare Centres at 
Bagore & Amli. . 

Similar grant proposed to 
be given to 3 more such 
Stores which are being 
started. 

It is propo~ed to give 
similar grant for sinking 
of 3 wells more. 

Grant will be sanctioned. 

Will be granted in each 
case separately. 

6 Grant for maintenance of Approval of the Govern - Will be paid on fulfil­
Higher Secondary School ment has been obtained. ment of the conditions. 
at Bagore. laid down for the pur-

E. Housing Schemes for mica miners 

Subsidy for improvement of Govt. has been noted to 
village houses of miners. sanction the Scheme. 

:a Subsidy for constructions of 
4ouses on Cooperative 
basis~ 

Do. 

pose. 

This will be implemented 
on receipt of Govt. 
sanction. 

Do. 

.F. Construction of buildings for the Dispensary/We/fare Centres : 

30 bedded Hospital build- Main building of the hos-
ing. pita! has been construc­

ted. 

Remaining work regard­
ing sinking of well, 
drainage, path~· W.C. 
sanitary institllationa 

. 'Boundary w'ail will be 
completed. 



(I) (2) 

2 Staff Quarters for the hos­
pital staff. 

3 Welfare Centre building 
with staff quarters at 
Bagore. 

4 Welfare Centre building 
with Staff quarters at 
Amii. 

5 Construction of 'C' ' · type 
(Disp.) buildings at Gan -
gapur, Manda! and Bhil -
wara. 

6 Construction of building 
with staff Quarters at 
Bemali 

7 T:>o. at Bhadu l 

l 8 Do. at Ropa 

9 Do. at Basudani 

1 
IO Do. at Madhoraj -

pura. 

II Building for School & 
Dispensary at Dhosar. j 

The construction of the 
building etc. has been 
completed. 

Main building has been 
completed with some 
quarters. 

The building has been 
completely constructed 
at Gangapur, while that 
at Manda! is nearing 
completion. 

The Central P .W.D. has 
been asked to prepare 
plans and estimates for 
these works. 

Efforts will be made that 
quarters are consrtuc­
ted by the C.P.W.D. 

Some work namely insta­
llation of water-pump · 
motor sanitary fittings 
etc. will be got com-· 
pleted. 

The remaining work e.g. 
Sanitary installation 
drainage, paths, etc. 
will be got completed. 

The building at Bhilwara 
will be got constructed .. 

Work will be got started' 
on receiN of adminis-
trative approval of exp-
sanction of the Govt. 

12 Building with staff Quar-} Due to closure of mines and consequently 
ters at Tiloli being no mica labour, the construction of 

buildings has been postponed. 
13 Do. Do. at L.. L.... 

Mahendragarh 

there.· 
these: 

14 Staff Quarters for medical Govt.'s approval in prin- 1if ork will be got started. _ 
staff. eiple has been obtained 

and the Central P.W.D 
l:>as been requested to 
prepare plan and esti­
mates. 

Item No. 15.- Reasons for heavy accumulation jn the fund. 

The Appropriation Accounts (Civil), 1963-64 indicate the balance 
in the Mica Mines Laibour Welfare Fund as on 31st March 1964 as . 
follows:-

"Group-head. C . .:___Transfer to Mica Mines Labour Welfare · 
Fund-

The Fund was constituted for · financing activities in connection 
·with : t}).e . promotion of the welfare of the labour employed in the-
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'Mica Mines industry. The receipt of the Fund comprise mainly the 
proceeds of the customs duty levied on export of Mica less the 
•collection expenses. 

The Account of the Fu nd is as follows 1-

Opening balance on 1st April, 1963 . 

Receipt during the year . 

Payments during the year 

Closing balance as on 31st March, 1964 

Rs . 

1,97 ,48,6 I I 

It will be seen there from that the closing balance as on 31st 
March 1964 in the Fund was Rs. 1,92,72,043/-

In the case the estimated figures in respect of 1964-65 and 1965-66 
are added thereto the estimated balance as on 31st March i966 will 
be as under-

Closing balance as on 31st March, 1964 

Estimated income during 1964-65 

Estimated expenditure during 1964-65 

Closing balance as on 31st March 1965 

Estimated income during1965-66 .• 

Deduc 

Est imated expenditure for 1965-66 

Estimated 

Closing balance as on 31st March 1966 

Rs. 

27,00,000 

37,66,000 

1,82,06,043 

Rs. 

44,04,000 

1,65,02,043 

In the schemes of welfare of the kind introduced in the mica mines 
area the tempo of expenditure at the initial stages is generally 
slow. But for the last three or four years the expenditure has 
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a,lways been mor.e than the cess collected on the ex_port of .mica as 
will 1be seen from the followin~ table:-

Opening balance on l 5-8-1947 

1947-48 (post- independence) 

1948-49 
1949-50 
1950-51 
1951-52 
1952-53 
1953-54 
1954-55 
1955-51? 
1956-57 
1957-58 
1958-59 
1959-60 
196,0-61 
196r-62 
1962-63 
1963-64 
1964-65 
1965-66 

Income 

II· 88 , 

9 ·50 

11 ·78 
19·26 
35 ·39 
27 · 85 
22 ·70 
17·89 
13·16 
19 ·39 
~2 · 65 

21 · 55 
26 ·35 
30 ·96 
27 ·35 
24 '·63 
19 ·98 
30 · 81 
27 ·00 
27 ·00 

Eii:penditure 

·05 

r · 16 
[ ·96 
1·87 
3 . 16 

5·93 
6·73 
9·94 

10 · 03 

r8·02 
10 · 25 
13 ·72 
17 ·46 
24 ·99 
i,7·42 
28·99 
35 · 58 
37 ·66 
44·04 

A vital factor attributing to the non-utilisation of accumulations 
in the mica mines labour welfare fund is the nature of the workers 
employed in the mica mining industrr:y. The workers are mainly 
agriculturists who work in mica mines during off season. The 
mines have a short life and are not economically very sound, so 
that the management are not eagre to build houses for their 
workers. This is one of the reasons of slow implementation of 
housing schemes for th.e mjca miners. 

There are various constructional programmes contemplated for 
all the three organisations of the mica mines Labour Welfare 
Fund namely Andhra Pradesh, Bihar and Rajasthan . In order to 
overcome the time lag in the construction 0£ works undertaken by 
C.P.W.D., separate Engineering Units in the Fund's Organisation 
in the . States of Andhra Pradesh and Rajasthan: This will in­
crease the utilisation of funds considerably in near future. 

Item No. 16.-How the funds are proposed to be utilised. 

Statement ~bowing' the prC!posed schemes to be implemented 
by each organisation of the Mica Mines Labour Welfare Fund in 
Andhra Pradesh, Bihar and Rajasthan is appen~ed. The last para of 
the previous note Ol'l Item 15 is also relevant. 
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MICA MINES LABOUR WELFARE FUND ANDHRA PRADESH 

Five-Year forward Budget 1966-67 to 1971-72-Mica Mines Labour 
Welfare Fund (An dhrct Pradesh) , Nellore 

Name of the Activity 

I 

1. Office Establishment. 

2 . Asst. Labour \Velfare 
Inspector: 

Num­
ber 

exist­
ing. · 

2 

I 

3. Junior Asst. Labour Wel-
fare Inspector 

4. Ele. Schools 

5 . Middle Schools 

6 . High School 

7 . Office Jeep 

8 . Maternity Centres Estt. 

9 . Lady Health Visitor 

10 . Community Centres 

II . Base Hospital 

12. Non-Recurring ex-
penditure for Hospitals 

13 . X-Ray Staff 

14 . W.F. Disp. Sydapuram 

15. W.F. Disp. Talupur 

16 . Domiciliary Treatment 

•6 

I 

4 

3 

I 

17 . Mobile Disp. Establishsmcnt 1 

18 . Ayurvedic Dispensary 

19 . Ambulance Van 

20 . Engineering Unit. 

21 . Books & Slates 

22 . Supply of hand bags. 

23. Scholarships 

24 . Free Clothing 

I 

Num- Total 
.her estimated 
pro- recurring 
posed expendi-

ture. 

3 4 

Tentative 
Recurring 
expendi­

ture 
for plan 
period. 

5 

40, 264 2,01,320 

7 

2 

I 

8,050 

14,513 

17,462 

r 9,130 

20,102 

30, 020 

50,150 

40,250 

72,565 

87,310 

45,650 

1,00,510 

31,624 1,58,120 

28,200 

2,000 10,000 

500 2 ,500 

5,500 2 7 ,500 

4,000 20,000 

Non-Re­
curring 
expendi­

ture 

6 

Grand 
Total 

7 

5,000 2 , 06,320 

20,000 

5,000 

24,000 

18,000 

5,000 

20,000 

2,500 

2 ,000 

6,ooo 

36 ,475 
• I • 

30,020 

2,n ,050 

68,150 

20,000 

40,250 

75,065 

89,310 

51,650 

1,00,510 

5,000 1,63,120 

18,000 46,200 

25,000 1,00,960 

10,000 

2,500 

2 0 ,000 
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I 2 3 4 5 6 7 

25. Midda Meals 30,000 1,50,000 r,50,000 

26 . Handi Crafts. 1,000 5,000 5,000 

. 27. Libraries etc . I 500 2,SOO 2,500 

.2.8. Excursions and 500 2,500 2,500 
picnics. 

29. Children's parks 500 2,500 2,500 

.30 Boarding Homes I I 10,000 50,000 50,000 

31. Study tour of mem- 5,000 5,000 5,000 
bers. 

32. Recreation clubs & IO 2 3,000 15,000 15,000 
annual sports. 

33. Radios .. 18 8 4,000 20,000 20,000 

34 . Family Planning 5,000 25,000 25,000 

35. Transport charges for 1,500 7,500 75,00 
sending suspected 
cases of T.B. to Hospi-
tal and Expr. on 
labourers suffering 
from silicosis & trans-
port charges. 

36 . Maintenance of T.B. 5,000 25,000 25,000 
Ward. 

37. Contribution to State Il,000 55,000 55,000 
Govt. for reservation 
of II beds in T.B. 
Hospital. 

38. Subsistance allowance. 5,000 25,000 25,000 

39. Financial Assistance to 
widows and dependants 
of Iabdurers who die 
due to silicosis or 
T .B. r ,ooo 5,0 00 5,000 

40 . T ra nsport of pat ients r,ooo 5 ,0 00 5,000 

•P· Grant-in-aid for special 
diet for mica mine 
workers who are given 
domiciliary treatment 2,000 ro,ooo 10,0 00 

j 2. Subsistence allowance 
under domiciliary 
rreatITTent 2,000 ro,ooo 10,000 

43. B hajana Parties 3 3 20 0 r,ooo I,0 00 
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2 3 5 6 7 

4 4. Subsidised H ousing 
Scheme 10,000 10,000 

'45· Subsidised wells 10,000 10,000 

46. Repairs to constructional 
work 5,000 5,000 

.47. F inancial Assistance 
under Coal Mines 
Fatal accid.ent benefit 
scheme I 2,000 10,000 10,000 

4 8. G ardens 500 2 500 2,500 

4 9. Rehabili tation Homes 500 2,500 2,500 

50. Excursions-cum-study 
tours l,OOO 5,000 5,000 

:5I. Safety weeks 7,000 35,000 35,000 

:52. N ight schools 200 l,000 l ,OOO 

':53· Mass B.C.G . Vaccination 200 l,000 l,000 

:54· Blood Bank. 100 500 500 

'5 5· M edical staff quarters 
Scheme 4,50,000 1,50,000 

56· N on-Medical Staff quar-
5,25,cioo ters scheme 5,25,000 

57. H ousing Schemes other 
than subsidised Hous-
ing schemes 4,00,000 4,00,000 

-sB. W ater supply schemes 50,000 50,000 

"59· C onstruction Ol- Dis-
pensary at Utkkur 25,000 25,000 

.<(io. C onstruction of Inpatient 
ward at Sydapuram 30,000 30,000 

"~J . Construction ·of. T ern-
porary sheds fo r High 
School 10,000 10 000 

·<62. Buildi ngs for Elemen-
tary schools 20,000 20,000 

•6 3. Isolation shed at K ali-
chedu • 5,000 5,000 

·64. Construction of Board-
ing Home buildings 
at K alichedu • 5,000 5,000 

.(i5. T emporary sheds for 
Community ·c entres 
a t-Utukur . •5,000 5,000 

-- -~-· - ·- ---·- ·--------------
:20'l8 (.Ari) L8.-J.7. 



66. 

68. 

69. 

70. 

71. 

I 

Open air theatre at Syda­
puram etc. 

Permanent Building for 
Middle School, Talu­
pur . 

Electrification Schemes . 

Inpatient ward at Utu­
kur . 

Quarters for Office staff 
and office building 

Second 
Centre 

Community 

72. Club for labo,urers 

73. Ayurvedic Dispensary 

75. 

Building 

Establishment of a College 

Well works at the cost 
of the Fund 

Reserve 

T OTAL 

2 3 

·--------·--~-

4 5 6 7 

*10,000 I0,000• 

•10,000 10,000 · 

: 20,000 20,000· 

*15,000 15,000< 

: 45,000 

: l0,000 10,000 • 

5,000 5,000 • 

4,000 • 

10,000 10,000 
(Token) 

15,000 • 15,000•I 

20,000 ' 20)000> 

4,93,531 24,97,655 18,77,000 43,74,655· 
or 

43;75,000 

*Likely to be spill over schemes for the five year plan . . Oilly . part amotints are-
shown. 

Mica Mines Labour Welfare Fund Bihar 

Statement Showing the Tentative Targets Proposed in the Five Year fo rward 'Bridget (4th : 
Plan) of the Mica Mines Labour Welfare Fund Bihar. 

The Tentavie Five Year Forward Budget (4th Plan) of the Mica •Mines Labour Welfare · 
Fund, Bihar has been framed involving an outlay of Rs. 2,J7,59;500/-. The break-up • 
of the targets proposed in the plan is as outlined below .-

I. Recurring expenditure at the existing 
rate for 6 years on the following heads. 
(a). Administration Rs. 2,05,100/-
(b) Medical facilities Rs. 12,17,800/-
(c) Education and recreational facili-

ties Rs. 3,20,800/-

Rs. 17,43,200 x 6 ·-Rs. l ,04,59,200/-
2. (i) Anticipated increase of recurring 

expenditure on account of new 
schemes already sanctioned Rs. 2,48,700 x 6 -Rs. 14,92,200/-

(ii) Recurring expenditure on new 
schemes ts be taken up Rs. 3,88,800 x 6 -Rs. 23,32,800/-

Rs. 23,80,7cx>x 6 -Rs. I,42,84,2oot" 
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(i) Capital ·expenditure ( Non­
recurring) in schemes already 
sanctioned 

(ii) Capital expenditure (Non­
recurring) on new schemes to be 
taken up 

Rs. 3 ,96,225/-

2. Recourse has been taken to deficit financing in preparing the-Five Year Forward 
Budget (4th Plan) in the hope that~at appropriate time the rate 9f cess will be increased to 
admit more welfare measures being extended to the mica miners and the members of their 
families. 

,.- -- General Abstract of the Tentative 4th Plan 
~ 

I. Recurring expenditure at the existing 
rate for six years . . . . Rs. 17,43,200 x 6 =Rs. 1,04,59.,200 ·00 

2. (i) Anticipated increase of recurring 

3. 

expenditure on account of new 
schemes already sanctioned Rs. 2,48,7oo x 6 = Rs. 14,92,200 ·00 

(ii) Recurring expenditure on new 
schemes to be taken up Rs. 3,88,800 x 6 

(i) Capital Non-recurring) Ex-
penditure on schemes already 
saactioned 

(ii) Capital (Non-recurring) ex-
penditure on new schemes to be 
taken up 

TOTAL 

Rs. 35,96,225·00 

Rs 58,79,075 ·oo 

Rs, 2,37,59,500·00 

Statement of Tentative expenditure on tlie 4th Plan from 1-4-1965 to 31-3-1971 
(Six Years) 

Name of the Scheme Annual recurring 
expenditure 

. Rs. 
I.-Schcmcs sanctionel and implcmcmec 

A-Aaministration 

I. Main Office 
2. Engineering Section 
3. Welfare Officer's Office 

A-TOTAL ON ADMINISTRATION 

B-Medical Actit•ities 

l. 100 bedded Central Hospital, Karma 
2. 50 bedded T.B. Hospital at Karma 
3. Regional Hospital, Tisri (30 bedded) 
4. Domiciliary Scheme for T.B. patients 

37,000·00 
1,14,200·00 
. 53,900 ·00 

2,05,100·00 

5,07,700·00 
1,08,000 ·00 '· 

1,69,000. 00 
1;42,500·00 
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Name of the Schc=-me 

-----------------~--------

5. Reservation of beds at Mahadevi Birla T.B. Sanatorium, Ranchi 
6. Dllorakola Dispensary 
7- Dhab Dispensary 
8. Bendro Dispensary 

9. Debour Dispensary 
IO. Charkapathal Dispensary 
l l. Community Centre, Parsabad 
12. Community Centre at Jorasimar 
13. Community Centre at Pessam 
14. Community Centre at Dharbey 
15. Community Centre at Bendi 
16.. Commw1ity Centre at Barapahari . 
17. Mobile Medical Unit at Karma 
18. Mobile Medical Unit at Jorasimar 
19. Mobile Medical Unit at Tisri 
20. Ayurvedic dispensary at Charki 
21. Ayurv'edic dispensary at Lakshmipur 
22. Ayurvedic dispensary at Pathaldiha 
23. Ayurvedic dispensary at Singho 
24. Health Promotion Centre at Dhorakola. 
25. Treatment of workers suffering from Cancer 
26. Treatm'en't of workers suffering from Leprosy 

B-TOTAL oF Medical activities 

C-Educational & Recreational Facilities 

I. Multipurpose Institute at Debour 
i . Multipurpose Institute at Dhab 

3. Multipurpose Instituteat lnderwa 

4- Multipurpose Institute at Sa phi 

5. Multipurpose Institute at Snakh 

6. Multipurpose Institute at Karma . 

7. Multipurpose Institute at Dhorakol'a 

8. co'mmunity Centre at Pessam (Recreation side) 

9. Community Centre at Bendi 

IO. Community Centre at Dharbey 

l I. Community Centre Khalaktambi 

12. Community , Centre at Parsabad 

13. Community Centre at Banipallari . 

14. 
' 
Mobile Cinema Van No. l 

15. Mobile Cinema Van No. 2 

16. M. E. School at Karma 

17. M.E. School at Sankh 

Annual 
recurring 

expenditure 

Rs. 

4,800·00 
24,000·00 

18,900 :00 
19,200·00 
15,500·00 . 
13,500·00 
13,000·00 
15,5oo·qo 
15,500 ·00 
16,500·00 
16,700 ·00 
15,500·00 
17,800·00 
14,100 ·00 
14,100·00 
lO,ooo·oo 
lO,ooo·oo 
10,000 · oo 
10,00o·oo 
u,ooo·oo 

3,000·00 
2,000 ·00 

12,17,800·00 

lJAOO·oe 
13,900·00 
n,200·00 
u,500·00 
13,500·00 
13,000·00 
n,ooo·oo 

6,900·00 
6,500 · 00 
9,800·00 
6,200·00 
6,500•00 
6,ooo·oo 

21,6oo·eo 
22,500·00 

8,500·00 
7,900·00 
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Name of the Scheme 

18. U.P. School at Khijuri 
19. U.P. School at Bhandari 
20. U.P. School at Gajandih 
21. U. P. School at Charki 
2 2 . Rehabilitation-cum-Convalescent Centre 
2 3. Multipurpose Institute at Gungi 
24. Feeder Centres 
25. Boarding Home, Jhumritelaiya 
2 6. Boarding Home at Kodarma 
2 7. Boarding Home at Tisri 
28. Boarding Home at Sibsagar . 
29. Holiday Home 
30. Grant of Financial Assistance 
31. Scholarships and tuition fees 
3 2 . U.P. School at Bhurai 
3 3. Recreational facilities 

(a) Competitive Sports 
(b) Provision of radios 
(c) Bharat D arshan 

34. Grant to Kodarma High School 
35. Grant to National Safety Council for safety measures 

C-Total of educati on and recreational activities 

II (i)-A nticipated Increase of Recurring Expenditure on Account of 
new schemes already sanctioned. 

I. Mobile Medical Unit . 
2. Conversation of Static dispensary into Regional Hospital at 

Dhorakola . 
3. Conversation of Static dispensary into Regional Hospital at Dhab 
4. Community Centre at Khalaktambic (Medical) 
5. Community Centre at Basron 
6. Community Centre at Gouripur 
7. Community Centre at Phaguni 
8. Community Centre (Recreational side) Basron 
9. Community Centre at Gouripur 

10. Community Centre at Phaguni 

.n. Feeder Centres-4 Nos. 
12. Mobile Cinema Unit 

Total of new schemes already sanctioned 

(ii) Recurring Expenditure on new schemes to be taken up 
1. 12 Beded T.B. Clinic at Tisri 

~. ~ob.~le X-Ray Unit 

Annual 
recurring 

espenditure 

Rs. 

5,000·00 

4,300· 00 

5 , 700 · 00 

3 , 600 · 00 

7,500·00 

4 ,200 -0 0 

7 ,000·00 

n,ooo· oo 
n,ooo·oo 
9,000 ·00 

9,000·00 

500 ·00 

1,000 ·00 

10,000·00 

3,6 00 · 00 

1 5,000·00 

2,000·00 

1,000 · 00 

3 ,000 · 00 

17,000· 00 

3,20,300 · 0 

6 2, 20 0 ·00 

6 2,200 ·00 

16, 700·00 

16, 7 00·00 

16,700· 00 

16,700·00 

6,500·00 

6,500 · 00 

6,500·00 

6,ooo ·oo 
18,000 · 00 

30,000·00 

16,000·00 



Name of the Scheme Actual recurring 
expenditure 

Community Centres-4 Nos. (both for medical and recreational Rs. 
92,800·00 

4. 

5. 
6. 

7. 
8. 

9. 
IO. 

II. 

facilities) 
Mobile Medical Unit . 
Ayurvedic dispensaries-3 Nos. 
Feeder Centres-I6 Nos. 
Mobile Cinema Units-2 Nos. 
Primary Schools-I2 Nos. 
Residential Higher Secondary School 
Boarding Home-I Nos. 
M.E. Schools-8 Nos. 

I4,000·00 
30,000·00 
24,000·00 

36,000·00 
60,000·00 

50,000·00 
I8,ooo·oo 
I8,ooo·oo 

TOTAL of recurring expenditure on new schemes to be taken up 3,88,800 · oo 

3(i) Capital (Non-recurring) Expenditure on Schemes already Sanctio11ed 

Capital Expenditure on. Sanctioned Schemes 

r. (i) Building and staff quarters at Dhorakola (expansion) 
(ii) Furniture, Equipment, Linen and X'Ray for Dhorakola 

Regional Hospital 
2. (i) Building and staff quarters at Dhab 

(ii) Furniture, Equipment, Linen and X'Ray for Dhab Regional 
Hospital . 

3. Buildings for Community Centre at Phaguni and Barson @ Rs. 
91,000/-

4. Furniture, Equipments, for the above two Community Centre @ Rs. 
5,8001- each . 

5. Children Parks equipments etc. for the above two centres @ Rs. 
6,000/- each . 

6. Cost of vehicle, Projector for the 3rd Mobile Cinema Van already 
sanctioned 

7. Non-recurring expenditure required for Feeder Centre 4 Nos. 
8. Cost of vehicle, Furniture etc. for the 4th Mobile Medical Unit al­

ready sanctioned 
9. Cost of bulldings for the staff of the 50 beded T.B. Hospital 

rn. Cost of buildings for the staff of 30 Bedded Regional Hospital.:already 
sanctioned 

Ir. Non-recurring expenditure for the 12 Beded T.B. Clinic 
I2. Cost of equipment required for 3 Ayurvedic Dispensaries @ Rs. 

4,500/- . 
13. Capital expenditure for the buildings in progress 
I4. Construction of departmental Colonies 
15. Construction of 500 houses under Build your own house scheme 
I6. Cost of construction of Wells 

TOTAL 

Rs. 

2,3I,2co·oo 

l ,23,900·00 
2,31,200·00 

l,82,000·00 

II,600·00 

12,000·00 

30,000 00 
8,ooo·oo 

22,000 ·00 

r,77,coo · oo 

I,45,ooo•OO 
30,000·00 

13,500 · 00 
8,70,000·00 

II,18,550· 00 
1,67,375. 00 

99,000·00 

35,96,225·00 
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Capital (Non-Recurring) expendit11re on new schemes to be taken up 

Capital (Non-recurring) Expendiltl.re on Schemes to be Sanctioned 

!l. Cost of vehicle, furniture for the 5th Mobile Medical Unit 
2. Non-recurring expenditure for l 6 Feeder • Centre · 
3. Cost of vehicle and projector for 2 Cinema Vans to be sanctioned 
4. Buildings for Primary Schools 
5. Buildings for Residential Higher Secondary School, Technical School 
6. Non-recurring expenditure for one more Boarding House 
7. Buildings for 8 M.E. Schools 
8. Departmental Housing 
·9. Constmction of Wells 

010. Grant of subsidy under Build Your Own House Scheme 
·11. New subsidised Housing Scheme 
•12. Low cost Housing . 
13. Co-operative Housing Scheme . 
14. Grant for Co-operative Societies 
15. Grant for Share Capital to co-operative Societies 

TOTAL 

Mica Mines Labour Welfare Fund, Rajasthan 

P roposed schemes during next few years. 

Rs. 

Rs. 
30,000·00 

32,000 · 00 

60,000·00 

56,000·00 

1,50,000·00 

4,000·00 

40,000·00 

3,21,450° 00 

4,01,000· 00 

II,32,625 · 00 

1,12,000· 00 

32,00,000. 00 

1,00,000·00 

l ,00,000 • 00 

l ,00,000 • 00 

[ 6,00,000 The construction of Staff Quarters buildings for Welfare Centre/Disp. in 
respect of which provision was made during 1964-65 and 1965-66. 

I r,00,000 Non-recurring expenditure on purchase of equipment and other permanent 
articles and buildings as provided in the Fourth Five Year Plan estimates. 

r,00,000 Grant-in-aid for the construction of College building at Shahpura (likely 
to be utilised during 1965-66). 

18,00,000 



MINISTRY OF LABOUR AND EMPLOYMENT 

:· (Mines-III Section) 

SUBJECT :-Supplementary in!c,rmation relating to items 5, 6, and IO of the replies to the questionnaire-For the Public Accounts Committee 
meeting to be held on 28-7-65-Audit Report (Civil) 1965. (Para 49). ' 

---- - -- -·--- - - - -----
Name of the amenity 

r. Medical 

2. Housing 

3. Educational 

4. Transport 

5. Recreational 

P· Miscellaneous 

TOTAL 

I tem N os. 5 and 6. 

Statement showing the sanctioned budget grant and actual expenditure 

Sanctioned grant 

2 

Actual 
expenditure 

3 

Amount of savings or 
excess 

4 

ANDHRA PRADESH 

1958-59 

70,000 

l,OOO 

50,000 

5,000 

3,56,700 

4,82,700 

[l: 67,528 ·85 (- ) 

40,846 ·03 

3,231·22 

2,27,280· 14 

3,38,886. 24 

(- ) 

(- ) 

~-) 

2,47I · 15 

9,153 ·97 

l,768 ·78 

r l,29,419 · 86 

Reasons for variation 

5 

T he reasons for shortfalls for the period 
from 1958-59 to 1964-65 are as un9er:-

The short falls are mainly under miscella­
neous schemes which include Building 
programme. The amounts under the 
building programme could not be spent 
due to delay in the execution of building 
works by the Central Public Works De­
partment. During 1962-63 and 1963-64, 
there has been shortfall Qf expenditure 
1mder Recreational facilities due tq 

t-.> 
A 
00 



.ANDHM 1'!lAD~SR 
I959-60 

I. Medical . . . . n,ooo 7I1594 " I7 (- ) 3,405·83 postponement of Annual sports etc. on 
account of National Emergency. The 

2. Housing I,000 . . . . savings are also due to certain posts like 
Doctors remaining vacant for want of 

3. Educational 60,000 5I,863 · 59 (- ) 8,I 36 ·41 qualified hands and some schemes · like 

Transport 
Domiciliary treatment etc. being held up 

4. .. .. in abeyance for want of completion of 
preliminaries. Economy measures were 

5. Recreational 5,000 3,842·67 (-) I,I57. 33 also observed wherever feasible and 
practicable. 

6. Miscellaneous 3,27,700 2,00,479 . 26 (- ') l,27,220. 74 

TOTAL 4,68,700 3,27, 779. 69 

ANDHRA PRADESH 
1960-61 

I. Medical 90,000 86,985 ·87 (- ) 3,014· 13 ,_: -2. Housing I,ooo 'C 

3. Educational 75,000 68,450 ·97 (..,.-) 6,549·03 

4. Transport 

s. Recreational 5,000 2,34I ·76 (- ) 2,658·24 

~· Miscellaneous 2,34,000 I ,43,533 '92 (--:-) 90,466 ·08 

TOTAL 4,68,700 3,01,312· 52 

ANDHRA PRAD ESH 
r96r-62 

I. Medical I ,20,000 l,I6,248 ' I3 (- ) 3,751 ·87 

:!. Housing l ,OOO 

3. Educational . I ,00,000 95,342·2r (- ) 4,657·69 
~ ·--------,-., 

____ .._ ______ 





5. Recreational 5/>00 l,l 1,137 · 28 (-) 3,862·72 

6. Miscellaneou5 2,57,000 2,24,356 . 61 (-) 32,643·39 

TOTAL 5,33,000 4,83,295. 83 

ANDHRA PRADESH 
1964-65 

I. Medical 2,00,000 l,69,720·66 (-) 30,279·34 

2. Housing l,ooo 

3. Educational . . 1,80,000 l,76,578 ·93 (-) 3,421 ·07 

4. Transport 

5. Recreational 5,000 4,409·78 (-) 590·22 
N 

~ VI 
6. Miscellan.eous 3,07,000 2,36,482. 12 (-) 70,517· 88 .... 

TOTAL 6,93,000 5,87,191. 94 
--

BI HAR 

1958-59 

lcems 5 & 6. 

Administration r,92,320·00 ( r ,90,430·00 (- ) l ,890·00 Reasons fo r the savings are as under: 

:. M edical faci lities 4,36,450. 00 2,41,560·00 (- ) l ,94,890·00 (1) Due to non-appointment of staff in the 

Educational activities 
office of the Executive Officer, Superin-

3 3,48,930. 00 I,23,838 ·OO (- ) 2,25,092. 00 tendent, Central Hospital and Engineer-
ing Section. 

4 Recreational facilities 41,300·00 39,200 ·00 (- ) 2, roo·oo 
~ (2) Due to non-implementation of schemes 

5 Transport NIL NIL NIL Ayurvedic dispensaries, 
centre at Pessam etc. 

community 



I 2 3 4 5 

6 Misc. activities 3,000· 00 2,400• 00 (- ) 600 ·00 
(3) Expenditure provided for construr;:tion 

7 H ousing NIL NIL NIL of wells could not be incurred because 
oflate selection of sites by the Geologist . 

8 Other Works 4,32,300. 00 2,90,950·00 (- ) 1,41,350 ·00 
(4~ Administrative approval and expen-

T OTAL 14,54,300. 00 8,88,378. 00 (- ) 5,65,922 ·00 diture sanction in respect of some works 
received late. 

BIHAR 
1965-66 

I Administration 1,98,730·00 l ,94,640 'CO (- ) 2,09o ·co Reasons fo r the savings are as u nder:-

2 Medical f11cilities 4,82,350 ·00 2,96,230 •OO (- ) l,86,120·00 (1) Due to non-appointment of Assistant N 
V\ 

Engineer, Medical Officers and L ady N 

3 Educational activities 1,48,860 ·00 1,33,67o· co (-) 13,190 ·00 Medical Officer for the Regional H os-
pita!, Tisri. 

Recreational facilities 4 43,720 ·00 41,340·00 (- ) 2,380 ·00 
(2) Due to non-appointment of staff for 

5 Transport NIL NIL NIL the Regional Hospital, Tisri, Overseers, 
two Senior D Paftsmen, Tracer, Elec-

6 Misc. activities 5,340· 00 2,230 ·00 (- ) 3,IIO•OO t rician and other sta.ff of M aternity and 
Child Welfare Centres. 

7 Housing . N IL NIL NIL 

8 Other works 
(3) L ess expenditure on scholarhip than 

8,63,000· 00 3,57,746· 00 (- ) 5,05,254·00 the provision provided therefor. 

TOTAL 17,38,000·00 10,25,856·00 (- ) \ 7,12,144 . co (4) Due to extension of time 
taken by the firm to effect supply of 
equipments for the Central Hospital 
Karma. 

(5) Due to noo.-receipt of expenditure 
~!\D,ct ion for the following work!>: 

.. 



Administration 

2 Medical facilitie~ 

3 Educational acti-vities 

4 Recreational facilities 

5 Transport 

6 Other activities 

7 Housing 

8 Other works 

TOTAL 

Administration 

2 Medical facilities 

3 Educational activities 

2,08,600 ·oo 

3,68,800 ·00 

l ,56noo ·oo 

46,300 ·00 

NIL 

3,600 ·00 

10,0QO_•QQ 

4,24,000 . 00 

12,18,000. 00 

2,1 l ,700 ·oo 

5,32,250·00 

l,46,700·00 

BIHAR 

1960-61. 

2,05,800·00 (- ) 

3,66,69o·co (- ) 

l ,06;1250 ·00 (- ) 

44>4PO ·oo (- ) 

NIL 

3,100·00 (- ) 

~IL (- ) 

5,1 8,302 ·00 (+ ) 

12,44,452·00 C+ ) 

BIHAR 

1961 -62. 

[ 2,09,400 ·oo (- ) 

6,01 ,94o ·co (+ ) 

l ,74,430· 00 c+) 

(i) construction of additional staff 
quarters for the staff of the Central 
Hospital (ii) construction of T.B . 
H ospital, K arm a (iii) construction of 
quarters fo r 16 MM. Cinema un it. 

(6) Due to non-selection of sites by 
Geologist for sinking of wells. 

2,800 ·co The excess in expendi ture was due to fo llow­
ing :-

2, n o ·co (1) Raising of debit of 12,400/- the cost of 
l tonne Willys Jeep for Ambulance 

5c,450· 00 Van of the Regional Hospital, Tist i­
this adjustment was not expected to be 

l ,9oo·co carried on during the yaar. 

NIL (2) The p rogress of construction of work 

500 · 00 

10,000·00 

94,302· 00 

26,542·00 

2,3co·co 

69,69o ·co 

l 29,730 ·00 

was well ahead of the schedule . 

The excess in expenditure was due to supply 
of medicines, Refrigerator, Willys Jeep 
equii:;ment etc. made by various Govt. 

agencies such as M.S .D . F orms and 
Stationery Office, D .G .S. ~ D. etc. in 

I-> 
Vt 
w 



2 3 4 5 

respect of which adjustment was made by 
4 Recreational facilitie s 42,300 ·oo 39,400 ·.c,o (- ) r 2,900 ·oo the Accounts in March, 1962 which was 

5 Transport • NIL NIL ?{IL 
not anticipated . 

6 Other activities 4,000 ·00 3,100 ·00 (- ) 900· 00 
' I 

7 Housmg 50,000 :00 8,300 ·00 (- ) 41 ,700 ·00 

8 Other works 5,51 ,500 ·00 5,78,884·00 ( + ) 27,384·00 

TOTAL .-15,38,450 ·00 18, l 7,454 ·co (+ ) 79,004· 00 

BIHAR 

1962-63. ~ 
~ 

Administration • • 2,21,600 ·00 2,19,500 ·00 (-) 2,100· 00 The excess in expenditure was due to the 
following:-

2 Medicalfacilities 7,24,700 ·00 7,65,960·00 (+ ) 41,260 ·00 
(r) more works than anticipated were done 

3 Educational activities 1,36,300 · oo 2,56,430 ·co ( + ) r ,20,130· co under "Building-Original." 

4 Recreationalfacilities 34,400 ·00 31,200 ·00 (-) 3,200 ·00 (2) arrears of pay were drawn by the 
Medical Officers as a result of revision 

5 Transport NIL NIL NIL of pay scales on the recommendation of 
the Pay Commission. 

6 Otheractivities 3,000·00 2,230 ·00 (-) 770·00 

7 Housing 20,000 ·00 62,210 ·00 (+ ) 42, 210 ·00 

8 Other Works 6,13,000 ·00 5,29,983·00 (-) 83,017 ·00 

TOTAL 17,53,000 ·00 18,67,513·00 (+) 1,14,507·00 



BIHAR 

1963-64. 

l Administration 2,42,600. 00 2,38,400 ·00 (-) 4,200 ·00 The main reasons for the excess in expendi-
ture are as under:-

2 Medical facilities 7,98,990·00 9,70,580·00 C+) l,71,59o ·co 
(1) Expansion of the Central Hospital, 

3 Educational activities 2, I 2,880 · 00 2,20,630. 00 C+) 7,750 ·00 Karma from 70 to roo beds. 

4 Recreational facilities 41,530·00 40,460·00 (-) r,070·00 (2) Establishment of a 50 bedded T.B. 

5 Transport . NIL NIL NIL 
Hospital. 

6 Other activities 3,000·90 r,620 ·00 (-) r,380 · oo 
(3) Expenditure on setting up of a Centra 

Consumers' Co-operative Store 

7 Housing 15,100 ·00 21 ,830·00 (+ ) 6,730·00 

8 Other Works 8,60,900. 00 9,27,631·00 C+) 66,731·00 

TOTAL 21,75,000·00 24,21,151·00 C+) 2,46,151 ·oo 
IV 
VI 

BIHAR VI 

1964-65. 

Administration 2,54,800. 00 2,01,800·00 (-) 53,000·00 The reasons for the savings are as under:.,...... 

2 Medical facilities 12,89,300 . 00 l2,25,6oo·co (-) 63,7co ·co (1) Due to non-receipt of expenditure 
sanction in respect of the upgrading of 

3 Educational activities 3,40,000. 00 2,98, 7co ·co (- ) 4r,3co·co static dispensaries at Dhab, Dhorak~la 
and Bendro. 

4 R,ecreationa! facilities 42,000·00 34,800·00 (-) 7,2co·co 
(2) Due to non-availability of lands for 

5 T(arisport NIL NIL NIL construction of departmental colonies. 

6 Other activities 17,600·00 12,200 ·00 (-) 5,400·00 (3) Due to non-selection of 
sinking of wells. 

sites fqr 

7 Housing· . 21,000·00 30,500·00 C+ ) 9,500 ·oo 

8 Other Works 5,38,300. 00 3,92,8op · oo (-) l,45,500·00 

TOTAL 25,03,000. 00 21,96,400·00 (-) 3,06,600. 00 
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RAJASTHAN 
for the year 1958-59. 

(Items 5 & 6) 

Medical facilities 2,08,200 90,826 

2 Educational facilities 42,600 17,455 

3 Recreational facilities 65,600 46,528 

4 Misc. inducting Grants etc. 8,ooo 3,764 

TOTAL 3,24,400 l,58,573 

5 

(-) l , n,374 

(-) 25,145 

(- ) 19,072 

(- ) 4,236 

(-) 2,65,827 

6 

The reasons for shortfall during 1958-59 to 
1964-65 are generally as follows: 

(i) The posts of Medical Officers in 
Central Hospital, some posts in dis­
pensarie s cc;\.lci r.01 te fi lled ar.d staff 
for Centr.al Hospital could not b e 
appointed inter-aliq due to non­
availability of doctors. 

(ii) Reduced expenditure en medicihes. 
(iii ) Non-encashment of arrear bills. 
(iv ) Over-all reduced expenditure on all 

related items. The Central Hospital, 
Gangapur could not be started till 
January, 1964. 

(v) Some posts continued to remain 
vacant. Hostals and mobile library 
were started late result in less ex­
penditure on the contingencies schools, 
newspapers, adult education, mid-day 
meals and women welfare activities. 

(vi ) Some posts remained vacant. Due 
to emergency no expenditure was in­
curred on tournaments, dramas and 
other recreational activities 

(v ii ) The excess expenditure from time to 
t ime under head Miscellaneous in­
cluding grants etc. have been inter­
alia due to adjustment by the Ac­
countant General through exchange 
accounts, implementation of new 
schemes, grant to Zila Parishad for 
construction of 3 wells. 

N 
VI 
0\ 



R:\JASTHAN 

Medicai facilities 
· 1959-60 

• I ,08,300 1,00,961 (- ) I 7,339 

2 Educational fm~ilities 33,400 26,121 (- ) 7,279 

3 Recreational facilitie s 76,600 69,986 (- ) 6,6r4 

4 Miscellaneous 2,613 C+ ) 2,613 

TO.TAL 2,18,300 I ,99,6.81. (- ) 18,619 

RAJASTHAN 
1960-61 

Me di cal facilities 2,04,600 l ,6_5,501l (- ) 39,092 

2 Educational facilities 39,500 33,612 IC-) 5,888 

3 Recreational facilities 60,500 79~552 C+ ) 19,052 
tv 

4 Grants etc. 2,000 3)356 (-!-) 1,356 Vi 
---l 

'l=OT'AL 3,06,600 2,82,028 (- ) 24,572 

RAJAS THAN 
1961-62 

Medical facilities 2,25,700 2,14,253 (-) n ,447 · 

2 Educational facilities ?2,700 43,158 (- ) 29,542 
: 

3 Recreational facilities 77,500 66,337 (- ) 11,133 
: . 

4 Misc. c:P.F. 4,000 .. (- ) 4,000 

5 Misc. expenditure e.g. starting of a 
motor workshop, visual publicity 

-fl 4,5.32 (- ) g 4,968 etc. L 9,5?0 
" . 

6 Grants 4,000 ii l,336 (- ) 2,664 

TOTAL 3,93,400 3,29,616 (-) 63,784 
·- . -~ - ... 
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RAJAS THAN 
1962-63 

I Medical Facilities 4,22,100 2,04,637 (-) 2,17,463 

2 Educational Facilities r,oS,240 47,151 (-) 61,089 

3 Recreational Facilities 83,810 . 67,o62 (-) 16,748 

4 Miscellaneous C.P.F .. 3,000 .. (-) 3,000 

5 Grants (<1) For improvement of 
Village, House and 
Subsidised Housing 
Scheme&. 40,000 .. (-) 40,000 

(b) Misc. Grants 5,000 2,410 (-) 2,590 "' I.JI. 
00 

6 Misc. .. 6,315 ( + ) 6,315 ---
TOTAL 6,62,150 3,27,575 (-) 3»34.575 

-- -
RAJAS THAN 

1963-64 

Medical Facilities 3,08,915 1,60,520 (-) l,48,395 

2 .Educational Facilities 83,000 50,936 (-) 32,064 
3 Recreational Facilities 80,500 72,006 (-) 8,494 

4 Misc. C.P.F. deputation Allowance 
(-) to Secretary . 4,100 . . 4,100 

5 Housing Facilities 3,400 .. (- ) 3,400 

6 Misc. including grants 21,000 26,042 (+ ) 5,042 
~ 

TOTAL 5,00,915 3,09,504 (-) I,91,4II 



RAJASTHAN 
1964-65 

1 Medical facilities 3,45,400 2,08,555 (-) 1,36,845 

2 Educational facilities 82,900 67,498 (-) IS,402 

3 Recreational facilities 

4 Misc. Grants 

86,600 

98,500 

73,245 

19,874 

(- ) 13,355 

(-) 78,626 

~ 

• 

TOTAL 6,13,400 3,69,172 (-) 2,44,228 

Item 10. 
Pithead 'baths and Creches 

Out of a total 27 creches which were required to be set up in mica 
mines, 19 creches have been set up so far. The breakdown of creches 
opened year-wise is not available. The provision of pithead baths 
does not apply to the mica mines but only to coal mines . 

~ 
I.A 
\0 



APPENDIX XIII 

MINISTRY OF LABOUR AND EMPLOYMENT 

(Ref. para 5.48 of the Report) 

Detailed information regarding machinery set up for the opera­
tion of the Coal Mines Labour Housing and General Welfare F'und. 

1. Machinery set up for the. operation of the Coal Mines Labour 
Housing and General Welfare Fund.-The Coal Mines Labour Wel­
fare Fund set up for promoting the welfare of labour etr"tployed in 
the Coal Mining Industry has been constituted under the Coal 
Mines Labour Welfare Fund Act, 1947. The Fund is administered 
by the Central Government in the : Ministry of Labour and Em­
ployment on the advice orf:1 an Advisory Committee. The Coal 
Mines Welfare Commissioner is the head of the Organization. The 
Advisory Committee .which is a tripartite body consisting of an 
equal number of representatives of Government, workers employed 
in the Coal Mining Industry and owners. of coal mines is constituted 
by the Central Goveril!ITlent once in three years. The Joint Sec- " 
retary to the Government of India in the Ministry of Labour and 
Employment is its Chairman and the Coal Mines Welfare Com=: 
missioner is its Vice-Chairman. Again, the Advisory Committee has 
·Constituted Coalfield Sub-Committees for each Coalfield to advfoe 
them on all matt~rs pertaining to their respective areas regard 
having had to the local needs. These Sub-Committees which too are 
tripartie in character are at present seven in nt,imber, two in the 
State of Bihar and one each ii;i. the . States of We~t Bengal, Madhya 
Pradesh, Asam, Orissa and Andhra Pradesh. The receipts of the Or­
ganisation are divided into two accounts viz., (i) · the General Wel-
fare Account and (ii) the Housing Account at a ratio to be fixed by 
the Central Government-the present ratio being 50: 50. While the 
funds in the General Welfare Account are utilised to meet the ex­
penditure on all welfare measures in ·general, the moneys in the 
Housing Account are spent on . providi~g residential accommodation 
for colliery workers and their dependents. To formulate schemes 
relating to Housing, the Central Government has constituted a 
Board known as "Housing Board". This Board consists of the Coal 
Mines Welfare Commissioner as its Chairman and the ChiP.f Ins-
pector of Mines, the Executive Engineer of. the Fund and six others 
as members nominted by the Central Government in· consultation 
with the Advisory Committee. 



2. Control of Central Government over the expenditure oiit of 
the Fund.- The whole expenditure of the Coal Mines Labour 
Welfare Fund i.e., both the expenditure of the General Welfare 
Ac:::)l.;n t and the Housing Account has been brought under the 
control of the Parliament as per Government of India, Ministry 
of Labour letter No. M-4(11)/51 dated the 25th October . Hl!Jl 
(copy enclosed). 

Under the provision of Rule 21 (2) of the Coal Mines Labour 
Welfare Fund Rules the Chairman of the Advisory Committee 
may, with the concurrence of the appropriate Sub-Com.mittee, ap­
r,;:·8·ve any sch me costing not more than R<:. 50,000/- non-recurring 
and Rs. 5,000/- recurring per annum. All other schemes shall re­
quire the sanction of the Central Government. 

Under Rule 21(3) of the Coal Mines Labour Welfare Fund 
Rules the Vice-Chairman of the Advisory Committee shall have 
power to incu r any sanctioned expenditure and shall, with the con­
currence of the appropriate Sub-Committee or Housing Board, 
also have power to sanction any welfare and housing schemes if 
the cost of such a scheme does not exceed . Rs. 20,000 /- non-recurr ing 
and Rs. 2,500 per annum recurring subject to financial provision in 
the sanctioned budget. 

3. Details of ex penditure incim·ed on staff engaged for the ope­
ration of the Fund during the f,inanciaL years 1958-59 to 1964-65.-­
Statement showing the c1etaiJ.s oif' expenditure incurred on . ta ff 
engaged for the operation of the Fund during the financial year 
1958-59 to 1964-65 is enclosed. The figures shown for 1964-65 are 
provisional as the accounts for the year 1964-65 have not so far 
been closed finally by the Accountant General, Bihar . 

4. Details of categories of staff em.ployed.-

Class I 
Class II . 
Class III 
Class IV 

8 

27 
517 
305 

5 and 6. Estimates .framed during each of the financ ial years 
1958-59 to 1964-65 for the provision of various amenities namely , 
medical, ho us ing, educational, trans port recreational and miscella­
ner;ius facilit ies. Actual amount spent during each of the above ye-ars 
on each i.tem and the reasons for shortfall if any.-:-Estimates are 
n<'Jt framed O·F sanctioned scheme-wise and as such it is not possible 
to . give the estimates for the diffe.rent schemes 'individually. 
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A statement showing the estimates sanctioned, actual expendi­
ture incurred and the variations between the estimates and the 
actual expenditure under different units of appi·opriation from the 
year 1958-59 to 1964-65 together with reasons for v \:( r iations is en­
closed. As the accounts for the year 1964-65 has not so far been 
'closed, the probable expenditure h as been shown for this year. 

7. Number of miners engaged in the Coal Mining Industry 
on 1st of April of each of the year 1958 to 1965.- The average num­
ber of per sons employed in coal mines according to the annual 
returns received by the Chief Inspector of Mines under the Mines 
Act, 1952 from colliery managements during the period 1958 to 
1965 is as follows : -

1958 3,63,900 
1959 3,64,140 
1960 3,80,276 
1961 3,98,703 
1962 4,16,857 
1963 4,33,438 
1964 4,1 1,843 
i965 Figure n ot available. 

This figure relates to the month of November , 1964. Annual re­
turns from the collieries pertaining to the year 1964 have not been 
received in all the cases. 

8. Details of various amenities. 

(a) Me dical : hospitals, dispensaries, beds for T.B. patients, 
m aternity and child welfare, family planning and specialist treat­
nient.- The medical facilities provided by the Coal Mines Labour 
Housing and General Welfare Fund include establishment of Central 
Hospitals with a net work of · Regional Hospitals spread all over 
the coalfields, provision and improvement of Maternity and Child 
Welfare-cum-family Planning Services and Dispensary services in­
cluding Ayurvedic Dispensaries, provision of facilities for treatment 
of T.B. and Leprosy cases. 

Central Hospitals.-For rendering specialised medical aid to col­
liery workers, two well-equipped 300 bedded Central Hospitals w ith 
all modern facilities for specialised treatment havie been established 
by the Organisation, one at Dhanhad in the Jharia Coalfield (Bihar) 
and the other at Asansol in the Raniganj Coalfield (West Bengal). 
Both the hosp~tals _ have all the departments of modem well-equip­
J>ed medical institutions and are manned by specialists in all the 

~ r 



departments, viz., Medicines, Surgery, Gynaecology; Eye; E.N.T. ; 
Dental, Radiology, Pathology, etc. Besides all kinds of treatment, 
t he hospitals have been provided with facilities for rehabilitat1on, 
free supply of dentures and spectacles, social services, recreation 
.and family counselling. 

Another Central Hospital of 100 general and 50 T.B. beds is· pro­
posed to be constructed at Manendragarh for the benefit of the 
workers in the Korea Coalfied in Madhya Pradesh. · Proposal for 
provision of similar hospitals· in the Pench Valley Coalfield 
(Madhya P radesh)', Ramgarh-Karanpura Coalfie1d and Bokaro 

·Coalfield in Bihar are under consideration. 

Regional Hospitals.-For treatment of simple cases reqmpng 
.hospitalisation from collieries which do not have such facilities eight 
Regional Hospitals have been povided by the Organisation in the 
various coalfields, two at Katras (30 beds) and Tisra (30 beds) in 
the Jharia Coalfield (Bihar) two at Na.isarai (30 beds) and Phusro 
(50 beds) in the Hazaribagh Coalfield (Bihar), one at Chora (30 

beds) in Raniganj Coalfields (West Bengal) , one at Jamai (30 beds) 
"in the Pench Valley Coalfield (Madhya Pradesh), one at Dhanpuri 
(18 beds) in the Vindhya Pradesh Coalfield (M.P.) and one more at 
Kurasia in the Korea Coalfield (M.P.). At the last one, outdoor 
i s only functioning at present and the indoor is expected to be start­
ed shor tly. Expansion of the Regional Hospital, Katras Naisarai, 
Chora: and Jamai from 30 to 50 beds is under way as also that of 
the Regional Hospital at Dhanpuri to 30 beds. · These hospitals 
are each under a qualified Medical Officer. An ambulance van has 
been provided at each for transport of patients from collieries to 
the Regional Hospitals and serious cases from the Regional Hospi­
tals to the Central Hospitals for specialised treatment wherever 
possible. 

An Allopathic Dispensary is being run at the Bhuli Township. 
A Regional Hospital has since been constructed and the dispensary 
will soon merge into the hospital. Construction of a Regional 
Hospital at Ram~gundam in Andhra Pradesh is in progres£ and 
is expected to be completed by the end of this year. Provision of 
.a few more hospitals in areas not served b y the existing ones, are 
.aiso in hand. 

Dispensary.-Besides the dispensary at Bhuli, one is being run 
by this Organisation at Mugrna in (Bihar). Government has 
:sanction for establishing two more dispensaries one at Bhara 
i n Raniganj Coalfield (West Bengal) and the other in the Phusro 
Group of Collieries in the Hazaribagh Coalfield . (Bihar) has been 
.r eceived and they will be started soon. 



For ,the coal mrnmg population in remote areas, ,mobile medical 
units 'with a medical officer and a compounder are provided by the 
Or ganisation. One such unit for the Khasi-Jaintia Coalfield in 
Assam and another for the Damua ar ea in Madhya Pradesh have 
been provided. 

With a view to providing an incentive to colliery owners to 
maintain dispensar y ser vices for the benefit of workers employed in 
their collieries annual grants-in-aid are paid to such of the owners 
as maintain dispensary services of the prescribed standard. A total 
of 85 collieries are maintaining such services and are r eceiving 
grants-in-aid. 

Financial assistance in 
given to colliery owners 
such services. 

the shape of interest-free loan is being 
for pr ovision and/or improvement of 

Ayurvedic line of t reatment has also been introduced by this 
Organisation. So far 17 Ayurvedic Dispensaries haVle been establish­
ed, fo ur each in J haria and Andhra Pradesh Coalfields, three in 
Hazaribagh Coalfield, two in Raniganj and one each in Assam, Pench 
Valley, Vindhya P r adesh and Orissa Coalfields. For preparation 
of Ayurvedic m edicines, a P harmacy has also been set up by the 
Organisation . 

T .B. Treatment faciLitie s.-In order to com.bat T.B., a 100 bedded 
T.B. Wing has been attached to the Cen t ral Hospital at Dhanbad 
and is functioning in full swing. Construction of a similar wing 
at the other Centr al Hospital, Asansol is almost com pleted and the 
hospital will start soon . A wing of 50 beds for T.B. patient s will 
also be at tached to the proposed Central Hospital at Manendragarh . 
A 50 bedded T .B. hospital at Searsole in Ran iganj Coalfield and a 12 
bedded T.B. Clin ic at Katr as in the Jharia Coalfield are also run by' 
the Organisa tion . Provision of 25 more beds at Katras T .B. Clinic 
is under way. In addi tion to the above, 86 beds have been r eserved 
in various . sana toria in the different coalfields as detailed below for 
provid.ing sanatorium line of treatment to colliery workers a nd their· 
dependents : 

Ramakrishna Miss ion T .B. Sanatorium . llanchi 
Mahactevi Birla T.B. Sanatorium, Ranchi 
Pc- ndra Road T.B. Sanatorium, M.P . 
Go\'t. T .B. Sanatoriutn, Chhindwara 
Govt. T.B. Sanatorium, Nowgong 
T.B. Sanatorium, Yerragada 
T .B. Sanatofii1m, Jornat . 

39 bed~. 

r 6 
Il 

5 
5 
5 
5 

" 
" 
" 



It is proposed to attach a T.B. Clinic w ith a 12 bedded Wa rd at 
each of the Regional Hospitals. 

With a view to extending treatment fac ilities to the patients at 
places nearest to their dwellings, a scheme of Domiciliary .treat­
ment has bee introduced in all the coalfields with provision for 
treatment of 1255 cases at a time. Chemotherapy cen Lres have been 
set up through -out the coalfields, where the patients are examined 
and given all drugs free of cost. Besides free treatment, grant-in­
aid for special diet upto a maximum of Rs. 50 per month per pat ient 
is also paid for a maximum period of six months. 

For the maintenance of the members of the family of colliery 
workers suffering from T.B. who are undergoing treatment under 
any of the above schemes, subsistence allowance to the extent of 
Rs. 50/- p.m. for a maximum period of six months and in excep­
tional cases upto 9 months is paid to the dependents of each worker 
if he happens to be the only earning member with no other source 
of income. 

Maternity and Child Welfare Cenlres.-A Maternity and Child 
Welfare Centre is at tached to each of the Regional Hospitals. Be­
sides these, 8 such centres are also functioning as independent units 
in different coalfields. In the coalfields 0£ Bihar and West Bengal 
aibout 50 Maternity and Ch ild Vlelfare Centres are being run 
through the Jharia and Asansol Mfoes Boards of Health and the 
Hazaribagh Mines Board by payment of annual grants-in-aid from 
the Organ isation. 

Family Planni.ng.-At the Central and Regional Hospitals and 
the Maternity an d Child Welfare Centres, family planning Clinics 
are functioning where free advice on family planning is given and 
contraceptives ~upplied free oi cost. S terilization and Vasectomy 
are done at the Central Hospitals. Grant-in-aid is also paid to 
colliery owners for providing the facilities at the colliery hospitals. 
For populari sing fam ily planning, cash payment is made at Rs. 15 
per head in the case of m al::is and Rs. 25 per head in the case of 
females who undergo opera tion. 

Leprosy Relief.- To provide . facilities of treatment to colliery 
leprosy cases, separate wards have been p ovided at the cost of the 
Fund at two Leprosy hospitals one in Bihar and another in West 
Bengal. A total of 54 beds are available and almost all of them 
remain occupied. 

Subsistence allowance and grant-in-aid for diet are given as in 
the case of T.B. patients. 
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X-ray facilities--Besides X-Ray units provided at the hospitals 
of the Fund, they are also supplied to colliery hospitals where re­
quisite facilities are available. Fourteen X-ray plants have so far 
been supplied, four in Jharia, three in Hazaribagh and one each 
in Raniganj, Assam, Orissa Pench Valley Korea Vindhya Pradesh 
and Andhra Pradesh Coalfields. 

A Deep X-ray Therapy Section has been provided at the Central 
Hospital, Asansol. Arrangement has also been made for treatment 
of cancer cases free of charge at the Patna Medical College Hospital. 

Blood Bank.-A blood bank has been provided at each of the 
Central Hospitals at Dhanbad and Asansol. Blood is collected on 
donation from voluntary donors as also purchased at Rs. 10/- per 
.bleeding of 250 cc. of blood with Rs. 1/- for refreshment. 

Mental cases.-Colliery workers suffering from mental diseases 
:are got treated at the Hospital for Mental diseases, Ranchi on pay­
·ment of charges by this Organisation. 

Neuro Surgery.-Cases are got treated at the Ranchi Sadar 
Hospital. 

Transport charges.-When patients are sent for admission in beds 
-reserved by the Fund at the different Sanatoria and to the Patna 
Medical College Hospital for cancer, the Fund will meet their en­
tire journey expenses including such expenses in the case of atten­
·dants accompanying the patients where attendants are considered 
necessary. 

Supply of artific ial limbs.-A.rtificial limbs are supplied to col­
liery w orkers at the Miiitary Ar tificial Limb Centre at Poona at the 
cost of the Organisation. 

(b) Housing extent of acco111111odatio11 provided to che miners 
(i) Type of accommo?ation. 
(ii) Rent etc. charged, 1f any. 

(iii) Provision made for adequate water supply. 
The foll owi ng Housing Schemes have been sponsored by rhe Coa l Mines Labour 

Welfare Fund from time to time :-

Name of the Scheme 

r. T ownship Scheme . 
2. Subsidy Scheme . 
.3· Subsidv-cum-loan scheme 
4. New Housing Scheme 
-5· Low Cost Housing Scheme 

6. Kutcha houses (in Assam) 
'7· Built Your Own House Scheme 

As on 30-4-65 
N o. of houses 

Construc ted 
2153 
1638 
2060 
21657 
5868 

and 33 barracks 
23 

2 

U nder Cons. 

5744 
6r6o 

& 52 barracks 

7 
3 

33401 13714 
and 33 barracks & 52 barracks 

Remarks 
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In addition to the above 3,950 houses under the New Housing 
Scheme have been constructed in different collieries of M/s. Singa­
reni Collieries Co. Ltd. These houses were sanct ioned on the condi­
tion that the payment will be made to the colliery company aft€r 
enough cess for making payment for these houses from these collieries 
or this coalfield has been received by the Fund in future. 

From the above it may be seen that 51,065 houses and 85 bar racks 
are either completed or under construction under the'..various schemes 
sponsored by the Fund. 

(1) Ty pe of accommodation 

(a) Township scheme. 
Subsid y & Subsidy-cum-loan scheme. 
N ew Housing Scheme. 

2 Rooms 
Veranda 
Kitchen . 
Bathroom 
w.c. 

187 

92 
45 
16 

12 

square feet. 

" 
" 
" 

(Open) 

Total 336 Sft. plus l 6 sft. open. 

(b) -Low Cost Housing Scheme :-

(c) Kutcha H ouse 
(<l) Build Your Own Ho1Jse Scheme 

(2) R ent etc. charged if any. 

2 rooms . -
Verandah-Cum-Kitchen 
Bath Room 
Latrine _ 

187 sft . 
54 · 5 sft. 
r6 sft. 
12 sft. 

269· 5 sft. 

} 
One room and a 

veranda in front. 

1. Township Scheme.-Rs. 8 per h\Juse per month of which 
worker's share is Rs. 2 and employers share is Rs. 6. In case of 
Bhuli Township where the employers have provided transport to and 
from the place of work they are exempted from payment of r ent. 

2. Subsidy and Subsidy-cum-Loan Scheme.-The Coal Mines 
Labour W elfa.re Organisation does not charge any rent fo r these 
houses. However, the employer may charge rent from the allot~ee 

at Rs. 2 per month per house inclusive of water supply and other 
services. 

3. New Housing Scheme.-The colliery owner will pay to the 
-Coal Mines Labour Welfare Organisation rent @ Rs. 2 per house per 
month for all the tenements irrespective of whether the tenements 
are occupied or not exclusive of rates and taxes levied on the build­
i ngs under local rates or customs. The rent which the colliery owner 
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shall charge to the allottee fo r occupation of one tenement shall not 
ex ceed Rs. 2 per month in clus~ve of water, light and other services. 

Low-cost Housing Scheme.-The colliery own~r 'hill pay rent at 
Re. 1, Rs. 2 per house and per barrack per month respectively for all 
th e h ouses/barracks irrespective of whether they are occupi~d or 
not exclusive of rates and! taxes levied on the buildings under local 
r ates or customs. The rent which the colliery owner sb all di aree to 
t he allottee for the occupation of one house/barra ck shall not •"Xc:eed 
Re. 1 and Rs. 2 per month respectively. Monthly r ent will be inclu-
sive of water light and other services. · 

Most of the colliery owners have since confir med that they <Te 
not charging any rent for New Housing Scheme, Low Cost Housing 
Scheme and Subsi9.ised Houses. 

Kutcha houses. 

Build Your Own House Scheme for 
coal miners. 

I 
~ No ren t is chargea'.:.l le . 

j 

(3) Provision made for adeqtlate wate?· supply. 

(a) Tow nship Sch.eme .-Arr angem ent for water supply is directly 
made by the Fund. 

(b) Subsidy and Silbsidy-cum-loan Schenie.-Under th e lerms of 
agreement the colliery owner shall have to m ake arrangement for 
adequate water supply from the nearest source. 

(c) New Housing Scheme.-Under t he term s of agr eement the 
arrangement h as to be made for adequate water supply from the 
nearest sour ce. In this connection it will not be out o.E place to 
mention here that a sum of Rs. 240 per house is being paid by the 
Fund to the colliery owners fo r development i.e. water supply, st ree t 
lighting paths, roads, etc. 

(d) Low Cost Housin g Schem e.- Under t::c t e;_ ms of : he agree­
ment the colliery owners will have to make arrangement for water 
supply for certa in minimum standards applicable to rural areas as: 
prescribed by the Organisati'On. 

(i) Kutcha houses. 

(ii) Build Your : Own House 
S~heme for coal. miner s. · 

I 
\ Occupants have to make 
. r- ·their own . arrangement. · 

'j 



8. (c) Education: Primary and Secondary schools, technical 
education and adult education and number of scholarships granted.­
The Co'al Mines Welfare Organisation do not directly run any 
Primary, Secondary or Technical Schools. For the benefit of children 
of coal miners attending multi-purpose Institutes run by the Fund, 
e~ucation is imparted upto Class II standard! at these Institutes. 
Besides, the Organisation is paying grants-in-aid to the following 
schools :- . i 
(:Y,'est B engal. 

(r ) Bagra~ ote Jr. High Sdwul, Jalpaiguri 

Orissa 

() M. & S.M . Rly. Dera Colliery School. 
(2) Handidhua Colliery School 
(3) Deul bera Collic:ry M.E. School . 

A 11dhra Pradesh. 

( r) St. Andrew's Primary School, K thagudium 
(2) St. M ary Girl's High School 
(3) Vircndra Hindi Pathsala . 
(4) Kindergarten School, Bellampalli 

Nfadhya Pradesh. 

(r ) Lahiri Mulripurposes I-ligl;.er Secondary Sclio.ol, · Chirimiri 

1/s,am. 

( ~) Che ra Lower Primary School at Chcrapunji 

Rs. roo /- p.m. 

Rs. 510/- ,, 
Rs. r 45 /- ,, 
Rs. 382/- ,, 

Rs. 90/- " Rs. 90/~ " 
R.s. 70/- " 
Rs. 90/-

H .. s. 200 / - . ,, 

Rs. 100/-

The Organisation also pays grant-in-aid for furniture and teach­
ing equipments to Primary . Schools situated in colliery areas. In 
addition to the above, schemes for grant of Tuiticrn. Fe~s from the 
Fund ·for the children of coal miners and grant of Children Educahon 
Allowance to the coal miners for their children re!=!ding in high , 
schools residing away from their parents have also been sanctioned: 
by Government and implemented . by the Org;misation. 

Technical Education.-Seats have be~n reserved at the rate of two 
in each trade in the Industrial Training Institute, Dhanbad for under­
going training in technical trades by the children of coal miners. 
Stipends to trainees undergoing technical training at the Industrial 
Training Institutes run under the D.G.E. & T . Scheme numbering 
25 are also awarded to the children of coal miners for the duration 
of the course or for a period of 18 months whichever is less. 

Adult Education.-There are 62 Adult Education and 163 Feeder 
Adult Education Centres in various coalfields throughout the country. 

Scholaxships.-The Ftmd awards 125 scholarships 
education and 22 scholarships for technical 

for general · 
education, 
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the demand for general education scholarships are increasing year 
after year. To meet this demand the number of these scholarships 
has since been raised to 500 from the accademic year 1965-66. 

8. (d) Transport: Transport provided to miners from place of 
residence to work sites.-In the case of Townships for· colliery 
workers constructed by the Organisation, a sum of Rs. 8 per house 
per month of which the workers' share is Rs. 2 and the employers' 
share is Rs. 6 is chargeable as rent. In cases, however, where the 
employers have provided transport to the workers living in the 
Township to and from the work sites, they are exempted from pay­
ment of their share of the rent i.e. Rs. 6 per house per month. 

A proposal for providing transport to colliery workers residing 
away from work sites to and from their places of work was examined 
and put up before Coal Mines Labour Welfare Fund Advisory 
Committee at its meeting held on 4th February, 1964. The Committee 
was not in favour of the proposal and decided to drop the same as 
it involved major financial commitments and there were welfare 
measures of greater importance to be tackled. A proposal for the 
purchase of six buses by the Organisation for transporting the 
workers residing at Bhuli Township to and from their places of work 
site was also separately under consideration. This also was, however, 
not eventually approved by the Advisory Committee. 

9. Details of water supply schemes implemented during the years 
1958-59 to 1964-65.-Scarcity of adequate water continued to be one 
of the major problem in the coalfields. With a view to meeting this 
problem and ensuring an adequate supply of water to colliery 
workers the Organisation evolved a scheme of advancing subsidy to 
the extent of 50 per cent of the scrutinised expenditure incurred on 
water supply scheme for supply of water to the colliery workers. 
The following schemes so far completed and they are serving the 
purpose for which they are meant. 

Pench Valley Coalfield.-M/s. Shaw Wallace & Co. Ltd ., have 
completed an integrated water supply scheme in their collieries at 
Pench Valley Coalfield at a cost of Rs. 3,72,632. 

Andhra Pradesh Coalfield.-M/s. Singareni Collieries Co. L td. 
have implemented a water supply scheme at their Kothagudium and 
Bellampalli Collieries costing Rs. 7 · 55 lakh and Rs., 4,87, 750 r espec­
tively. 



Assam Coalfield.--M/s. Assam Railways & Trading Co. Ltd. have 
implemented the water supply scheme at their Bargo1lai Colliery at 
a cost of Rs. 1,87,000. 

Ramgarh Karanpura Coalfield.-M/s. West Bokaro Colliery imple­
mented the water supply scheme at their West Bokaro Colliery at 
a C\'.)St of Rs. 83,627. 

Bengal Coalfield.-Two water supply schemes have been imple­
m ented by M/s. Andrew Yule & Co. Ltd. at their Sitalpur and 
Poniati Sheebpur group of collieries at a cost of Rs. 1,10,764 · 97 and 
Rs. 4,76,515. 

M/s. Western Bengal Coalfields Ltd. have implemented a water 
supply scheme at their Moira Colliery at a cost of Rs. 65,000. 

Several other schemes for water supply in coalfields are under 
execution and scrutiny. The Damodar Water Supply Scheme and 

-Raniganj Water Supply Scheme when implemented will cater to the 
needs of water supply to colliery workers to a gr~at extent. 

Sinking of wells 

For improving the situation in water supply, the Organisation's 
scheme of assistance to the colliery owners in the implementation of 
water supply. schemes by granting subsidy to the extent of 50 per 
cent of the scrutinised non-recurring expenditure of fixed ceiling 
limit in cases of sinking of wells is also in operation. 

So far 291 wells under the 'scheme have been sanctioned for 
construction at different collieries. Out of these 119 wells have been 
completed and construction of remaining wells is in progress. 

10. Number of mines pithead baths and creches opened during 
the years 1958-59 to 19.64-65.-Number of mines Pithead Baths and 
Creches opened during the years: -

Year Pithead 1 Creches Total No. completed 
Bath opened opened 

Pithead Creches 
Baths 

1958-59 17 43 202 379 
_1959-60 13 IO 215 339 
1960-61 JO 3 225 392 

1961-62 13 8 238 400 

1962-63 15 13 253 413 

1963-64 15 5 268 418 

1964-65 8 9 274 427 
-- - -- -
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11. AttemP,ts and progress made during the yenrs 1958-59 to 
1964-65 t o eradicate the social ev ils of alcoholism and indebtedness.­
Prohibition being a State subject. the Coal Mines Welfare Organisa­
tion has not been able to do anything much in the matter of eradica­
tion of AlCGholism from amongst the colliery workers except to bring 
to the notice of State Government authorities .the instances where 
grogshops have been in close proximity to the colliery workers' 
dwellings and so on and also to bring home to the workers the evils 
·of drinking through cultural programme etc. 

Eradication of indebtedness 

The Organisation started taking steps for eradication of indebted­
ness in coal mining areas from the beginning of 1958. An ambitious 
plan to o rganise Co-operative Credit Societes in each sizeable colliery 
with facilities for providing alternative sources of cash credit was 

.jntroduced. Attempts were made to pursuade the workers to join. 
their colliery Co-operative Societies in large numbers by expJaining 
to them the advantages . of such societies. Pursuasion is continuing 
to encourage thrift , self-help and co-operation amongst the workers. 

As a result of the drive undertaken by this Organisation as many 
as 200 Co-operative Credit Societies have been orga.nised in the 
different coalfields, covering 40 per cent of the total collieries workers. 
Attempts are being made to increase the membership. Also steps 
are being taken to organise Co-operative Societies in small collieries 
by grouping them together. The Organisation h~s. upto 31st March , 
1965 given a loan of Rs. 24,52.300 to the Co-operative Credit Societies 
to enable them to meet the credit requirement of the worker mem­
bers and thus to save them from clutches of usurious money-lenders. 
A sum of Rs. 10 lakhs has beeh earmark.eel for giving them loan 
during the year 1965-66. 

The results of our drive has been most encouraging as is evident 
from the increasing response from the · work-people. 

12. Extent to which the facilit ies provided nre foun d. acleqiwte. 
and 

13. How .far the provision of various amenities have improved the 
conditions of living of the miners.-It is well known .that till recently, 
that is to say till the setting .up of the Coal Mines Welfare Organisa­
tion, there was no organised agency to look after the welfare of 
such a huge labour force and their dependents. Regard having had 
to the magnitude of the task although it cannot be said the facilities 
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provided are adequate and there is nothing more that is to be done, 
from what has been explained it will be obvious that much has 
already been done to promote the welfare of colliery workers and 
all efforts continue to be made by the Organisation in this direction. 

It will be seen that medical facilities on an extensive scale have 
been provided by the Organisation for the benefit of the colliery 
workers and their dependents. These facilities have been provided 
to supplement those which have already been provided by the colliery 
managements. Facilities for Adult Education, Recreation, Children's 
play ground, etc. have also been provided at all the collieries who 
came forward to offer land for construction of Multi-purpose Insti­
tutes. etc. and also accommodation for opening of Feeder Adult 
Education Centres. 

In so far as eradication of indebtedness is concerned the following 
facilities for the Co-operative Credit Societies of colliery workers 
have been provided. 

(a) Financial assistance.-(i) A non-recurring grant @ Rs. 67 
per society to meet preliminary charges of establishment. 

(ii) A monthly subsidy of Rs. 50 per month for a period of 12 
months to meet the expenditure on payment of remuneration of a 
part-time clerk engaged for writing the books and registers of the 
society. 

(iii) Loans through Central Co-operative Banks or directly on 
interest at the rate of 5 per cent per annum. 

(iv) Out of the interest money which the Fund gets from the 
Societies 1 pe~ cent is given to them as subsidy for retention as a 
"Special Badi Debt Reserve" and 1 per cent for meeting their mana­
gerial and supervisory expenses. 

(b) Technical know-how.-The Organisation has at its disposal 
t he services of a number of fully trained and well-experienced field 
staff. They are constantly moving in the field visiting the societies 
and helping the office-bearers in carrying on the business on proper 
i(.ines. It is proposed to liberalise the scheme of giving loans to the 
Co-operative Credit Societies further. The proposal is under con­
sideration of Government. The working of the Societies are being 
watched closely and change in the pattern and extent of financial 
and other assistance effected as and when necessary. 
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In so far as housing is concerned 51,065 houses and 85 barracks 
are either completed or under constructi'~n un'der various .schemes­
of the Fund. No statistics regaidfng_ number ' of houses provided by 
the colliery owners themselves is, however, availabie. It is obvious: 
therefore, that houses provided by the Fund cannot be taken as 
adequate. It ·may, however, be mentioned her~ thqt the resources: 
of the Fund is limited and as such the Fund ca_n proyide amenities­
for' the benefit of the workers engaged i~ the coal :qiining industry 
uptD the extent of the ·resources. · 

Under the Adult Education Scheme so far 19,335 male workers­
and 4,243 women workers have been made literate. With the intro­
duction of Co-operative movement in the coalfield areas it may be 
stated that it has left an unmistakable mark on the conditions of 
living of coal miners and their dependents. They have at least come· 
to realise the advantages of having Co-operative Societies. 

The houses constructed by the Organisation have already been{ 
are being allotted to the colliery workers which have· improved the­
living conditions of the miners to a great extent. 

14. Physical target fixed for the Third Five Year Plan for provid­
ing amenities and actual performance so far ac l? ·:eved, its prospects 
during 1965-66.-A copy of the Thiid Five Year Plan of the Organisa­
tion-this does not form part of the Five Year Plan formals by the 
Planning Commission-is enclosed together with not es on actual 
performance so far achiev~~: _ .. 

15. Reasons for heavy accumulation in the Fund [page 62, Audit 
Report (Civil) 1965].-The reasons for heavy accumulations in the 
Fund is as given below:-:-

At the beginning of the Third Plan period the opening balance 
0f the Fund was Rs. 839 lakhs (includi:q.g 499·00 lakhs on Govern­
ment securities). During the Third Five Year Plan period this Arga­
nisation proposed to spend a sum of Rs. '3831 ·50 lakh$ .o.n varioµs 
schemes against estimated income of Rs. 2543 ·50 lakhs (iIJ.cluding 
opening balance) and thus indicated a deficit balance of Rs. 1288·0(). 
lakhs at the end of the Third Five Year Plan period. Although the 
full amount as proposed in the Advisory Committee as mentioned 
above could not be spent during the period in question almqst all 
the schemes prqposed could-be taken in hand· during the pla,n ped.9d. 
and it is expected that it would be possible to complete these 
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schemes within next 2/3 years. The main reasons for the delay in 
taking up these schemes are enumerated below:-

(i) Delay in land acquisition process. 

(ii) Difficulty to secure accommodation for implementation of 
certain schemes. Colliery managements in such cases 
were responsible to provide accommodation. 

(iii) Difficulty in securing cements, iron, A.C. sheets etc. and 
other building materials. 

(iv) Shortage of technical staff. 

( v) Expiry of mining leases before 40 years for which period 
land has to be leased out by mine owners to the Housing 
Board for construction of houses. The Housing Scheme 
h as since been amended to enable colliery owners to lease 
out the land for the unexpired portion of the lease period. 

(vi) Non-availability of suitable sites for construction cf 
miners' houses. 

(vii) Lack of desi:red r esponse from the Colliery owners fL-r 
construction of houses specially under the 'Low Cost 
Housing Scheme', perhaps due to low ceiling cost of 
construction of such houses. 

16. How t he funds are proposed t o be utilised.-The Coal Mines 
Labour Welfare Fund Act, 1947 provides for the levy of cess at a 
rate not less than four annas and not more than eight annas per 
ton on coal and coke despatched from collieries and authorises the 
Central Government to determine the rate according to needs. The 
rate of duty on coal and coke despatches has been 49·21 paise per 
metric tonne with effect from 1st January, 1961. 

Income and Expenditure.-A statement showing the receipts 
into and expenditure from the Fund for the year 1963-64 is given 
below:-

Year 

Opening balance on r-4-63 

r963-64 · 
Closing balance on 3r-3-64 

(Rupees in lakhs) 

Rec;eipt Expenditure 

337 · 8r 
353·r7 324·37 · 
366·6I 

(In addition, investment of the face value of Rs. 664·75 have 
been made in the intermediate treasury bills). 

. . 
The close of the financial year 1965-66 will bring to a cl0se the 

Third Five Year Plan of- the Fund. The Fourth Five Year Plan -



of the Fund has already been formulated and it will, therefore, be 
in fitness of things to review the financial resources· and the antici­
pated expenditure out of the accumulations upto the end of the 
Fourth Plan period: 

The income during the year 1964-65 and 1965-66 and the esti­
mated income for th.e next 5 years of the Fourth Five Year Plan of 
the Fund at the existing rate of cess has been reckox:ied as under:-

Year 

Opening balance on 1-4-64 

1964-65 
1965-66 
Estimated opening balance on 1-4-64 
1966-67, 1967-68, 1968-69, 1969-70, 1970-71 

Receipt · 

I031 ·36 

329·35 
360·13 

735·83 
1968·40 

(Rupees in lakhs) 

Expenditure 

438 · 30 (Provisional) 
546 · 71 (Estimated) 

---------~-------
TOT AL 

It is proposed to incur the following expenditure during the five 
years of the Plan beginning from 1966-67 on various welfare schemes: 

Medical facilities 

1. Two Central Hospitals 300 beds with proposed expansion to 
400 beds 

2. Central Hospitals 4 more (one 100 beds with 50 beds T.B. and 
rest with 125 beds) . 

3. Separation of O. P.D . provision of Hostels for House Surgeons, 
Central Supply Scheme, Mechanised Laundry, Extension of 
Nurses Hostels, Chummeries for Bachelor Doctors, Addi. ac­
Commodation of training of Nurse- and Midwives and provision 
of Libraries for the Central Hospitals (Dhanbad and Asansol) 

-4· Separate 30 bedded ward attached to Deep Therap y for Cancer 
patients for the Central Hospital, Kalla, Asansol . . 

5. ·Construction of Isolation ward and additional staff quarters for 
2 Central Hospitals (Dhanbad & Asansol) . 

6. Expansion of private and intensive therapy and children wards in 
Central Hospital, Dhanbad 

7 . Reigonal Hospital with expansion of 7 hospitals to 50 beds and · 
add!. I 3 with provision for 30 beds . . . . . 

8. Addi. Staff quarter for existing Regional Hospitals. 
9. Two 100 bedded 1 ". B. Hospitals_ existing and with provision for 

add!. 30 bedded ward for thoracic surgery patients . . ~ 

10. T B . Clinics/Hospital existing & provision fo~ i~creasing t~e bed 
strength ofT.B. Clinic, Katras, Addi. T.B. Cluucs (10) with 30 
bds ward ana provision of infectious diseases ward at 10 Re-
gional Hospitals · 

u. Domicilliary T.B. treatment and subsistence allowance to T.B. 
& Leprosy patients . 

Recurriog Non-
recurring 

(Rupees in lakhs) 

8·00 

68 ·50 

36·70 

3 ·oo 

17 ·00 

1·50 

103·07 l08·oo 
15 '00• 

50·00 7·00 

40 ·25 '45'50 

60'00 

---- ----------------------------



277 

Medical facilities 
Recurring Non-

12. Reservation of beds in Sanatoria for T.B . and Leprosy patients 
and payment of allowances etc. . . • . . 

13 .. Segregation Camps in Coalfields . 

14. Grant to Asansol Mines Board of Health for infectious diseases 
hospital . 

15. Grant for Maternity Centres and Family Planning works 
16. Maternity & CPild Welfare Centres 

17. Allopathic and Ayurvedic dispensaries/pharmacy existing inclu-
ding ls addl. Ayurvedic dispensaries . . . • . 

18. Grant and loan to colliery owners for dispensary services 

19. Provision of Community Centres , (ro), Health Provision Centres 
supply of Health Propaganda Umts . . . . . 

20. Rehabilitation-cum-Convalesce.r.t Home 
:u. Pneumoconiosis Board 
:u. Anti-malaria and Fileria Operations 

Educational & Rtcreational facilities 

2j. Provision of Multipurpose Institutes and Feeder Centres in­
cluding addl. 20 Multipurpose Institutes and 50 Feeder Centres 

24. Expenditure on film projectors (60) and Cinema Units including 
add!. 7 . 

25. Expenditure on Games and Sport~, Special trains for coal miners 
on excursion-cum-study tour, Health Fortnight, Miners' Welfare 
Week, Holiday Home, Mass Physical Efficiency Test and 
Yogic exercises 

26. Grant-in-aid for provision of play ground park, children corner 
under 'Open Lungs' scheme and children park in feeder cen­
tres 

27. Grant of scholarships, tuition fees, children education allowance 
to coal miners 

28. Grant to Primary Schools for furniture and equipments and 
construction of buildings . 

29. Provision of Boarding House for children of colliery workers 
including additional 2 • • • , . . . 

. Rehabilitation-cum-Production Centre . 

Supply of mid-day meals to children attending the funds cen­
tres 

32. All India Football and Volley Ball tournament 

33. Payment on accident benefit scheme, grant of allowance to per­
sons injured in colliery accidents, grant to Blind Relief Society 
and Infirmary-cum-Oq~hanage for invalid colliery wo1kers 

34. Contribution·to National Safety Council 

35. Publicity Scheme 
36. Refund of cess . 

Co-operati'Ve Scheme 

37. Pay of.staff, administ~at.ion charges, managerial expenses for co-
operative stores/soc1et1es . . . . . . . 

38. Subsidy towards interest charged on loan by Co-operative Sccie-
ties . . . . . . . . • • 

recurring 

(Rupees in lakhs) 

10.65 
o·,B 2·00 

11·20 

1·07 
4•90 

70·93 

29·42 

35 ·00 

1·00 

4 :.00 

0·95 

12 · 29 

1.50 

4·90 
36·00 

4•80 
33·25 

9·30 
8·00 
I·OO 

6.oo 

32· 0 0 

I•06 

·o·oz 



Medical facilities 

39. Subsidy to Co-operative Societies for purchase of trucks and 
godown . 

40 . Subsidy for Co-operative Housing Scheme 
41. Share capital contribution to co-operative societies. 
42. Loan to Co-operative Societies/Stores. 
43. Loan to Colliery Co-operative Housing for construcnion of 

houses 

Water Supply 

44. Loan to Water Supply Scheme 
45. 50% grant for Water Supply ·scherw: 
46. Digging of Wells 
47. Drainlge, removal of garbage etc. at collitries (for payment of 

subsidy) · 

Total of expenditure of General Welfare Account. 

Housing S anctioned Schemes 
I. New H.msing Scheme . 

(a) against 30,000 houses . 
(b) ageinst add!. ro,ooo houses 

2. Low Cost Housing Scheme. 
(a) against 25,000 houses . 
(b) again~t 2nd lot of 15,000 houst.s . 

3. Subsidy-cum-loan scheme 
4. Build Your Own House Scheme 
5. Co-operative Housing Scheme 

Schemes propo~ed for the Fourth Plan. 
1. 20,000 houses under New Housing Scheme 
2. Improvement of existing dhowrahs (15,000 houses) 
3 . Construction of ro,ooo houses under Low Cost Housing 

Scheme . 
4. Construction of 450 houses under the Township Scheme 
5. Construcrion .of 200 wooden houses in collieries of M/s Assam 

Railways & Trading Co. . . . . 
6. Construction of Miners' hostel in collieries of M/s Assam Rail­

ways & Trading Company 
7. Grar.t of House Building advance to coal miners 

Total expenditure on Housing Account 

Recurring Non-
recrruing 

4 ·00 

4·50 
5·00 

150 · 00 

50·00 
250 ·00 

10 ·00 

50·00 

271·00 
237·00 

8 ·00 
3·00 
5·00 

162·00 
22·00 

5·00 

1·00 
1 ·00 

Thus expenditure on both General Welfare Account and Housing 
comes to (Rs. 1960.80 2189.00) Rs. 4149.80. 
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It will be seen from the above that the estimated expenditure 
would be in excess of the estimated income upto the end of the 
Fourth Five Year Plan period i.e. 19'70-71 and more funds would 
b e required. It is also clear that the Fund has an ambitious pro­
gramme of providing more and more welfare amenities to the coal 
miners. In the implementation of these schemes not only the whole 
.amount availabl~ including the accumulated balance wili be spent 
but also more funds would . be required. T'o meet the deficit it 
would be necess·ary to increase the existing rate of cess. For that 
p urpose, it is felt necessary to amend the Coal Mines Labour Wel­
fare Fund Act, 1947 to increase the maximum permissible rate of 
cess from 49 ·21 paise . per metric tonne to Re. '1/- per metric tonne, 
w ith a view to raise the rate of cess as and when necessary. 

17. A detailed note indicating the extent of benefit given from the 
fund to the miner w orking in the public sector undertakings (such as 
N.C.D.C. etc.). 

There are two- public sector undertakings viz., N.C.D.C. Ltd .. and 
M/s Singareni Co'llieries Co. Ltd. 

(i) N.C.D.C. 

Houses constructed under the various schemes of the Fund is 
l{iven below: -

SL 
N o. N ame of Coalfield N ame of Colliery 

I Korea 

2 Bojrnro . 

3 Do. 

4 Remgarh-Karanpura 

5 Giridih. 

·1 Talcher 

(a) Township scheme 

Kurasia 

Bokaro 

Kargali 

Bhurkunda 

Giridih 

(b ) Subsidy Scheme 

. Talcher • 

I Bok~ro . 

2 Do. 

(;) Subsidy-cum-Loan scheme 

Bokaro 

Kargali 

3 Korba Korba 

No. of 
houses 

construc­
ted 

40 

219 

180 

50 

50 

539 

82 

588 

578 

150 

1316 



Sl. 
No. Name of Coalfield Name of Colliery 

I 2 3 

N6fJJ Housing Scheme (against 301000 Houses). 

I Bokaro Bokaro . 
Kargali. 
Swang . 
Jerangdih 
Kath era 

2 Ramgarh-Karanpura . Saunda. 
Bhurkunda 
SayalD 
GidiA. 

3 Takher Duelbera 
Talche.r 

4 Korea Kurasia 
Korea . 
Bishrampur 

5 Korba Korba . 

ToT.tL 

Allotment Cornrileted 

4 5 

7I5 7I5 
389 389 

24 24 
So Bo 

280 28'0 

I64 I64 
248 248 

IO IO 
14 I4 

93 93 
IIO IIO 

423 423 
333 333 
300 300 

ISO ISO 

3363 3363 

Under 
construc­

tion 

6 

Against A'dd.l. 10,000 houses 

I Ramgarh-Karanpura . Bhurkunda ;:! 
SayalD 
Saunda . 
Bachra . 

2 Bokaro 

3 Orissa Duelbera 
Talcher 
South Buland.a 

4 Korea Katkona 
Manikpur 
Kurasia 
Domonhill 
Sonawari 
Korba 
Bishrarnpur 

S Vindhya Pradesh Bijuri 
Jamuna 

6 Chanda Umerer 
Patherkora 

35 
48 
2I 

IO 
IO 
96 
IO 
IO 

IOO 
30 

IO 
IO 

IO 
IO 

TOT·AiL 1060 

N.C.D.C. has been 
requested to allot 
these houses in fa­
vour of collieries in 
Bokaro Coalfield. 
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I 3 4 5 6 

Low Cosl Hourinz Schem1 

I JhariaD Sudamdih 324 100 - 224 

2 Bokaro Bokaro . 500 416 84 
Kargali . 300 300 •,• 

Swang 50 50 

3 Ramgarh-Karanpura . Saunda. 328 326 
Bhurkunda 200 100 
Gidi A. 500 

Korea] Surakachar .. 500 
Korba Workahop 50 50 
SingareniJ 50 50 

' Chanda 'J Silewara 48 

2850 1292 408 

(ii) M/s. Singareni Collieries Co. Ltd. 
No. of houses allotted in favl •' M/s. Singareni Collieries Co. Ltd. 

is g ven below :-

Position of construction 
Scheme .Allotment 

Completed Under Remark11 
Constn. 

l. Subsidy (old) . 182 182 
2. Subsidy (Revised)-cum-loan 218 218 
3. New Housing Scheme 1263 1263 

(ii) Against grant of 5 lakhs 162 162 
(iii) Against addl. sanction of 10000 

houses 440 440 
(iv) New Housing Scheme as a special 

case, on the condition that the pay-
ment will be made to colliery com-
pany after enough making cess for 
making payment for these house~ 
from these collieries or this coali-
field has been received by the Fund 
in future . 3510 3510 

4. Low Cost Housing Scheme 2100 900 20 

TOT.U. 7875 6675 20 
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Medicai Faciiities:-Hospitais. 

The Fund is running two specialised Central Hospitals at Dhan­
bad and Asansol where patients f~om all coalfields get free specia­
lised treatment. The colliery patients of N.C.D.C. Ltd. are also en­
joying the benefits of specialised treatment in these hospitals. Tfue 
Fund is also running two Regional Hospitals, one at Phusro (50 
bedded) and Naisarai (30 bedded) being raised to 50 beds very 
·soon.), both of which are located in the midst of collieries mostly 
belonging to N.C.D.C. Ltd. The colliery workers of N.C.D.C. Ltd. 
are therefore, availing of. the facilities of free medical treatment to 
the fullest extent from these hospitals. The 18 bedded Regional 
Hospital provided by the Fund at Kurasia serves the mining popu­
l h. tion oi Korea Coalfield. The colliery workers of N.C.D.C. Ltd. 
in this' area are benefited by it. There are two more Regional 
Hospitals run by the Organisation at Jamai and Dhanpuri in the 
Madhya P radesh Coalfield which serves inter aiia the mining popu­
Jation of the collieries belonging to the N.C.D.C. also. 

T .B. Treatment.-The Organisation is at present running one 
100 bedded T.B. hospital .at Dhanbad, where free specialised treat­
ment is given to colliery workers. Also a T.B. Clinic is run by 
the Organisation at Katras. The colliery workers of N.C.D.C. in 
the Hazaribagh Coalfield avail of the benefits of these clinics. Beds 
·have been reserved in two T.B. sanatoria in Ranchi for the Jharia 
:and Hazaribagh Coalfields, one each in Nowgong and Chhindwara 
-in the Madhya Pradesh Coalfield, in Korea and in Hyderabad, for 
·providing sanatorium line of treatment to workers of the collieries 
belonging to public sector viz., N.C.D.C. Ltd. and Singareni Col­
lieries Co. Colliery T.B. patients treated under the Domiciliary 

·T .B. Treatment Scheme include the workers of collieries belonging 
to Public Sector viz. the N.C.D.C. Ltd. and Singareni Collieries Co. 
Ltd. Subsistence and diet allowance are also given to T.B. patients 
belonging to the public sector collieries during the course of their 
·t reatment for a maximum period of six months and in exceptional 
cases upto 9 months. 

Dispensaries.-Ayurvedic 'line of treatment has been introduced 
·'by the Organisation. Out of the total of 17 dispensaries provided 
by the Fund, 3 in Hazaribagh Coalfields, 4 in Andhra 'Pradesh and 
2 in Madhya Pradesh Coalfield are functioning at collieries belong­
ing to public sector. 

Education.-The Organisation considers the request for payment 
of grant-in-aid for furniture and educational equipments f.or the · 
;primary education wherever such a request has been received from 



, 
' 

283 

the schools situated in the coalfield areas of these colliery com­
panies. Grants-in-aid for purchase of library · books and sound pro­
jector t.o High Schools have also been given in certain cases. The 
fellowing grants-in-aid were sanctioned:-

.Singareni Collieries Co. 
I. R1mchandra High School, Kothagudium. (£) Rs. 6493 · oo 

(ii) Rs. 3000·00 
.2. St. Mary' Girls High School, Kothagudium {£) Rs. 5000 · 00 

(ii) Rs. 2000 · oo 
3. Zila Parishad High School, 

(i) Ramabaram-Rs. 1935 ·oo . 

I for purchase of fur­
~ niture & equipment. 

J for sound proiecters. 

(ii) Betlampalli-Rs. 1975 · oo for furniture & educational equipment. 

N.C.D.C. Ltd. 
I. Lower Primary School, Bachcra, Haribagh. Rs. 961 ·oo for p.urchasc of furniture & 

cguipment. · 
2 . Libraries of (i) Kargali Cillicry Institute Rs. 4000 · oo " 

(ii) Bokaro Colliery Institute , Rs. 4000 · 00 

Recreation 

The organisation is running Multipurpose Institutes comprising of 
Adult EP,ucation Section, Women's Welfareo Section and Children's 

.corner and Feeder Centres for the benefit of miners: The fol.lowing 
have been provided in the collieries belonging to public sector: -

Adult Education Centres 
Women's Welfare Centre 

Feeder A.E. Centre 

N.C.D.'C. SC.C. 
Ltd. Ltd. 

7 
8 
19 

7 
8 

rs 

For rest and recreation of colliery workers one Holiday Home 
.at Rajgir has been provided by the Fund. Like other colliery 
workers, the workers of N.C.D.C. are taking advantage of these 
facilities, Colliery workers all over India including the workers of 
N.C.D.C. and S.C.C. are taking part in the All India Coalfield 
Sports. Bharat Darshan Yatra Train, All India Football and Volley 
Ball Tournament organised by the Organisation. Mobile Cinema 
Units have also been provided in the different coalfields for the re-

. creational of all colliery .workers including those of N.C.D.C. Ltd. 
and S.C. Company Ltd. 

Co-operative.-A sum of Rs. 30000/- has been given as loan to 
Kothagudium Collieries in Singareni Collieries in Andhra Pradesh 
A non-recurring grant of R§. 67 /- to a co-operative society in Singa­

. reni Collieries has been also given. 

(ii) a. A sum of Rs. 42,500/- has been given as share capital con­
tribution to the Primary Co-operative Stores under N.C.D.C. Ltd. 

I 

b. A su~ of Rs. 3,700/- has been given as monthly subsidy to 
~ Co-operative Societies of colliery workers under N.C.D.C. 
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c. A sum of Rs. 1,742./- has been given as non-recurring grant 
to the co-operative society of colliery workers under N.C.D.C. 
group of collieries. 

Besides a sum of Rs. 7,75,000/- has been given as loans to Giridih 
Central Co-operative Bank for functioning the co-operative societies 
of colliery workers. 80 per cent of this loan has been advanced to 
colliery workers of N.C.D.C. group. 

Likewise a sum of Rs. 3,00,000 has been given to the Hazaribagh 
Central Co-operative Bank, where also the major portion of the 
loan has been advanced to collieries belonging to N.C.D.C. A sum 
of Rs. 10,000 has been given as loan to N.C.D.C. Jamuna Collieries 
Stores in Madhya Pradesh Coalfield. 

Other Misc. Scheme 

Under the accident benefit scheme of the Organisation financial 
assistance is given to widows of deceased colliery workers and the 
children also. Such assistance is given to colliery .workers all over 
India including that of the workers belonging to N.C.D.C. and S.C. 
Co. -Ltd. 

It may however be mentioned here that no discrimination is 
being made by the Organisation in the matter of providing welfare 
facilities to public or private sector undertakings and all facilities 
are being e.njoyed alike by workers of both the sectors. 

18. The amo'Lint of contribution to the fund received from the public 
sector undertakings (such as N.C.D.C. etc.) during each of 't he 
financial years 1958-59 to 1964-65. 

It is presumed the reference here i~ to the income the Coal Mines 
Labour Welfare Fund derived from the welfare excise duty levied 
·on.· the coal despatched from the public sector undertakings. If so, 
it may be sta~ed that accounts are maintained coalfieldwise and 
separate figures in respect of public sector and private sector under-
takings are not available. · 

NEW DELHI. 

Joint Secretary to the Govt. of India. 
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Copy of letter No. M-4(ii)/51 dated the 25th October, 1951 from the 
Under Secretary to the Government of India, Ministry of Labour to 
the CoaL Mines Welfare Commissioner. 

SUBJECT: -Decision to bring the expenditure from the Coal Mines 
Labour Welfare Fund under Parliamentary control · and 
to prescribe· accounting procedure for that. 

I am directed to say that pending amendment of the Coal Mines 
Labour Welfare Fund Act, 1947, the Government of India in con­
sultation with the Comptroller and Auditor General of In.dia, have 
decided to bring the expenditure side of the Coal Mines Labour 

. Welfare Fund under Parliamentary control. A copy of the orders 
issued in this connection by the Government of India in the Ministry 
of Finance No. D 8562-B-1/51 dated the 18th October, 1951 is enclos­
ed. Action may kindly be taken immediately to recast the budget 
estimates for 1952-53 under the new sub-heads and to forward them 
so as to reach Government positively by ~he 3rd November, 1951. 
The budget estimates to recast may be posted on the usual budget 
form and forwarded in duplicate with statement (also in duplicate) 
showing full details, such as number of posts, particulars of various 
general welfare and housing schemes etc. under each sub-head. 

2. The Government of India have no objection to your maintain­
ing the accounts of the Fund under the various detailed sub-heads 
proposed by you in your U.O. No. H.B. 23 (1) /49, dated 11/13th 
January, 1950 (recorded on this Ministry's file No. LW 1 (10) /48) 
except that the receipts on account of earnest money and security 
deposits of the contractors which are not strictly items of receipts 
to the Fund, ·should be kept -separate and included under Revenue 
Deposits. 

3. I am to add that necessary action to amend the Coal Mines 
Labour Welfare Fund Act and Rules consequent on the decision to 
bring the expenditure of the Fund under Parliamentary control is 
.being taken separately. 



Copy of letter No. D. 8562-B-1/51 dated the 18th October, 1951 
from the Ministry of Finance, Department of Economic Affairs, to the 
Accountant General, Bihar. 

SUB.JEJ::::T: -Accounting procedure in respect of the expenditure on 
Coal Mines Labour Welfare Measures. 

I am directed to state that it has been decided with the concur­
rence of the Comptroller and Auditor General of India that the 
entire expenditure from _ the Coal Mines Labour Welfare Fund 
should be brought under parliamentary control from the year 
1952-53. 

The entire expenditure on both the General Welfare Schemes and 
the Housing Schemes should initially be debited to a new minor 
head "Expenditure on Coal Mines Labour Welfare Measures" under 
the Major Head '47 Miscellaneous Department.' The recovery of this 
expenditure from . the Coal Mines Labour Welfare Fund will be ad­
justed under a separate minor head "Deduct-Amount met from the 
Coal Mines Labour Welfare Fund" under the same major head 
(47-Miscellaneous · Departrrients) . The Comptroller and Auditor 
General has agreed to the opening of these two new minor heads. 
The expenditure and the recovery thereof will be provided for in 
Demand No. 30-MisceNaneous Departments under the following sub­
heads:-

EXPENDITURE ON COAL MINES LABOUR WELFARE 
MEASURES. 

General Welfare Account: 

PAY OF OFFICERS 

:PA.Y OF ESTABLISHMENTS 

ALLOWANCES, HONORARIA ETC. 

OTHER CHARGES 

BUILDINGS: 

(i) ORIGINAL WORKS, 

(ii) REPAIRSL 

COMMUNICATIONS: 

(i) ORIGINAL WORKS, 

(ii) REPAIRS. 

OTHER WORKS. 



Housing Account: 

PAY OF OFFICERS. 

PAY OF ESTABLISHMENTS. 

ALLOWANCES, HONORARIA ETC. 

OTHER CHARGES. 

BUILDINGS: 

(i) ORIGINAL WORKS, 

(ii) REPAIRS. 

COMMUNICATIONS: 

(i) ORIGINAL WORKS, 
(ii) REPAIRS. 

OTHER WORKS. 

DEDUCT: 

AMOUNT MET FROM THE COAL MINES LABOUR WEL­
FARE FUND. 

These sub-heads will be opened in the Demands for 1952-53 in due 
course. 



Statement slwwing the details of expenditure incurred on staff engaged for the operation of the Fund during the years 1958-59 to 1964-65 

Details of Heads 195 3~59 1959-60 1960-61 1961-62 1962-63 1963-64 1964-65 Remarks 

General Welfare Account 

Pay of Officers ~4,04,760 4,42,743 4,67,684 5,3'5,777 6,22,703 L 6,87, 139 6,5i8,4c.o 1 Le account of 64-65 J-.a& not so 

Pay of Establishment 16,87,189 25,92,396 27,40,150 ~ 31,08,sco 
far been closed by the A.G., 

~ l0,831427 12,74,235 22,22,322 Bihar. Hence the fiLa! grnm h:ii 

Allowances, honorarium etc. 
been shown against 64~65. 

tJ 
00 
00 

D.!arness Allowances .. 9,99,865 7,59,558 5,19,081 7,01,847 5,09,994 9,13,l co 

Other Allowances . 10,65,886 l,23,303 l,04,204 'l,21,436 li,i,92,737 2,32,741 ~3,oo,8co 

Travdling allowances .. 97,940 l,17,717 l,30,353 l,31,545 l,59,264 l,94,400 

TOTAL 25~54,053 29,38,086 31,36,352 35,28,969 41,41,228 43,29,288 52,16,100 

---- ----· 

Housinz Account 

Pay of Officers 16,806 18,527 22,596 21,187 25,424 32,1 38 36,6co 

Pay of Establ.i$hment 49,788 43,791 65,266 81,518 82,759 88,242 92,500 



Allowances, hon.oral'it1111 etc. · 

Dearness Allowances 30;857 18,204 

Other Allowances 50,273 .. 
Travelling Allowances l;z,012 n,335 

TOTA L I, 16,867 1,05,187 l , 17>401 

9,216 13,309 

II6 l,198 

12,510 13,504 

l,24,547 1,36,194 

14,713 

3,222 

15,576 

l,53,891 

24,600 

4,300 

16,900 ---
1,74,900 

N 
00 

'° 



Statem1111t showing the Estimates framed d11ring each 
e;..penditure incurred against 

Head of expenditure 

EXPENDITURE ON COAL MINES 
LABOUR WELFARE MEASURES. 

Central Welfare Acco11nt. 

Pay of officers 

Pay of Establishment 

Allowances & honorarium etc. 

Other Charges 

Works 

Building original works 

Buildings-Repairs 

Communication Orgn. Works. 

Do. Repairs 

Other works-original Works 

Do. Repairs 

TOTAL OP G. W. ACCOUNT 

Housing Account 

Pay of Officers 

Pay of Establishment 

Allowances, honorarium etc. 

Other charges 

Building Orign. Works 

Buildings Repairs. . 

Commun. Orign. Works 

Commun. Repairs 

Other Works 

TOTAL OP HOUSING ACCOUNT 

Suspense 

Tools & Plants 

Exp. on C.M.L.W. Measures. 

1958-59 

Sanctioned Actual Exp. Difference 
Estimates ( +) or (-) 

460000 

1370000 

1260000 

4500000 

1500000 

190000 

qlOOO 

7000 

600000 

85000 

10033000 

23000 

67000 

66000 

18550000 

1500000 

103000 

5000 

17000 

238000 

17374000 

(-) 12000 

404760 

1083427 

1065866 

2603407 

261286 

(-) 55240 

(-) 286573 

(-) 194134 

(-) 1896597 

(-) 1238714 

(-) 18017 

(+ ) 20880 

(-)IO 

(-) 434178 

(-) II037 

(-) 4II362o 

16806 (-) 6194 

49788 (-) 17212 

50273 (-) 15727 

82056 (-) 1772944 

no3491 (-) 13896509 

87821 (-) 15179 

2304 (-) 2696 , 

17647 (+) 647 

60736 (-) 177264 

1470922 (-) 15903078 

92924 (-) 104924 

1951 ( + ) 1951 

7299329 (-) 2on9671 



of the Financial Year 1958-59 to 1960-61 the actual 
them and shortfalls or Excess. 

1959-60 1960-61 

Sanctioned Actual Exp. Difference 
Estimates (+) or (-) 

Santioned Actual Exp. Difference J 

Estimates ( +) or (-) 

400000 442743 <+) 42743 440000 467684 <+ ) 27684 
' 

1250000 1274235 (+) 24235 1320000 1687189 (+) 367189 

u6oooo l22II08 C+) 6II03 1198000 981479 (-) 116521 

3500000 4110994 (+ )610994 2500000 5055421 (+) 2555421 

700000 354971 (-) 345029 500000 693182 (+ ) 193182 

200000 141992 (-) 58008 200000 176032 (-) 23968 

70000 67970 (-) 2030 60000 5Il43 (-) 8857 

7000 6842 (-) 158 7000 6138 (-) 862 

300000 114163 (-) 185837 244000 105132 (-) 38868 

60000 85476 (+) 25476 70000 87389 (+) 17389 

7647000 7820494 (+) 173494 6539000 9310789 C+ ) 2771789 

20000 18527 (-) 1473 24000 28596 (- ) 1404 

55000 43791 (-) II209 50000 65266 (+ ) 15266 

48000 42869 (-) 5131 43000 20539 (-) 13461 

800000 196282 (-) 603718 331700 328267 (-) 3433 

5000000 6783337 (-) 8216663 9000000 6769024 (- ) 2230976 

100000 77657 (-) 22343 80000 82380 C+ ) 2380 

•1676 c+) 1676 4431 C+ ) 4431 

18000 13082 (-) 4918 16000 16548 (-) 548 

100000 123156 (-) 23156 100000 146111 C+ )46u1 

16141000 7300377 (-) 8840623 9644700 7464162 (- ) 2180538 

(-) 6000 200145 (-) 206145 95000 503454 (- ) 408454 

6000 ' 1592 (- )4408 6000 (- )6000 

23800000 14922318 (-) 8877682 16094700 16271497 c+) 176797 
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ncnt 

:ium 

rks 

:s 

'arks 

ign. Wor!G 

tcpairs . 

interest 

mcnt 

::>P G.W. ACCOUNT 

1.ccount. 

1Cnt 

arium. 

or ks 

·arks 

Repairs 

:ousing A/c. 

:.l·! .L.\:c F·1r:C-

.1\ i.\\i'. !\.-ic:isures 

I 

24ooc;:io 

50261)0 

32004·,Xl 

500000 

21oodo 
' ., 

jsolf;; 
7000 

200000 

85000 

7747000 

29400 

82400 

15800 

1510Clp 

9500000 

9ooob 

(-) 1800 

160oo 

90200 

9977200 

(-) 135000 

6000 

17595200 

2222322 

770870 

5251282 

1428381 

162471 

23050 

<j250 

201537 

105396 

10705336 

2n87 

81518 

21842 

77656 

6559023 

76090 

6559 

7064 

108696 

6946517 

230182 

11982 

17433653 

(-) 177678 

(+) 268270 

(+) 2050882 

<+) 928381 

(-) 47529 

(-) 51950 

(-)2750 

(+) 1537 

C+l 20396 

<+l 2958336 

(-) 3213 

(- ) 822 

(+ ) 60.µ 

(-) 73344 

(- )2940977 

(-) 13910 

(-) 8350 

(-) 8936 

C+l 17896 

(-)3630683 

(- ) 95182 

<+l .1982 

(- l 161547 

2550000 

580000 

5900000 

1000000 

225000 

75000 

7000 

300000 

130000 

11317000 

29000 

86cco 

23100 

200000 

15ooocco 

91900 

300 

16000 

150000 

r5596300 

(- )126000 

6000 

26793300 

2592396 ( +) 42396 

1[926129 ( +) 346129 

4151431 (-) 1748569" 

968966 (-) 31036 

182557 (-) 42443 

41031 c+ )33369 

8656 ( +) 1658 

. 262798 . (-) 37202 

u3502 ·-) 16498 

2065403 i ( +) 2065403 

n935571 ( +) 618571 

25424 

8: 759 

2 80 11 

123230 

r3347644 

96873 

7396 

14869 

166753 

13892959 

(- )13276 

4090 

105.;j5 

259252 19 

292A 

(-) 3576 

(- ) 324! 

i'. (+) 49II 

: (-) 78770 

(- ) 1652356 

C+l 4973 

(+) 7096 

(-) II3l 

(+) 16753 

(-) 1703341 

<+l 11272-1 

(- ) 1910 

(+ ) 105S75 

(- ) 85902 1 

2625000 

·780000 

4000000 

nooooo 

200000 

35000 

7000 

500000 

150000 

80000 

3192100 

12994100 

20000 ' 

3 5000 

29000 

200000 

9~00COO 

91900 

1000 

16000 

150000 

10303909 

(- ) I28COO 

6coo 

I5C<JCO 

23327000 

2740150 

901999 

4971993 

850016 

no794 

56955 

1210 

236689 

no841 

2867089 

2534838 

32138 

(-) n5150 

(-) 121999 

(-) 971993 

(-) 249994 

(-) 89206 

C+l 21955 ! · 

(-) 5790 

(-) 63318 

(-) 39159 

(-) 30000 

(-) 325041 

C+l 540738 

C+l 2138 

88242 ( +) 3:42 

33511 C+l 45II 

253615 (-) 46385 

65 14942 ( +) 69q942 

59518 (-) 32282 

100 (-) 900 

8413 (-) 7552 

130203 (-) 19797 

7120627 ( +) 6817787 

l5041I C+l 2764 !1 

5773 (-) >i.1 

1~1 590 

20913209 

(- ) 48410 

C+l 7586299 

2700000_ 

845000 

666oooo 

1680000 

200000 

40000 

7000 

400000 

150000 

35000 

3500000 

16292000 

34800 

90000 

33400 

800000 

21580000 

95000 

5000 

16000 

175000 

23049200 

(-) 131000 

6000 

100000 

39916200 

2108900 

1408800 

5048700 

913900 

173300 

63400 

26oo 

199000 

183200 

15000 

3331200 

15151400 

36600 

925oc 

45300 

813200 

:2120200 

616oo 

500 

18200 

161200 

23349900 

(-) 1555959 

2350 

~00000 

37"H7700 
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tteasons for variations between the Budget Estimates and the acttUJl 
ex penditure in the year 1958-59 

General .Welfare Account: 

Pay of Officers, Pay of Establishment and Allowances, honoraria.­
Savings under these sub-heads are due to certain posts having 
remainE.-d vacant and non-adjustment of expenditure of the exchange 
account. 

Other Charges.-Savings are due to non-utilisation of prov1s10• 
for certain welfare schemes and non-adjustment book debits. 

Building-Original W orks.-Savings are due to: -

(i) Government sanction could not be arranged for certain 
new works. 

(ii) Some works could not be taken up for want of land. 

(iii) Technical sanction could not be arranged for some works. 

Buildings-Repairs.-Savings are due to less expenditure on rtt­
pairs. 

Communication-Original Works.-Excess expenditure on levellin~ 
and dressing of land and construction of roads around buildings coll-
1Structed during 1957-58 . 

.Other Works-Original Works.-Savings are due to:-

(i) Water supply installation and Sanitary installation in th• 
Regional Hospitals, Phusro and Naisarai could not be 
taken up for uncertainty of source of water supply. 

~ii) Water supply for Regional Hospital, Searsol could not be 
taken up for non-receipt of permission from Andrew Yule 
Co. from their abondoned pit. 

'(iii) Air conditioning of operation theatre at Central Hospital, 
Kalla could not be provided for non-receipt of set from the 
D.G.S. & D. 

Other Works-Repairs.-Less expenditure on repair worklJ te 
water supply and sanitary installation of the :fund's buildin~ 8' 
ilifferent coalfields. '· 

. '· 
' 
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Housing Account: 

Pay of Officers, Pay of Establishment and Allowances, honoraria.­
Savings under these sub-heads are due to certain posts remained . 
vacant., 

Other charges.-Savings are due to non-receipt of claims from the 
co'liiery owners for construction of minors houses under 'Subsidised 
Housing Scheme though the houses were completed. 

Buildings-Original Works.-Delay in finalisation of preliminaries 
for construction of miners houses under New Housing Scheme. 

Building~Repa.irs.-Savings are due to l'ow rates of tenders and 
no repairs to the vacant houses. 

Communication-Original W orks.-Less expenditure on construc­
tion of Road from Bhuli to Bansjora. 

Other Works.-Non-utilisation of provision for the construction of 
Deep Tre~ch Latrines at BhuH, e'lectrification of Bhuli Township and 
Septic Tank Latrines in Miners' Quarters at Bokaro and less expen­
diture on running of pump over well at Bhuli. 

Suspense.-Less expenditure due to issue of more stock from the 
!'tores for construction · of houses upder New Housing Scheme. 

Tools and Pla~ts . ..:._No·n:.r~e1pt of tools from the National Instru-
~ent Factory. - .. , 

µeas9nS' forv variations bet1Deen the Budget Estimates and the actual 
expenditure in the year 1959-60~ · 

1Gener~l .Welfare A~o@~nt: ., I ~ rr 
:l "; : . . . • . . . ·: 

Pay of Officers, pay of Estii.blishinent, Ailowan~es,-.,-E:xcess iS- d.ue 
to adjustment of pay and allowances of the year 1958.-59 'in this ye~. 



295 

Other Charges.-Excess is due to: -

(i) Adjustment of the expenditure of the year 1958-59. 

(ii) Introduction of Domiciliary Treatment of T.B. cases this 
year. 

(iii) Payment of subsidy to Shaw Wallace Co. for implemen­
tation of Water Supply Scheme. 

(iv) Adjustment of book debits of the previous years in this 
year. 

Buildings-Original Works.-The savings are due to non-utilisation 
of the provision for constructional works either for want of techni­

"cal sanction or for non-availability of land (ii) late issue of sanction 
for certain works and (iii) 'late starting of certain works. 

Buildings-Repairs.-Low quotation of tenders, non-taking up of 
certain r epai r works for want of steel and detailed estimates. 

Communications-Original Works.-Slow progress of works. 

Other Works-Original Works.- Savings are due to non-utilisation 
of the provision for (i) non-tak ing up of the sanitary and w ater 
supply and grainage. works at the regional hospital at Phusru and 
:j.'iaisarai due to uncer tainity of source of water supply (ii) in ternal 
electrification works for r egional hospitals and for extended portion 
of Coal Mines Welfare Commissioner's Office could not be taken as 
the buildings were not completed (iii) permission for taking water 
and laying pipe-lines for improving water supply at Regional H os­
pital, Searsol could not be obtained from the owners of the mines and 
.(iv ) n_on-supply of. stores and equipment for air conditioning of ope­
ration theatres at Central Hospital , Kalla. 

-. Other Works-Repairs.-Excess is due to more expenditure on 
repairs tha~ anticipated. 

Nq:u~ing Ac9ounit: 
~ I ' 

·'' fay of Offec!'.~~.-Sayj.ngs are due to c~·rtain posts r~;m~ined vacant. 
( ·. . . 

Pay of Establishment and Allowances.-Savings for transfer of 
w:oyi~io:q. of the st~f1 of ,Bhull Ad.n}.inist,ration ,to General W ~I.fare 

~~t. . .. .·· ..... 



Other Charges.-Savings are due to non-receipt of claims from all 

the colliery owners for subsidy for construction of miners' housea 
under subsidy-cum-loan scheme and subsidised housing scheme. 

Buildin gs- Or iginal Works.-Savings are due to non-fina'lisation of 
formalities for construction of houses for miners and non-submissio• 
of the registered Lease deeds of land by M/s National Coal Develop­
m en t Corporation (P) Ltd. 

Buildings- R epairs.-Savings are due to low quotation in tenders. 

Commurvication-Repair.-.Savings are due to late starting of the 
w ork of maintenance of the roads inside Bhuli township. 

Other Works.-Excess is due to adjustment of the expenditure 
incurred on the electrification of Bhuli Township owing to late receipt 
of the sanction. 

Suspense.-Les·s receipts during the year as the materials from 
the existing stock were uti1ised with a view to reduce the monetary 
limit of stock. 

Too ls an d P lant.-Less expenditure than anticipated. 

Reasons for variation between the Budget Estimates and the actual 
expenditure in the year 1960-61 

General Welfare Account: 

Pay of Officers and Pay of EstQ;blishment.-Excess under the~e 

sub-heads is mainly due to merging of D.A. with pay vide Ministry'i 
letter No. 1/29/60/B&A dated 18-10'-1960. 

Allowance etc.-Savings are due to transfer of D.A. to pay a~ per 
Government orders stated above. 

Other Charges.-Ex~es c; is rlue to continuance of the ·Domiciliary 
Treatment of T.B. cases, purchase of trucks and larvicide oil f .. 
implementation of eradication programme for the Malaria Sectiott,, 
expansion of the Central Hospital at Kalla and increase o:t be4l 
strength and various other welfare schemes. 

Buildings-Original Works.-Excess is due to construction of std 
quarters etc. :for T.B. hospitals attached to the Central Hospital ana 

I 

I 
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<R.egi'ci1nal' Hospit~l at Korea coalfield and construction oi }legio~1al 
'Hospital, Phi'.isrU: and extension oi Central Hospital, Kalla. 

Buildings-Repairs.-Savings are due to low rates of tenders. 

Communication-Original Works.-Savings are due to non-taking 
wp of the approach roads, paths, etc. in the Central Hospital, Kalla on 
account of non-completion of extension of buildings. 

Other Works-Original Works.-Savings are due to non-utilisation 
•f provision of various works such as water supply installation, sink­
ing of wells etc. 

Other Works---:-Repairs.-More expenditure on repairs than antici­
pated. 

Hou.sing Acc.ount: 

Pay of Officers.-Savings are due to some posts r emained vacant. 

Pay of Establishments.-Excess is due to revision of scales of pay 
:resulting in absorption of dearness allowance with pay. 

Allowances.-Savings ~e due to conversion of dearness into paf' 

consequent upon revision of scale of pay. 

Other Charges.-Savings are very.smalI. 

Buildings-Original Works.-Savings are mainly due to delay of 
ebtaining permission from the different state Governments for leasing 
eut the land to the Fund by the collery owners for construction of 
miners' houses by the Coal Mines Labour Welfare Fund, under the 

<New Housing Scheme and partly due to •less expenditure as the con­
struction work has not reached the prescribed stage on which pay­
ment is due .. 

Buildimgs-Repairs.-E_xcess is due to unanticipated expenditure 
on the repairs of roads and paths. 

Communications-Original W orks.-Excess is due to gener?l level­
ling and dressing of land and providing storm water drains etc. 

Communication-Repairs.-Excess is due tq unanticipated expendi-
ture on the repairs of r_oads and paths. · · 

Other Works.-Excess is due to more payment due to completion 
~f the Bhuli electrification works and electrification of office at Bhuli 
and' quarters for the staff of the Chief Welfare Officer. 
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Suspense.-Savings are due to receipt of debits from the D.G:S&D · 
· through the Accountant General, Bihar for supply of Cement and A.C. 
Sheets. 

Tools and Plants.-Less expenditure on tools and Plant. 

J • 
Reasons for variations between the Budget Estimates and the actual 

expenditure in the year 1961-62. 

_ Gen,eral \iV el fare Account: 

Pay of Officerrs and pay of establishment.-Savings under ih e::e 
-:sub-heads are due to some posts having remained vacant and non­
implemen tation of revised scale of pay in respect of the technical 
hospital and anti-ma'laria staff and non-drawal of arrears under ~·ev,i-
sion of scale of pay. : · . ·· ·' · 

Allowances and h.onora'T'ia.-Excesses are due to drawal of dear­
. ness allowar.ice at the old rate owing to non-introduction of revised 

·~cales of pay in respect of technical hospital staff and anti-malaria 
staff and (ii) increase in rate of non-practising allowance in respect 

yof : Medieal Officers of the Hospitals ·and (iii) 'more expenditure on 
t ravelling allowance owing to increased acti\rities. 

Other Charges.-Excess is J:iue t q more expenditure on ~ncreased 
activities such as domiciliary treatment of T.B. cases, purchase of new 

:':oirucks, purchase-s o.Hurniture, equipment, medi'Cihes and diet charges 
: :Jar Central Hospitals and Regional I:iospltals, ·artear adjustments and 
~ '< periin.g of more feeder centres film projectors. 

Buildings-Original Works.- Excess is due to more expenditure 
_;f or construction of 100 bedded T.B. Hospital at Dharibad and Asansol, . 
~ taff quarters for the T.B. Hospitals, Regional Hospitals at Phusro and 
J :orea and extension of Nurses' Hostel at Asansol than anticipated. 

Builclings-Repairs.-Savings are due to less repair works which 
.~ rere necessary in certain new buildings. 

Communication-Original Works.-Savings are due to non-taking 
~p of the work of levelling and dressing of land and construction of 

· r aths, culverts etc. in respect of T.B. hospitals and staff quarters and 
Jlegional Hospital, Phusro as the buildings were not complete. 

Other Works-Repairs.-E'xcess is due to maintenance· of sanitary 
and electric 'installation and water supply works in all ~oalfields. 
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Housing Account: 

.Pay of Offecers.-Some posts having remained vacant . 

. Allowances etc.-Excess is due to more expenditure on T.A. 

Other Charges.-Sayings are due to non-presentation of bills by 
i he colliery owners for payment of subsidy for construction of wtners' 
houses. 

Building-Origi'fljfll W orks.-Savings are dtie to progress· of cons­
truction of miners' houses being slow for paucity of cement and delay 
in execution of lease deeds. 

Buildings-Repairs and Communications Repairs.-Less expendi­
iture on repairs than anticipated. 

Communication-Original W.orks-.-Less expenditure is due to 
c w rong adjustment by the Accountant .General. · 

Other Wcn-ks.-Excess is due to electrification of quarters and 
·.1 ·:administrative office bf Bhuli Township and -providing ·electric .. pump 

.over well. 

Suspense.-Savings are due to adjustment of .vouchers received 
:-, frqrp the Accountant General, Bihar for s_upply of ~emen.t and fi..~. 
~ :sheets by D.G.S. & D. - " 

Tools and Plant.-Excess is. due to ;eceipt of chain and pulley for 
·which or ders were ·placed 2 years ago1 , 

'Recisons f01· variations b etween t he Budget Estimates and- ~he actual 
e:rpenditure in the year 1962-63 

1General W elfcire Accoiint: 

Pay 'of Officers.- Excess is due to revision of scale of pay in 
r espect of the doctors and other officers and drawal of arrears during 
'the year and creat ion of certain posts etc. 

P :i.".} of establishment.-Ex cess is due to drawal of ar rears of the 
'hospital t echnical staff etc. for revision of scale of pay. 

Allowances etc.-Excess i_s due to enhancement of rate of dearnes! 
· -'ia'llowance and non-practising allowance of the doctors and drawal 

l{)f children's allowance. 
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Other Charges.-Saving is due to adjustment of expenditure con­
nected with stores and equipment under a separate sub-head opened 
during the year. 

Stores and Equipment.-Excess is due to opening of the sub-head 
as per . instruction of the Ministry of Finance and as such adjust­
ments for stores and equipment are to be made distinctly from ·con-
lingencies. ' 

Building-Original W orks.-Savings are due to slow progress in 
respect of certain works already taken up for shortage of cement 
and iron. 

Buildings-Repairs.-Savings are due to iess expenditure than 
anticipated. 

· Communication-Origin,al Works.-Savings are due to non-imple­
mentation of certain works viz., .levelling and dressing of · the 

-Regional Hospital, Korea and T.B. Hospital, Dhanbad. 

Communication-Repairs.-Excess is dtie to payment · of · arear 
ltills. 

Other Wor1Cs-Origirual Works.-Savings are due to non-taking· 
up of the work for interna'l and external water supply and electri­
fication of Regional Hospital, ·Kura: .. da and staff quarters etc:,· as the· 

. . eonstru~tion works .were not completed earlier a~ anticipated. 

Other W orks-Repairs.-Savings are due to less expenditure· thaa 
anticipated. · 

Housing Account: 

Pay of Officer and Pay of Establishment.-Savings are due te> 
certain posts remained vacant. 

Allowances etc.-Excess is due to enhancement of rate of dearness. 
allowance. 

Other Charges.-Savings are due to non-receipt of claims from 
the colliiery owners for construction ofminers' houses under the sub­
sidised Housing Scheme. 

Buildings-Original Works.-Savings are due to non-receipt of 
olaims from the colliery owners for construction of miners' h ouses: 
under New Housing Scheme. 

,J 
I 

I 
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Building-Repairs.-Excess is due to more :repair works consider~ 
ed necessary for miners" quarters at Bhuli. 

Communication-Origin1al W orks.-Excess is due to providing: 
R.C.C. railings round the circular lawn at Bhuli Township. 

I 
Communicatiort-Repairs.-Savings are due to less expenditur~. 

than anticipated. 

Other Works.-Excess is due to providing O.H.L. T. Transmission. 
and distribution line together with sreet lighting at Bhuli. 

Suspense.-Excess is due to acquisition of more store like spare· 
parts of pumping sets and other maintenance materials. 

Tools and Plant.-Non-receipt of mettalic tape during the year: 

Contribution to Coal Mines Office Establishment Contributory· 
Provident Fund.-Excess is due to opening of this sub-head as per­
instruction .of the Ministry of Finance for meeting the expenditure· 
eonnected with contribution for pension/Provident Fund· distinctly· 
from other charges of the Gener.al Welfare Account. 

Reasons for variations between the Budget Estimates and· the actual:. 
expenditure in the year 1963-~ 

Genieral Welfare Accoun,t: 

Pay of Officers, Pay of Establishments and al!owances.-Excess iS: 
. ciue to filling up of vacant posts, creation of new posts for the imple­
. mentation of schemes and for the payment of arrears on fixation cL'. 
pay in the revised scales for technical posts. · 

Other Charges.-Excess is due to payment of contribution to the· 
National Council of S?-fety in Mines and (ii) payment of arreas of' 
subsidy to colliery owners for maintenance of dispensaries in the· 
eolliery. 

Stores and equipment.-Savings are due to non-purchase of equip·-­
ment for Hospitals and slow implementation of the schemes for: 
tiffin and mi'lk in women welfare centres. 

Buildings-Original Works.-Savings are due to non-taking up of 
oonstruction works of Regional Hospitals, staff quarters and multi­
purpose centres in the Andhra Pradesh Coalfield for. want of fixing; 
up a contractor. 
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Building-Repairs.-S'avings are due to restriction imposed by the 
~Ministry vide their letter No. 7j12j63 jGenl. dated the 11th November, 
1963. 

Communicatio'Tlr--()riginal Works .-Excess is due -to levelling of 
the land in the Regional ·Hospital, Kurasia and T.B. Hospital, 

·: nhanbad. 

Communication--Repairs.-Same remarks as stated against 
··'building-Repairs'. 

Other Works-Origiw,al Works.-Savings are due to (i) Construe­
. t ion of the new well at Naisarai and drainage works at T.B. Hospital, 
Asansol which could not be undertaken during th~ year. 

•. 

Subsidy towards interest charged on Zoans.-Savings are due to 
,._ n bn.:.receipt of claim from any of the Co-operative Societies during 
'." t he year . 

. Hoiising Account: 

Pay of Officers, Pay of Establishm ents, allowances etc.-Excess is 
, due ~o .fi lling up of the vaca,l'lt p0s_ts . 

"' ... 

.' • 

Other charges.-Savings are due to non-completion of certain 
fo rmalities in respect of payment of subsidy to the National Coal 
Development ~oi:~~rp.tion. , .. • 

·: Buildfogs~Original Works.-EJ\'. C~ss is due t~ making paymeht to 
't tlie co1li€rJ' O\Vners for cOnst.ru~tion .Of minErs houses under the New 

.and Low cost Housing Schemes. . · · · · · ' 

. Buildings- R epairs.-Savings for the reasons st ated against the 
corresponding sub-head of the . Gen~ra'l Welfare Account. 

Communication- -Repairs.-Sam e as above. 

Other works.-Savin gs are due to less expenditure in some items. 

Suspense.-Ex cess is due to purchase equipment for water supply 
1".Scheme. 

Contri'bution to C.PF.-Cases for payment of pension contribution 
·were not finalised. 



303 

...Reasons forr variation between the Budget Estimates and the­
a.n'ticipated expenditure -in t1>.e year 1964-65 

·G eneral Welfare Account: 

Pay of Officers, Pay of Establishments and allowances etc.-Excesa 
-;under these heads is due to filling of vacant posts and increase of rate 
.· of D.A. 

... Other Charges.--Savings are due to non-payment of grant-in-aid 
,.contribution to the Nationa1 Council for Safety in Mines; non-imple­
mentat'ion of Filaria Scheme, less payment of subsidy for digging 

·,w ells, non-opening of 'feeder centres and Adult Education Centres 
-.~nd less expendi~ure on grant td schools for purchase of equipment 

,· • 

·stores. and Equipment.-Savings are due to non·-receipt. of equip.­
ment for Central T.B. Hospitals and Cinema Equipment with van . 

·, · 'Buildings Original W orks.-Savir{gs are .due to late taking over 
'the possession of the ian:d for Regioria·1 Hospital shortage of cement 
and steel and non-execution of w ork of expension o.f Central Hospital 
Kallu in time. ., 

Bui.ldin'g Repairs.-Savings are due to less· r epairs needed to the 
- i;rnildings than anticipated. 

Communication-Original Works .-Ex cess is due to a~quisition 
:O f ian·d ·a.t ~Bagma~e. , '. ' · . . - . . 

·Commi.micatiofu--.:.Rep a.irs.- Savings ar e· due to n on-utilisation of 
:-the ' provision for water supply and sanitary w ork in Regiona1 
-Jfospitals as t he National Coal Development ·c orporation had not 
·been able fo ·supply water fro1n ·their scheme. 

Other Work s-Repairs.-Excess is due t o more expenditure than 
. .artticipat ed. 

Sivbsidy towards interest charged on Ioans.-Savings are due to 
-'non-receipt of claims from the Co-operative societies . 

. ·Housing Account : 

Pay of Officers, Pay of Establishment and aHowances etc.­
~Excess is due to the reasons as . stated in the corresponding sub-heads 
' under th 2 General Welfare Account. 



Other charges.-Excess is on the basis of actual requirements. · 

Biiildings-Original W orks.-More expenditure on miners' build­
ings than anticipated. 

Buildings Repairs.-Savings are due to low rate ~ of tanders. 

Communication-Original Wor ks.-Savings are on the basis of 
actual requirement. 

Communication-Repair.-Excess is on the basis of actual require-. 
ment. 

Other works.-Savin.gs are due to non-utilisation of the provision 
for the electrification of quarters at Bhuli as the occupants of Bhuii · 
~uarters are not coming forward to get their quarters electrified. 

Suspense.-Excess provision is due to adjustment vouchers from• 
the D.G.S. & D. -

Contribution to C.P.F./Pension.-Excess provision for payment of' 
arrear pension contribution for the staff of the Coal Mines vVelfare­
Fund. 

S'UBJECT: -Dra~ Third Five Year Plan of the Coal Mines Labour­
Welfare Fund for the period 1961-62 to 1965-66. 

The clause of the financial year 1960-61 also brought~ into 2nd~ 
Five Year Plan of the Coal Mines Labour Welfare Fund to a close· 
and it ha·s, therefore, now become necessary for the F·und to frame· 
and embark upon its Third Five Year Plan. 'fhe various activities. 
incorporated in the 2nd Five Year Plan with a view to promoting: 
the welfare of the colliery workers have by and large been imple-­
:mented during the tenure of that Plan period and in certain cas~,. 

l'ike Domicilliary treatment of T.B. patients, subsistence allowance· 
to T.B. patients, Deep X-Ray Therapy, Aym-vedic Dispensariea. 
Bharat Darshan Special Train for colliery workers, All India Coal-­
field Sports, etc. which had not been contempleted in the 2nd Plan,. 
the Fund even went beyond the scope laid down in the Plan and 
made note-worthy achievements. The details of the various schemes­
'Mhat are proposed to be implemented during the Thirtl Plan together· 
with their financial implications have been indicated in the state-­
ment (Marked 'A') appended to this note. The important features: 
ef the Scheme and their financial impact on the Fund are swmmµi.­
sed in brief below:- I 



Incom e 

Till 31st December, 1960 the Coal Mines L abou r Welfare Fund 
ess w as levied at th e rate of as. 6 per ton. With effect from 1st 

...January 1961 this rate w as increased t o as. 8 per ton (49.21 Np . per 
'metric tonne) w hich is the maximum provided for in th e Act. Again, 
t h e a·ppor t ionm ent of the total income of th e Fun d between the 
"Rousing Account and the General W elfare Account till 31st March, 
1961 w as in the ratio of 31.6. With the steady increase in the diffe­
r ent activities undex the General W elfar e Account, it was found that 
with the existing ratio of apportionment it would not be possible t& 
:finance all tho3e act ivities for long and unless the r at io was chan ged, 
the accumulation in the General Welfare Account would be wiped 
off. With a view therefore, t o getting over th e above difficulty, it was 

· decided that with effect from 1st Apr il 1961 the r atio between the 
H ousing Account and the General Welfare Account be chan ged t a 
50: 50. -

Alth ough th e t arget of coal pr oduction by the end of th e 3rd 
Plan h as been fix ed at 97 million tons per annum, for various r easons 
fo r th e ·purposes of est imating the Fun d's revenue it may not be pru­
d ent t o take the above target as th e sole basis. To be on the safe 
side, therefore, ba~ed on the presenf trend of despatches, on a con­
servat ive basis, th e despatches of coal during the Plan period h ave 
been reckon ed at 55 million, 60 million, 65 million, 72 million and 80 
million tons in 1961-62, 62-63 , 63-64, 64-65 and 65-66 respectively. On 
the basis of these estim ated despatches, the revenue of the F un c,1' from 
.cess during this period will be as below: -

-· 
1961-62 
0

1962-63 

1963-64 

1964-65 

1965-66 

(Figures in lakhs) . 

Rs. 275.0 

Rs. 300.0 

Rs. 325.0 

Rs. 360.0 

Rs. 400.0 

Expenditure 

(i) General Welfare Account.-Although the actual receipt and 
-expenditure figures for the year 1960-61 are not yet available, it hae 
been estimated that the General Welfare Account will have an opea­
ing balance of Rs. 199 lakhs on 1st April, 1961. It will appear from 
the abstract position of the General Welfare Account shown at 
apP~ndix "B' that the total estimated income under this A.ccoUDt-
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during the Five Year Plan ·period w ill be Rs. 838.0 lakhs. Thus, a~ 
the existing rate of cess and apportionment between the two, 
Accounts, there will be a total sum of Rs. 1,037.0 lakhs in the Gener al" 
Welfare Account available for expenditure during th~ five year· 
period of the Plan. The details of the various existing schemes and 
those planned to be implemented during the next five years toge-· 
ther with their financial implications in each case have been shown: 
in the appended statement 'A' and theix aibst ract expenditure (both 
recurring and non-recurring) has been sho·wn in the a·ppended ' 
statement 'B' A comparatives statement showing side-by-side the· 
existing activities of the Fund i.e., at the beginning of the Plan period, 
and what the activities wiU be in the year 1965-66 i. e., at the close· 
of the Plan period, when all the proposed schemes are implemented· 
has also been prepared and is at tached to this n ote as app endix 'C'. 
It wiH appear therefrom that besides maintaining the existing acti­
vities and also augmenting them wherever necessary, a n umber of" 
new schemes-the more outstanding of which are establishment of 
more Cent ral Hospitals, more Regional Hospitals, Co::1munity Cen­
tres, T.B. Clinics, T.B. Blocks, extending th e Domiciliary Treatmen t 
Scheme t o cover more T.B. patients. Infactious Diseases Hospit al, 
Deep X-Ray Therapy facilities, e.st ablishm ent of Rehabilitation-·cum-­
Convalescent Homes, Health Promotion Centres, Community Cen­
tres, more Multipurp ose and Audit Education Centres and provision 
of m ore Cinema Units and r ecreation facilities, Ch ildren's PaJrks, 
"Open Lungs" in coHier ies, Liberalised advancing of loans to Co­
operative Societies, Fatal Accident Benefit Scheme and Integrated 
Water Supply Schem e in the Coalfields in collaboration with the 
State Government or other autonomous bodies concerned, and be­
sides, m any others--h ave been incorporated for implementation 
during the Thir d P lan. During the last year of the P lan period 
(1965-66 the recurring expenditure on all the schemes and those 
proposed in the P lan is est imated at Rs. 185.1 lakhs which will fur­
ther go up to Rs. 206 .3 lakhs when all th e schemes included in t}:ie 
Plan have been completed and fully implemented. The total esti­
mated recurring cost on all the schem es during the five years comes 
to Rs. 687.6 lakh s and non-recurring :ijs. 624.0 lakhs, the. tot~l of l;oth 
coming to Rs. 1,311.6 lakhs. Thus, "there is some gap between the 
total amount available for e~p_ep.diture and the estimated:. 
expenditure during the Plan per iod, but as explained above, the re-

'. v:~nues have been estimated on a · very cons~tvative basis; anc;l the 
·. g~p is expected ;to be .ce>vered by rise in the income during the ·period 
.. ·either by increase in the 'despatches· of- e9al a-r ·bty Taising the rate· ef 
·'ceSI> -in th~ meanwhile. 

~ · ·(i:i) Housing Accdunt.-A.s <!- rei?]ilt. qf .in.cre~se. ,in th~ ~es~ to 49.i t 
, . . . ", . .. I . .... . 

' N.p. per fonne with effect from ·1st January, ·1951 and change in th~ 



ratio of the allocation of cess to 50 :· 50 between the Housing: 
Account and General Welfare Account with effect from 1st April,. 
1961, it is estimated that the housing Board will have an average of· 
Rs. 1.75 crores a year and so in 5 years about Rs. 9 crores will come· 
in 3rd Five Year Plan. The opening balance in the Housing Account 
as on 1st April 1961 is estimated at Rs. 6.46 crores. With the antici-· 
pated income of about Rs. 9 croces during the 3rd Five Year Plan 
the total estimated funds that wou•ld be available by the end of 1965-· 
66 in the Housing Account would be about Rs. 15.50 crores. 

The New Housing Scheme envisaged construction of 30,000 houses. 
during the 2nd Five Year Plan at a cost of about Rs. 10 crores. Not 
only all these houses were allotted but a little more than 30,000 · 
houses were allotted antfcipating that all the allotted houses mighrt 
not be built and this additional allotment would as far as possible · 
safeguard the shortfalls due to their non-construction. It may be 
stated here that had all the houses been built during the 2nd Five 
Year Plan the Fund was committed to pay for an of them i.e., about 
Rs. 10 crores. 

At present, however, about 15,800 houses are at different stages 
of construction at various collie.ries. The scheme of New Housing 
was put in execution only in the latter half of the II Five Year Plan 
and as such the target .of 30,000 was not attai'r1ed. The scheme could 
not progress as scheduled due t o various b ottlenecks like (i) expiry 
of mining leases b efore forty years, (ii ) l;md acquisition difficulties, 
(iii) non-availability of building materials in sufficient quantity, etc. 

etc. Now that sites for almost all the houses have been approved 
by the Chief Inspectoir of Mines and that as a result of vigorous 
steps that have been taken to remove the various difficulties it is 
expected that the progres·s of houses will be satisfactory now. Though 
it may be difficult to fix a precise target for their completion yet 
it- ·may be ·said that with the availability· of active co-operation of 
all concerned particularly the mine o·wners who are to play the most 
imFJou:tant role in the matter all the houses can be built within 18 
t0, 21 ·months from now. 

The. 30,000 -houses . of the New Housing Scheme when built will 
llave eonsumed about Rs. 8.50 crores of the money in the 3rd Five 
Year Plan (payment of 2 crores already made in II Plan .period) 
This will leave the Housing Account with a balance of a!bout Rs. 7 · 
fi'Ores during the 3rd Five Year Pfan. 

. ..The . law cO&t Housing -Scheme w;hich ~nvisages con:;tructio.n or 
:J.. -laldt. low-coot (cheap) :tiouses-spread over, a .peri_od of fl.ye years i.e., 
during the 3rd Five Year ''.Plan at a cost Of Rs: 13 crores· has been•. 
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::sanctioned by Government in principle. Under this scheme 25,000 
low-co3t houses and 417 barracks have already been sanctioned at a . 
-cost of Rs. 3.40 crores during 1961-62. Colliery owners, their Asso­
·ciations, Labour Unions e tc. have already ·been informed about it 
and applications are pouring in. 

If, therefore, all the houses under both these schemes (New 
:Housing Schemes and Low-cost Housing Scheme) are built as expec­
:ted i.e., even by 1962-63 a sum of about Rs. 12 crores (Rs. 8.5 crores for 
houses under the New Housing Scheme and Rs. 3.40 crores for low­
cost houses and barracks) will be necessary to meet their expendi­
ture. The total anticipated funds in the Housing Account by that 
time will be about Rs. 10 crores (Rs. 6.46 crores being the opening 
balance and Rs. 3.50 crores as cess during 1961-62 and 1962-63 @ 
Rs. 1. 75 crores per year). It will thus be ·seen that Housing Account 
will already be short of funds of its cornmitment already made to the 
€xtent of about Rs. 2 crores from the year 1962-63 itself. 

It is pointed out here that the Coal Mines L abour Welfare Fun.d 
Advisory Committee as well as the Housing BoaTd at their meeting!'! 
held on 5th August 1960 and 26th August, 1960, respectively main­
tained that construction of conventional houses should also go side 
by side with the building of low-cost houses. It was, therefore, felt 
that. at least 10,000 conventional hquses should also be built during 
the 3rd F ive Year Plan along with 1 lakh low cost houses. 

It will thus be clear that Housing Account being already on the 
deficit side from 1962-63 more money will have to be found out for 
·meeting the excess expenditure over the anticipated income from 
the 2nd Year of the 3rd Five Year Plan and that for meeting the 
expenditure on the construction of the proposed 10,000 conventional 
and the remaining 75,000 low--cost houses during 3rd Plan period 
add.iitional money to the extent of about Rs. 13 crores will be neces­
SaTY. This being a very big amount the question 0f suitaibly rais­
ing the cess beyond 49.21 Np. per tonne wil'l have to be. considered 
·at least by the end of 1962-63. If, however, due to increase in the 
production of coal which will yield more cess or non-construction of 
\he houses due to unforeseen reasons there be enough money in the 
Housing Account to meet ·the expenditure on the then Fund's housing 
programme, the questi'on of rai~ing the cess can be deferred to • 

·1ate:r: date. 

While on the subjec.t of Fund's programmes, for construction of. 
'hous~s during the 3rd Plan period, Government had inter alt. 
~decided th.at the ·Housing Board and the Advisory Committee be re­
''(}Uested to con8ider the possibility of rp.aking an ad-hoc transfer to 

• .> 
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the Housing Account from a portion of accumulat.e.d :balanee in the 
General Welfare Account. It may be stated in this connection that 
as ~he accumulated balance in the General Welfare Account has 
already dwindled down and will cease to exist, tb.e questkm of making 
any ad-hoc transfer from this Account does not rurise. 



APPENDIX 'A' 

Statement showing the ~ecurring and no11-recurrin5 ~enditure on the Schemes relating to the general W slfare Accbu~t of the ; 
Goa mes Labour Welfare Fund · 

Recurring Expenditure When the Non-re Rcmarks{Prescnt 
(figures in lakhs) Scheme is curring position of the 

Name of Scheme ----------- in full BxPen- Scheme etc. 
1961-62 1962-63 1963-64 1964-65 1965-66 Swing diture 

l 2 3 4 5 6 7 8 9 

I. ADMINISTRATION 

(Main Office, Engineering, Inspectorate, 
,., ........ ~--. 

etc.) • • • • • • l0·8o I1·50 12•00 12·50 13 ·00 14·00 12•00 Extension to office & addi-
tional accommodation. w ... 

II. MEDICAL FACILITIES 0 

A. Central Hospitals 

(1) Two Central Hospitals at Dhanbad 
& Asansol . 21·00 21 • IQ 21 ·20 21 ·30 21·40 21 ·50 2·5.0 

(i1) Expansion of above hospitals to 
300 beds . .. 1' 50 2 ·00 3·00 3·00 3·00 S·oo New Scheme for Third 

Plan. 
(iii) Four more Central Hospitals, one 

each for Bokaro, Ramgarh-
Karanpura, Pench Valley & Korea 
Coalfields . . . .. .. .. 9·00 15'00 20·00 100·00 Do.! 

B. Regional Hospitals 

(1) Eight sanctioned at present 9 ·00 9· 15 9·50 9·75 9 ·90 10·00 9·00 ConstrUction of Korea 
Hospital & complctjon 
of Phusro Hospital. 

,. 



(ii) Expansion of 7 Regional Hospitals 
into 50 beds . . 2·00 2·25 2·75 3·00 3·50 7·00 New Scheme for Third 

Plan. 

(iii) Additional ro Regional Hospitals .. .. 3·00 5·00 7·00 9·00 68·00 Do. 

c. T.B. Facilities 

(fJ Two T.B. Clinics functioning 2·00 2·00 2·00 2·00 2·00 2·00 . . 

(ii) Increasing the bed strength of the 
above (Katras to 37 & Searsole 50) .. 0·50 0 ·75 1·00 I '25 1:50 . 4·50 New Scheme. 

·. 

(iii) Additional T.B. Clinics each with 
12 beds ward (5 Nos.) .. .. 1·50 2·00 3·00 4 ·00 18 ·00 Do. 

(iv) Provision of Infectious Disease 
Wards at 5 Regional Hospitals .. .. .. .. .. . . 2 ·00 Do. 

(v) Two 100 bedded T.B. Block ad- w 
junct to Central Hospitals Dhan- .... ,.. 
bad & Asansol . .. .. 2·50 4·00 8·00 ro·oo 36 ·00 Sanctioned Scheme. 

(vi) Domiciliary T.B. Treatment & 
Subsistence allowance . II ·OO 18·00 18·00 18·00 18 ·00 18 ·00 .. Do. 

(Additional provision for 
covering 1,000 more 
patients from 1962-63). 

(vii) Reservation· of beds in Sanatoria. r·90 r- 90 1·90 2 ·00 2·00 2·00 .. Sanctioned Scheme. 

D. Leprosy Relief 

(i) Grant for reservation of beds 0·50 0·50 0·50 0·50 0·50 0·50 .. Do • . 

(1i) Proposal for increasecl facilities as 
.New Scheme for in the case of T.B. .. . . . • . .. .. . ·'· . . . ~ ~- .... 0·50 . 0•50 • .J•OO . 2·00 , • ,-• r . Third 

Plan. 
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,. 

(iii) Grant to Jharia Mines Board of 
Health for Infectiol.\S diseases 
hospitals . .. .. . . . . . . .. 1·13 Sanctioned Scheme. 

E. Maternity & Family Planning . ~ 

(i) Existing Scheme 1·60 1·6o 1·6o 1·60 1·60 1·75 1·00 Sanctioned Scheme. (In-
eluding grant to Mines 
Bqards). . ... :! , -_:t 

(ii) Provision of 20 more Maternity l .. ~ 

Centres & 100 Family Planning 
Clinies .. 1·00 1•00 1·00 2 ·75 3·75 3·00 Proposed for Third Plan. 

F. Dispensaries w ..... 
(i) Two Allopathic & 15 Ayw;vedic 

N 

Dispens~ies 2·25 2·25 2 ·25 2 ·50 2·6o 2·6o . . Sanctioned Scheme. 

(ii) Additional 20 dispensaries (5 
Allopathic & 15 Ayurvedic) J . . . . 0·70 1·40 2·10 2·80 10·00 New Scheme for Third 

Plan. 

(iii) Grant & Loan to Colliery Owners 5•75 5•75 5·75 6·00 . 6·75 7 •50 7·60 Sanctioned Scheme . 
(Sanctioned loan). 

(iv) Loan to Colliery Owners for 
dispensaries ! .. . . . . .. . . . . 10•00 Provision for Third Plan 

period. 

(v) Mobile Medical Unit 0·30 0·30 0·60 o ·6o 0 ·60 o·6o 0·60 

G. Other Medical Facilities 

(i) Community Centres . . . 1·20 1·20 1·80 2·40 2•40 10·50 New Scheme for Third 
Plan for 12 such centres. 



(ii) Heep X'ray Therapy Section .. 0·50 0·90 0•90 0·90 o·9<> 2•20 Sanctioned Scheme. 

(iii) Rehabilitation-cum-Convalescent 
Home 0·50 0·75 l•OO 1•50 1·50 1•50 6·00 Do. 

(iv) Health Promotion Centres 0·50 0·75 1•50 2·25 3·00 3·00 1•56 Sanctioned l, Proposed 
for Third Plan. 

(v) Supply of Health Propaganda 
Units .. .. . . . . . . l •OO Sanctioned (2 Units). 

(vi) Residential Home for children of 
of coal miners . O•lO 0·15 0·20 0 ·30 0·40 0·50 0·20 Sanctioned. 

(vii) Supply of X'ray Plants to collie-
eties .. .. .. .. .. . . 1•00 New Scheme for Third 

Plan. 

III. ANTI-MALARIA OPERA TibN 
INCLUDING FILARIA SURVEY 8·10 9·00 lO·OO 10•50 n·50 12•50 4·00 Replacement ov vehicle. w .... 

w 
IV. EDUCATIONAL & .REC RE .. 

ATIONAL FACILITIES 

(t) Adult Education Scheme-60 full-
fledged & 135 Feeder Centres . 5·25 5·31 5·36 5·42 5·50 5·50 "I. Including provision cons-

(is) Wom:eh's Welfare I 5·50 truction of9 more Multi-
Scheme-60 purpose institute and 

full-fledged centres 6·00 6·06 6·12 6·18 6·25 6·25 j equipment for centres 
yet to be supplied. 

(iii) Additional 40 Miners' Institutes .. 1•50 3·00 4·50 5•6o 5•60 22·00 New Scheme for Third 
Plan. 

(iv) Additional 150 Feeder Adult Edu-
2·25 Do. cation Centres . . • .. e·so l•OO 1·50 l·~o 1·50 

(v) Film Projectors-II already sane-
o·6o 1·20 o·6o · tioned (Including 2 functioning) 0·20 0·20 l•OO 1°20 
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(vi) Additional Film Projectors-s .. .. .. o·so o·so o·so 0·30 New Scheme for Third 
Plan. 

,. 
(vii) Mobile Cinema Units~4 • . 0·95 o·9C I·OO l•OO 1·00 I •""J 

(~I) Additional 8. vans (including 4 
New Scheme for Third already sancuoned) . . · . .. o·so 1·00 1•50 2·00 2·00 2·84 

Plan. 

(ix) Games & Sports including pro-
· · visii:in of Chijdren's Park & Sports 

o·So o·6o Existing Scheme. eqwpment " . 1'00 l ·05 1 ' 10 1'15 l ·25 

(x) Special Train for Coal .Mine~ . 0·40 I "3<?. . 1'30 1·30 1°30 1'30 
w ..... 

(xi) Health Fortnight & Miners Wel- ~ 

fare week • • • • 0•35 0·40 0·40 0·45 0·50 0 · 50 .. Existing .Scheme. 

(xis) Holiday Camp & Holiday Home 0·05 0·15 0·30 0·45 o: 6o o·6o 0·40 

(xiii) Mass Physical Efficiency Testl • .. 0·30 e·6o 0·80 1·00 1·00 

(xiv) Yogic Test .. 0·40 0 ·45 0·50 0 · 60 o·6o .. New proposal. 

(xv) Two Sports Stadiums & develop-
ment Sports Ground . • • .. 0·:15 0·30 0 ·40 0 · 50 0·50 4·50 New Scheme for Third 

Plan. 

(xm) Provision of 'Open Lungs' in 
collieries ·. • , .. .. . . . . . . .. lo·oo New Scheme for 100 

Noe. -

(xvil)~Setting of Children's park 'at the 
Proposed for Third Plan. 135 Feeder A.E. Centres • • .. .. 0 ·08 0•09 o· 17 0·17 5 ·00 



'd 

.. · 

(~vtit) 3 Rehabilitation Centres for dis-
rr, 

abled coalminers & 5 additional 
centres for Third Plan 0·15 0·25 0·35 0·45 0 · 50 . 0 · 50 1 °00 Five proposed 

Third Plan. 
for the 

(xix) Scholarships . • • .. 0·25 0·50 0·70 0·90 l•OO 1 · 50 . . Existing Scheme. 

(xx) Grant to Schools . · ... 0 · 20 . 0 · 20 0·20 0 · 20 0·20 · 0·20 ·- 7 · 00 Grant for equipment & 
buildings proposed for 
Third Plan. 

(xxi) Boarding Houses for children of 
coal miners (10) . . . 0·15 ' 0·30 0·50 0 ·75 0 · 90 l ·OO 0·25 Three already sanctioned, 

7 proposed for Third 
Plan. 

(xxii) Literacy Bonus. . . . .. 3 · 00 3·00 3·90 3·00 3 · 00 .. New Scheme for Third 
Plan. 

(xxiii)ITraining-cum-Production Centre .. 0 "_ 50 0·75 1•00 1·00 1 · 00 2 · 85 Do. l.>J .... 
Vt 

v. OTHER MISC. WELFARE 
SCHEMES' 

(s) Accident Benefit Scheme . . 0·20 1·50 2·30 3 · 50 4 · 50 8 · 25 . . New Scheme. 

(is) Grant to Blind School Bhuli • 0·05 . 0·10 0 · 15 0·20 0·25 0·30 . O·IO Sancti~ned_: 

(iii) Loan to Co-operative Societies .. .. . . . . . . .. 46·25 Includes 6 · 25 lakhs al-
ready sanctioned. 

(iv) Grant & Subsidy to Co-operative 
Societies • . . . . 0·03 O • IO 0·15 0·20 0·25 0 · 30 

VI. WATER S,UJ>P.LY 

(i) (a) Grant to ~ingareni Collieries. .. .. . . .. .. . . :· 3 · 33 Administratjve approval 
accorded by Govt. 



I 2 3 4 5 6 7 8 9 

(b) Shaw Wallace & Co. -. .. .. . . .. ' .. . . 0•60 Shaw Wallace & Co. 
has so far been paid 
Rs. 1,48,561/- of which 
Rs. 22,575/- were paid 
during 1961-62. 

L (ii) Subsidy for sinking of wells 
(16o) , 

6· 50 Sanctioned. . . . . .. .. .. . . .. 
(iii) Grant & Loan for centralised 

Water Supply Sclieme .. .. .. . . .. .. 160·00 Proposed for Third 
(Raniganj-Jharia) 
N.C.D.C. 

(iv) Subsidy or Grant to Colliery 
Third UJ 

water supply Scheme .. . . . ' .. . . . . 15•50 Proposed for .... 
Plan. 0\ 

GRAND TOTAL . 90 •33 116·68 134•96 16o·54 185·12 - 206·32 623·91 



COAL MINES LABOUR WELFARE FUND 

Five Year Plan (61-62 to 65-66)-At a Glance. 
Appendix 'B' 

Gerr-eral Welfare Accoum. 

Wigures in Lakhs) 

Estimated Receipts Estimated Expenditure 

Opening Balance on 1-4-61 

1961-62 

1962-63 

1963-64 

1964-65 

1965-66 

TOTAL 

199·0 

139 ·0 

151 ·0 

164·0 

181·5 

202·5 

1,037 ·0 

Recurring 

90·3 

IJ6 ·7 

135·0 

i 60·5 

185·1 
~~ 

687 ·6 

Non- Total 
rucurring 

45·0 135 · 3 

80·0 196 ·7 

165 ·0 300·0 

165 ·0 325·5 

169·0 354·1 

624 ·0 l,311. 

Pesition show_i1~ the camparative expenditure on General Welfare M cawres ar rhe end of the 
II and Ill Plans. 

Srl. 
No. Broad Head of Account 

2 

I ADMINISTRATION . . 
(Main Office, Engineering Inspec­

torate, etc.) 

II MEDICAL . . . . 
(Central Hospitals, Regional Hos­

pitals, Maternity Centres, Faci­
lities for T.B.Treatment, Lepros­
sy and Infectious diseases, 
Mobile Medical Units, Dispen­
s_aries, Community Centres, Fa­
mily Clinics, Rehabilitation­
cum-Convalescent Home, etc., 
etc.) 

III ANTI-MALARIA . . 
(Including Anti-Filaria Work) 

Expenditure at the 
close of the II Plan 

(1960-61) 
(Recurring) 

3 

. .. i 
'·· 317 -. 

(Figures in Lakhs) 

Expenditure at the 
close of the Third 

Plan (1965-66) 
(Recurring) 

4 

13•00 

11 · 50 
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2 

IV EDUCATIONAL AND RE-
CREATIONAL :-

(Multipurpose Institutes, Adult 
Education Centres, Mobile Ci­
nema, Games and Sports, Spe­
cial Trains, Holiday Homes, Play 
Grounds, Yogic Exercises, Phy­
sical Efficiency Test, Provision 
of "Open Lungs'', Scholarships 
to miners' children Boarding 
Houses, Grant to Schools, etc. 
etc.) 

V OTHER MISCELLANEOUS 
WELFARESCREMES:­

(Accident Benefit, Grant to.. Blind 
School, Grant and Subsidy to 
Co-operative Societies etc.) 

TOTAL 

VI WATER SUPPLY:-

VI"I LOANS TO CO-OPERATIVE 
SOCIETIES :-

3 

77·98 

4 

35·97 

5·00 

185·12 

179·00 . 
(non-recurring) 

{ 
6 ·25 (do) 

· sanctioned 

40 · 00 
(proposed to be sanc­

tioned according to 
demand) · 



APPENDIX 'B'-1 

COAL MINES LABOUR WELFARE FUND 

Five YBar Pl1t11 (61-62 to 65-66) At a Galance 

Housing Account 

-- (Figures in Lakhs) 

ESTIMATED RECEIPTS ESTIMATED EXPENDITURE:-

Opening Balance on 1-4-1961 

1961-62 

646 · o Recw·rirzg Non-reettrring durinf! the Plan period 

139·5 
153"5 
169·5 
190·0 
214-·o 

3 · 9} (i) Ne:-v Housing Scheme under op -
4 · o eration · . • • • 
4·0 

I 
s50 ·0 I 

Total 

1962-63 
1963-64 
1964-65 
1965-66 

TOTAL . 1,512 · 5 

4 · o (ii) Low cost Housing Scheme 
4 · o 25,00 Low co rt houses and 417 

19 · 9 

barracks . • • • 

(iii) Remaining 74,000 Low Cost 
houses and barracks 

(iv) Conventional type of houses 
10,000 

2,519·9 

\ . 
340·0 'r 2,500·0 

980·0 t 
330 · 0 J 

2,500·0 2,519· 9 

· NOTE: i-- (1) 30,000 houses under the New Housing Scheme would co~t about ~s, roo:J lakhs . . About 150 lakhs have already been spen spent 
upto 31-3-1961. .'\bout 850 lakhs, therefore, are yet reqwred for this Scheme. _ 

(2) Tow-cost Housing Scheme envisaging construction of oae lakh low-cost houses at a cost of Rs. 1,300 lakhs during the Third Five 
Year Plan has been sanctioned. Under this scheme expenditure sanction for 2,5000 low-cost houses · and 417 barracks at a total 
cost of Rs. 340 lakhs during the year 1961-62 has already been accorded by Government. 

(3) The Coa Mines Labour Welfare Fun:l A1visory Committee and Housing Board in their earlier meetings had decided that building 
of 10,000 more conventional houses should go side by side, with low cost houses. These ro,ooo houses would cost about Rs. 330 
lakhs and the remaining 74,o:Jo low-cost houses wo·.ih:i cost about Rs. 930 lakhs . Hence the provision of Rs. 980 lakhs for low cost 
houses and Rs . 330 lakhs for conventional houses . 

u.> .... 
'° 



SI. 
No. 

I 

I 

2 

3 

4 

5 

APPENDIX 'C' 

Amenities (Existing and thos~ that will exist at the end of the III Five Year Plan) provided by the Coal Mines Labour Welfare Organiratio11 

Brief Definition Existing at present 

2 3 

!. _MEDICAL 

Central Hospitals 2 Hospitals (250 beds) 

Expansion of Central Hospitals 250 beds each Hospitals 

Regional Hospitals . 8 (including Phusro Hos -
pita! partly running 
and Korea under cons-
truction) 

Expansion of Regiodal Hospitals 30 beds each 

T. B. Clinics 2 

AT A GLANCE 

Proposed for implemen­
tation during the III 
Plan 

4 

" 
4 Hospitals (125 beds) 

each 

300 beds at each · Hospi-
ta ls 

•IO Hospitals j 

Regional Hospitals into 
so beds 

5@ 

Total at the end ofIIIrd 
Plan (1965-66) 

5 

6 Hospitals 

300 beds at each Hospi-
ta ls 

18 Hospitals 

7 Hospitals into 50 beds 

7 

Remarks 

6 

Pench Valley, Korea, Ram 
garh and Bokaro 

* jharia : (I) Bagmara (2) 
Patherdih, (3) Bhuli, 
(4) Mohuda area 

Ranigani : (I) Salanpur 
(2) Saltore-Parbelia (3) 
Samla-Pandaveshwar. (4) 
Girimint (5) China-
kuri 

Andhra Pradesh Tandur. 

@ To be attached to the 
Regional Hospitals at 

u.> 
N 
0 

. . 
. ·i ' -,. : .; ~ 

~ r i 

~ · "''{ 
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6 Segregation camps in T. B. Cli­
nics. 

7 Provision of Infectious diseases 
ward at Regional Hospitals. 

8 T. B. Blocks adjunct to Central 
Hospitals . 

Nil 

9 Domiciliary T. B. treatment & Scheme is in existence. 
subsistence allowance. (covers 1,136 patients). 

IO Reservation ofT. B. beds 
Sanatoria. 

in 86 bects 

11 Reservation of beds for Leprosy 54 beds 
treatment. 

12 Maternity & Child Welfare Cen- (i) Centres attached to 
tr~s & Family Planning Cli - Regional Hospitals . 
nics. 

(ii) Maintenance by 
Mines Board of 
Health-60 Centres . 

(iii) Rua by Organisation 
-3 Centres. 

Jamai, Nasiarai Phusro 
Kurasia and Tandur 

170 beds in all camps of 
ro beds are more in the 
different coalfields. ~ 

20 beds at Central Hospital 
Asanspl & 4 beds each at 
Jamain, Dhanpuri, Nai­

l saria and Phusro. 

At 5 Hospitals At 5 Hospitals. 

Two 100 beded T. B. Bio- At Central Hospitals 
cks each. Dhanbad & Asansol. 

Proposal 'for augmenting To cover 2,136 patients. 
the scheme and bring­

ing larger number of 
coal miners within this 
scheme (to cover rooo 
more). 

Proposal for augment -
ing the facilities and 
p9yment of subsistence 
allowance and diet 
charges as in the case 
of T.B. 

20 more centres (six al­
ready sanctioned) Fa­
mily Planning Clinics.-
98* 

86 beds. 

54 beds & facilities men­
tioned in Col. 4. 

83 Maternity & Child 
Welfare Centres in 
addition to those atta­
ched to Regional Hos­
pitals. 

100 Family 
Clinics. 

Planning 

*30 have already been 
sanctioned out of which 

a few are functioning 
also. 

lJ.) 
I\) 
..... 
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13 .Mobile .Medical Units 

14 Dispensaries 

15 Community Centres 

3 

(iv) Model Family Plan­
ning Clinics-2 only. -

2 Units 

Allopathic-2 
Ayurvedic-13 

Nil 

16 Grant & Loan to Colliery Ow- Scheme in existence. 
ners for dispensary services. 

17 D eep X'ray Therapy Section 

18 Supply ofX'ray plant to collier - 8 Plants 
ies . 

19 Rehabilitation-cum-Convalescent 
Home for Coal miners. 

20 Health Promotion Centres 

21 Supply of Health Propaganda 
Unit. 

One Convalescent Home 
at Bhuli. 

4 

2 Units** 

*22 more dispensaries 

12 

Augmenting the Scheme 

One at Central Hospital 
Asansol. 

4 Plants 

2 Homes 

25 Centres (six already 
sanctioned) 

2 

II. ANTI-MALARIA. Eradication Programme and anti-filarial work. 

III. EDUCATIONAL AND 
RF,CREATIONAL FACILITIES 

22 Miners' Institutes . 60 Institutes 40 Institutes 

5 

4 Units 

37 dispensaries 

1:2 

One at Central Hospital, 
Asansol. 

12 Plants 

3 Homes 

25 Centres 

2 

100 Institutes 

**Cherrapunji 
area. 

& 

"'5 Allopathic & 
17 Ayurvedic 

6 

Kuju 

1 each for Bihar & West 
Bengal and I for Madhya 
Pradesh coalfields. 

One each for the two Mines 
Boards of Health. 

At different places in the 
coalfields according to 
necessity. 

\JJ 
N 
N 



23 Feeder Adult Education Cen-
tres. 

24 Film Projectors 

5 Mobile Cinema Units 

26 Training-cum-Production Cen -
tres. 

27 Rehabilitation Centres for dis-
abled coal miners. 

28 Holiday Home and Camps for 
Coalminers. 

29 Boarding Houses for Children 
of coal miners. 

30 Sports Stadium 

31 Setting up of Children's Park at 
135 Feeder Audlt Education 

Centres. · 

32 Parks, Children Corner & Play 
grounds ('Opne Lungs') 

33· Literacy Bonus 

34 Children's Training Camp 

122 Centres 163 Centres 285 Centres 

2 9 II 

4 8 12 

2 6 (1 sanctionedt 8 

I 4• 5 

IO Houses (3 already san- ro Houses 
ctioned) 

2 

135 

IOO 

A scheme in this regard 
has been prepared and 
is being placed before 
the Advisory Commi-

ttee. 

Training Camps are held 5 Camps each year 
each year. 

2 

135 

IOo 

25 Camps 

Do.! 

In different area according 
to requirement. 

•At PaGhmari, Darjeeling, 
Puri and Kodai Kanal. 

In different coalfields 
according to necessity. 

w 
II.I 

lj.) 
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. 35 Mass Physical Efficiency T est 

36 Yogic Test 

3 

Scheme in is existence. 

Do. 

4 

Augmenting the Scheme 
and bringing larger 
number of Coal miners 
within the scheme. 

New Scheme. 

37 Scholarships Scheme in existence-100 500 Candidates 
Candidates. 

38 Special Train for Coal Miners One train each year carr -
for Excursion-cum-study Tour. ying 600 miners. 

39 Grant to schools for furniture & Scheme in existence. 
equipments. 

IV. WATER SUPPLY : 

40 Grant of Singareni Colleries Co. 
-M/s. Shaw Wallace & Co. j 

2 trains carrying 500 
miners each year (in­
cluding 200 at the full 
cost of the Organisa­
tion) 

Augmenting the scheme 
for beriefit of coal min­
ers' children and also 
non-recurring grant to 
State Governments for 
Primary School build­
ings @ Rs. 6000/­
each. 

41 Subsidy for sinking of wells I 
42 Grant & loan for Centralised i According to response 

Water Supply Scheme I 
43 Subsidy of grant to colliery Wa- I 

ter Supply Scheme . j 

5 6 

600 Candidates 

w 

.t 



V. OTHER MISCELLANE-
OU S WELFARE SCHEMES 

45 C ::i-operative Societies 

' 
46 Accident Benefit Scheme . 

47 S ubsidy & L aon to Co-operative 
Societies. 

48 G rant to Blind Relief Society 
(Blind School at Bhuli). 

171 

Scheme in existence 

Rec~ntly sanctioned 
G overnment 

229• 400 

Will cover the w ives and dependent child rr n of work­
ers k ' ll ~i in coll ie ry ace d~nts or totally and i;er­
mancntly .d isabled thcrety. 

L iberalised Loar:s aid dem~r.C:c d . 

by Augmentatic n will be 
cons'c'crcd on the basis 
necessity. 

*70 are awaiting regis~ 
trat ion. ' 

\J,) 

"' VI 

/ 



Note on actual performance 

1. Expansion of two Central Hospitals Dhanbad and Kalla to 30(}1 
beds.-The work is already in progr ess and is expected to be com­
pleted before the close of 1965-66. 

2. Conversion of Regional Hospitals into Central Hospitals (125· 
beds) .-(i) Regional Hospital. Phusru: The Regional Hospital Phusru 
is at present 50 bedded. Owing to dearth of Land there ft.irther 
expansion has been kept in abeyance t ill a final decislon in the matter 
of locating the Central Hospital Jerangdih is taken. 

(ii) Regional Hospital, Nai Sarai.-Upgrading of the Regional 
Hospltal into a Central Hospital has been approved by the Govern­
ment in principle and plans and estimates are at present under pre­
paration. 

(iii) Regional Hospital, Jamai.-It was decided that in view of 
the deficit budget of the Pench Valley Coalfield the question of up­
grading the Regional Hospital Jamai to a Central Hospital might be· 
taken up in the middle of 1965 by which time a decision might be 
taken on the raising of the rate of welfare cess. The proposal for 
enhancement of the cess has been deferred for the present and the 
position regarding the hospital remains the same. 

(iv) Central Hospital at Manendragarh.-Possession of requisite· 
land for construction of a 100 bedded Cent ral Hospital and 50 bedded 
T.B. hospital has been arranged. Sanction has already been accorded 
for the construction of the Hospital. Necessary action to obtain tech­
nical sanction from the C.P.W.D. authorities to the designs and draw­
ings is being taken by personal contact and on receipt thereof the­
work will be put to tender. It is likely that the necessary formali­
ties will be completed by August 1965. 

3. Expansion of Regional Hospitals into 50 beds 

(i) Regional Hospital Tisra and (ii) Regional Hospital, Chora.­
Revised Esimates have been prepared which are now being scrutinis­
ed by the Chief Engineer III C.P.W.D. 

(iii) Regional Hospital Naisarai.-The construction work in con­
nection with the raising the bed strength of the Regional Hospital' 
Naisarai from 30 to 50 .be.ds has been completed. 

326 
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(iv) Regional Hospital, Katras.-Deputy Commissioner, Dhanbad 
has been requested to acquire· land adjacent to the T.B. Clinic and 
the Regional Hospital, Katras. Acquisition of land is awaited. 

(v) Regional Hospital Jamai.-The construction work connected 
with the expansion of the Hospital has been completed. 

(vi) Regional Hospital, Dhanpur~.-(18 to 30 beds) Government 
sanction for construction of additional staff quarters is awaited. 

(vii) Regional Hospital, Kurasia.-(18 bedded) The r egional 
hospital h as already been completed and the O.P.D. has also started 
functioning. The question of fur th er expansion will be taken up 
after it has worked for some t ime satisfactorily and the necessity 
for expansion is felt. 

4. Additional 10 Regional Hospitals-(i) Regional Hospital Per~ 

belia and (ii) Regional Hosp ital, Salanpur. 

Expenditure sanction to the estimates was accorded by Govern­
ment but due to. increase in the cost of materials, revised estimates 
were prepared which are being scrutinised by the Chief Engine:er , 
C.P.W.D., Calcutta. As for land for Regional Hospital, Salanpur 
possession has recently been made over, and in the case of the land 
for the Regional Hospital Parbelia, acquisition proceedings are in 
progress. 

(iii) Regional Hospital Samla-Pandaveshwar.-Publication of the 
Gazette notifications for acquisition of the land is awaited. 

(iv) Regional Hospital at Grimint and (v) Chinakuri.-As land 
for these hospitals were found to be coal bearing, alternative sites 
had to be selected,. Selection of alternate land is in progress and is 
expected to finalised soon. 

(vi) Regional Hospital Bhuli.-The construction of the building 
has bee;n completed. 

(vii) Regional Hospital Ramagundam and (viii) Regional Ho~i­
tal Beghmara.-Construction of these hospital is in progress. · 

(ix ) Regional Hospital, Patha.rdih.-Land acquisition proceedings 
have been initiated. 

(x) Regional Hospital Kapuria.-S'election of suitable sites is 
being finalised in consultation with the Chief Inspector of Mines: 
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5. T.B. Clinics: 

Sanct~on has been ·accorded. for thre·e T.B. ' Clinics one eacll at 
Ramagundam, Jamai ilrld Kurasia. Estimates in respect of th~ cli­
nics at Naisarai and Phusro are being finalised in consultation with 

·the Coal Mines ·Welfare ·eoriunissioner and the C.P.W.D. 

6. Infectious Diseases Ward ·at Five Regional Hospitals: 

· Sanct ion· has --already ·been accorded and cohstrudion is epected 
to be taken up shortly. 

7. Provision of 20 more Maternity Centres and 100 Family Plan­
ning Clinics: 

These will be tak<::n up after the buildings of the Regional Hospi­
tals are completed. 

8. Ac?-dilional 5 Allop:ithic and 15 Ayurvedic Dispensaries: 

Allopathic dispensary at Bhara has been sanctioned and that for 
Bokaro coalfield is awaiting procurement of accommoda tion. As re­
gards Ayurvedic dispensaries 15 such disp2 .. nsaries are functi oning. 
Sanction has been accorded for opening 5 more dispensaries in vari­
ous coalfields and these are being set up. · 

9. Community Centres Boarding House Health Promotion Centres 
Feeder Centres etc. 

Here again the difficulty is in regard to getting accommodation 
from the colliery managements. As soon as the same is made avail­
able the centres can be opened. The target could not bs· achieved 
owing to the poor response from the colliery 'companies who should 
come forward with offer of suitable accommodatin or land. 

10. Rehabilitation-cum-Convalescent Home: 

0ut of the 2 such homes proposed for setting up during the Third 
Plan, one for Bihar and West Bengal, and the other for Madhya 
Pradesh, the proposal for setting up of the home for Madhya Pradesh 
has since been dropped. For the H ome for Bihar and West Bengal, 
land acquis"tion proceedings are in progress. 

11. Additional M"iners Institutes (Multipurpose Ins.tiltutes): 

Out of, -th e .. .100 Institutes proposed to be started by the end of 
the Plan, 62 Adult Education Centres and 61 W.W.· Centres are func-
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tioning. Under the pr ocedure for setting up a Multipurpose [nstitute 
forr\lalities regarding acquisit ion of land, execution of agre:ement 
and ·construction of building. etc. have to be gone t hrough . These 
take a lon g time and as such the target ,of 100 Multipurpose Institutes 
could not as yet be: achieved. 

12. Film Projectors (A dditional 5): 

_ Action for obtaining one projector has been t aken for Bokaro 
Colliery. It is pr oposed to give grant -in -aid to Palana Colliery for 
one projector. Action for provision of m ore p roj ectors is awaiting 
fina l r ecommendations of th e: Sub-Comm ittee · appointed to go into 
th e working of the Multipur pose Institutes. 

13. Three Cinema Units (Mobile) .-Sanction of 3 units has been 
accor ded and pr ocurement act ion is being taken. 

14. Sport s Stadium: 

A sche:me for payment of grant-in-aid to collier ies for cons truction 
of sports stadium was introduced and pr oposals for giving grant-in­
aid to 4 such colliery w ere t aken up. In one case paym ent h as also 
been made. 

15. Provision of Open Lungs in Colliery A reas: 

Out of the 100 open lungs proposed to be provided durin g the 
plan per iod 54 cases w er e taken up. Of t hese, sanction for grant-in­
aid for 16 _cases was accorded. More will be taken up as and when 
applications for these ar e received from colliery m anagements. 

16. S etting up Chidren's Park in Feeder Centres: 

Response from colliery m anagements to avail of the proposal for 
grant-in-aid from the Fund for this purpose has been .poor and conse­
quently there has been n o progress. 

17. Rehabilitaition Centres: 

Three Reh abilitation Centres w ere opened dur ing the plan per iod 
but had subsequen tly t o be closed as they did _n ot prove to be popular. 

18. Training-ciim-Product~on Centre.-Action h as been initiated 
for set ting .lfP the centre at Bhuli. The question of according sanc­
t ion is being ex amined in consultation with the Ministries concerned. 
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19. Water Supply Scheme in Differe.nt Coalfields: 

The Colliery Cos. have so far submitted 31 water supply schemes. 
Out of these 3 water supply schemes have been completed in all r es­
pects and are functioning. · Some of the schemes are under execu­
t ion. 

20. Sinking of Wells: 

So far digging of 155 wells under subsidy schemes have been 
sanctioned in favour of various colliery owners in Raniganj, Mugma, 
Bokaro and Karanpura Coalfields. Out of these 39 wells have been 
completed. The remaining wells are under execution. A sum o! 
Rs. 1.18 lakhs representing subsidy has been paid to the different 
colliery owners. 

HOUSING ACCOUNT: 

The schemes as detailed below were under implementation dur­
ing the Third Plan period. 

1. New Housing Scheme: 

(a) Against 1st lot of 30,000 houses.-21,433 houses have been 
completed and 7,688 houses are under construction as at the end of 
March, 1965. 

(b) Against 2nd lot of 10,000 houses.-7,206 houses have been 
:alloted upto 31st March, 1965. 

2. Low Cost Housing Scheme: 

(a) Against 1st lot of 25,000 houses.-5,762 houses and 33 
barracks have been completed and 6,032 houses and 48 
barracks are under construction. 

(b) Against 2nd lot of 1,500 houses.-4,430 houses have been 
r allotted to different coa'lfields. 

3. Build Your Own House Scheme.-Against an allotment of 35 
houses, one house has been completed and four are under construc­
tion (as on 31st March, 1965). 

4. Cooperativ~ Housing Scheme.-10 houses are under construc­
tion as on 31st March, 1965 .. 

The actual income and expenditure of the Fund i.n the year 
1964-65 and- estimated Income and Expenditure for 196?-66 are stated 

• 
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\below:-

Year Income Expenditure 

(In lakhs) 

It will be seen from above that the expenditure of the Fund has 
:already exceeded the Income and the accumulations are being used 
:up. 



APPENDIX XIV 

MINISTRY OF LABOUR AND EMPLOYMENT 

(Ref. para 5.60 of Report) 

PROTECTIVE FOOT-WEAR AND UNIFORMS 

Point No. 1-..List of colLieries which are supplying shoes to miners in 
accordance with the National Tribunal award and e.ollieries which 
hav e not supplied shoes to miners so far. 

Ans.-Detailed information is not available with the Chief Inspec­
tor of Mines, Dhanbad. He has stated that the break up figures col­
liery-wise and year-wise regarding supplies of footwear will have to. 
be collected. A circular in this connection has been issued by him on 
13th August 1965 to the mine managements for collecting the requisite 
information; this may take 3 to 4 months time, since the number of 
working coal mines is about 860. In the circumstances the required 
information is likely to be delayed and the same will .be furnished as 
and when it is received from the Chief Inspector of Mines, Dhanbad. 

Question No. 2-A detailed note indicating whether representations 
were received from the coitiery owners to have freedom to 
purchase shoes from any firm of their choice provided the speci­
fications laid down were satisfied. 

Ans. Regarding arrangements for purchase and supply of foot­
wear to coal miners, the Miners' Boots Committee which was set up 
by the Government in 1959 had inter alia recommended as follows:-

"Under the Coal Award about 2: 65 lakhs of workers are 
entitled to footwear on concessional terms. Periodic re­
placements are also necessary. The responsibility for both 
initial supply and subsequent replacements is necessarily 
of the employer and must remain with him. At the same 
time both workers and Government are vitally interested 
in the arrangements for purrl:iase and supply so that 
workers may feel satisfied tha·t :!1ey · are being treated 
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fairly by the employer and that they get good value for the · 
substantial contributions they are called upon to make. 
As mentioned elsewhere, the worker's share of the cost 
wil'l. be of the order of Rs. 10 or R:s. 11 every 12 months, 
and it is obvious that he cannot be expected to make such 
a large contribution unless he feels fully satisfied with 
the quality of the footwear supplied to him. The physical 
arrangements for the procurement and supply of footwear, 
including the issue of t enders, the selection of samples, 
the time·ly securing of ·supplies, the testing of quality, the 
recovery of the workers' contribution and the proper fi tting 
of the worker entail a considerable measure of r esponsi­
bility. It would be difficult to ensure workers' satisfaction 
unless they are actively associated with the steps taken . 
for supply. The pooling of the demands of employers 
must necessarily lead to great economy and efficiency in 
supply. The Committee woU'ld, therefore, sugg~st that 
each employers' organisation should, in concurrence w ith 

_.its members, pool the requirements of all its members and 
take steps to place bulk orders on competitive terms. If 
an employer does not signify his assent to such a course 
or is not a member of any organisation, he will necessarily 
have to make separate arrangements for his col'liery. But 
whether or not collective action is possible, it is necessary 
that in each case a joint purchase committee should be 
set up to take charge of all arrangements. The purchase 
committee should consist of the representatives of the 
employer or employers' organisation and of the workers 
inequal proportion together with a Government represen­
tative." 

"In order to ensure that the purchases conform to the pres­
cribed specification:s, it would be useful to impose a con- · 
dition, while placing orders for · sup:rly, that a certain 
percentage of the supplies will be subject to test at the 
expense of the manufacturer". 

2. In April, 1960, the Industrial Committee on Coal Mining which 
considered the question of effective implementation of the recom­
mendations of the Miners Boots Committee felt that the Joint 
Purchase Committee should lay down the general procedure and 
make arrangements to ensure that the boots were of the requisite 
quality and of reasonable price. Thus the responsibi'lity for pro­
curement of footwear of requisite quality and at r easonable price 
came to be of the Joint Purchase Comfnittee. 
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· 3. In accordance with the ~bove recommendations of the Miners' 
·Boots Committee a Joint Purchase Advisory Committee, with the 
workers and employers as members, and an employer as Chairman 
was set up in 1960. A Joint Working Committee of the various 
Mining Associations on 3rd November, 1960 wrote to the following 
elevt·n firms to send samples as well as to quote prices for supply 
of footwear: -

1. British Indian Corporation Ltd., Cooper AUen Branch, 
Kanpur. 

· 2. Army and Police Equipment Supply Co., Kanp~r . 

. 3. Curzon Leather Works, Kanpur. 

· 4. M/s. A. K. Brothers, New Delhi. 

.5. M/s. Ruby Industries, Kanpur. 

6. Bimal Cottage Industries, Kanpur. 

-7. Kasta Industries, Kanpur. 

· 8. Civil and Military Equipment, Calcutta. 

9. Victory Leather Works, Calcutta. 

10. Dayalbagh Shoe Manufacturing Cooperative Society Ltd., 
Agra. 

11. East Jamuria Co. (P) Ltd., Calcutta. 

The 'last date for the submission of tenders was 30th November, 
'1960. Of the above firms, only the first five submitted samples sup­
,ported by test certificates. Their representatives were interviewed 
by the Joint Purchase Advisory Committee on 30th January, 1961. 

. Ruby Industries' quotations were the '.lowest both for bulk supply 
_as well as part supply. The Joint Purchase Advisory Committee 
·accepted Ruby Industries' quotations only for part supply and 
inquired from other tenderers if they would be willing to supply 
footwear at the rates quoted by Ruby Industries. 

4. These negotiations involved delay. No shoes or boots were 
being supplied in the meantime Workers' representatives got restive 
and in a meeting in February, 1961 requested Government to 
·nominate an official as Chairman of the Joint Purchase Advisory 
Committee. Emp'loyers also accepted this suggestion. It was in this 
context that the Committee was reconstituted by Government in 
March, 1961 with the Coal Mines Welfare Commissioner, Dhanbad, 
.as Chairman. 
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5. This Committee accepted the Ruby Industries' quotations for 
bulk supply because not only were they the lowest bµt also lower 
than the rates quoted by them for part supply. Calling fresh tenders 
at this stage would have caused further delay in obtaining footwear 
for workers. Ruby Industries were on the approved list of suppliers 
of Directorate General of Supplies and Disposal and Directorate 
General of Ordnance Factories, and were wdl equipped to deliver 
the goo_ds. In the circumstances Government saw no justification to 
interfere with the decision of the Joint Purchase Advisory Commit­
tee, composed mostly of persons representing workers and employers. 

6. It may be seen from the above, arrangement for purchase of 
shoes for miners was made by the Tripartite Joint Purchase Advisory 
·Committee. 

7. There is nothing on record to show that any request was re­
·ceived from any colliery asking for permission to purchase. footwear 
of the prescribed specifications from any manufacturer other than 
Ruby Industries. 

Point No. 3-A Statement showing the: 

(i) number of pairs of shoes supplied to miners year-wise from 
1962 onwards; 

(ii) how many collieries have supplied shoes to miners for more 
than one year; 

(iii) what was the yearwise demand <Jf colliery owners fOT 
shoes; 

Ans.-Same reply as given under point No. 1 below the heading "Pro­
tective Foot-wear and Uniforms". 

Point No. 4.-A detailed note collierywise showing: 

(i) Whether tenq,ers were invited for the supply of shoes. 

(ii) How many tenders were received wh~ch was the lowed 
tender. 

Ans.-Same reply as given under point No. 2 below the heading "Pro­
tective Foot-wear and Uniforms". 

Point No. 5.-Terms of reference of Merchant Committee. 

Ans. The tripartite Committee on Miners' Boots was set up in July 
1963 with Shri Salim M. Merchant as Chairman. A copy of this 
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Ministry's letter No. 32J 13J63-MI, dated the 12th July, 1963 contain ing 
the composition and terms of reference of the Committee is enclosed 
(Annexure II). The question of supply of u niforms to workers in 
mines other· than coal has also been r eferred to the Merchant Com­
m ittee. A copy of the reference No. 26J7J65-LRI, dated 9th July 
1965 is endosed (Annexure III). Regarding the supply of uniforms 
to coal m iners, its r eferen ce to the tripartite committee is still under 
consideration. 

Point No . 6.-A detaile.d statement showing the 

(i) C oll ieries who have supplied uni form s to workers 

Ans. (a) N u mber of collieries who have supplied one set of uniform 
d uring 1963 -64 *26 

(b) Nu 'l1ber of c:ill ierics who have sup plied two set of uniforms 
d uring 1963-64 •21 

(ii) Collieries who have not supplied the uniforms : 

• N orc.-These fi <> ures do not include in formation in respect of 9 *773 
collieries in the State of Maharashtra. 

('iii ) Wh at was the type of uni form suggested : 

A ns. (a) T wo shir ts and two shorts 
(b) Grade of material-Drill 'B·' ' G rade. 
(c). Weight per square yard 5 · 8 oz. 
(d) T h read: 

\1(/'rap 76 
\1(/'eft 48 

(e) Weave 2/ r Twill 
( f) Uniform can be of any colour oxcept ing ~hite . 

(g) Ceiling price of uniform was fixed at Rs. 8 . 50 per set . 

APPROPRIATION ACCOUNTS (CIVIL) , 1963-64 

Page,s 98-99. Gran~ No. 73 Labour and Employme11;t. 
I 

Point N.o. 1.-When t he audited statement of acount s relating to the 
construction of houses under he subsidised housing schemes was 
received from t he N.C.D.C. 

Ans.-The Coal Mines Welfare Commissioner, Dhanbad, has not 
yet received the audited s tatement of accounts from the National Coal 
Development Corporation. 

Dated New Delhi, the 

N. N. CHATTERJEE, 

Joint Secretary to the Government of India .. 



ANNEXURE I 
' 

SuBJSCT:-Investment of_ money in the Housing Account of the Fund 
of the Coal Mines Labour Welfare Fund in long term 
Government securities. 

During discussion of the Appropriation Accounts for the year 
1963-64 and Audit Report 1965 relating to the Ministry of Labour 
and Employment in the Public Accounts Committee on the 28th 
July, 1965 the following observations were made: 

"The accumulated balances under the Housing Account of the 
Co31 Mines Labour Welfare Fund seem to be invested in 
Short-term Treasury Bills at present. Obviously, except 
for the coming year's requirements, the balance could be 
invested in long-term securities, etc. so that interest is 
earned". 

2. It may be recalled in this connection that at the meeting of 
the Housing Board held on 28th January, 1964 the Board approved 
a proposal for investing a total amount of Rs. 5 crores out of 
Rs. 6,54,92,900, which then stood invested in !H days Treasury Bills in 
1965 and 1966 paper loan carrying 3-t per cent. interest and the 
balance was to remain investe:i in 91 days' Treasury Bi'lls. The 
recommendation of the Housing Board was also approved by the 
Government of India. The Reserve Bank of India at Calcutta and 
Bombay was requested to invest the monie3 accordingly. It was 
intimated by the Bank that the entire amount could not be invested 
in 1965-66 loans as the loans were not available in the market. It 
was, however, stated that t·he monies could be invested in 1970 loan. 
A total sum of Rs. 31 lakhs could, however, be invest ed in 1966 
paper loan which was available. The investment in 1970 paper loan 
was not then thought feasible and hence the balance m on ey con­
tinued to remain invested in 91 days' Treasury Bills. The above 
position was brought to the notice of the Housing Board at the meet­
ing held on 21st August, 1964. 

3. The position of investment of Housing Account as it stood on 
1st April, 1965 was as follows: -

(a) 91 days' Treasury Bills 

(b) 1966 paper loan 
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Rs. 6,33,92,900 

Rs. 31,00,000 

Rs. 6,64,92,900 
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From the trend of expenditure on Housing programme on which 
the budget estimates have been prepared, it is estimated that a total 
sum approximately Rs. 4 crores will be required to be drawn from 
the accumulated balance from the years 1965-66 to 1969-70 at an 
avio·rage of Rs. 70 to 80 lakhs per year. A sum of Rs. 2 · 50 crores 
can therefore, be safely invested in 1970 paper 'loan. The balance 
amount will continue to remain invested in 91 days' Treasury Bills. 
If on enquiry from the Reserve Bank it is found that earlier paper 
loans say for 1968, 1969 are available, a further sum of Rs. 2· 50 croreir; 
will be invested in 1968, 1969 paper loan. 



ANNEXURE II 

. LETTER No. 32/13/63-Ml DATED 12TH JULY 1965 FROM THE MINISTRY op · 
LABOUR & EMPLOYMENT TO SHRI SALIM M. MERCHANT AND OTHERS. 

SUB:-Tripartite Committee to go into all aspects of supply of protec­
tive footwear to workers employed in coal mines. 

I am directed to say that the Government have decided to set up · 
a Tripartite Committee to go into all aspects of supply of pro'ective 
footwear to workers employed in coal mines. The following will be 
the composition and terms of reference of the Committee: 

Composition: ' 

Chairman I 
Shri Salim M. Merchant, Presiding Officer of the Central Indus- ­

trial Tribunal, Bombay. 

Membersi 

(a) Official Members: 

1. Chief Inspector of Mines, 

2. Chief Labour Commissioner, (Central). 

3. Coal Mines Welfare Commissioner. 

(b) Employers' Representatives 

Two members to be nominated by the Joint Working CommiUee 
of the Mining Organisations. 

One member to be nominated by the National Coal Development 
Corporation. I 

(c) Workers' Representatives 

Two members to be nominated by the Indian National Trade Union 
Congress. I 

One member to be nominated by the Hind Mazdoor Subha. 

Secretary I 
Assistant Secretary, Coal Wage Board. 
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Terms of Reference ... 
1. To consider whether a statutory provision may be made pro­

viding that no worker employed underground in coal mines shall be 
perm 'tted to go underground unless he wears p:rotec' ive footwear of 
prescribed specifications, and if so, what steps should be taken to 
emure that · the w·Jrkers are supplied with footwear of the pres­
cribed quality and that they wear them while at work. 

2 (a) To suggest that measures would be suitable for the fixation 
of fair prices from time to time for miners' footwear of the prescribed 
quality and in what manner the supply of fo:itwear to miners should 
be financed. 

Note: -The Commit.tee will consider whether the footwear should 
be -supplied at the cost of the management or if the cost should be 
sha:red between the management and the workers and if so, in what 
ratio? 

. (b) To suggest the measures to be taken by the management and/ 
or workers for the proper maintenance and repair of footwear . . 

3. To recommend such other measures as may be nece.osary · fo:r 
the proper implementation of the recommendations of the Com­
mittee. 

3. I am to request that the Joint Working Committee/National 
Coal Development Corporation/Indian National Trade Union Con­
gress/Hind Mazdoo:r Sabha may kindly intimate to this Ministry the 
name (s) and address (e.o) of their nominee (s) on the Committee by 
the 31st July 1963, at the latest. 



ANNEXURE III 

COPY OF LETTER No. 26/7 /65-LR-I DATED 9TH JULY 1965 FROM THE 

MINISTRY OF 'LABOUR & EMPLOYMENT TO SHRI SALIM M. MERCHANT 

AND OTHERS. 

SUBJECT: -Appointment of a Committee to go into an aspects of 
supply of uniform to wokers employed in mines (other 

than coal) . · 

I am directed to say that the Government of India have decided 
to set up a Trirpartite Committee to go into all aspects of supply of 
uniform to workers employed in mines (other than coal). The fol­
lowing will be the composition and terms of 1reference of the Com­
mittee: -1 

Composition 

Chairman. 

Shri Salim M. Merchant, Presiding Officer of the Central Govern­
ment Industrial Tribunal, Bombay. 

(a) Official Members 

Members 

1. Chief Inspector of Mines. 

2. Chief Labour Commissioner (Central). 

3. Coal Mines Welfare Commissioner. 

(b) Employers Representatives 
' ' 

One meµrber each to be nominated by 

. (i) Indian Mining Association, Calcutta. 

(ii} Goa Mineral Ore Exporters Association, Goa. 

(iii) The National Miners Development Corporation Ltd., New 
Delhi.· 

' 

(c) Workers Representatives 

Two members to ·be nominated by the Indian National Trade 
Union Congress. 
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One member to be nominated by the All Indian Trade Union 
Congress., 

Secretary 
1 

Assistant Secretary Coal Wage Board. 

Tenns of Reference 

1. To consider whether a statutory provision may be made pro­
viding that no worker employed in mines (other than coal) shall be 
permitted to go underground unless he wears the uniform of pres­
cribed sp~cifications, and if so, what steps should be- taken to ensure 
t!h;;it the workers axe supplied with uniform of the prescribed quality 
and that they wear them while at work. 

2 (a) To suggest what measures would be suitable for fixation 
·of fair prices from time to time for miners' uniform of the prescribed 
quality and in what manne:r the supply of uniform should be finan-
ced~ I• 

. Note:-The Committee will consider whether the uniform should 
be supplied at the cost of the management or if the cost should be 
shared between the management and the workers and if so, in what 
ratio; 

(:b) To suggest the measures to be taken by the management and/ 
or workers for the proper maintenance of uniform. 

3. To recommend such other measures as may ibe necessary for 
the proper implementation of the recommendations of the Com­
mittee. 

4. I am to request that the Indian Mining Association, Calcutta/ 
Goa Miners Ore Exporters Association, Goa/The National Mineral 
Development Corporation Ltd., New Delhi/Indian National Trade 
Union Congress/ All India Trade Union Congress may kindly inti­
mate to this Ministry the name(s) and address (es) of their nomi­
ne€'(s) on the Committee by the 20th July, 1965, at the latest. 
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APPENDIX XV 

Smmmary of main conclusions/recommendations 

Ministry/Deptt. 
concerned 

3 

External Affairs 

do. 

Conclusions/Recom:mendatiors 

4 

The Committee are not satisfied with the manner in which this 
contract was awarded to the highest tendere. From the evidence 
given before the Committee, it appeared that the Ambassador had 
even to persuade the foreign contracting firm through various sources 
to give a tender at the time of calling tenders. It appears that .w 
the Mission had already made up their mind- to award the work to :; 
the foreign firm before the tenders were called for. Since there was 
a wide gap in the rates quoted by the lowest tenderer and the 
contractor to whom the work was awarded, the Committee feel that 
while accepting the tender, the Ambassador should have at least 
persuaded the tenderer to. reduce the rate of tender to the extent 
possible, if not to the extent of the lowest tenderer. 

It is unfortunate that important items such as retaining wall, 
addition of terraces and certain excavations were omitted in the 
original estimate. The Committee are unable to accept the plea that 
the preliminary estimates were made in haste and it was difficult 
to know the repercussions and possibilities when particularly the 
retaining wall should have been an essential part of the building 
project in view of the location of the plot on a slope. Even the 
architect in his letter dated 2nd November, 1963 stated that he was 
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External Affairs 

3 I . 16 do. 

4 

given to understand that the fund available for the purpose would 
not b.e enough to include all the items that were ordinarily included 
in such a project and that a request was made to him to exclude 
as many items as possible from the contract which was to be put up 
for tender. The assessment of the Central P.W.D. also confirms 
the view that these items which were essential, were omitted from 
the project to show a lower cost. From the facts adduced before the 
Committee, it is clear that the orig4ial estimates were shown deli­
berately in the lower side to obtain · the necessary sanctions. The 
Committee deprecate this practice of obtaining sanction for a smaller 
amount initially by withholding essential factc and figures and coming 
up subsequently for the sanction of additional amount on the plea w _ 
that the original estimate did not include some essential items. The t 
Committee suggest tl}.at the Ministry of External Affairs should issue 
necessary instructions to the Missions abroad to obtain the prior 
sanction of the Ministry on the basis of the correct estimate in future. 
Steps should also be taken by the Ministry to keep a close watch 
on the progress of expenditure so that estimates are not exceeded 
without due justification, and in cases where estimates are likely 
to be exceeded, sanction of the competent authority should be 
obtained prior to the undertaking of the additional work. 

The Committee regret to note that there was a serious omission 
in the supplementary agreement regarding the time limit for the 
completion of the construction of the building and the penalty to be 
levied in the event of default. The Committee hope that in future, 
agreements will be drafted in clear terms making provision for all the 
eventualities, which should avoid any loss to the public exchequer. 
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r. 19 External Affairs The-Committee are unable to understand as to how in the absence 

1.33 do 

1.34 do. 

1.35 do . 

of stock and issue regtsters the Mission could ensure the proper utili­
sation of the imported material. They suggest that the Embassy 
should post all the transactions ·in stock registers to ensure that the 
imported material has been utilised properly and that unutilised 
material is returned to the Embassy. 

The Committee are not satisfied with the way in which the 
building in question was hired: ·They are surprised how the 
Ambassador interpreted the Government's sanction in a general way 
and hired another building which was bigger than the one for which 
sanction was given. It was highly irregular that the second building 
was hired without the prior approval of the Ministry. The Ministry 
was informed of this when the lease deed was already signed and 
the Ministry treated this as a fait accompli and therefore had to give 
sanction for this. 't:. 

From this case and other cases of irregularities set forth in the 
note furnished by the Ministry, the Committee have come to the 
conclusion that the Ministry's control over the activities of the Indian 
Missions abroad leaves much to be desired. The Committee t rui>t 
that, in future, the Ministry will tighten up their financial control 
and such cases will not recur. The Committee also suggest that 
where there are frequent cases of 'acting withou_t aut~ority' in 
financial matters, disciplinary action should be taken against the 
person concerned. 

In regard to the expenditure to the extent of Rs. 35,307 from 
Government funds for additional furniture/furnishings etc. incurred 
by the Ambassador, Beirut without prior sanction of Government, 
it has been stated by the. Ministry that the matter is undoc exami­
nation. The Committee would like to be informed of the result. 

Vi 
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-"External ij,ff airs 

do. 

do. 

do. 

.... 

4 

The Committee ar e not convinced with the justification for renting 
such a big building which was apparently in ex·cess of the require­
m.ent of Indian Mission. In the absence of any record they are not · 
sure whether an attempt, if any, was made by the head of the mission 
to get. a smaller and less expensive accommodation from the foreign 
Government. Under the circumstances, the Ministry would be well 
advised to consider the feasibility of fixing an appropriate ceiling 
for accommodation for Heads of the .Missions abroad. While it may 
not be practicable to fix a uniform limit in terms of accommodation 
and rent for heads of Missions in all the countries, yet some general 
limits in regard to size of accommodation, rent etc. can be laid down 
taking into consideration the importance of a country, its economic UJ 

conditions, and the standard of living. t-

ThE;? Committee are surpr ised to know that the Embassy was 
furnished with such costly furniture that it requir ed continuous air­
conditioning of the building to keep the Embassy furniture in good 
condition. It is very strange that the air-conditioners were used for 
Jonger hours not for the convenience of the people visiting the 
Embassy but for the sake of furniture. 

The Committee suggest that while fixing the limit for accom­
modation, the Ministry should consider the feasibility of laying down 
certain monetary limits for hiring of furniture in these buildings 
also. 

The Committee regret that in this case the hasty step taken by 
the Ambassador resulted in an infructuous expenditure of Rs. 10,667. 
When the Ambassador deputed the First Secretary to select the house, 
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and when the latter made the . selection and entered into a contract 
·and paid an advance of Rs. 10,667 his judgment should have been 
relied upon .. and the commitment hono~ed, alternatively, the 
Ambassador should have inspected the house, before the contract 
was finalised. Had either of these courses been adopted, the infruc­
tuous expenditure of Rs. 10,667 could have been easily avoided. 

Further, this is another case in which a Head of the· Mission rent­
ed the building without prior approval of the Ministry of External 
Affairs. The Commit.tee trust that the Ministry will take suitable 
measures to obviate the recurrence of such irregularities. 

The Committee regret to note that this irregular transaction has 
been allowed to remain unsettled for more than four years. The 
Committee feel that when the Ministry of External Affairs asked the 
Ambassador to refund the amount of Rs. 4,405 considered as in- ~ 
admissible the correct and more dignified course for the Ambassador -..i 

would have been to refund the amount promptly, and then to make 
whatever representations he wanted to make to the Ministry. This 
would have set a good example for other junior officers to follow. 
The Committee desire that the case in question should be settled 
without further delay. 

The Committee are surprised at the manner in which the Ministry 
of Health tried to dispute fa.cts and figures quoted in the Audit 
Report at this late stage. In this connection they would · further 
draw the attention of the Ministry to their recommendation (cf. 
paras 9 and 15 of their 26th Report, 1963-64) that the Mirustries/ 
Departments should bring the correct position to the notice of the 
Committee as soon as possible, at any rate before they consider the 
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Health 
Supply to Technical 

Development 

do. 

Health 

Audit Report, so as to enable them to arrive at proper conclusions 
without any waste of time. While the Committee appreciate that it 
would be necessary to make local purchase to meet urgent require­
ments, they are of the view that greater efforts should be made to 
effect purchases through the standard government agencies such as 
D.G.S. ·& D. and the Medical Stores Depots, so as to get the advantage 
of cheaper rates due to bulk purchases. 

From the facts placed before them, the Committee are cons­
trained to observe that no serious attempt had been made by the 
authorities (Ministry of Health and the D.G.S. & D.) to evolve a 
suitable procedure for speedy procurement of supplies ·to Hospitals. 

Another disquieting feature of the case is that either evidence given 
before the P.A.C. (1963-64) was not wholly · correct or the represen­
tatives of the Ministries, who appeared to tender evidence before the 
present Committee were not fully aware of the facts. The Com­
mittee would like to be informed of the correct position in this 
regard. They also desire to be apprised of the progress made in 
establishing proper co-ordination between the Health authorities and 
the D.G.S. & D. to ensur.e speedy procurement of supplies to .hospitals. 
They would also like to know the progress of finalisation of rate 
contracts with the suppliers as was deposed by the witnesses in 
evidence. 

The Committee regret to note that there should have been even 
isolated instances of injections whose life had expired or which were 
found to be substandard having been used in a routine manner. They 
are, however, glad to note that the lacuna of not recording the life 
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Health 
Supply and Techni­
cal Development 

of medicines in the stock Register, which existed for ·a long ·time, 
has been plugged. They trust that strict care wo_uld be exercised in 
the use of such drugs and that medicines which are either sub­
standard or whose life has expired will not be issued in a routine 
manner. 

The Committee regret to note that inadequacy of the· financial. 
power delegated to the Medical Superintendents for making local 
purchases of medicines was not rectified by the Ministry earlier with 
the result that an irregular procedure of splitting up the orders was 
adopted. They have now been i[.!formed that the powers of the 
Medical Superintendents have been suitably enhanced for incurring 
recurring and non-recurring items of expenditure. They hope that 
with the enhancement of the powers of the Medical Superintendents, 
such irregular procedure of splitting up the sanction will be strictly 
avoided. 

\Jj 

The Committee are hardly convinced by the justification advanced \15 
for the purchase of sterilizers at much higher rates. If the Health 
authorities intended to purchase the equipment only from a firm 
which had a local agency and could provide service facilities, they 
should have indicated this condition to the D.G.S. & D. at the outset, 
so that this could be included in the tender notice. If on the other 
hand, orders were to be placed on a firm included in the approved 
list of the D.G.T.D., there was no need to call for tenders. It is also 
unfortunate that neither the Health authorities nor the D.G.S. & D. 
~nquired from the other firms if they could provide service facilities. 
Had it been done, there was a possibility of avoiding extra expen­
diture incurred on this purchase. 

Health The Committee regret to observe that the Electrical and Executive 
Works & Housing Engineers were responsible for the delay in the installation of the 

equipment. They desire that the reasons for the delay on the part 
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of the Engineers should be investigated by the Ministry of Works & 
Housing and suitable action taken to fix responsibility. 

The Committee can hardly appredate the contention of the 
Ministry that due to the tight foreign exchange situation they were 
hesitant to demand foreign exchange worth about Rs. 500 only and 
postponed the installation of the equipment worth Rs. 25,000. They 
are also surprised to learn that the equipment was not even checked 
but allowed to remain in the crates for more than seven years. Had 
it been checked immediately on receipt the broken and missing parts 
could have been detected and the matter could have taken up with 
the · suppliers and the shipping Company for replacement. 

From the cases reported in para 2.31 of Report and earlier para- ~ 
graphs the Committee are constrained to observe that the Hospital 0 

authorities had not been prompt in the installation of costly equip­
ment. It is also unfortunate that machines were not checked in time. 
Th~y trust that the Ministry of Health will issue suitable instructions 
to avoid such cases in future. 

The Committee are surprised to note that there has been wide 
variation in dietary scales in the 3 hospitals viz. Irwin Hospital on 
the one side and Safdarjang and Willingdon .Hospitals on the other. 
The daily diet of a patient in Irwin Hospital includes 30 gms. of 
vegetable ghee whereas the other two Hospitals have prescribed 55 
gms. of desi-ghee. The diet of a child patient at Irwin Hospital 
was the same as that of an adult. There were also variations in the 
scales of atta, rice, vegetable, mi~k and sugar supplied to each patient 
at the Irwin Hospital as compared to that with other two hospitals. 
The Committee regret to note that such an important matter as the 
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disparity in diet scales in Government Hospitals remained unnoticed 
by the Health Authorities and action was initiated only after · this 
was brought to their notice by Audit. They hope that the uniformity 
will now be brought about in the dietary scales in all the 3 hospitals. 

The Committee cannot accept that satisfactory arrangements are 
possible anywhere these days for laundry at the rates given to these 
dhobies either on monthly basis or on cop.tract basis. The Com­
mittee feel that even if the Safdarjung and Irwin Hospitals were 
bigger than the Willingdon Hospital, there appeared to be no reason 
why the method of employing dhobies on monthly basis, which had 
proved successful in on_e Hospital could not be tried in the other 
two Hospitals. 

In the opinion of the Committee no serious attempt was made 
to improve the laundry arrangements in the Safdarjung and Irwin 
Hosoitals with the result that the situation deteriorated to such an ~ 
extent that the arrangements became a source of danger to the '"' 
patients. In spite of such unsatisfactory laundry arrangements then 
existing, the Committee regret tq note that the machinery for. the 
laundry plant received up .to July, 1963 at the Safdarjung Hospital 
was installed and started functioning only in January, 1965 resulting 
in an avoidable expenditure on the staff. They hope that the laundry 
arrangements in these Hospitals would be satisfactory with the setting 
up of mechanical laundries. 

The Committee are surprised to note that even after procurement 
of supplies was suspended from the firm in August, 1962, purchases 
were still made during April 1963 to March 1964. They desire that 
circumstances under which purchases were made from the firm in 
question may be enquired into and responsibility fixed. The Com­
mittee may also be informed of the result of enquiry proposed to 
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be conducted by the Secretary into the cases of purchases mentioned 
in Appendix XII to the Audit Report. 

The Committee feel that the preparation of proforma accounts, 
w:hich was recommended in para. 38 of their 20th Report (Third Lok 
Sabha) may be started . without further delay. They may also be 
informed of the results of the proposed reorganisation of the Ministry 
and the D.G.H.S. and other action taken in this regard. 

The Committee would reiterate their recommendation made in 
para. 39 of their 20th Report (Third Lok Sabha) suggesting that in 
appropriate cases D.G.S. & D. · should enter into rate and running 
contracts with the manufacturers for supplies through their local /:;: 
agents. They would watch the results of the steps taken in this w 
regard. 

From the statement printed in para. 2-59 of Report the Committee 
note that more than 50 per cent. of the dues to be recovered from 
semi-Government Organisations and Autonomous Bodies were still 
outstanding. If as stated by the Secretary, Ministry of Health, there 
were only procedural difficulties the Committee desire that early 
steps should be taken to· streamline the procedure and effect recoveries 
which arc long over due. 

The _;ommittee feel that the non-inclusion of a warranty clause 
in the contract for supply of D.D.T. was a lapse. They trust that 
with the measures now adopted by the Health authorites such cases 
of loss will not recur. The Committee are also surprise that the 
cause of deterioration of D.D.T. could not be found out. 
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The Committee are not satisfied with the efforts stated to have 
been made by the Department to ensure proper up-keep and main­
tenance 0f vehicles by the State Governments. They also regret' to 
observe that while a consolidated statement of spare parts required 
for the vehicles was prepared in June, 1964 an indent was placed -on 
the D.G.S. & D. only in March, 1965. Even though the proper up-keep · 
of vehicles was the responsibility of the State Governments, the 
Committee feel that the break-down of a large number of vehicles 
must have affected the · efficacy of the Programme. Further 50 per 
cent. of the extra expenditure on operational cost incurred over and 
above the expenditure incurred in 195·7-58 is to be borne by the Central · 
Government and as such the Deptt. should have ensured proper 
up-keep of vehicles. The Committee trust that the Deptt. will take · 
suital;>le steps to improve the position. 

The Committee are not happy at the manner in which the work 
of construction to accommodate the disinfector was handled both 
by the· Development Commissioner, Kandla Port and the C.P.W.D. 
The delay at different stages had resulted in the costly equipment not 
being utilised for the last six years. · The Committee are not convinced 
that this delay was not avoidable. The Committee trust that the . 
Ministry of Health were examining the feasibility of undertaking the 
work departmentally without further loss of time or get it done at 
an early date through C.P.W.D. 

In the opinion of the Committee the-commencement of construc­
tion work without ensuring the provision of water and electricity 
disclosed lack of forethought and planning. The fact that the build­
ings remained unoccupied for two years after completion indicates 
lack of coordination between the Health Authorities and the Civic 
bodies. Further the explanation given to Audit that there ·had been 
no loss to Government as the buildings had been utilised for running 
the Children's Home can hardly justify the initial lapses on the part 

w v , ..,,. 
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of the administration. The Committee trust .that suitable steps will 
be taken to avoid such cases of defectiv~ planning and that construc­
tion work involving large amounts will be undertaken only after 
proper investigatic:m and ensuring the provision of ancillary ::;ervices 
in ·dme. · 

The Committee desire that the circumstances under which the 
quarters were allotted to the staff free of rent may be investigated 
and a report sent to them. 

The Committee feel that there was no valid reason for taking more 
than five years to decide the future legal status of the Demographic 
Training and Research Centre. The Committee feel that this position 
should be regularised forthwith. ~ 

The Committee cannot but conclude that the work of assessment, °"" 
and .recovery of damages was not properly pursued and the surveys 
made from time to time were defective and incomplete. It is unfortu­
nate that large amounts were lost to the Delhi Development Authority 

·on account of delay in setting up the machinery for assessment of 
·damages and later in appointment of suitable officers to do the work. 
The Committee hope that the Department will scrupulously_ avoid 

· delay in such cases as this makes recoveries difficult with the passage 
. of time. . . 

I 

In the absence of facts and figures to support this contention the 
Committee can hardly accept the plea tha,t the rate of recovery had 
improved consequent on the decision to reduce the rate of damages 
in respect of post-1950 squatters. They would further reiterate their 
obs~rvation made in para 5"6 of 35th Report (1964~65) that granting 
of a concession to so many people merely on the plea that work had 
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increased in ::ettling their cases, c~n . hardly be justified. The Com­
mittee would also like to know whether s_pecific approval of Govern­
ment was taken in reducing the rate of damages in respect of post-1950 . 
Squatters, especially as some of N azul lands are being managed by 
DDA on behalf of Government. 

The Committee are not satisfi~d with the overall progress of assess­
ment and recovery of damages from unauthorised occupants. They 
desire that suitable steps should be taken to streamline the proce­
dure, and the. assessment machinery should be geared to expedite 
the whole y;ork. At the same time, the Committee recommend that 
effective steps should be taken ·to prevent any fresh encroachments 
by creating necessary machinery such as vigilance squads .etc. 

While the Committee appreciat~ the complicated and difficult pro­
cess involved in the land rights and management, they feel that in 
this case there was a clear failure on the part of the administration ..., 
to take timely action before the unauthorised occupants were evic~ed ~ 
from the site by the Delhi Municipal Corporation to whom the land 
was transferred. The Committee would like to be informed of the 
progress made in the recovery of the outstanding dues. 

The Committee regret to note such instances of neglect of 
duty on the part of the Damage Section of the D.D.A. They desire 
that the disciplinary aspect" of the case should be pursued and suitable 
action taken against the delinquent officials for loss of file and also· 
for various delays. They also desire that the entire system should be 
reviewed with a view to eliminate such serious flaws which contri­
bute to delays. 

The Committee regret to observe that the Administration had 
given concessional treatment to the firm as is evident from the 
instances given in the para 2.105 of the Report. 
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From the chronology of events the Committee cannot but con­
clude that the Authority had been ununderstandably lenient in dealing 
with the unauthorised occupant of their land. There was reluctance 
and inordinate delay in applying whatever remedies, legal or Admi­
nistrative, were available with the Authority. In spite of the leniency 
shown, the firm did not vacate the land and forced Government to 
go to a Court cf law. The Committee desire that the circumstances of 
this case should be thoroughly inquired into with a view to fixing 
responsibility and a further report submitted to them. 

The Committee are now surprised at the stand taken by the 
Authority that as the development works were got executed through 
the C.P.W.D. the Authority was not directly responsible for the delay w 
in development as per targets laid down by Government. Since ~ 
development of land has. been entrusted by Government to the D.D.A., 
the Committee reiterate their earlier recommendation that the 
D.D.A. should have its own engineering organisation for this work. 
If, however, there are any practical difficulties in jmplementing this 
suggestion, the Committee would suggest that the administrative 
control of the personnel of C.P.W.D. doing this work at present should 
be transferred to the D.D.A. 

The Committee trust that the D.D.A. will take suitable measures 
to establish better coordination with local bodies for providing essen­
tial services and ensure expeditious development and disposal of land 
entrusted to them.· · 

In this case the Committee regret to observe that the purpose of 
resuming the land on payment of compensati<;m was not achieved, 
instead it was allowed to. be under unauthori_sed occupation. The 
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Committee hope that the land would be utilised for the purpose for 
which it was resumed without further loss of time. 

The Committee trust that while ,ieviewing th~ whole procedure of 
collecting of rent~ etc., the Authority will consider the observations/ 
suggestions of Audit mentioned in this Report (para 2.119) with a 
view fo introducing suitable changes in the revised Rules. As regards 
the system of collection of rent through lambardars the Committee 
feel that in view of the position stated in the subsequent para the 
views held by the Chairman, D.D.A . . that there was no difficulty in 
the system of collection are hardly accel?table. 

The Committee regret to note that the lambardari accounts were 
allowed to be in such a confused state after 1947-48 · and remedial 
action to reconst ruct the accounts was taken after a period of 15 
years. Thev are cf the opinion that it is high time that the Authority 
reviewed the whole system of recovering rent through lambardars. 
They desire that the proposed review may be expedited and in the ~ 
:µieanwhile suib ble measures should be takel;l to plug the loopholes ....:i 
in the extant pr ocedure. 

Agreeing in principle with the view expressed by the Secretary 
the Committee suggest that the charges being levied from the inden­
tors of stores should be fixed on a . realistic basis, so that the Organi­
sation may function on a "no profit no loss basis." 

Earlier in this .Report the Committee have. discuss~d tp.e matter of 
locat purchases made by the Hospitals in Delhi, and the C.G.H.S. and 
have impressed on the need for evolving a suitable. procedure regard­
ing . purchases to ensure- closer liaison between the indenWrs ana-the 
Supply Organisation as well as to reduce to the minimum all avoidable 
extra expenditure on local purchases. They trust that the matter 
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would be expedited and the procedure thus evolved' would be . made 
applicable to the Medical Stores Organisation as well. ; -- -~ .. 

The Committee trust that the manufacture of drugs .in the- Stores 
Organisation would continue to be reviewed periodically and . waste'.:. 
ful expenditure on the manufacture of items which can be obtained 
from the marke~ at a lesser -cost, would be avoided. 

The Committee are of the opinion that under the present syi;t.~~ 
of pricing on the basis of cost of pro·duction there could be rio loss at 
any time. The system was defective in that it could not be known 
whether the units were working efflciently or nqt They,_ t4er_efore, 
desire that periodic reviews should be' undertaken to compare-the ·costs w 
of production of various items with the products of other firms both ~ 
in the pub.lie and private sector .to keep a watch on the effigient work-
ing of the factories attached to the Medical Stores Depots. 

According to _the yearwis€· figures of purchase of Quinine sin~e 
1947-48 todate the Committee regret to observe that no effort was 
made to link the p-qrchases either with the stock in hand or the quan­
tities sold. This resulted in accumulation of the unwanted stores, 
The Committee _hope -that earnes~ ' ~fforts wo4ld be m·ade to dispose 
of the surplus stock as early as possib~e. 

The Committee- regret to observe that the Depots had not been· 
prompt in recovering their dues; T_he fact that the financial position 
of the local bodie.s to whom goods "were supp1ied was weak shqp.ld 
not stand in the way' of 'the Depots · iri reco.vermg thefr legitimafe 
<;iues. The Committee would watch the r~sults of tl)e special measures 
stated to hav~ l;>een adopted by the .. au.thorities in this regard. 
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From the .facts placed before the Committee, they are c_onstraine;d 
to . observe that the scheme of large . scale requisition, tj.evelopment 
and disposal of land in Delhi · has far .from achieved the objec1:ives 
envisaged. One of the main recommendations of the Pandit Com­
_mittee was to m&rket every year a minimum of 5,000 plots, b.ut what 
has been done during the period 1961-6-2 to 1964-65 is to carve oy.t only 
4,759 plots apd out of these dispose of only 2,183 plot$. The tar get for 
-the· development of land was 7,200 acres during the period 1961-62 to 
·1964-6-5. As ag9.inst this, only 2,276 · 94 _ac;:-res have been develop!=d ., py 
the D.elhi Deye]opment Authority, Delhi Mun~c_ipal Corporation, 
Cooperative Societies and Government De_partmeni;s during tlns 
perfod. The Committ~e regret to note that the progress of develop­
ment of land is very slow and is much below the t~rgets. They, 

' theref9re;:· suggest . that the -Governmenf ·should immediat ely under-
· talce· _- review- of the whole scheme so that" the targets-fixed for the 
development of the land are achieved and the developed ·pl6ts · <fre 

~ma<!e avail~ble_ to the pu?lic early. . . . .. . . . 
· :-. "While noting the claim of the Ministry that l.~:rge scale acquisition 
. of.land.and other Il).~asures t_ak'en by _tpe Governme.nt ha,7e to some 
~xtent curbed speculation ip land) . thf;1 Corrimittee ) o_l)ot feel that 

rD,elbj DeveJ9pm~nt Author jty has ;=icl;lievep the 9bjective 0£ bringing 
.down the land va~ues. When the plots are solp ):>y pub~ic auc~im~ _to 
the · highest 'bidder, it is not understood pow the larid prices could be 
che.ck~~- ;_Further. even _the Cpop~rative · Societies sell the land to . its 
members at unc0ntrolled prices. The fact that the profit goes back 
to.the '"tneml;lers ·is not conducive to the scheme and the broad objec­
tives to reduce the .land prices. Besides, ·the membership of · the 
soci.e-t.y is al.so not ·cpnstant and it is· ch1g1ging.- -In this connectfon.- the 

. Committee feel that if 5,QOO .develop~d plots were offered annually, 
·as envisaged by Pandit. Committee then and then only it would have 
made impact on land values in Delhi. .As the adequate number of 
plots were not made available f?r sale to the public, the broad 

t!J 
Vt 
'CJ 



I 2 

54 3.17 

J' l 

55 3 . 20 

56 3 .22 

3 

Home Affairs 

.; 

do . 

do. 

4 

objective of bringing down land values has not been achieved · s0 , 
far. The Committee therefore feel that a thorough review of the 
scheme is necessary so that apart from curbing speculation, the 
scheme also succeeds in bringing down land values in Delhi to 
reasonable extent. 

From. a note furnishe~f to the, Committee at their instance, they 
note that the Cooperative Societies have been allotted an area of. 
1,287·96 acres upto 31st March 1965. The Societies have, however, 
developed ail area of 71·94 acres only. The Committee feel that tlie 
progress of development of land by Cooperative Societies is very 
slow. They suggest that the condition regarding development of land 
by Cooperative Societies within a specified period s_hould be stric~ly 
enforced. A periodical· review should· also be made and· any defects 
noticed therein should be remedie'd. The Government should also, 
wherever possible, try to help the Cooperative Societies in imple­
menting the devEc-lopment of the plots quicklyi Suitable action should 
also be taken against a Society which defaults in development of the 
I.and aHotted without proper justification. · 

, The Committee are unhappy to note that due· to slow pace of 
Development and disposal of land, the fund intended to help people 
of low i:ricome group has not developed and no separate accqunt has 
been maintained. Since the amount is charged for a specific pur­
pose, the Committee suggest that immediate steps should be taken 
to maintain separate accounts, and the amount utilised for the pur­
pose intended. The amount which has already been charged should 
also be credited to this account. 

, The Committee suggest .that an assessment should _be ma4e of the 
capacity ,of the var~~us agencies to carry out the dev.elopment . o~ 
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iand befo~e the land is entrusted to them. Steps should also be taken 
to watch the progress of development and disposal of land to ensure 
that the scheme is implemented expeditiously. 

In view of large profits made, the Committee feel that some more 
relief can be given in the case ::>f those persons whose lands have 
been acquired and who have been allotted residential plots, as it is 
primarily through the acquisition of land of t~ese people that these 
profits have been made: The Committee suggest that these people 
may be given plots at concessional rates and this should be ·kept .. irt 
view while fixing the "predetermined price": Further, whert:!ver 
possible, they should be given a choice in selection of plots f.or their 
residential use. 

The Committee suggest that steps should be taken to reduce the 
time lag between the period of acquisition and development. Nor­
mally this period of development should not exceed two years from '-"t5:. 
the time the land is taker in hand for that purpose. Since develop- -
ment .should include provision of all services viz., water supply 
severage, and electricity and roads etc. Cases where the period of 
development exceeds two years, should be reported by the D. D . . A. 
to the Ministry with necessary explanation. 

The Committee hope that proper supervision will be exercised to 
avoid such irregularities as mentioned in para 3.30 of Report, in future 
in regard to accounts. 

The Committee have not found adequate justification for modifi­
catfon of the terms of engagement of the Counsel within a shor.t 
period of the .appointment. The .Government were very w~ll aware 
of the possible repercussions of the large scale acquisition of the 
land and therefore the argument t?-at the condition in 1961-62 was 
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extraordinary . and unprecedented is hardly convincing: ' '.fh~ Com­
mittee are not convinced that increase in "the quantum of work wg.s 
an adequate ground for the lawyer t o give notice. The Government 
should not have entertained it in any case. Further the Committee 
cannot appre -:: iate the. plea that by modifyin!! the terms of contract 
the Administration had actually benefi ted. It had- been· urged :that 
when the Counsel gave notice for being r elieved, the other alternative 
was to dispense with the service of the Counsel and engage a new 
one from the panel but this would have cost the ·Administration 
much more. Th.e Com_mittee feel that this argument is untenable as 
it · is based on _hypothesis. · · · : · ·· 

The Committee are of the opinion that w}:ien th~ terms of engag~­
ment were modified, the Administration should have consid_ered · it 
as a fresh appointment and made the appointment · in consultation 
with t:P.e U. P : S. C. The Committee hope that normal procedure 
laid down in regard to appointment will be followed in fµture . 

. , " . 
The Committee regret to note that no proper ·stores accounts of 

tool$ and plant ~ere ma.intained in Central Jail; Delhi apd attempts 
were-.made only after the audit objection . . . No action seems to have 
been taken against any" officer for. this lapse. Tne Committee hope 
that suitable measures will be taken by the Administration to put 
the accounts in a proper orc~er: . . · : ... 

The Committee regret to note that a number of cases of erroneous 
payments were made on th e basis of. false id_entificat ion . Tbey . sug­
gest that the feasibility of ma king the identifier liable :to make gooq 
the loss in the event of identification being found incorrect, foay be 
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examined in consultation with the Ministry 0f Law. The Committee 
also suggest that ea rly steps should be taken ag~inst the persons _w!'lo 
had given false identification. 

- • ~' • - ...J 

1.'he Committee consider the unsatisfactory maintenance of ac_; 
counts in the Malkhana yet another case where proper supervision 
has not -been ·exercised by the officers concerned. The Committee 
view with concern the action of the successive Deputy Commfssion·_; 
ers who did riot . take necessary steps to enforce the rules and _only 
tried to po;;tpone the work. The Ccmrpittee hope that such instances will be strictly· avoided in future. . -

- ... _ •• t 

In this report the Committee have dealt with sev'eral cases which 
disclose a very, l:lnsatisfactory state of accounts in the Delhi Ad­
ministration. The p?ra mentioned above indicates the unsatisfactory w 
state of accounts ,of the Malkhana. In another para the -Committee (!; 
have: found ·thaL n·o -proper store accounts of the tools · and plants 
were being maintained in the Central Jail ,- Delhi .. · Yet in an0ther 
case erroneous payments of compensation have been made. - Even 
lambardari accounts in the D. D. A. have been in ar!'ears for quit~ 
some · time and this has also resulted in non-recovery- bf -rent f.rom 
some lambardars. During evidence, the Chief Commissioner, DeJhi 
accepted .that tlie accounts of the Delhi Administration · were un­
satisfactory and required to be set right. The Committee feel that 
the unsatisfactory condition of accounts has already assumed~. 
seiious proportions. They, therefore. suggest that the . Ministry o.f. 
Hom:e Affairs should appoint immediately a special officer, well 
versed in accounts , if necessary, by getting an officer on loa.n from 
the Comptroller & Auditor General of India. He should look into the 
state of accounts of the Delhi Administration as a whole and sug­
·gest ways and means · of setting them right. 
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The Committee are unable to appreciate the .plea that due to 
cer.tain difficulties accounts could not be maintained in .respect Qi 
certain grants. It is not understood as to how in the absence of 
separate accounts, the Corporation is in a position to furnish utilisa­
tion certificates. The Committee were· however, sissui'ed during evi­
dence that efforts were being made to introduce finan_cial checks and 
to· see that the accounts were properly worked out on the basis of 
actual non-plan and plan expenditure, the progress and the growth 
of the scheme and the ceiling of expenditure given by the Planning 
·Commission, The Committee would like to be informed of the out­
come of these e:ff orts. 

The Committee feel perturbed to note the findings of the Controller 
of Films Division. 

It is significant that all the key persons who have been found 
responsible for the irregularities etc. left the Society towards the end 
of 1962 or b.eginning of 1963, by which time they must have been 
aware · of the Audit objections which were later on incorporated in 
Audit Report (Civil) , 1963. The Committee would also like tb 
point out that the findings of the Controller of E'ilms Division that 
the ·General Secretary left the Society in June, 1962 is not correct, as 
in 'para 5.3 of the same Report it has been clearly stated that his resig· · 
nat.ton was to take effect 180 days after 13th June·, 1962 when the 
leave granted to him expired, i.e. in December, 1962. When all this 
is borne in mind the delay in appointing the Enquiry Committee by 
10 months and the grant of 6 months leave to the main delinquent 
before accepting his resignation assumes great importance as by 
these actions, the authorities have allowed the gupty io .. escape 
punishment. 

· UJ 
0\ 

.J>. 



68 4·5 

69 4· 12 

70 4 . 19 

71 4 .21 

72 4 .25 

do. 

do. 

do. · 

d9. 
• • .r 

do. 

·· According to the findings of the Enquiry Report a loss of 
Rs. 1,02,068.11 and 1,000 dollars was caused to the Society by the 
General Secretary and Rs. 61,117.25 by the Director-in-Charge. The 
Committee suggest that the possibility of recovering these· large sums 
from the persons concerned by legal action or otherwise may be 
examined. · 

While noting the increasing trend of the figures of revenue of the 
Society from sources other than Central Government and the figures 
of production of films, the Committee feel that serious and sustained 
efforts are necessary to make the Society function more effectively. 
The Committee hope that the Ministry of Information & Broadcasting 
would keep a careful watch over the working of the Society especially 
in view of the fact that its past performance had left much to be 
desired. 

Since the amounts of grants given by the Government to the 
Society are quite heavy and further the Society also acquires certain ~ 
assets out of these grants, the Committee feel that the Society should v. 
prepare annually an income and expenditure account and balance 
sheet. The Committee understand that both receipt and payment 
account and income and expenditure account are maintained in some 
of the other institutions like the Indian Institutes of Technology. 
They, therefore, feel that the existence of two sets of accounts should 
not by itself be a cause for confusion. They, however, suggest that 
the Ministry should discuss and work out the details in this connec­
tion in consultation with Audit so as to remove any doubt and 
ambiguity. 

The Committee desire that the question of charging depreciation 
should be reconsidered in consultation with Finance and Audit in 
view of the fact that the annual expenditure of the Society is met 
mainly from Government grants. 

The Committee are not sure whether the Chanda Committee 
would specifically undertake evaluation of the working of the Child,. 
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ren's ~ilm Society. In case th~y. are unable to cover this point, the 
Committee suggest that the Mm1stry should undertake a detailed 
ev~luation of its working, both quantitatively and qualitatively. 

· The Committee are surprised to note that the Ministry have no 
information as regards children's films shown in the rural areas · and 
these will have ·to b2 collected from the States. It has also been 
stated by the Ministry that ' "i t is not poss ble-to state categorically 
that such films are being shown in the Community Development 
Blocks." The Committee feel that without such information the 
Ministry of Informati on & Broadcasting would never know if the films 
produced by the Children's Film Society are serving the purpose 
aimed at by the Society or not. 

.. ',l'~e Committee regret to note that even though the Children's 
Film Society has been in existence for over a decade and that the 
Government has- spent approximately Rs. 65 lakhs on this Society 
dµr ing Hie above per iod, the r esults achieved are far from satisfac­
tory. The whole project of the Society appears to the Committee; 
to be badly planned, and inefficiently executed. The Public Accounts 
Committee (1963-64) in paras 48-53 of their 20th Report have already 
dealt with serious irregularities pointed by Audit in the Audit 
Report (Civil) , 1963. As a result of the recommendation of the 
Committee, Shd Limaye was appointed to hold an enquiry for 
fixing responsibility for financial irregularities in the Children's 
Film Society for a number of years and to ascertain the amount of 
loss suffered by the Society. Shri Limaye's report, which was sub­
mitted in July, 1965 is very revealing and shows how the entire 
working of the Society was .. mis-managed. . The Committee suggest 
that immediate action should be taken on that report. · ' 

w 
0\ 
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In evidence the Committee _were assured that -some steps were 
taken in May, 1963 .fo r: the re-or ganisation--of the Society. The Com­
mittee find that these steps mainly relate to the str·eamlinirig 0£ fin­
ancial and accounting procedures. · No vigorous steps appear to have 
been taken ~o produce··rnore popul ar and useful · films by the Child­
ren's Film Society. _Further, films produced so far · by the Society 
hav.e ,also not been u tilised to ·the ·fu llest ~xtent due to paucity of 
auditoria. Number 0£ schools which are members of .- the · Film 
Library of the Society is very smail. The Committ ee, therefore, sug­
gest that concrete steps should be taken to ensure that the Chi ld­
r en's Film Society is abl e to produce good and useful films . For 
this purpose, the .advice of the experts already in the line may be 
sought. It .should also be . ensured that these childr en's . _films Pf,~ 
exhibited to the large.st number of children ... The. various s,ch.ools in· 
the country .should also be encouraged to become members . of the 
Film Library of the Sodety. w 

ov 
The Committee desire that the Ministry m av furnish a detailed" -..i 

note explainit~g the exact position of the case of avoidable expendi-
t'l,J.re ,men'tioµed_ in par~ _4.32 p_f _ tfie. ~epo~ t duly ::7etted .PY= ~,udi~ . 

' In this· case the· Sooiefy: imported !some equip.inent for use ·in the 
studio which ~he Soc'iety was ·going "to 'purchas.e. ~ since- the So0iety 
d~d not purch1se the studio, thi s equipment became practically sur­
plus-.. ··Thus, i:his expenditure .on the import of the- ec1uipment ·was a 
arain on the foreign .exchange reserves o ~ the country. The Committee 
fe~l tqat the Society should exercise proper care to avoid such im­
pgrj;15 in future. -The ComrriHt e€ wouid· als0 like 'to. know-fa what-use 
the equipment ha~ been. put.' .. · · · . . . . . -- . . . . 

. ,, • . • . . • ' .. · • • .. • . 1 . ·: ~ . ' .• ;, ~ . .. • . . :.. .: . -

The Committee desire that prompt action should be taken on the 
recommendation of the Limaye Committee for the losses of stores 
and fo r recovery of a sum oi Rs. 1,320 from the General Secretary. 
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From tlie ·Enqufry. Committee's Report relating to the ~issin.g 
· a~icles 'valued ·;:it Rs. i9,016.6·6p., it is observed that apart from s±nall 
articles, missing articles include · cameras, watches, gramophon~s, 
sarees, almirahs, typewriters, shawls, dunlopillo mattress, Divans, 
'book· cases, steel cupboards. tea sets, etc. etc. Moreover 65% of the 
English books and 45% of ·Hindi books are also. miss.ing. The Com­
mittee feel that such a large list of missing artieles gives only an in­
dication to the fact that there was a large scale attempt to defraud 
the Society. Further the only gold medal which the society won. in 
an international award is also missing. The Committee take a serious 
view of this and suggest the Government should institute crimin~l 
proceedings against persons who have· been· held responsible by the 
Enquiry Committee. The Committee also feel that this case shows ~ 
that the supervision of the Ministry of Information & Broadcasting on ·00 

this society was v~ry lax. The Committee desire that in addition to 
fixing of responsibility on the persons responsible for thefts of the 
missing articles, responsibility for laxity in supervision by officers of 
the Information & Broadcasting Ministry may also be fixed. 

It is indeed surprising that articles of such importance as a Gold 
Medal which were not too many won at an International Film Festi­
val should be missing and it never came to notice of the Government 
till Audit brought it out in their Report. This is yet another eloqu­
ent testimony of the manner in which control was being · exercised 
over the Children's Film Society whose main source of sustenance is 
Government grants. The Committee desire that responsibility for 
the loss of gold medal should also be fixed. · 
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The Committee regret to note that the Ministry of Information & 
Broadcasting unnecessarily took upon themselves the responsibility 
of making payments for customs duty when it was clearly the res­
ponsibility of the foreign film producer as.. per the agreeme~t. Fur­
ther even the 'Note and Pass system' of getting goods cleared which 
applied to Government goods alone, was resorted to in this case. The 
Committee feel that the Ministry did not take adequate step to safe­
gilar4 their financial interest in this case. 

The Committee do not feel happy over the manner in which this· 
whole case had been dealt with as a result of which an expenditure 
amounting' to Rs. 1,13,593 became infructuous. In the opinion of the 
Committee there was failure in not getting the formal agreement · 
signed by the_ foreign film producer, before ordering the grant · of 
various facilities to him. The second failure was with regard to 1* 
safeguarding of -financial interests of Government. The omission to \0, 

fix a time-limit for the production of the films and the desire to bring 
in the time element in a forwarding letter (which was never issued) 
cannot also be justified . 

The Committee also do not appreciate the reasons advanced for 
the clearance _ of the raw films for which c_ustom duty was payable 
by the Director, under the Note'-Pass system_, which_ is applicable to 
Government Departments only. The abnormal procedlire followed in· 
th'is· case in gettfog the goods cleared by the Films Division, which 
is not justifiable, resulted ultimately in the failure to recover the · 
sum of Rs. 20\584 from the foreign film producer. 
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Lastly in the .. failure of Government to get hold of 149 reels . of 
·films which were shot by the Assistant to the Producer, in spite· of 
the fact that one of the Directors of the Films Division was a ttached 
to the Producer all the' time, is another testimony to the negligence 
with which the whole case has been dealt with. -

The Committee hope · that in future while 'giving contracts: to 
foreigners in similar cases, Government will take precautions to 
ensure that their financial interests are adequately safeguarded. 

The continued" heavy closing balance of the . Mica Mines ·Labour 
Welfare Fund year after year indicates that the Fund has hot 
adequately discharged the various functions assigned to it by the ~· 
Mica Mines Lahour Welfare Fund Act, .1946. The Committee feel o 
that if the funds callected by the levy · of · duty with the obj ect --of 
financing welfare schemes for the mica miners largely remain un­
utilised, the continuance of the duty will be looked upon as ah un­
necessary burden. They, therefore, suggest that the Ministry sh6-uld 
address themselves more earnestly to utilise the funds increasingly 
for the purpose intended. 

The Committee also $Uggest that a th.orough review of the working 
of the Fund and also -of the vari·otis amenities so far cprovded should 

. be undertaken immediately and plans drawn up for the -improverrJ:ent 

. of the various amenities already provided- and a_lso ._for tli~ ·pro_vision 
of additional amenities to the labour class. 

. ·'· 
From the table set fortl;i. · in para. 5 · 7. of. Report the "'Comm..i,ttee 

obs_erve that the administrative expend_itm:e is not uniformly rt.lated 
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to welfare measures in the three regions; the percentage being highest 
in Rajasthan. The Committee suggest that th~· position maY: be 
reviewed and suitable steps taken to achieve economy in regard to 
the administrative expenditure particularly in Bihar -arid Rajasthan 
re~~ . 

The Committee find that out of 23,000 workers only 18,800 are at 
present covered by the Water Supply Scheme. They suggest thaLi 
survey should be conducted immediately and suitable steps taken to 
provide water supply facilities where they do not exist at present 
and improve the provision where it is unsatisfactory. 

One of the main objectives of the Fund is the improvement of 
standards of living including housing. The Committee are · sorry to 
note th~t no such progress has been made in the direction of providing 
suitable housing for the workers. ·Progress made in Bihar under the 
"Departmental Colonies", "Low Cost Houses" and "'Build your own 
House" Scheme is not encouraging. The Committee are surprised to 
note that even the site has not been ·selected for this purpose in 
Rajasthan. They regret to note that on the whole efforts · of the 
Organisation for providing minimum housing facilities fo m~ca mmers 
have not met with the desired response. They .hope that suitable steps 
will .be taken expeditiously to provide the Housing facilities of the 
presc'ribed standard to the workers. · -

. From the facts placed before them and alSo from the note .fur­
nished · by the Ministry, the Committee find that some educational 
facilities have been provided to the children of · mica miners by 
opening schools, granting seholarships. and supply of books fre~ of 
cost. The Committee, however, have not been able to appreciate 
why an amount of Rs. 50,000 was only spent on education in 
Rajasthan as against the sanctioned amount of Rs. 83,000 during the 

w 
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year 1963-64. This only shows that targets fixed in respect of educa­
tion facilities .for mica miners for the year 1963-64 have not been 
achieved: Significant progress has also not been made in the field 
of adult1 education. The Committee feel that not only the numper 
of adult education centres should be increased but also the scope of 
education at these centres should be made more broad based. Steps 
also should be taken to find out whether the scholarships granted are 
adequate to meet the needs of children of the wor1ters and if neces­
sary the number of scholarships should be increased and they 
should be granted to all the eligible children. The Committee sug­
gest that the working of the Advisory Committees should be examin­
ed with a view to making them more effective. 

w 
•. --.! 

The Committee are surprised to note that no attempt has been N 

made in regard to the provision of transport to the workers in Mica 
Mines. One of the objectives of the Fund is the provision of trans­
port to and from the place of work. The Committee suggest that a 
fresh sur vey should be conducted to find out the needs of the work-' 
ers in regard to transport in the three regions, and suitable steps 
should be taken in that direction. 

The Committee note that there has been over.all progressive in.: 
crease in per capita expenditure on welfare activities of mica miners 
from the year 1949-50 to 1963-64. They, however, find that variation 
in per capita expenditure in case of Andhra Pradesh and Rajasthan 
on one side and Bihar on the other is very wide. The Committee 
suggest that .an attempt should be made to increase welfare facilities 
for mica miners in Andhra Pradesh and Rajasthan so that the same 
an~ brought more or Ress on par with Bihar. The Committee also 

• 
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find th-at thiere has been a steep increase in per capita expenditure 
on welfare of mica miners from Rs. 131.5 in 1962-63 to Rs. 208.8 
in 1963-64 in Bihar whereas ther e has been a fall from Rs. 85.1 to 
Rs. 81·6 in case of Andhra Pradesh from Rs. 89 · 3 to Rs. 78· 00 in case 
of Rajasthan over the same period. Th~se anomalous .fluGtuations 
need careful examinations. 

The Committee feel concerned to observe from the above note 
that there was lack of coordination and abnormal _delays which 
resulted in the X-ray equipment purchased in 1962 not being ins­
talled and put into use till January, 1965. The Committee cannot 
understand why the CPWD which was asked to provide the electric 
connection on 29th April, 1962 took rhore thatC 18 months to .provide 
the same. They feel that the work could have been expedited by 
better planning and coordination with the CPWD - ahtl the State 
Electricity Department. They trust that such lapses will be avoided 
in future. 

The Committee are of the opinion that this case (construction of 
Hospital Building) indicates lack of proper planning. They desire 
that efforts should be made to complete the remaining items with~ 
out any further delay. 

The Committee .regret to note that the medical units which are 
an essential part of the amenities provided to the workers are not 
functioning properly. _They hop·e that efforts will he ma.de by the 
Department for the proper -functi0ning of the medical units by giv­
ing proper incent ives to the doctors to work irt these remote regions. 

T}J.e Committee feel that the difficulty in -regard to construction 
of buildings etc., which has been stated to be one of the reasons for 
the shortfall in the expenditure under all the heads are not of such 
a nature as could not be overcome. They are of the opinion that 

w 
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those difficulties are already known when the schemes are prepared 
and funds are allocated for that purpose. They therefore cannot 
appreciate this reason as the cause for shortfall. The Committee 
cannot understand why the Ministry had to go slow when the 
balance in the fund was over Rs. 10 crores. This over-cautious atti­
tude on the part of the Government have not been helpful in achiev­
ing the main objectives of the fund. 

The Committee in this connection invite attention to the earlier 
observation contained in para 13 of their 20th Report (Second Lok 
Sabha) and again point out that the fund has not adequately dis­
charged the various functions assigned to it by the Coal Mines Labour 
We'lfare Fund Act, 1947 and has not adequately tackled the housing ~ 
and other welfare problems for which it has been set up. The facili- ""' 
ties provided are inadequate and have not achieved the basic mini­
mum in the direction of provision of various amenities to the workers. 

The Committee hope that vigorous steps would be taken to over­
come the difficulties mentioned in para 5.48 of the Report with a view 
to expeditious completion of the schemes/projects. 

The Committee would invite in this connection the attention of 
the Ministry to their earlier observation contained in para 17 of their 
20th Report (Second Lok Sabha) and point out that if the funds 
collected with the object of financing welfare schemes for the coal 
miners remain unutilised, the continuance of the levy will be looked 
upon as an unnecessary burden by the tax-payer. The Committee 
trust that the organisation and the Ministry will address themselves 
more earnestly to utilise the funds increasingly for the purpose 
intended. 
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Labour & Employment From the facts placed before them, the Committee regret to note 
that no serious attempt was made by the Government to see that the 
award of the Industrial Tribunal of 1956 was implemented in full 
and expeditiously. This concession was to come into effect as from 
the date 2 years beyond the date of publication of this award. 
Further, no action has been taken against the collieries who have 
failed to supply footwear to the miners in accordance with the pro­
vision of the award. One of the main reasons given for non-imple­
mentation of the award was that the workers did not pay their share 
of the cost of footwear. The Committee fail to understand as to why 
the workers' share of the cost of footwear was not met out of the 
Coal Miners Welfare Fund as provision of protective foot-wear is 
essentially a welfare and safety measure. The non-supply of foot­
wear (due to whatever reasons) has only resulted in an unintended 
benefit to the colliery owners who have saved 50 per cent of their 
share. The Committee, therefore, suggest that the cost representing 
workers share for the supply of protective footwear should be met ~ 
from the Coal Miners Welfare Fund. v. 

do. The Committee note that the number of collieries which have 
supplied one set of uniforms during 1963-64 is only 26 and the 
number of those which have supplied two sets of uniforms is only 21. 

The number of collieries which have not supplied the uniforms 
is 773. These figures depict a very unsatisfactory position. In this 
connection the Committee would like to invite a reference to para 
824 of the award of the All India Industrial Tribunal (Collieries dis-
putes) , 1956 (Volume I) which says " . .. ..... In the circumstances 
we direct that all the manual workmen whose normal total emolu­
ments are less than Rs. 100 per month should be supplied one foot­
wear, 2 shirts and 2 shorts at a concessional rate of 50 per cent of the 
cost once in a year. This concession should come into effect as from 
the date 2 years beyo~d the date of the publication of this award." 
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The Corimiittee regret to note that in spite ·of this award a large 
number of collieries have not supplied unifotn'ls to the miners Who 
are getting less than Rs. 100 per month. If the workers were not in 
a position to get the uniforms at 50 per cent of the cost, then the 
possibi'lity of financing their share from the Coal Millers WelfarE! 
Fund should have been explored. The Coininittee tnetefote, suggesf 
that as in the case of protective footwear the cost representing the 
workers' share for the supply of uniforms .should be met from the 
coal miners welfare fund. .. "' , 
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